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LOK SABHA DEBATES 

LOK SABHA 

Friday April 29, 1988/Vaisakha 9, 191 O 
(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chairj 

[ Translat10n] 

KUMARI MAMATA BANERJEE: 
Please come. 

SHRI C. MADHAV REDDI: What hap-
pened, Sir? 

[English] 

SHRI DINESH GOSWAMI: Be pre-

[English] 

OBITUARY REFERENCE 

MR. SPEAKER: Hon. Members, it is my 
sad duty to inform the House of the demise 
of one of our former colleagues, Shrimati 
Indira Kumari, who was a Member of the 
Seventh Lok Sabha from Aligarh Constitu-
ency of Uttar Pradesh. 

A dedicated social worker, she was 
deeply interested in encouraging women to 
work and become economically self-depen-
dant. She worked untiringly to liberate 
women, from illiteracy and social backward-
ness. 

Shrimati Indira Kumari passed away at 
Allahabad on 22nd April 1988 at the age of 
52 years. 

We deeply mourn the loss of this friend 
and I am sure the House will join me in 
conveying our heart-felt condolences to the 
bereaved family. 

pared for something. The House may now stand in silence for 
a short while to pay our respects to the 

[Translation] deceased. 

MR. SPEAKER: You should ask Kuman The Members then stood in silence for 
Mamata what has happened. a short while. 

[English] 

PROF. MAOHU DANDAVATE: She is 
the Chairperson of the Reception Commit-
tee. 

[Translation] 

MR. SPEAKER: Then may I thank her 

ORAL ANSWERS TO QUESTIONS 

[English] 

Completion Work on SYL Canal 

*877 SHRI M. RAGHUMA REDDYt: 
SHRI PRAKASH CHANDRA: 

on behalf of you all. Witt the Minister of WATER RESOURCES 
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be pleased to state: 

{a) whether it has come to the notice of 
the Government that the completion work on 
the SYL Canal in Punjab territory had been 
delayed by another one year; 

(b) if so, the reasons therefor; 

(c) whether Government propose to 
take suitable steps so that the canal work 
may be completed as early as possible tak-
ing into consideration the drought conditions 
prevaiting in Haryana and water demand of 
the capital; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) to (d). A 
Statement is given below. 

STATEMENT 

(a) to (d). Construction of some of the 
works on the SYL Canal project has got 
delayed because of a number of reasons 
such as farmers' agitation, unseasonal 
rains, staff problems in the State and Con-
tractors' performance. Lately, in case of a 
work, namely, Sirsa Aqueduct, certain con-
tractual problems have arisen and the work 
has come to a halt. The Government of 
Punjab had to issue order terminating the 
contract. The interim injunction from the 
District Court obtained by the contractor 
against the termination of the contract was 
got vacated by the Punjab Government on 
30.3.1988, but the contractor went in appeal 
and obtained another interim stay on 
8.4.1988. Except the Sirsa Aqueduct, most 
of the works on the SYL Canal project are 
likely to b6 substantially completed by June, 
1988. 

Efforts are being made by Government 
of Punjab to get the injunction vacated and 

allot the work to another agency to enable 
completion of the work. Implementation of 
the project is being monitored by a high-levet 
committee at the Centre to resolve bottle-
necks and help in organising the necessary 
inputs. Some of the contractors whose per-
formance was less than satisfactory have 
already been replaced. Additlonal allocation 
of cement has also been made for the proj-
ect. The Government of Punjab have also 
constituted a High-Powered Committee 
under the Chief Secretary to expedite com-
pletion of the Canal. 

SHRI M. RAGHUMA REDDY: The reply 
of the hon. Minister is most unsatisfactory. 
The lndo-Pak water treaty was entered into 
in i 955 by paying Rs. 11 o crores as com-
pensation to Pakistan by Indian Govern-
ment. Since then it is pending. The Haryana 
portion was completed prior to 1980 at a cost 
of Rs. 28.3 crores. 

After formation of Haryana in 1966, the 
Haryana portion of 91.6 KM canal was 
completed in 1980 at a cost of Rs. 28.3 
crores. But the problem is with the Punjab 
portion. 

The estimated cost in 1976 was Rs. 33 
cores. In 1980, it was Rs. 45.87 crores. In 
1987, it was Rs. 366 crores. I do not know 
what is the present estirpate. 

PROF. MAOHU DANDAVATE: Are you 
replying to her question? 

SHRI M. RAGHUMA REDDY: That is 
the situation. I do not know how and when 
the work is going to be completed because 
the people of Haryana voted for Lok Dal-B. 
That might be the reason they are not taking 
interest and they are not helping farmers of 
Haryana. 

May I know from the hon. Minister how 
much loss is being incur.red by farmers of 
Haryana since 1980 till today because of 
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non-supply of this water to the farming 
community? How are you going to reim-
burse this loss to the farming community? 
This shows the attitude towards the farmers 
of the Haryana Government. How are you 
going to reimburse it? 

THE MINISTER OF WATER RE-
SOURCES (SHRI DINESH SINGH): Mr. 
Speaker, Sir, as the hon. Member knows, 
the canal has not been delayed on account 
of any responsibility of the Central Govern-
ment. An agreement was reached between 
the Governments of Haryana, Punjab and 
Rajasthan. Only in December 1981, it was 
decided to complete this canal. Since then, 
work has been undertaken by the Govern-
ment of Punjab and the Haryana Govern-
ment was supposed to pay its own share of 
this canal. But, looking into the difficulties 
that were being faced, the Central Govern-
ment decided to fund the canal. It is one of 
the instances in which the cost will be borne 
by the Centre Government and not by the 
Government of Haryana. So, it is a question 
where the Central Government has been 
helping Haryana. 

SHRI M. RAGHUMA REDDY: What is 
the loss being suffered by the farmers? 

SHRI DINESH SINGH: That 1s a very 
difficult question which the hon. Member has 
put. We have a large number of projects 
which have been started in so many States 
and we do not know exactly when the State 
Government will be able to complete them. 
We cannot say as to what the loss to the 
farmers will be. H you have the canal, of 
course, you will have more water. H you do 
not have the canal, you will not have water. 
But it is very difficutttor us to assess what the 
loss will be. This can be asses~ best by the 
State Government and the State Govern-
ment has to1ake the responsibility of imple-
menting projeds as quickly as possible. But. 
so far as the cost is concerned, the COii in 
November 1985 was assessed at Rs. 272 

crores. This did not take into account all the 
bridges and things which have ,been also 
now included and the r~bility taken 
over by the Central Government. Our esti-
mate now is that this will cost about Rs. 456 
crores. 

SHRI M. RAGHUMA REDDY: This 
canal has to irrigate over three lakh acres of 
land and by producing 50 megawatts of 
power to the State. There is a loss. The 
estimated loss to the farming community is 
more than Rs. 100 crores because of non-
supply of water. Now, the present contractor 
has gone to the court and got an injunction. 
Will the hon. Minister consider to hand-over 
this work to an independent agency or wiH 
the Government take up on its own accord to 
complete this work .... (Interruptions) n is by 
the State Government. The Centre is fund-
ing. The State is now under the President's 
rule and the Governor is ruling the State. 
That is almost a Central Government. That is 
why, independently will the Government 
take up to complete the work as earty as 
possble? Will the hon. Minister also con-
sider in the similar line to take up the Telugu-
Ganga Project by funding this from the 
Central Government fund in Andhra 
Pradesh also? 

SHRI DINESH SINGH: So far as- the 
construction of this canal is concerned. the 
construction of the canal is going on satisfac-
torily. Unless we run into any specific prob-
lem, it is likely that it would be ready by June 
this year. But, there are certain complica-
tions. There is this Sirsa aquaduct. The 
contradors who were building this have 
gone to the Court and they have taken in-
junction. We contested that and the injunc-
tion was vacated. They have got another 
injundion. So, we can take up that work only 
when the Court'mts this injunction. It is our 
estimate that as soon as the injunction is 
lilted and we are permitted, we should be 
able to complete this Sirsa work within 9 
months to a year. 
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SHRI M. RAGHUMA REDDY: What 
about the Telugu-Ganga Project? 

SHRI DINESH SINGH: The hon. Mem-
ber knows that that has nothing to do with the 
SYI.. canal. I can give him all the details. But 
it would not be proper to link the two. 

[ Translatk>n] 

SHRI DHARAM PAL SINGH MALIK: 
Hon'ble Mr. Speaker Sir, the contractor who 
was to build the aquaduct on river Sirsa has 
obtained an interim stay order till 09.04. 
1988 from the Punjab and Haryana High 
Court. In your reply, nothing has been said 
as to what happened after that. The interim 
stay order was taken ex-parte. 

[English] 

That can be got vacat~d very easily with no 
time. 

[Translation] 

21 days have passed since 08.04.88 
but no reference has been made to this in it. 
The second thing I want to know is that 
according to your repty, barring Sirsa aq-
uaduct, the portion of SYL Canal located 
within Punjab will be more or less ready by 
June, 1988. I want to know whether the 
Government has fixed a target date for the 
completion of the remaining part of the canal 

· because there is no problem with the portion 
other than the SirsaAquaduct? The Govern-
ment must be having some information as to 
the date by which this canal will be ready. 
How much time will be taken in completing 
Sirsa Aquaduct in addition to that taken up 
by litigation? 

MR. SPEAKER: He has already given 
the answer. 

SHRI DHARAM PAL SINGH MALIK: 
Not to this effect, Sir. 

MR. SPEAKER: He says something like 
9 months to one year would be taken up. 

SHRI DHARAM PAL SINGH MALIK: 
He said that a substantial portion would be 
ready in so many days. This is a vague reply, 
Will he please give an exact date of comple-
tion? The work has dragged on for the last 22 
years now. 

MR. SPEAKER: A reply has been given 
but please repeat it again. 

SHRIMATI KRISHNA SAHi: As the 
hon. Minister said earlier that as soon as the 
injunction is lifted by the court, an approxi-
mate period of one year will be taken to 
complete the work. The Punjab Government 
is making every effort to get the stay order 
vacated. Time and again, a stay-order is 
obtained. First it was obtained on 25th April, 
then on 28th April and now on 4th May. Work 
can progress onty after the hearing is com-
pleted. 

SHRJ DHARAM PAL SINGH MALIK: 
What is the guarantee that yet another stay 
order will not be sought again? 

[English) 

Inda-Soviet Cooperation in Respect of 
Construction of Dams and 

Canals 

*878 SHRI G. S. BASAVARAJUt: 
SHRI V. KRISHNA RAO: 

Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether India and the Sov1et Union 
have agreed to cooperate on construction of 
dams and canals using the technique of 
targeted blasting in India; 

(b) if so, whether any agreement has 
been singed; and 
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(c) if so, the detaUs of the agreement? 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) Yes, Sir. 

(b) and (c). No agreement on any spe-
cific project has been singed. 

[English] 

SHRI G.S. BASAVARAJU: The Minis-
ter has not given a proper answer to my 
question. In the Sixties the USSR had given 
technicaJ assistance to India for construction 
of dam. Unfortunately, later on, such dams 
were not constructed by them. May I know 
from the hon. Minister when the USSR 
agreed to help India in construction of dams 
and canals and if so, what are the important 
dams and canals that have been undertaken 
under this and what kind of help and assis-
tance is given by the USSR? 

[ Translation} 

SHRI KRISHNA SAHi: Mr. Speaker, 
Sir, recently a long-term agreement on co-
operation was singed between India and the 
U.S.S.R. Any agreement of the kind hon. 
Member wants to know has not been signed 
between the two countries. Of course, an 
agreement on co-operation has certainly 
been signed. Now Indian engineers are 
seeking information about new technology 
from their Russian counterparts. Sites for 
constructing a dam and a canal have been 
chosen on an experimental basis. If the 
experiment is successful, an agreement on 
construction of dams and canals will be 
considered. The agreement on cooperation 
was singed on 03.04.87 valid upto the year 
2000. Under this agreement, the targetted 
blasting lechmque for the construction of 
dams and canals will be experimented upon. 

[English] 

SHRI G.S. BASAVARAJU: My second 
supplementary is whether it is a fact that the 
USSR has also agreed to gi_ve some techni-
cal assistance for drining for drinking water 
purposes in rural areas in this country and if 
so, how many villages are included in differ-
ent States in this country and when it is going 
to be taken up or whether the scheme is 
already being implemented. 

[Translation] 

SHRIMATI KRISHNA SAHi: Mr. 
Speaker, Sir, as I said, the blasting tech-
nique has been used at a fixed site in Hima-
chal Pradesh. This has been done on an 
experimental basis and the same thing is 
being tried on a dam in Sikkim and a canal in 
Madhya Pradesh. The site of the latter is 
located in a rocky area but as I said earlier, 
on the fee3;sibility of constructing this canal, in 
case of positive assessment, further action 
to prepare a draft contract for preparation of 
design documents and construction of canal 
will be taken up. 

SHRIG.S. BASAVARAJU: My question 
was particularty about drinking water. 

MR. SPEAKER: Next Question. 

Loans to SC/ST by Public Sector Banks 
in Gujarat 

*879: SHRI RANJITSINGH 
GAEKWAD· Will the Minister of FINANCE 
be pleased to state: 

(a) the details of the er e<N extended by 
public sector banks to Scheduled Castes/ 
Scheduled Tribes under priority sector in 
Gujarat against the target fixed for the year 
1985, 1986 and 1987; 

(b) whether Government are aware that 
rhe tribal farmers and other Scheduled/ 
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backward caste/tribe people face various 
difficulties in getting the loans sanctioned; 
and 

(c) if so, the steps being taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). A State-
ment is given below. 

STATEMENT 

(a) to (c). The Public sector Banks have 
been advised that under Differential Rate of 
Interest Scheme (ORI) at least 40 per cent of 
outstanding credit should be in favour of 
Scheduled Castes/Scheduled Tribes. In the 
State of Gujarat t~e share of SC/St in total 
ORI advances as at the end of June 1986, 
December 1985 and December 1984 was 
66.6 percent, 66.3 percent and 69.2 per cent 
respectively. The banks have also been 
advised that under Integrated Rural Devel-
opment Programme (IRDP) the number of 
SC/ST beneficiaries should not be less than 
30 percent. As against this target, the 
achievements during financial years 1987-
88 (upto February 1988), 1986-87 and 1985-
86 were 41.5 percent, 36.6 percent and 37.5 
percent respectively. 

Wrth a view to ensure that SC/ST do not 
have undue hardship in getting Joans from 
banks, the Reserve bank of India has issued 
a numoer of instructions to Public Sector 
Banks which inter-aiia provide for the follow-
ing:-

(i) Loan applications of SCs/STs 
should be considered sympa-
thetically and expeditiously. 

(U) In order to ensure that loan pro-
posals from SC/ST applicants 
are not rejected without valid 

reasons, banks have been ad-
vised that rejections of loan pro-
posals from ST/ST should be at 
a higher level than that of a 
branch manager. 

(iii) Setting up a special cell at the 
Head Office for monitoring the 
flow of credit to SC/ST; periodi-
cal review to be made at Head 
Off ice level. 

SHRI RANJIT SINGH GAEKWAD: Sir, 
In spite, of showing impressive figures, the 
loan programme is still not implemented 
satisfactorily as it should be due to the banks 
not being closed-by-specially in the rural 
areas. Therefore, I would like to know from 
the Government whether there 1s a plan to 
employ camp officers to go to the remote 
areas so that the Scheduled Castes and 
Scheduled Tribes people can be ap-
proached and loans can be disbursed or be 
given more easily to them. 

SHRI EDUARDO FALEIRO: I think, the 
Hon. Member wants to know whether we are 
going to set up branches in the rural areas. 

SHRI RANJIT SINGH GAEKWAD: 
Camp Officers. 

SHRI EDUARDO FALEIRO: We will set 
up branches in the rural areas and we will 
have camp off 1cers and all these facilities. I 
appreciate the point raised by the Hon. 
Member that the schemes are very good but 
they must work on the ground. I myself will 
visit Gujarat and then we shall see by talking 
to the local Government as well as to the 
bankers as to what has got to be dorie in your 
State for this purpose. 

SHRI RANJIT SINGH GAEKWAD: 
Gujarat State is a very well advanced State 
in all respects. But there is a very strong 
rumour that the only scheduled bank, the 
Bank ol Baroda. which was established in 

• 
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Baroda, which also has a sentimental value 
for the local people of that region, is being 
shifted to Maharashtra. I would like to know 
from the Government how is this move going 
to help the working of banks in that state 
where this is the only scheduled bank in the 
State. 

SHRI EDUARDO FALEIRO: No such 
transfer of the headquarters of the Bank of 
Baroda outside the beautiful state of Gujarat 
is being contemp\ated at the moment. 

[ Translation] 

SHRI RAMSWAROOP RAM: 
Mr.Speaker Sir, as has been discussed time 
and again in the House, the rural banks have 
become a den of corruption today. The 
degree of corruption which rural people are 
subjected to by these banks has no match 
elsewhere. It has been sard that a special 
cell is to be set up in the Head Office to root 
out corruption rampant in rural banks. 
Through your good offices, may I know from 
the hon. Minister whether the Government is 
considering opening of vigilance cells in the 
lead banks established 1n every district for 
proper monitoring of the money given for 
providing ber.afits to people? Are such vig-
ilance cells sought to be opened in every 
district? 

[English] 

SHRI EDUARDO FALEIRO: Sir, we 
hear lot of complaints regarding the corrup-
tion in banks now and then on the floor of the 
House. All I can say with great confidence, 
with absolute confidence, that whenever any 
specific case comes to our notice we take 
the strongest action. I would request for the 
cooperation of Members also in this respect. 
When I mentioned this the other day in reply 
to a similar question, I told the Hon.Member 
that when he was complaining against cor-
ruption, I request you to kindly and immedi-
ately after the Question Hour, come and 

mention to me the specific case which he 
had in mind. Butuptill now, he has not come. 
My request to the Hon.Members is that apart 
from raising this question of corruption if they 
bring specific cases to my notice, I will take 
immediate action. 

Sick Textile Mills In Maharashtra 

*880. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of TEXTILES be 
pleased to state: 

(a) the number of sick and closed textile 
mills in Maharashtra; 

(b) the loss suffered by each mill till 31st 
March, 1988; and 

(c) the measures taken to restart the 
closed and sick mills of Maharashtra? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). A state-
ment is given below: 

STATEMENT 

(a) The number of closed cotton/ man-
made fibre textile mills in Maharashtra as on 
31.01.88 was 12. Of these 2 cases have 
been registered with the Board for industrial 
and financial Reconstruction (BIFR). 

(b) The Union government do not main-
tain profit and loss accounts of mills m ttle 
private sector. 

(c) The Government had constituted a 
Nodal Agency to examine sick textile mills in 
order to ascertain whether they are poten-
tially viable or not. The Nodal Agency 
evolves and manages rehabilitation pack-
ages in respect of mills found to be viable. A 
Textile Modernisation Fund has also been 
created to meet the modernisation needs of 
weak but viable taxlle mils. A Board for 
Industrial and Fenancial Reconstruction has 
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also been established which considers the 
cases of textile mills which are referred to it 
under the Sick Industrial Companies Act, 
1985. Non-viable mills may have to close 
down permanently. 

SHRI BALASAHEB VIKHE PATIL: Mr. 
Speaker, Sir, if the reply given by'the hon. 
Minister is not in conformity with the question 
put to him. I feel that his reply is not to the 
point. I asked the number of sick and closed 
mills. The number of closed mills has been 
given but not the number 0f sick mills. Could 
the hon. Minister kindly tell methe number of 
sick mills? Along with this, I also asked about 
the losses suffered. I agreed that the Gov-
ernment does not keep an account of pri-
vately-run mills. But the losses suffered by 
mills run by the N. T.C. and various States 
should have been told. But that too was 
evaded. About rehabilitation, the hon. Minis-
ter said that no work is being done. Will the 
hon. Minister i{indly give a complete reply to 
the question? Last year, a study was con-
ducted. During the budget discussion, the 
hon. Minister announced the formation of an 
Expert Committee. The fate of that commit-
tee is not known. Last year, 100 mills were 
taken up for study. Of these, the norms of 44 
mills remains unchanged while the viability 
of the rest 56 is being prepared. How many 
of them are in Maharashtra, particularly in 
the city of Bombay? I can see that hand-
looms and powerlooms clothes are being 
exported in large quantities. In fact, 51% 
more than the target. This seems to indicate 
that the Government is least concerned 
about the closure of textile mills. I would like 
to know whether the Government's policy is 
aimed at completely doing away with cotton 
mills creating hardship for workers and farm-
ers. I want to know the Government's policy 
in this matter. I would also like to have a 
complete reply to which an incomplete reply 
has been given by the hon. Minister. 

[English] 

SHRI RAM NIWAS MIRDHA: I have not 

withheld any information from the hon. 
Member. What I have said in my answer is 
that 12 mills are closed and two cases have 
been registered with the Board of Industrial 
and Financia1 Reconstruction. The word 
'sick is very wide. 

As regar~s (b) of the question which 
asks forthe loss suffered by each milltill 31st 
March, 1988, I have said that the Union 
Government do not maintain profit and Joss 
accounts of mills in the private sector. NTC 
mills I have not inCluded because none of the 
NTC mills closed; they are running. There-
fore, no figure has been added. There are 
three cooperative mills which are closed, I 
would like to inform the Hon. Member. The 
position is that some mills are closed and I 
have given the figures also. The Govern-
ment has a scheme for modernisation of the 
textile industry. 

In the 1985 Textile Policy, a textile 
modernisation fund was created in which it 
was contemplated that Rs. 750 crores would 
be disbursed in the next five years and that 
fund is still going on. 

I would like to give some figures as to 
how that fund has been working. Uptill now 
in this fund 200 applications have been re-
ceived requesting for amounts of Rs.800 
crores. Out of this, 102 applications have 
been sanctioned totalling Rs.481 . 1 O crores. 
Assessed and disbursed amount is 
Rs. 169.22 crores. Some cases have been 
rejected and some cases are still pending. 

The idea is that only the viable and the 
potentially viable mills are assisted. So, the 
nodal agency which has been created to 
examine proposals for assistance under the 
textile modernisation fund are scrutinised by 
th.e financial institutions and only those mills, 
which in their opinion, are found viable or 
potentially viable are given a package of 
assistance so that they may modernise 
themselves and become viable in course of 
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time. So, to say that the fund is not being 
utilised fast is not correct because our inten-
tion is not to fritter away the funds as soon as 
possible; but to assist only those cases 
which are really deserving in the sense that 
in course of time they become viable. 

SHAI BALASAHEB VIKHE PATIL: Out 
of the applications sandioned what is the 
number in Maharastnra? Kindly also give the 
figure of losses of NTC mills because my 
question relates to both sick and closed 
mills. In part (c) you say non-viable mills may 
have to close down permanently. 

[ Translation ] 

Due to this, the workers, there are 
demanding that non-viable mills be national-
ised, modernised and made viable. After 
that, attention should be paid to workers. 
What is the Government's policy in this 
matter? There is a lot of pressure on the 
Government from mill-owners who are ask-
ing permission to sell land within mill prem-
ises and give part of the proceeds as com-
pensation to some workers. But I shall sug-
gest to the hon. Minister that this land should 
be given over to workers instead of selling it. 
This land will be useful for setting up power-
looms for rehabilitation and sett-employ-
ment of unemployed workers. Workers 
should be provided soft loans from the 
Government. This will' not only satisfy the 
workers but also solve the Government's 
problem. The mill-owners should not be al-
lowed to sell the land and make money. 

[English] 

SHRI RAM NIWAS MIRDHA: As far as 
Maharashtra is concerned Rs.101 crores 
have been sanctioned under the Textile 
Modernisation Fund and Rs.33.93 crores 
have been disbursed. As regards mills which 
are closed, the textile policy envisaged and 
created a fund for the rehabilitation of the 
wor:kers who would be affected by the clo-

sure of mills. That Fund envisaged in addi-
tion to what the workers are entitled under 
the various statutory provisions, they will be 
given by the Central Government 75 percent 
of pay in the first year, 50 percent in the 
second year and 25 percent in the third year. 
There was one condition that the closure 
should be declared in a formal way. Since 
the textile policy declared rehabilitation fund 
for labour in 1985 no State Government 
permitted closure with the result that we 
could not avail of this Fund at ail. Now we 
have liberalised the provisions of this labour 
rehabilitation fund in the sense that a closure 
may not be necessary but if a mill is under 
liquidation and liquidator has been ap-
pointed and assets vested in him the reha-
bilitation fund for labour will operate. 

SHRI SHARAD DIGHE: Sir, part (c) of 
the question says: What measures aretaken 
to re-start the closed mills in Maharashtra? A 
very general answer is given that there is 
nodal agency to examine sick and textile 
mills. IN Bombay six mills, namely, Bladury, 
Mukesh, Srinivas cotton mills, Modern, New 
Grat and Swan mills are closed. I would like 
to know spec:fically as far as these six mills 
are concerned what steps are taken by the 
Government to re-start them particularly in 
case of Srinivas cotton mills, Maharashtra 
Government has sent you a proposal that 
they would take over the mill. Only your 
sanction is necessary. No funds are neces-
sary. Even then I am told that no sanction is 
being given by your Department. I would like 
to know the reasons for that and specific 
steps taken to start the other fivo closed mills 
in Bombay. 

SHRI RAM NIWAS MIRDHA: It is not 
our policy to nationalise mills any further. 
The request from the Maharashtra Govern-
ment has not been conceded because it 
ultimately meant that the Central Govern-
ment should give them grant, assistance, 
etc. to run these mills. Gujarat Government 
did the same. They took lot of money and 
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they are also k>sing a bt every month in 
Gujarat. So, our policy is not to nationalise 
miffs any ,further. As reg_ards six mill~ in 
Bombay we have no policy programme 
except what I have said in my answer 
categorically. We have only one scheme 
which is in the Textile Modernisation Fund. If 
the mill is potentially viable, they can ap-
proach the nodal agency of the financial 
institutions, justify pumping of public funds in 
that mill and get whatever assistance they 
can. H they are notfound viable, the Govern-
ment cannot do anything in the matter. 

DR. DATTA SAMANT: Sir, the Textile 
Modernisation Fund is used for Century 
Mills, Morarji, Reliance. It means those who 
are already healthy, they will be much fatter. 
After the textile policy, 1.6 lakh workers are 
jobless. My friend, Mr.Dighe has specifically 
mentioned about Bombay. The office of the 
Board for sick industrial units is not in Bom-
bay. The Board has got powers to change 
the directors, to club the sick mill with the 
healthy unit and to stop further bans to a 
particular milk>wner who has committed 
frauds. I would like to know why all the 
provisions are not being implemented by the 
Board for these mHls and for those mills 
which are going to be sick. The Government 
is not going to take over the mills. The 
miHowners are going to close the mills. 
Lakhs of workers are dying. Why at least the 
existing provisions of changing the directors, 
clubbing sick mills with the healthy units of 
the employer, are not b9ing implemented? 
What is the need for registration only two 
textile mms here? Wt'tf the Board for sick 
industrial units has nol acted so far? I woufd 
also like to know whether the Government is 
going to use the powers with this Board to 
change these directors or whosoev9r has 
.commilled the frauds. 

SHRI RAM NIWAS MIRDHA: Sir, the 
Board tor lndultrial and Fmancial Recon-
struction has been CANlted under the Side 
Industrial Corporation kl. ol 1985. • lap 

down in a very precise way when an under-
taking would be registered, when its capital 
worth would be regulated to a certain extent. 
One has to compulsorily report to the BC?ard. 
The Board is a quasi-judicial authority. 
(Interruptions) 

Please wait and hear. H you don't want 
an answer, I sit down. 

MR.SPEAKER: He never waits. 

(Interruptions ) 

MR.SPEAKER: Dr. Datta Samant, that 
is your weakn~ss. You always interrupt. 

DR.DATIA SAMANT: What 1s happen-
ing on the site? I raised a specific question. 

MR.SPEAKER: Dr.Datta Samant, let 
him first finish. Whether he comes to that 
point or not, let me listen. You don't interrupt 
him in-between. This is a very bad habit, you 
are always developing. Let him first finish. 

SHRI RAM NIWAS MIRDHA: I am 
exactly referring hon. Member to the Act. 
Firstly, read the Act and tell us which clause 
of that Act 1s not being followed. It 1s a quasi-
judicial authority, which comes into 
operation under very wide powers, including 
the one mentioned by the hon. Member. 

So, the Board is very actively working. 
Many cases are pending before it. It consists 
of very competent people. It is a quasi-
judicial authority with very wide powers. 
They are doing all that is nece&sary under 
the said kt. 

DR.DATIA SAMANT: Lakhs of work-
ers are dying. The Board has not used the 
powers. 

MRSPEAKER: If the Board does not 
UM it, I cannot inject power into that. 
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DR.DATTA SAMANT: I am asking, why 
don't they use the powers of the Board. 

MR.SPEAKER: Let them use or not. 

SHRI SAIFUDDIN CHOWDHARY: 
Minister has to answer to that. 

SHRI RAM NIWAS MIRDHA: I have 
clearly said, the Board is using. 

DR.DATTA SAMANT: The powers are 
not used. Change the directors of the sick 
mills. 

SHRI RAM NIWAS MIRDHA: Please sit 
down and listen. Don't go on repeating the 
same thing. If you want the meaningful dia-
logue in this House, for which the House is 
meant... 

DR.DATTA SAMANT: The workers are 
dying, Sir. In protest I walk out. 

11.34 hrs. 

(At this stage, Dr.Datta Samant left the 
House) 

PROF.MAOHU DANDAVATE: Sir, I 
would like to know from the Minister whether 
it is a fact that India United Mills Dye-work 
Mill No. 6 in Bombay, which is a unit of the 
National Textile Corporation, is actually f ac-
ing financial difficulties and it is likely to be 
closed down because five mills of the Na-
tional Textile Corporation, which actually 
give the grey cloth for processing to this unit 
No. 6, have not deared their arrears and 
they are not also giving adequate grey cloth 
for processing to this mill. And as a result of 
that, It is in a financially adverse conditiQn. 

H so, will the Government take neces-
sary steps to ensure that at least arrears will 
be cleared, more quantum of grey cloth for 
processing will be given to mill No.6 and 
further linancial assistance will be given so 

that the mill No. 6 will not be ck.lsed down in 
Bombay? 

SHRI RAM NIWAS MIRDHA: It is nol 
possible to give the details of the particular 
mill that the hon. Member has said. 

PROF.MAOHU DANDAVATE: I have 
the exact Number also. 

SHRI RAM NIWAS MIRDHA: I am 
coming to that. The hon. Member has raised 
this point before also. It is true that this unit 
as well as a number of units in the NTC are 
not getting enough funds for modernisation, 
for raw materials for quite some time and 
therefore, the type of difficulties which the 
hon. Member mentioned do arise from time 
to time. We will see that they are minimised 
to the extent JX>Ssible and this unit and .other 
units are given the work which is required. 

PROF.MAOHU DANDAVATE: I am 
satisfied. I am not walking out. 

*881 

Computerisation in Banks 

SHRI BIMAL KANTI 
GHOSHt: 

DR. V.VENKATESH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether computerisation of banking 
operations has led to all round efficiency; 

(b) if so, whether this system is pro-
posed to be extended to the banks on a very 
selective and progressive basis; 

(c) if so, the reasons therefor; and 

(d) whether banks would derive many 
more benefits which manifest themselves in 
the economy as a whole? 

THE MINISTER OF STATE, IN TIE 
DEPARTMENT OF ECONOMIC AFFARS 
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IN THE MINISTRY OF FINANCE (SHRI has studied the experience of the socialist 
EDUARDO FALEIRO): (a) to (d). A State- countries in the matter of use of computers, 
ment is given below: specially for the interest of the employees 

class as such and also w~h respect to its very 
STATEMENT effective use in the socialist countries. 

The programme of computerisation 
mechanisation in the Public Sector Banks is 
being implemented in a phased manner af • 
ter taking into account the terms of settle-
ments arrived at in 1983 and in 1987 be-
tween the Indian Banks Association and the 
major workmen unions. The programme 
taken is modest and selective and is being 
implemented in a manner involving no re-
trenchment of staff as a result of introduction 
of machines and computers. 

Reserve Bank of India (RBI) has re-
ported that computerisation/ mechanisation 
has helped to improve customer service, 
Clearing House Operations, housekeeping, 
management information, settlement of in-
ter branch/ inter bank accounts, etc. 

Mechanisation/ ccmputerisation of 
banking operations would, in the long run, 
help to improve the over all productivity and 
economy of the system as a whole. 

SHRI BIMAL KANTI GHOSH: I would 
like to know from the hon. Minister whether 
any surplus staff is there due to computerisa-
tion and if so, what will happen to these 
surplus staff? 

SHRI EDUARDO FALEIRO: We are 
working this programme of computerisation 
in a modest manner, in a selective manner 
and implementing in a manner involving no 
retrenchment of staff as a result of these 
machines and computers. 

SHRI SHANTARAM NAIK: In the mat-
.tar of computerisation, the employees, at the 
beginning, had several reservations. Some 
of them still exist. I would like to know from 
the hon. Minister whether the Government 

SHRI EDUARDO FALEIRO: W.e take 
the interest of the workers which is the major 
interest. The programme of computerisation 
and mechanisation in the pub~ic secior 
banks is being impJemented in a phased 
manner, as I have said, after taking into 
account, the terms of settlement arrived at in 
1983 and 1987 between the Indian Banks 
Association, that is, the IBA and the major 
workmen's unions. As far as the socialist 
countries are concerned about which the 
hon. Member would like to know, I would like 
to mention that most of the East European 
countries in the Socialist Bloc have already 
installed a large number of Computers in 
their various organisations. The banks in the 
East European countries are also reported 
to have instaU9d computers. It is very inter-
esting that even computers made in India 
are in demand in the East European coun-
tries. It is an irony and it is a sad state of 
affairs that our own people should object 
computerisation when socialist countries 
which have as much, if not more, interest of 
workers at heart want computerisation of 
their banks and want Indian computers. 
Now, sir, as far as China is concerned, it has 
placed large orders for computers with some 
of the American companies including IBM 
andWANG andsomeoftheChinesebanks 
have also started introducing computers and 
machines. Therefore, there is expectation 
that computers will be introduced in the 
Chinese banks more and more and they are 
being introduced. It is surprising. Ti1e work-
ers interests are not aff eci at all. 

SHRI SURESH KURUP: They point out 
the example of socialist countries. It would 
have better if they followed the socialist 
countries in every respect. There is no un-
employment. Right to work is included as a 
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Fundamental Right in their Constitutions. 

MR. SPEAKER: We should not follow 
any bodyblindly., 

(Interruptions) 

SHRI. SURESH KURUP: It might be 
correct that there may not be any retrench-
ment of the workers due to computerisation. 
I would like to know from the hon. Minister 
whether his Ministry has made any proper 
assessment of the actual reduction in Job 
opportunities due to this computerisation in 
the banks. 

SHRI EDUARDO FALEIRO: When the 
hon. Member mentions that we should follow 
the socialist countries, not merely in comput-
erisation but in other respects also, perhaps, 
he has in mind that we must have a single 
party system in the country also. That is what 
they have in mind. 

SHRl SURESH KURUP: The right to 
work is a fundamental right. (Interruptions) 

SHRI EDUARDO FALEIRO: I will reiter-
ate here on the floor of the House ... 

SHRf SURESH KURUP: You have a 
single leader system. (lnte"uptions) 

SHRI EDUARDO FALEIRO: We are 
taking full interest of the working class and 
we ourselves represent the working class 
here, in fact, represent the people at India. 
They have reposed the t1 ust in us and we 
shall not fail them. 

Insurance Scheme for Poor People 
Living In Huts 

*882. SHRI AMARSINH RA THAWA: 
SHRI MOHAN BHAI PATEL: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware that 
a large number of huts are destroyed due to 
fire and other natural calamities in all the 
metropolitan cities every year; and 

(b) whether Government propose to 
introduce an insurance scheme for the poor 
people who are living in huts in the metropoli-
tan cities; if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). A state-
ment is given below: 

STATEMENT 

It has been decided by Gov~rnment to 
introduce a Hut Insurance Scheme in rural 
areas to provide fire insuran'ce protection to 
families in rural areas whose total annual 
family income from all sources does not 
exceed Rs.4,800/-. In the event of loss due 
to fire, under this scheme, the insurance 
company will pay to the insured a sum not 
exceeding Rs.1,000/- for hut and a sum not 
exceeding Rs.500/- for belongings in the hut 
destroyed by fire. It has been decided to start 
the Schemes with effect from 1st May, 1983, 
and the Scheme will be operated by General 
Insurance Corporation of India and its four 
subsidiary companies. The entire premium 
cost in respect of this Scheme will be borne 
by ·the Government of India. Initially, the 
Scheme will be operated for a period of two 
years and it will be reviewed thereafter. The 
question of extending the Scheme to metro-
politan c~ies can be considered only after 
reviewing performance of the Scheme in 
rural areas and after assessing the experi-
ence gained under this Scheme over a pe-
riod of two years. 

[Translation] 

SHRI AMARSINH RATHAWA: 
Mr.Speaker Sir, I want to thank the Govern-
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ment for starting an Insurance Scheme for 
the persons living in huts. This is the first 
scheme of its kind which will surely benefit a 
large number of people living in rural areas. 
The compensatiOn fixed under the Scheme 
is very meagre considering the present day 
inflation. I would like the amount of Rs.1000/ 
- increased to Rs.2500/- and Rs.500/- to 
Rs.1500/- Will the hon.d Minister think of it. 

[English] 

SHRI EDUARDO FALEIRO: Sir, this 
scheme is yet to come into operation, which 
will come in operation only on the 1st of May. 
From then onwards it will be there for 2 years 
on an experimental stage. We shall consider 
all the suggestions made by the Member and 
other Members. However, one thing you 
may keep in mind that the resources of the 
country are limited and, therefore, we cannot 
give that much of compensation as perhaps 
we would like to give and the Members 
would like us to give. However, we shall 
consider this as the scheme progresses. 

SHRI KS.RAO: I am happy that the 
Minister has started at atleast today a Hut 
Insurance Scheme. (lntern)ptions) 

But he said that this will be applicable 
only to the families whose total annual in-
come limit is Rs.4,800, i.e. about Rs.400 per 
month. Even the workers working in some of 
the organised sectors are getting more than 
Rs.4,800 and obviously it means that they 
will not come under this Scheme. So, I wish 
to know from the Hon. Minister that when 
there is no such limit in regard to the traders, 
businessmen whose property is lost in fire or 
any such incident, why should there be a 
limit for the hut dwellers and why should they 
be deprived of their opportunity to get the 
compensation? I request the Hon.Minister 
not to put a limit on their income t,,ough he 
can put a limit on the money to be paid. 

SHRI EDUARDO FALEIRO~ Sir, in this 
echeme, there is no premium to be paid by 

the hut dwellers. The entire premium is 
borne by the Government of India. It is an 
absolute grant and this grant goes to the 
poorest of the poor, particularly in the rural 
areas. The question of organised sector 
hardly arises. Therefore, the example given 
of the organised sector in industrial areas 
does not apply to the rural areas. This is the 
reason why the limit has been put, i.e. in view 
of the limited resources of the States and in 
view of the need to help the poorest among 
the poor. 

SHRI SRIBALLAV PANIGRAHI: This is 
a good scheme and I welcome it. As in the 
case of crop insurance scheme, here also 
there is a lot of delay for the payment of 
money to the cultivators, with the result the 
cultivators suffer a lot. 

This scheme covers the poorest of the 
poor. So, will there by any time limit within 
which the compensation due to the poor 
man, whose hut was set ablaze, will be paid? 

SHRI EDUARDO FALEIRO: I agree 
with the hon. Member that in the case of the 
poorest of the poor and also in view of the 
fact that the sum is quite small, there should 
not be any delay. It should be expedited. At 
this point of time, we have not fixed any time 
limit. But I will issue instructions that this 
matter should be expedited and the proce-
dure should be simplified. 

SHRI SRIBALLAV PANIGAAHI: You 
see to it that the procedure is followed and 
the payment is made expeditiously. 

SHRI EDUARDO FALEIRO: Yes. 

All Women Managed Natlonallaed 
Banks 

•s83. SHRI V.S.KRISHNA IYER: Will 
the Minister of FINANCE be pleased to state: 

(a) the total number of au women man-
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aged nationalised banks' in the country; 

(b) whether these banks are functioning 
well; 

(c) the number of such banks proposed 
to be opened during the current year; and 

(d) whether Government are aware that 
in these "all women managed nationalised 
banks" promotional opportunities are not 
provided beyond Deputy Manager? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). A state-
ment is given below: 

STATEMENT 

(a) and (b). There are no 'all-women 
managed nationalised banks' in the country. 
However, there are reported to be 25 'all-
women' branches and 7 extension counters 
of nationalised banks which are manned by 
women. These branches/ counters are re-
ported to be functioning well. 

(c) The initiative in this regard rests 
mainly with the banks. 

(d) Women employees have equal 
opportunities for promotion in terms of the 
Promotion Policy of the banks. 

SHRI V.S.KRISHNA IYER: What is the 
object of opening all-women bank branches 
in our country by th,e nationalised banks? 
You say that they are functioning well. In that 
case, why not open more such branches in 
the country? 

SHRI EDUARDO FALEIRO: We can-
not have aH the branches managed by 
women only. The hon. Member should not 
forget that there are men also. I will not forget 
that there are men also. So men should also 

work in some banks. I must congratulate the 
hon. Member for introducing ·this scheme in 
his state. This scheme of all women bank 
branches was first introduced by the Syndi-
cate Bank, which is from Karnataka At the 
senior-most level, i.e. at the General 
Manager's level" a woman is working in the 
Canara Bank, which is also from Karnataka. 
So, Karnataka has been on the forefront and 
I congratulate them. 

SHRI V.S.KRISHNA IYER: As the hon. 
Minister has said, there are a few branches 
of banks not only under the auspices of the 
nationalised banks but also in the coopera-
tive sector. These branches are functioning 
very well. Not just well, but very well, I should 
say. I know this because these banks are 
functioning in my constituency also. In par-
ticular, these banks have been able to help 
many lady entrepreneurs to start industries. 
They have been able to rehabilitate many 
destitute women and they have also been 
able to help many unemployed women. 
When they are doing such a good job, should 
not the Government think it necessary to 
open more such branches? As we all know, 
illiteracy among women is as high as 65 
percent to 75 percent. They feel shy to go to 
the banks managed by men only. Therefore, 
I request the hon. Minister to open more 
women-managed banks m the rural areas so 
that more and more women can avail of the 
benefits of the banks. Will the hon. Minister 
consider this? 

SHRI EDUARDO FALEIRO: The banks 
managed by women are, no doubt running 
very well. Undoubtedly, women are at least 
as competent as men in doing any particular 
work. I believe in that. However, it is not 
always possible to have this approach as a 
matter of principle and make strong rules 
and issue directives. In the very State of the 
hon. member himself, we have had some 
problems in getting ladies to work at the 
·managerial level in some of the banks be-
cause of some problem or the other. Any-
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way, we will take this suggestion into consid-
eration. 

Memorandum from Workers of Mysore 
Miiis and Minerva Miiis in Karnataka 

*886. SHRI SURESH KURUP: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether Union government have 
received a memorandum dated 9th Decem-
ber, 1987 from . Mysore Mills Hathi Girni 
Karmikara Sangha and Minerva Mills Hathi 
Gimi Karmikara Sangha Bangalore; and 

(b) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NfWAS MIRDHA): (a) Yes, Sir. 

(b) The memorandum relates to various 
aspects of the functioning of Mysore Mills 
and Minerva Mills, Bangalore. These include 
revision of workload norms, implementation 
of schemes relating to workers participation 
in management, closure of certain activities 
and installation of new machines. 

SHRI SURESH KURUP: Sir, in both the 
Mysore Spinning Mills and the Minerva Mills, 
Bangalore the industrial relations are sever-
ally strained for the past three years. Work-
ers' complaint is that none of the provisions 
of the long term agreement entered into by 
the management and the workers' union in 
1985, has not been properly implemented, 
and their viewpoint is not taken into consid-
eration in the modernisation schemes. I 
would like to know from the Minister whether 
he has inquired into this and the other as-
pects mentioned in the memorandum. What 
action does he propose to take in this re-
gard? 

SHRI RAM NIWAS MIRDHA: h is true 
that we have received a memorandum in this 
respect from certain unions working in these 
mi•. It is not correct to say that the industrial 

relations in these two mills are very bad. The 
problem is that there are fourteen and odd 
un'ions in these mills and due to this, some 
problems with regard to industrial relations 
do arise. The three-year long term settle- 1 

ment which was entered into in 1 gas has 
been implemented properly. The term of that 
agreement is now over, We are in touch with 
the unions and we are negotiation with them 
for a new settlement. I can assure the 
hon.member through you that we will see 
that.a satisfactory ~rrangement is arrived at 
and a new agreement is also ready very 
soon and the points raised by the memoran-
dum regarding modernisation, installing 
Russian looms. etc. can also be considered. 
We want to strengthen the machinery for 
participation of labour in the management in 
these mills as in other NTC mills. But the 
problem arises as to which union should be 
dealt with. H there is a consensus amount the 
unions about the representatives to be put in 
the joint management machinery, we woulrl 
be very happy to do so. I also take this 
opportunity and request the hon.member to 
us his good offices to see that some consen-
sus emerges regarding the representatives 
of the workers so that we can activise the 
joint consultative and joint management 
machinery, which we are very keen to imple-
ment in these mills as well as in other NTC 
mills. 

SHRI SURESH KURUP:Minerva man-
agement does not recognise the ma1ority 
union. Before the next long term agreement 
is discussed and finalised, will the Minister 
give proper instructions to the management 
to ascertain the major union through secret 
ballot.Also there was a complaint that no 
action had been taken against an officer who 
fired at the workers were suspended and 
criminal cases were registered against them 
and subsistence allowance at the rate stipu· 
lated by the Government of India not paid to 
them. Will the Minister look into these 
charges and take proper action? 

SHRI RAM NIWAS MIRDHA: I have 
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already tried to ascertain the real position 
regarding the subsistence allowance. I am 
told 'that it is being paid according to the 
rules. Action against the officers concerned 
is also being taken. 

As regards the representative union, 
the management had moved the labour 
Department of find out who would be repre-
sentative union or majority union or what-
ever it is. The management is in touch with 
the Labour Department and I hope some 
good results would emerge. 

SHRI V. SREENIVASA PRASAD: Mr. 
Speaker, Sir, I would like to know from the 
hon. Minister whether the Government had 
received any memorandum from the work-
ers of Krishan Rajendra Mill, Mysore which 
had been closed for the last ten years for its 
take over by the National Textiles Corpora-
tion? 

I would also like to know whether the 
Government of Karnataka had sent any 
proposal or you have received any proposal 
for the ta}<e over of sick units, like the Krishna 
Rajendra Mill, Mysore. 

SHRI RAM NIWAS MIRDHA: I had 
notice on this because this does not concern 
with the particular case. If the hon. Member 
writes to me, I will be able to give him to 
correct answer. 

Voluntary Retirement Scheme in NTC 
Miiis 

*887. DR. DATTA SAMAJ'.ff: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of textile workers who 
have ~epted the benefits of voluntary re-
tirement scheme from N.iionaJ Textile Cor-
poration Millsduringthe lastthl88years; and 

(b) the det8ls of the scheme? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIROHA) : (a) and (b). A 
statement given below:-

STATEMENT 

(a) and (b).During the years 1985-86 to 
1987-88, about 21, 000 workers gave volun-
tary resignations under the Labour Ration-
alisation progra111me of NTC. The were paid 
an ex-gratia of 15 days' wages/salary for 
each completed year of service in addition to 
gratuity as per the payment of Gratuity Act, 
1972. 

DR. DATTA SAMANT: Twenty one 
thousand workers lost their jobs during the 
last two years - from 1987 and another 140, 
000 from other mills, which shows the way 
the entire textile policy of the Government is 
working. 

Coming to NTC mills •. they have fifty-
years old, obsolete machinery; and they 
have to bring out the whole quantity of 
Janata cloth. These mills are managed by 
NTC. Modernization funds are given to good 
mills like Reliance, Orkay and other such 
mills. The profit of Reliance is Rs. 117 crores 
this year, wrth a turnover of Rs. 15000 
crores. 

If you encourage such good mills, then 
only 8 or 10 mills will eventually remain, and 
all other mills will gradually be abolished. My 
question is Are you going to give to these 
NTC mills whatever concessiol"s in excise 
duty and funds for modernization which you 
have given to these big House, and also 
improve those NTC mills with Sultzer looms 
etc.? The workers are prepared to work. But 
I want the hon. Minister to give this assur-
ance. 

SHRI RAM NIWAS MIRDHA: There is 
no question of assurance. We are actually 
implementing what the hon. Member sug-
gests. We have imported; not Shultzer but 
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Russian looms. I do not thing he will object to 
that. 

DR. DATTA SAMANT: Not at an. 

SHRI RAM NIWAS M1RDHA : Don't 
have softness for the Shultzer. We have 
imported the Russian looms as part of the 
modernization programme. We are in touch 
with the IDBI. They have, on the basis of 
merit, sanctioned Rs. 100 crores for mod-
ernization. We have selected mills which 
have to be modernized, and we mean to 
make NTC as efficient as possible, like any 
other mills in the country. 

DR. DATTA SAMANT: My second 
question: In Bombay, thirteen mills were 
taken over when the late Prime Minister 
Indira Gandhi had gone there in 1983 ; and 
the dispute is still going on. If the workers 
there retire, they are not going to get their 
gratuity. Difficulties are coming up in this 
regard. Thousands of workers are suffering. 
Already, four years have passed. My ques-
tion is whether, in the case of these thirteen 
mills which were nationalised about four 
years back and which are with the NTC now, 
their workers when they retire will get their 
terminal dues, other compensations etc. or 
not. 

SHRI RAM NIWAS MIRDHA: These 
thirteen mills were not nationalized. as the 
hon. Minister says. Their management was 
taken over; and we are running those mills 
as sick mills. There is a difference between 
nationafaation and management. 

I am mainly correcting the hon. 
Member's expression. That is aH. I did not 
mean to say that we are not running them. 
We are fully responsible for those mills. We 
are running them in the most proper way, 
and the workers will get all the benefits that 
they are entitled to, under the rures. There is 
no question of discrimination against them. 

SHRI DAGVIJAY S1NGH: In 1983, a 
special provision was made in respect of sick 
textile units. They wanted to shift out of a 
congested city, they could sell the land; and 
that sale will attract no capital gains tax, 
provided the money is invested outside or 
away from that place. Is it a fact that no textile 
mill, however sick it may be, in Bombay, 
Ahmedabad or anywhere else, has availed 
of this? Will the Ministry of Textiles cooper-
ate with the various agencies to see that 
such an exodus take place, of mills outside 
these cities and re-investment made out-
side? 

SHRI RAM NIWAS MIRDHA: This 
question has been raised on a number of 
occasions, viz. that cities should be de-
congested, and mills taken oot. Our Minister 
is trying to assist in all possible ways in this 
laudable objective. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Boards of Directors of Nationalised 
Banks 

*884. PROF. K.V. THOMAS: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Boards of Directors of 
the nationalised banks are proposed to be 
reconstituted: 

(b) the criteria for reconstitution; and 

(c) whether the representatives of farm-
ers, industrialists, ~mployees, trade unions 
are proposed to be included in the Boards of 
Directors of the nationalised banks? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
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EDUARDO FALEIRO) : (a) to (c). Appoint-
ment of directors on the boards of directors 
of nationalised banks is done in accordance 
with the criteria and norms prescribed in the 
Nationalised Ban'ks ( Management and 
Miscellaneous Provisions) Schemes, 1970 
and 1980. At present there are no non-
official Directors on the Boards of Dtrectors 
of the nationalised banks. The question of 
nomination of these non-official directors in 
under consideration. 

Export of Fruits from Andhra Pradesh 

*885. SHRI MANIK REDDY: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the fruits being exported from 

Oty. (M. T) 

1985-86 23285 

1986-87 25000 

1987-88 24700 

(April-Jan.'88) 

The major fruits being exported are 
mango, guava, chikoo, pineapples, grapes, 
apples, citrus etc. 

[Translation] 

Suggestions from Exporting Industrial 
Units to Achieve- Exports Increase. 

*889. SHRI SHANTI DHARIWAL: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Government have sug-
gested to the exporting industrial unit for a 
result oriented scheme to bring about in-
crease in exports and to reduce trade imbal-
ance; 

Andhra Pradesh; 

(b) their quantity during the last three 
years, year-wise and fruit-wise; and 

(c) the foreign exchange earnings there 
from? 

THE MINISTER OF FINANCE AND 
THE MINISTER OF COMMERCE(SHRI 
NARAYAN DATITIWARI): (a)to (c). State-
wise export data is not being maintained. 
Export of fruits is freely allowed as per the 
Export Policy. 

Exports of fruits from India inciuding 
those grown in Andhra Pradesh and their 
value during ·the last three years are as 
follows:-

Val. (in Rs. crores) 

24.30 

25.00 

27.10 

(b) if so, whether Government have 
received any suggestion from these indus-
trial units; and 

(c) if so, the action taken thereon by 
Government? 

THE MINISTER OF FINANCE AND 
THE MINISTER OF COMMERCE (SHRI 
NARAYAN ~ATI TIWARI) : (a) to (c). A 
statement is given below:-

STATEMENT 

Government maintains a constant dia-
logue with exporters through various Export 
Promotion Councils (EPCs), Federation of 
India Chambers of Commerce and Industry 
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(FICCI) Federatin of Indian Export Organ-
isations (FIEO), Associated Chambers of 
Commerce and Industry of India (ASSO-
CHAM) and other relevant organisations for 
export promotion. Suggestions received 
during discussions are taken into considera-
tion while making policy formulations. 

(English] 

Steps to Help carpet Industry to Face 
World Market Competition 

*890 SHRI KAMAL NATH: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Indian Carpet Industry 
which enjoyed a boom in Seventies is losing 
its grip over the world market and is facing a 
stiff competition from Iran, Pakistan and 
China; 

(b) the extent of decline in export of 
Indian carpets; 

(c) whether the decline in export is at-
tributed to shortage of wool and also in-
crease in prices of woollen yarn; 

(d) ·whether Government propose to 
import wool in order to offset the deficit; and 

(e) the other steps taken to enable t~e 
carpet industry to face the competition in the 
world market? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) to (e). A state-
ment is given below;-

STATEMENT 

(a) No, Sir, It is however, a fact that 
Indian Carpet Industry is facing a stiff com-
petition from Iran, Pakistan and China 

(b) and (c). Do not arise. 

(d) Import of Carpet grade wool has 

already been allowed under OGL with an 
import duty of only 20o/ •. 

(e) The following steps have been taken 
to help the Indian Carpet Industry to face 
competition in the world market:-

1. Exports of hand knotted woollen car-
pets etc. are eligible for:-

i) CCS @ 8% depending upon the 
FOB value of handmade woolen 
carpets per sq. metre. 

ii) Duty Drawback @ 3% of the 
FOB value of Hand -made car-
pets. 

iii) Import Replenishment @ 15 % 
of FO~ value. 

iv) Import of all moth proofing for-
mulations against REP licences. 

2. Carpet Export Promotion Council has 
been set up to give P?inted attention towards 
promotion of carpets exports. 

3. To explore market potentials for 
hand-knotted carpets, 4 Sales-cum-Study 
Tea ms sponsored by Carpet Export Promo-
tion Council visited USA, Canada, Australia, 
New Zealand, European Countries and Gulf 
Countries. 

4. A Delegation of technical experts/ 
exporters, headed by the Development 
Commissioner (Handicrafts), visited USSR 
and People's Republic of China to study 
the techniques employed in the production 
of hand-knotted carpets in those countries. 

5. The rate of interest on Pre-shipment 
and Post shipment credit was reduced to 
9.5% w.e.f. 1.8.86 for a period below 180 
days. 

6. An institute for Carpet Technology is 
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being set up at Bhadohi to look after the 
R&D requirements of the Industry. 

Effect of Erosion In Value of Rupee on 
Import based Projects 

*891. SHRI BRAJAMOHAN MO-
HANTY: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the erosion of value of 
rupee has resulted in dampening effect on 
import based projects; 

(b) if so, the details thereof: 

(c) the total amount by which project 
Costs are estimated to go up; and 

(d) the steps being taken to meet the 
situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). The ex-
change rate of the rupee is fixed with refer-
ence to the exchange rate movements of a 
weighted basket of currencies, mainly of 
countries which are India's major trading 
partners. When the value of currencies of 
our trading partners goes up in relation to the 
rupee, the rupee costs of imports goes up 
and there is consequent slowing down of 
imports therefrom. It is difficult to isolate the 
amount of such increase in costs or imports-
reduction consequently only on such ex-
change rate changes. Decrease in depen-
dance on import of equipment and conse-
quent reliance on domestic goods is a desir-
able event. 

[ Translation} 

Sharing of Gandhi Sagar Water Be-
tween Madhya Pradesh & Rajasthan 

* 892. SHRI KAMMODILALJATAV:WHI 
the Minister of WATER RESOURCES be 

pleased to state: 

(a) whether Union Government are 
aware that the agreement concluded be-
tween Rajasthan and Madhya Pradesh for 
sharing equally the water of Gandhi Sagar 
dam is being fully implemented; and 

(b) if not, the remedial steps being taken 
by Union Government to ensure complete 
compliance of the agreement, particularly to 
ensure adequate water to the farmers of the 
Chambal Divis10n in Madhya Pradesh? 

THE MINISTER OF WATER RE-
SOURCES (SHRI DIN ESH SINGH): (a) and 
(b). A Standing Committee assists Madhya 
P radesh-Rajasthan I nferstate (Irrigation 
and Power) control Board for sharing equally 
the waters of Chambal at Kata Barrage. 
There is no member from the Central Gov-
ernment in this Committee. 

[English] 

International Conference on Alleviation 
of Poverty 

*893. SHRI S.B. SIDNAL: 
SHRI H.N.NAN .. IE GOWDA: 

Will the FINANCE Minister be pleased to 
state: 

(a) whether the international confer-
ence on various matters relating to allevia-
tion of poverty, socio-economic develop-
ment was held in New Delhi recently; 

(b) if so, the narpes of the countries 
participated and the decisions arrived at; 
and 

(c) the extent to which Government 
have accepted them? 

THE MINISTER OF STATE IN THE 
DEPAR~ENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
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EDUARDO FALEIRO) : (a) The 19th World 2. Guidelines have been laid ·by RBI 
Conference on "Poverty Development and impressing on banks the regular monitoring 
Collective Survival-Public and Private Re- of borrowal accounts and to draw rehabilita-
sponsibilities• organised by the Delhi Chap- tiqn packages in respect of such sick indus-
ter of the Society for International Develop- trial units as are found Potentially viable. 
ment, Rome was held in NewDelhifrom 25th Phased repayment of Bank's dues are can-
to 28th March, 1988. templated in the packages which may con-

tain reliefs/concessions like reduced rates of 
(b) Information is being collected and 

shalt be laid on the Table of the House. 

(c) Does not arise. 

outstanding Bank Credit Against Sick 
Industrial Units 

* 894. SHRI JITENDRA PRASADA: 
SHRI CHANDRA SHEKHAR 

TRIPATHI: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the amount of outstanding 
bank credit against sick industrial units is 
growing every year; 

(b) if so, thedetailsofthisamountduring 
the last three years; and 

(c) the steps taken to reduce this 
amount? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC' AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (al to (c). A state-
ment is given below. 

STATEMENT 

(a) to (c). Reserve ·Bank of India (RBI) 
has reported that total outstanding bank 
credit against sick industrial units stood at 
Rs. 3638.39 crores, Rs. 4270.93 crores and 
487 4.49 crores respectively as at the end of 
December, 1984-85 and 1986. 

interest, funding of irregularities, waiving of 
penal interest, etc. As regards non-violable 
units, banks resort to suitable action for the 
rerovery of their dues which include, inter-
alia, sale of goods hypothecated to the bank, 
enforcement of security available against 
the borrower/or guarantor etc. 

Steps to Control Prices 

*895. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be 
pleased to state: 

(a)· whether Government have taken 
any steps in the months of January, Febru-
ary, 1988 effectively to control the steep rise 
in prices which have caused extreme hard-
ship to the common man; and 

(b) if so, the nature of the steps taken 
and the results thereof alongwith the exact 
details about the price index during each of 
the months of the year 1987 and the first two 
months of the year 1988? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAI 
EDUARDO FALEIRO): (a) and (b). A state-
ment is given below. 

STATEMENT 

(a) and (b). The measures taken to keep 
prices under control include maintenanco of 
higher releases of essential commodities 
such as rice, wheat, edible oils and sugar 
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through the public Distribution System dur-
ing the monttis of January and February 
compared to the corresponding period of the 
previous year, raising of Statutory Liquidity 
Ratio of scheduled commercial banks from 
37.5 per cent to 38 per cent to mop up the 
excess liquidity in the system and intensifi-
cation of anti-hoarding drive. Price move-
ments in different parts of the country are 
also being closely monitored and the Fi-
nance Minister has been regularly communi-
cating with the Chief Ministers on this matter. 
The Budget of 1988-89 provides incentives 
for increasing agricultural and industrial 

production as well as reliefs to the common 
man. These include the reduction in the rate 
of interest on crop loans by 1 .5 per cent to 2.5 
per cent, reduction in the price of fertilizers 
and some pesticides and weedicides. An 
action plan in specified districts to boost 
agricultural production and achieve plan 
targets has also been launched. A statement 
showing monthly movement in the Whole-
sale Price Index (WPI) and the Consumer 
Price Index (CPI) during the penod under 
reference 1s given below. It may be observed 
that both the WPI and the CPI registered a 
decline during the month of February, 1988. 

STATEMENT 

1 

January 

February 

March 

April 

May 

June 

July 

August 

September 

October 

November 

December 

Wholesale Price Index 
(1970-71=100) 

2 

377.7 

376.6 

378.1 

381.2 

390.3 

394.0 

400.6 

409.6 

408.9 

409.5 

411.1 

410.3 

Consumer Price Index 
(1960=100) 

3 

688 

686 

686 

691 

703 

715 

724 

736 

745 

750 

755 

752 
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1 

January 

February 

(p) Provisional. 

[Translation] 

Handloom Workers in Uttar Pradesh 

·a96. SHRl HARISH RAWAT: Will the 
Minister of TEXTILES be p!eased to state: 

(a) the total number of handlooms and 
handloom workers in Uttar Pradesh; 

(b) whether Government are aware that 
the numberofhandloom workers is decreas-
ing for past few years; and 

(c) if so, the steps being contemplated 
to check this trend by improving the condi-
tions of handloo~ workers? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (C) A 
statement is given below. 

STATEMENT 

(a) State Government has reported 
that there are an estimated 5.09 
lakhs handlooms providing 
employment to approximately 
15 lakhs persons in the State. 

(b) The increase/decrease in the 
number of handloom workers in 
Uttar Pradesh State will be 
known on completion of the 
National Handloom Census, 
which is presently being con-
ducted in the country, incJuding 

2 3 

415.0(P) 753 

414.6(P) 749 

Uttar Pradesh. 

(c) n order to enable the handloom 
sector to realise its full potenti.al 
and in order to improve the so-
cio-economic and living c6ndi-
tions of handloom weavers in all 
States, including U.P., Central 
Government is implementing the 
following schemes. 

i) Share capital assistance to 
handloom weavers to enrol 
themselves as member of 
cooperative societies; 

ii) Share capital assistance to 
handloom weavers primary 
apex cooperative societies 
and State handloom corpora-
tions; 

iii) Assistance for modernisation 
of looms; 

iv) Managerial subsidy to hand-
loom weavers' pri.cnary socie-
ties; 

v) Flnancial assistance to State 
Handloom Development Cor-
porations and Handlooms 
Cooperative Societies for set-
ting up pre-loom and post-
loom processing facilities; 

vi) Special rebate at the rate of 
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20% on sale on handloom 
products; 

vii) Janata Cloth Scheme; 

viii) Thrift fund Scheme; 

ix) Worksh ed-cu m-Ho using 
Scheme; 

x) Reservation of 22 items for 
exclusive production in the 
handloom sector through the 
handloom (Reservation of ar-
ticles for production) 
Act, 1985. 

xi) Special project for develop-
mens of Handlooms in the Hill 
Areas. 

[English] 

Meeting with Associations of Textile 
Manufacturers and Consumers In 

Bombay 

*897. SHRI S.M. GURADDI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether recently he convened a 
meeting of the various associations of textile 
manufacturers and consumers in Bombay; 

(b) if so, the main purpose of the meet-
ing; and 

(c) the poir.ts discussed and the details 
of decisions arrived at? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). A 
statement is given below. 

STATEMENT 

(a). Yes, Sir. However, the meeting was 
eventually chaired by Secretary to Govern-

ment, Ministry of Text ii es. 

(b). The main purpose of the meeting 
was to emphasise that the benefit of 'duty 
reduction on synthetic fibres/yarns is passed 
on down the line to the consumers, in the 
form of lower prices of cloth. 

(c). The extent of reduction of prices by 
synthetic fibre and filament manufacturers, 
as compared to the duty reduction; as also 
the consequent impact on prices of doth 
were discussed. It was stressed that bene-
fits of duty reduction should be passed on 
down the line. 

Export of Foodgrains and Pulses 

*898. SHRI V. TULSIRAM: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government are contem-
plating export of foodgrains, pulses and 
oilseeds to some African countries; 

(b) if so, the details of such export, item-
wise, and the names of the countries to 
which these will be exported; and 

(c) the extent to which such export will 
have an eifect on domestic requirements? 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI NAR-
AYAN DATI TIWARI): \a) to (c). A state-
ment is given below. 

STATEMENT 

(a) to (c): Export of pulses and oilseeds 
is not permitted. Export of Basrnati rice is 
allowed by all concerned under Open Gen-
eral Licence. In the import and export policy 
for April 1988-March 1991, wheat; wheat 
products; non-basmati rice and coarse 
grains are inCluded in the list of items export 
of which are allowed within limited ceiling. In 
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view of the domestic requirements in the 
wake of drought in the country, at present it 
has been decided not to release export ceil-
ing for foodgrains (excluding Basrriati rice) 
during 1988-89. 

Unsold Goods In All lndla Handloom 
Fabrics Marketing Cooperative Society 

8940. PROF. MAOHU DANDAVATE: 
WilJ the Minister of TEXTILES be pleased to 
state: 

(a) whether the percentage of u.nsold 
goods in Handloom Houses of the All India 
Handloom Fabrics Marketing Cooperative 
Society Limited, Bombay has risen from 5. 7 
per cent to about 30 per cent; 

(b) if so, whether carpet division of the 
Society has incurred a huge loss due to mal 
administration; 

(c) if so, whether the society received 
Rs. 24 lakhs for providing employment to 
rural marketing artisans; and 

(d) whether the amount of Rs. 24 lakhs 
was frittered away in purchasing goods from 
weekly markets in Tamil Nadu which were 
labelled by the Society for sale through 
Handloom House? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIROHA): (a). No, Sir, the 
percentage of closing stock of the Society 
over sales at the end of the cooperative 
years 1985-86 and 1986-87 were 23.78% 
and 29.97% respectively. 

(b). The Carpet Export Division of the 
Fabrics Society had earlier incurred some 
losses. The losses were due to fluctuations 
in international market The demand for 
these carpets has again picked up in the 
world market and now there is good prog-
ress in the export business of the Carpet 
Division of the Fabrics Society. 

(c). The Fabrics Society was given 
grants to the tune of apprl'X. Rs. 23.56 lakhs 
for setting up 20 Rural Marketing Centres 
intended as Multi-functional units at the 
block level to help artisans by arranging 
supply of raw materials, exploring markets 
and procurement and marketing of finished 
products etc: 

(d) No, Sir. 

IFAD Funds 

8941. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the President of the Inter-
national Fund for Agricultural Development 
(IFAD) recently visited India; and 

(b) if so, theoutcomeofthediscussions 
held with him on the IFAD's funding problem 
and future cooperation between India and 
the Fund? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
President of the International Fund for Agri· 
cultural Development (IFAD), Mr. Idriss 
Jazairy, visited India in March 1988, to par-
ticipate in the Conf ere nee of the Society for 
International Development. He also held 
discussions on IFAD's future financial basis 
and structure, and on issues related to 
IFAD's lending programme in India. 

Stock of Unsold Drugs 

8942. SHRI R. M. BHOYE: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether there is some unsold stocks 
of imported essential drugs lying with the 
State Chemicals and Pharmaceuticals Cor-
poration of India Limited, a subsidiary of the 
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State Trading Corporation; 

(b) if so, the value of the unsold stocks 
of imported essential drugs and the time 
since when these drugs are lying in stock; 

(c) the reasons for the stocks remaining 
unsold; and 

(d) the steps Government have taken in 

the matter for their disposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) Yes, Sir. The stocks of 
drugs are NOW lying with STC, as the State 
C~emicals & Pharmaceuticals Corporation 
of India stands merged with STC. 

(b) to (d). The information is given in the 
statement below: 



STATEMENT 81 
S. No. Name of the Drug Qty (Kgs) V11lue (As. lakhs) Month of Reasons for stocks remaining unsolod and steps taken 

(Provisional) arrival by STC to disposs off stocks ~ 
~ 
Ci) 

1 2 3 4 5 6 ::::J 
~ 
::::J 
Cl) 

1. Vitamin A Acetate 20 0.14 Nov. '87 It is a small left..aver quantity and will be allocated I 
with future unlifted quantity. iii 

2. Vitamin A Acetate 2899 20.88 Mar. '88 Material has already been allocated to actual users 
and entire quantity is likely to be lifted by May. 1988. 

)> 

3. Vitamin A Palmitate 3500 59.27 Mar. ·aa Material is under testing by Drug Controller (India). "tJ 
:IJ 

It will be allocated to actual users after receipt of F 

"' test report. _co -co 
4. Vitamin A Palmltate 1000 18.03 Mar. '88 Material is under testing by Drug Controller (India). CJ:> 

CJ:> 

It will be allocated to "ctual users after receipt of 
test report. 

5. Vitamin A Palmitate 40 0.72 Nov. '87 Small left-over quantity and will be allocated 

~ alongwith material under testing. 
~ 

6. Vitamin A Palmitate 17.SO 0.15 Aug. '84 Damaged material. It has now been allocated and )). 
::::J 

is being lifted. (I) 

I 
(2 

7. Methyl Dopa 150 2.49 Dec. '85 The material has been sold on credit and i5 being lifted. 

(11 
O> 



2 3 4 5 

8. Ethambutol 997.80 9.42 May '82 

9. Amoxicillin Trihydrate 1985 3.02 Mar. '83 

1 O. Chloroquine Phosphate 99.95 0.56 Sept./Oct. 84 

114.68 

6 !:!l 

I 
Sub-standard stocks. This has been reprocesed and i 
is under testing by Asst. Drug Controller. Material will be ! 
sold after clearance from Drug Controller. ~ 

I 
Sub-standard stocks. Claims lodged on the supplier. ~ 
Matter under arbitration. 

< 
Sub-standard stocks. Residual quantity out of 17 MT ~ 
imported during 1984-85. STC is reprocessing the ~ 

material to make it saleable. ~ > 
'° -'° ~ 0 
fl) 

~ 

~ 
Q) 
:> 
~ 
:::> 
Cl) 

~ 

! 

~ 
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Financial Help to Farmers of 
Maharashtra 

8943. SHRI VLJAY N. PATIL: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the financial help given to small and 
poor farmers for irrigation projects in Mahar-
ashtra by Union Government and the World 
Bank during last three years; and 

(b) the details of the schemes of irriga-
tion projects in Maharashtra for poor farmers 
during the Seventh Five Year Plan? 

THE. MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMA Tl KRISHNA SAH I): (a) and (b). 
Under Centrally Sponsored Scheme for 
small and marginal farmers for encouraging 
irrigation through the use of Sprinkler/Drip 

1. 

2. 

3. 

Maharashtra (II) 
Irrigation Project. 

Maharashtra Water 
Utilisation Project 

Maharashtra Composite 
Irrigation Project 

1985-86 

25.883 

4.504 

Implementation of Ke\kar Committee 
Report 

8944. SHRI HANNAN MOLLAH: Will 
the Minister of FINANCE be pleased to state: 

(a) the details of action taken by Union 
Gcwemment on the recommendations of the 
Kekar Committee in favour of promotion• 
from region.§'! rural banks officers to com-

system etc., subsidy is given @ 25% for 
small farmers, 33-1 /3% for marginal farmers 
and 50% for Scheduled Castes and Sched-
uled Tribes farmers and for Cooperative/ 
Community Schemes of farmers belonging 
to small and marginal category. The amount 
of subsidy is shared between the Centre and 
States in the ratio of 50:50. The Central 
assistance released to Maharashtra under 
this scheme during the last three years is Rs. 
35.46 lakhs. Central assistance is also avail-
able under the National Oilseeds Develop-
ment Project for installation of Sprinkler 
system and under the scheme of small and 
marginal farmers for increasing agricultural 
production being operated by the Ministry of 
Agriculture. The following three 1mgat1on 
projects were under implementation in 

Maharashtra with World Bank assistance 
during the last three years. Utilisation of 
World Bank assistance under these projects 
1s indicated against each. 

1986-87 1987-88 

(in million US.Dollars) 

since closed 

3.104 4.391 

1.969 6.014 

mercial banks; and 

(b) the time by which such promotions 
are expected? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
recommendations of the Kelkar Committee 
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relating to promotional opportunities of 
Regional Rural Banks employees in sponsor 
banks have been oonsidered by the Govern-
ment and it has been decided that with a view 
to work out suitable modalities for imple-
menting these reoommendations the matter 
may be referred to Indian Bank Association. 

Bank Robberies and Frauds In Nation-
alised Banks 

8945. SHRI PURNA CHANDRA MALIK 
: Will the Minister of FINANCE be pleased to 
state: 

(a) whether the bank robberies, dacoi-
ties, cheating and frauds are increasing in 
various nationalised banks in the country, 
particularly in the northern region; 

(b) State-wise and Bank-wise, details 
thereof during 1986 and 1987; and 

(c) the steps taken against the culprits 
involved in these incidentes? 

(i) No. of employees convicted on charges 
of frauds 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF'ECONOMIC AFFAIRS 
IN THE Mlt'lllSTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Informa-
tion regarding the total number of cases of 
frauds perpetrated in public sector banks in 
India and the amount involved therein, irre-
spective of the dates of occurrence, as re-
ported by public sector banks to RBI for the 
years 1986 and 1987 is given in statement I 
below. Reserve Bank of India (RBI) has 
further reported that the present data report-
ing system does not yield in1ormation in 
respect of cases of cheating and frauds 
State-wise since its system of maintaining 
and compiling statistics about frauds is done 
bank-wise and year-wise only. 

RBI has intimated that as reported by 
Public Sector Banks, during the years 1986 
and 1987 (upto 30.9.87) the information in 
respect of the delinquent employees against 
whom action has been taken for their in-
volvement in cases of frauds is as given 
below:-

1986 1987(upto 
30.9.1987) 

50 72 

(2) No. of employees given major/minor penalties 613 544 

(3) No. of employees out of (2) above dismissed/ 
discharged/removed from service 254 220 

(Data Provisional) 

Bank-wise and State-wise information, 
as available in respect of bank dacoities/ 
robberies which took place in the country 
during the years 1986 and 1987 is given in 

statements II and Ill below. In connection 
with these bank dacoities/robberies 160 
persons are reported to have been arrested. 



STATEMENT-I El 
Bank-wise Details in Respect of Public SBG'tor Banks Regarding Number of Frauds and Amount lnvolv9d Therein within the Country for the 

Years 1986 and 1987 I 
SI. No. Name of the Bank 1986 1987 ! 

~ 
No. of frauds Amount involved No. of frauds Amount involved I Rs. in lakhs) (Rs. in lakhs) 

2 3 4 5 6 

1. State Bank of India. 527 438.08 591 479.82 > ""O 
:I> 

2. State Bank of Bikaner & Jaipur 23 250.44 28 72.92 F 
I\) 
!D 

3. State Bank of Hyderabad 26 96.68 25 87.34 ...a. 
co 
I 

4. State Bank of Indore 17 37.35 44 231.96 

5. State Bank of Mysore 27 50.36 35 51.99 

6. State Bank of Patiala 15 15.09 19 423.48 ~ :::i" 
! 

7. State Bank of Saurashtra 14 46.06 8 41.62 )a. 
~ 

8. State Bank of Travancore 15 105.09 25 44.37 I 
Cil 

9. Allahabad Bank bO 386.84 33 13.82 
en .,. 



1 2 3 4 5 6 m 

10. Andhra Bank 14 12.14 22 20.30 ~ 
Ci 

11. Bank of Baroda 80 361.64 97 165.22 
::;, 
~ ::;, 
Cl) 

12. Bank of India 104 76.70 100 169.24 I 
(ii 

13. Bank of Maharashtra 18 318.62 33 16.26 
< 

14. Canara Bank 132 162.31 141 164.37 > 
(j) 
> ,..;: 

15. Central Bank of India 90 346.64 91 704.57 ::I: > 
~ 

18. Corporation Bank 16 54.59 11 6.97 ...... 
~ 
0 

17. Dena Bank 44 74.88 28 307.50 "in 
~ 

18. Indian Bank 37 47.10 23 62.88 ~ 

19. Indian Overseas Bank 83 32.30 44 181.24 
~ 

20. New Bank of India 25 133.42 13 24.01 <Ii ::;, 
~ ::;, 

21. Oriental Bank of Commerce 14 11.08 12 17.32 
(I) 

I 
(ii 

22. Punjab National Bank 108.- 360.74 51 123.55 

23. Syndicate Bank 84 260.71 231 132.24 i 



1 2 3 4 

24. Punjab & Sind Bank 11 203.49 

25. Union Bank of India 88 196.44 

26. United Bank of 'nd\a 59 298.71 

27. UCO Bank 59 50.27 

28. Vijaya Bank 33 14.50 

18?.3 4442.27 

(Data provisional) 

5 6 

15 385.05 

82 153.11 

50 55.78 

37 25.93 

14 15.19 

1903 4178.05 

O> ...., 

~ 
~ 
)Ii. 
::::> 
Cl) 

I 
CiJ 

> "ti 
lJ r= 
"' .co .... 
co 
():) 
():) 

~ 
Cit 
::::> 
)Ii. 
::::> 
(I) 

~ 
CiJ 

en 
():) 



STA TEMENT--11 m 
CD 

Avaiablt1 Information as Rt1port9d by Public S9Cfor Banks in RespBCt of the Number of Bank Robbt1ries/Dacoitit1s, which took P/aCIJ in Public 
SBCtor Banks in the Country during the Years 1986 and 1987 and Amount lnvolv9d thersin ~ =t 

SI. No. Name of the Bank 1986 1987 ! 
)ii. 
:::> 
Cl) 

No. of dacoitiesl Amount involved No. of decoitiesl Amount involved I 
robberies (Rs. in lakhs) robberies (Rs. in lakhs) ~ 

1 .. 2 3 4 5 6 < > 
1. Central Bank of India 5 7.18 4 10.39 

c;; 
~ 
::::i::: 

2. Bank of India 4 14.65 + 11 24.64 > 
!D 

Travellers cheque valued at U.S.$ ...... 
CD 

45690 + £ 13040 ...... 
0 

~ 
3. Punjab National Bank 9 22.96 17 577.67 ~ s ..._. 
4. Bank of Baroda 3 5.86 

5. UCO Bank 4 4.35 5 2.55 ~ 
~· 
ii)' 
:::> 

8. Canara Bank 4 2.35 6 6.52 )I.. 
:::> 
Cl) 

7. United Bank of India 5 4.90 6 12.93 i 
iii 

8. Syndicate Bank 4 7.64 2 0.16 

"""' 0 



~ 

1 2 3 4 5 8 -
9. Union Bank of India 7 3.35 3 46.52 I 
1 O. Allahabad Bank 4 2.44 2 0.51 ~ :. 
11. Bank of Maharashtra 2 4.88 - -

:a 

i 
CiJ 

12. Indian Overseas Bank 4 0.81 1 0.50 

13. Punjab & Sind Bank 14 14.02 10 9.09 > 
~ 

14. Oriental Bank of Commerce 2 4.77 1 0.30 p: 

"" JO ... 
15. New Bank of India 6 19.25 , 1.17 I 
16. Vijaya Bank 1 2.95 2 3.57 

17. State Bank of India 15 251.47 + 13 39.95 ~ 
ii ::s 

Gold ornaments ~ weighing 626 grams I 
18. State Bank of Indore 1 2.63 

I 

~ 



2 3 

19. State Bank of Mysore 

20. State Bank of Patiala 10 

21. State Bank of Saurashtra 

22. Indian Bank 

106 

4 5 

·9.64 + 

' Gold ornaments valued at 
Rs. 0.82 lakh and Foreign 
Currency valued at 
Rs. 0.52 lakh 

4.93 3 

0.35 2 

391.38 + 91 

Foreign currency valued at Rs. 0.52 lakh 
and jewellery valued at Rs. 0.82 lakh +Travellers 
Cheques valued at U.S.$ 45690 and£ 13040 +Gold 
weighing 626 grams 

6 

1.01 

1.82 

1.18 

740.48 

'~ (a) 

~ =t· 
~ 

~ 
I 
iiJ 

I 
!D 
""" CD 
""" 0 

'iii 
~ -
~ 
! 

• (There was one case of burglary accompanied with murder at the State Bank of Mysore, Con naught Place Branch, Delhi on the night of 27th/28th ~ 
May 1986. An amount of Rs. 9.64 lakhs. foreign c.urrency worth Rs. 0.52 lakhs and jewellery worth Rs. 0.82 Jakh was stolen). ; 

(Data provisional) ~ 

~ 



STATEMENT -111 U:f 

Ahl/able lnfonnation as Reported by Public Sector Ba nks In Respect of the Number of Bank Robberies/Dacoities, which T""k Place In Various 
States/Union Territories in the Country during the Years 1986and1987 and Amount Involved therein ~ ;t· 

CD 
S. No. Name of the State/ 1986 1987 ::> 

):. 
Union Territory ::s 

(I) 

I 
No. of robberies! Amount involved No. of robberies! Amount involved Ci1 

dacoities (Rs. in lakhs) dacoities (Rs. in lakhs) 

2 3 4 5 6 
> 

1. Andhra Pradesh 1 0.19 2 14.78 "'CJ 
::IJ r= 

2. Assam 4 43.08 3 47.24 "' -'° ...... co 
3. Bihar 7 23.87 26 46.35 CD 

CD 

4. Chandigarh 1 1.34 1 0.25 

5. Delhi 2 *9.64 1 0.22 
~ 

Fore1gnCurrency valued at i) 
::> 

Rs. 0.52 lakh and Jewellery ):. 
::> 

worth Rs. 0.82 lakh (I) 

~ 
Ci1 

6. Gujarat 9 14.67 6 7.57 
......., 

7. Haryana 2 8.06 - - en 



~ 
2 3 4 5 6 

8. Jammu & Kashmir 1 - 1 - ~ 
9. Madhya Pradesh 4 7.64 3 0.08 ~ 

):ii,. 

~ 
10. Maharashtra 11 24.65 1 0.15 I 

iiJ 
11. Manipur 1 - 1 0.o1 

12. Meghalaya 2 2.81 - _, ~ en > 
" 13. Punjab 43 63.89 + 26 591.44 :I: 
> 
~ 

Travellers cheques valued at ...... 
co 

U.S.$ 45690 and 13040 Pounds ...... 
0 en 

14. Tamil Nadu 1 3 4.34 
):ii,. - ~ -

15. Uttar Pradesh 8 7.13 7 4.22 

16. West Bengal 5 2.59 + 4 13.87 ~ 
~ 

Gold ornaments weighing ):ii,. 
:::> 

626 grams (I) 

~ 
iii 

17. Nag a land 4 181.82 1 2.25 

..... 
OD 



1 2 3 

18. Orissa -
19. Aajasthan -

20. Himachal Pradesh -

21. Kera la -
106 

4 5 

- 1 

- 1 

- 1 

- 2 

391.38 + 91 

Foreign Currency valued at Rs. 0.52 lakh and 
jewellery of Rs 0.82 lakh + Travellers cheques 
valued at U.S. $ 45690 and £ 13040 + Gold 
weighing 626 grams 

• (There was one case of burglary accompanied with murder 
at the State Bank of Mysore, Cannaught Place Branch, Delhi 

6 

0.32 

1.88 

0.05 

5.46 

740.48 

on the night of 27th/28th May 1986. An amount of Rs. 9.64 lakhs 
foreign currency worth Rs. 0.52 lakh and Jewellery worth Rs. 0.82 lakh 
was stolen) 

(Data provisional) 

~ 

I 
:I 

~ en 

I 

~ ;= 
N 
~ --i 

~ 
~ 
~ ::s en 
I 
iii 

~ 
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Tobacco Export to Japan 

8946. SHRI C.K. KUPPUSWAMY: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Japan was a major importer 
of Indian tobacco; 

(b) if so, the details thereof; 

(c) whether Japan has recently stopped 
tobacco i~port from India; if so, the reasons 
thereof; 

(d) whether the steps are being taken to 
rec&pture Japanese imports; and 

(e) if so, the details thereof and the 
result achioved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) Export of Indian tobacco 
to Japan which was of the order of 3202 
tonnes during 1978 has come dow-, to 200 
tonnes in 1986. India's share of Japan total 
leaf tobacco imports during 1986 was about 
0.3%. 

Karnataka crop which was affected l:1'j 
drought. 

It is reported that Japan is holding sur-
plus inventory of Japanese domestic FCV 
tobacco for the past few years. The styles of 
tobacco grown in Japan are similar to Indian 
FCV tobacco of Andhra Pradesh. The Japa-
nese are very selective in their purchases. 
The Japanese pref er low nicotine tobacco. 

(d) and (e). Efforts are underway to 
identify and develop the varieties which 
produce low nicotine and tobaccos with fla-
vour which are suitable for the Japanese 
market. It is proposed by the Tobacco Board 
to take up extension activities for improving 
the productivity and quality of tobacco in 
order to reduce unit cost and thus increasing 
its price competitiveness. The Tobacco 
Board is in constant touch with the Japanese 
and has requested them to consider placing 
orders for 1987-1988 Andhra Pradesh crop 
since the quality of tobacco is relatively 
good. 

Filling of Posts in Ministry of Text Hes 

8947. CHAUOHARY RAM PARKASH: 
Will the Minister of TEXTJLES be pleased to 

(b) Export of Indian FCV tobacco to stat£. 
Japan during last few years is as under:-

Oty: Val: 
(Tonnes) (Rs/Lakh) 

1984-85 300 126.00 

1985-86 202 83.76 

1986-87 202 88.74 

1987-88 

(c) Japan usually imports bright to-
bacco of Karnataka. During 1987-88, it could 
not purchase any quantity due to non-availa-
bility of required styles of tobacco from 1987 

(a) the number of posts tying vacant 1n 
the Ministry of Textiles during the last three 
years; 

(b) the reasons for the delay in filling up 
these posts; and 

(c) when these posts are likely to be 
filled up? 

THE MINISTER OF TEx:rlLES (SHRI 
RAM NIWAS MIADHA): (a) No post is tying 
vacant in the Ministry of Textiles for the last 
three years. 

\b) and (c). Do not arise. 
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Detection of Concealed Income 

8948. SHRI JAGANNATH PATNAIK: 
Will the Minister of FINANCE be pleased to 
state: 

(a) what is the extent of concealed 
income detected by the Special Investiga-
tion Directorate set up by Government to 
deal with cases of big business houses 
during 1985-86, 1986-87 and 1987-88; and 

(b) what is the number of cases in 
respect of different big houses disposed of 

by the above Directorate during the above 
period, separately? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTAY OF FINANCE (SHRJ A.K. 
PANJA): (a). and (b). The information 
regarding the number of assessments in-
volved in the cases overseen by the Direc-
torate of Inspection (Special Investigation) 
during the financial years 1985-86 and 
1986-87 and the aggregate amount of addi-
tions made to the declared income in those 
assessments is as follows: 

Financial Number of assessments Aggregate amount of 
Year involved in the cases additions made to the 

overseen by the Directorate declared incomt:>. 
of Inspection (Special 
Investigation) 

2 

1985-86 205 

1986-87 125 

AU the assessments in the case:, over-
seen by the Directorate of 
lnsper.tion(Special Investigation) belong to 
the large industrial houses. But as such 
assessees and assessments made by as-
sessing officers are spread all over the 
country, it is not possible to collect, compile 
and furnish 'assessee-wise information re-
lating to the financial year 1987-88, which 
has ended only recently. 

Export of Cycles 

8949. SHRI CHINTAMANI JENA: Will 
the Minister of COMMERCE be pleased to 
state: 

3 

Rs. 222.16 crores 

Rs.179.06 Crores 

(a) whether India is the largest manu-
facturer of cycles in the world as re~rted in 
the 'Times of India' dated 31st March, 1988; 

(b) whether export of cycles and cycle 
parts are eligible for a cash c~mpensC!tory 
support of 17 per cent in addition to duty 
drawback facility and replenishment export 
licence scheme; 

(c) whether such exports are also ex-
empted from tax in respect of export profits 

( d) whether exports are expected to rise 
substantially from the current level of Rs.50 
crores to far beyond the target of Rs. 250 
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croressetforsuchexportsbytheyear1990; THE MINISTER OF STATE IN THE 
and MINISTRY OF COMMERCE (SHRI P.R. 

(e) the details of cycles and cycle 
components being exported and the earn-
ings therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE(SHRI P.R. 
DAS MUNSI): (a) India has a major produc-
tion base for the manufaciure of bicycles. 

(b} In addition to duty drawback and 
import replenishment facilities, exports of 
bicycles and parts are eligible for cash 
compensatory support at the rates of 15 and 
18 per cent depending bicycles and parts. 

(c} Existing benefits allowed to export-
ers under Se~ion 80 HHC of Income Tax Act 
1961 are also applicable to the exporters of 
bicycles and parts. 

(d) and (e). As per information fur-
nished. by Engineering Export Promotion 
Council, exports of bicycles and compo-
nents during 1987-88 were estimated at Rs. 
66 crores. The items exported included 
complete bicycles and parts like hubes, 
cranks, free wheels, handle bars, frames, 
etc. The Council have fixed a target of 
Rs.115 crores for export of these items in 
1990-91. 

Drought Impact on Export of Carda-
mom 

8950. SHRI YASHWANTRAO 

DAS MUNSI): (a) Yes, Sir. 

(b) On account of drought, the antici-
pated production in 1987-88 is only 2900 
MTs as against 3800 MTs in the previous 
year. 

As against an estimated exports of 
about3272 MTs in 1985-86and1447 MTs in 
1986-87, exports of Cardamom small has 
been estimated to be only 349 MTs during 
1987-88. 

(c) The Spices Board has taken b0th 
long term and short term measures top 
minimise the effect of drought on production 
of Cardamom which include: 

i) Special Extension Support to 
farmers. 

ii) Developing infra-structure for 
water resources development. 

iii) Assistance for replanting. 

iv) Production and suppl;y of qualily 
planting materials. 

v) Assistance for plant protection, 
quality improvement and Soil 
conservation. 

Grants for Tapping Surface and Ground 
Water 

GADAKH PATIL: Will the Minister of COM- 8951. SHRI MULLAPPALLY RAMA-
MERCE be pleased to state: CHANDRAN: Will the Minister of WATER 

(a) whether the drought has affected 
the production and exports of cardamom; 

(b) if so, the details thereof; and 

(c) the measures taken to tackle the 
situation? 

RESOURCES be pleased to state: 

(a) the amount of subsidy or grants 
provided by Government towards cost of 
tapping ground and surf ace water in the 
State/Union Territories; 

(b) the total cost met by Government 
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during 1987-88 to enable States/Union Ter-
ritories to secure equipment and machinery 
for the development of ground water and 
surf ace water schemes; 

(c) whether any survey has been con-
ducted to assess the extent of ground and 
surface and ground water that has been 
harnessed; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE JN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) and (b). 
Under Centrally Sponsored Scheme for 
strengthening of ground water and surf ace 
water (Minor Irrigation) organisation in 
States/UTs, 50o/o matching Central assis-
tance of Rs. 508.91 lakhs was released 
during 19087-88 to States/UTs to secure 
equipment and machinery for development 
of ground water and surface water 

(c) and (d). A Centrally Sponsored 
Scheme for conducting Census of Minor 
Irrigation works is under implementation, 
and is expected to be completed during 
1988-89. 

Loans Sanctioned by Bank of India 

8952. SHRI KESHORAO PAROHI: Will 
the Minister of FINANCE be pleased to state: 

(a) the amount of loan sanctioned to 
poor people under 24-point programme by 
the various branches of the Bank of India 
during tast one year; 

(b) branch-wise details thereof; and 

(c) whether some branehes of the-Bank 
of India have not sanctioned any loan under 
24- point programme during last six months_, 
if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The Hon'ble 
Member is presumably referring to the 20-
point programme. Bank of India has re-
ported that as at the end of December 1987 
its outstanding credit under the 20-point 
Programme was Rs. 390 crores in 12 lakh 
borrowal accounts. 

(b) and (c). The present data reporting 
system does not yield branchwise informa-
tion in the manner asked for. 

Setting up of Regional Rural Banks 

8953. SHRI LAKSHMAN MALLICK: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the unbanked rural/semi-rural 
centres where banking facilities were pro-
vided during 1987 and the names of such 
centres where the banking facilities are likely 
to be provided by the end of 1988; 

(b) the names of pfacqs where regional 
rural banks were set up in 1987 in Orissa: 
and 

(c) the names of places where regional 
rural banks are likely to be set up by the end 
011988? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The information 
is peing collected and will be laid on the 
Table of the House to the extent possible. 

(b) and (c). Reserve Bank of India has 
reported that during the year 1987 no Re-
gional Rural Bank was set up in Orissa. 
There is also no proposal pending with the 
Government at present to start new Re-
gional Rural Banks in Orissa 
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Proce888d Food Industry 

8954. SHRI HAFIZ MOHD. SIDDIQ: 
Will ·the Minister of FINANCE be pleased to 
state: 

(a) whether the Prime Minister has 
desired a thrust to be laid on the processed 
food industry; 

(b) the expe&ed excise revenue from 
this industry; 

(c) whether Government propose to 
remove excise duty on processed food 
items. and 

· (d) if not, the reasons therefor? 

THE Mlf\HSTER OF STATE IN THE 
DEPARTMENT REVENUE IN THE MINIS-
TRY OF FINANCE ( SHRI A.K.PANJA): (a} 
The Prime Minister, while presenting the 
Budget for 1987-88, had announced certain 
fiscal measures with a view to encouraging 
·the processed food industry. In continuation 
of these measu .. es, certain further conces-
sions iike reduction in customs duty on 
specified items of food processing and pack-
aging machinery and reduction in excise 
dut)• on items like parts and accessories of 
cold storage, aluminium foil and prepara-
tions of vegetables, fruits, nuts etc. were 
announced 1n this year's Budget. 

(b) Processed food industry cover a 
wide range of products. The estimate of 
excise revenue from items such as dairy 
products malted foods, pasta products, 
flakes of cereals, biscuits and sauces is of 
the order of Rs. 86 crores for 1988-89. 

(c) and (d). There is no proposal for 
removal of excise duty on processed food 
items under consideration. Many of these 
items are totally exempt from excise duty. In 
case where excise duty is chargeable, the 
rates are not high Concession for small 

scale units and MODVAT benefit also are 
available in the case of these items. 

Foreign Assistance to Voluntary 
Organisation 

8955. SHRI PARASRAM BHARDWAJ: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the names of the voluntary organisa-
tions functioning in Madhya Pradesh which 
are at present getting foreign assistance; 

(b} whether some of the voluntary or-
ganisations in Madhya Pradesh are not fill-
ing their income tax returns regularly and not 
paying income tax dues; 

(c) if so, the details thereof; and 

(d} the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA) : (a) to (d). The information is 
being collected and will be laid on the Table 
of the House as soon as available. 

Customs Duty on Immobilised En-
zymes 

8956. SHRI RAMASHRA Y PRASAD 
SINGH : Will the Minister of FINANCE be 
pleased to state: 

(a} the rate of duty leviable on import of 
immobilised enzymes; 

(b) whether Government have received 
any complaint in respect Qf levy of low rate of 
customs duty on the above item; and 

(c) if so, the details thereo .. 

THE MINISTER OF STATE IN THE 
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DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA) : (a) to (c). The total customs 
duty leviable on immobilised enzymes is 
135.75 % ad valorem. No representation 
seeking enhancement of customs duty on 
immobilised enzymes has been received. 

Implementation of Agreement between 
two N.T.C. Mills of Bangalore 

8957. SHRI MATILAL HANSDA: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether there is any proposal under 
consideration to implement the agreement 
between the two National Textile Corpora-
tion Mills at Bangalore namely the Mysdre 
Spinning and Manufacturing Mills and Min-
erva Mills; 

(b) if so, the details thereof; and 

(c) the steps taken so far in this regard? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) There is no 
agreement between Mysore Spinning & 
Manufacturing Mills and Minerva Mills, 
Bangalore (Units under NTC) requiring any 
implementation. 

(b) and (c). Do not arise. 

India's Participation in Trade Fairs 

8958. SHRI H.B. PATIL: Will the Minis-
ter of COMMERCE be pleased to state: 

{a) the number of trade fairs and exhi-
bitions in which India is likely to participate 
during the year 1988 and the amount likely to 
be spent on them and volume of trade ex-
pected to be transacted therein; 

(b) the names of the trade fairs likely to 
be held in India during the current year 

alongwith 'their timing's and the names of the 
countries which are likely to participate; and 

(c) the arrangements made for use of 
official language Hindi in these fairs? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) During 1988-89, the Trade 
Fair Authority of India is scheduled to organ-
ise participation in 42 fairs abroad. The 
estimated budget for these fairs 1s approxi-
mately Rs. 1 O Crores. The basic objective of 
participation in fairs abroad is to project 
India's industrial and commercial capabili-
ties. It is difficult at this stage to indicate the 
quantum of trade expected to be transacted 
in these fairs. 

(b) During 1988-89, the TFAI is sched-
uled to organise the following fairs in India:-

i) India International Trade Fair, 
Nov. 14-29, 1988. 

ii) Electronics India, Sept. 6-11, 
1988. 

iii) AHARA' 89--lnternational Food 
Exhibition, Jan. 25-Feb., 3, 
1988. 

iv) INDIAPAC' 89, Jan. 25-Feb. 3, 
1989. 

v) INDIA INTL. LEATHER FAIR 
Jan. 31.Feb. 6, 1989. 

vi) TEX INDIA, DEC. 15, 1988-Jan 
4, 1989. 

It is difficult at this stage to indicate the 
details of the countries which are likely to 
participate in these fairs. 

(c) Hindi is used extensively by TFAI in 

publicity campaigns as well as at displays for 
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fairs held in India. It is also used whereever 
possible in fairs abroad particularly when 
Hindi knowing trade visitors are expected to 
visit the fair. 

Adoption of Villages by Public Sector 
Banks 

8959. SHRI ZAINUL ABEDIN: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of villages adopted 
under the 'village adoption scheme' by the 
public sector banks, State-wise; and 

(b) the total amount spent, State-wise 
duri"g 1987 for implementation of this 
scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). As at the 
end of December, 1986 {latest available), 
the Public Sector Banks had 2,23,028 vil-
lages under the Village Adoption Scheme 
and the amount of direct agricultural ad-
vances outstanding on that date was Rs. 
4119.15 crores. The State-wise details are 
given in the statement below. 

STATEMENT 

(Amount in lakhs of Rs.) 

Name of State! No. of villages Amount 
Union Territory adopted Outstandmg 

1 2 3 

I. NORTHERN REGION 41198 55806.89 

Haryana 6226 10071.82 

Himachal Pradesh 4040 1351.03 

Jammu & Kashmir 1383 635.31 

Punjab 10339 23825.33 

Rajasthan 18724 18551.64 

Chandigarh 10 14.92 

Delhi 476 1356.84 

II. NORTH EASTERN REGION 5073 6562.68 

Assam 2553 3497.15 

Manipur 256 225.50 

Meghalaya 604 613.65 
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1 2 3 

Nagaland 156 615.63 

Tripura 1350 1308.29 

ArunachalPradesh 77 123.69 

Mizoram 12 69.50 

Sikkim 65 109.27 

Ill. EASTERN REGION 58039 67445.49 

Bihar 20374 23568.67 

Orissa 15867 16362.67 

West Bengal 21748 27423.88 

Andaman & Nicobar Islands 50 90.27 

IV. CENTRAL REGION 60081 75969.76 

Madhya Pradesh 19156 14488.99 

Uttar Pradesh 40925 61480.77 

v. WESTERN REGION 19224 40530.44 

Gujarat 6901 14407.78 

Maharashtra 11981 25181.06 

Dadra & Nagar Haveli 14 35.96 

Goa, Daman & Diu 328 905.54 

VI. SOUTHERN REGION 39413 165599.94 

Andhra Pradesh 19738 82822.97 

Karn at aka 10631 30878.91 

Ker ala 1623 13963.94 

TamilNadu 7108 37026.28 
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1 

Lakshadweep 

Pondicherry 

All India 

Defaulter Advance Licencees 

8960. SHRI ANANDA PATHAK: Will 
the Minister of COMMERCE be pleased to 
refer to the reply given on 13th December, 
1985 to the Unstarred Question No. 3877 
regarding exporters obtained advance li-
cence duty free defaulted in export obliga-
tion and state: 

(a) the list of firms which were declared 
defaulters in respect of advance licences 
issued in 1986-87 and during the perfod 
1987; 

(b) whether the Customs Authorities 
have raised import duty issued during 1983-
84, 1984-85, 1985-86 and 1986-87 and 
1987; 

(c) if not, the reasons therefore; 

(d) whether all such firms have been 
deregistered under the Import and Export 
Policy or put in abeyance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). The information is 
being collected and will be laid on the Table 
of the House. 

Import of Gold 

8961. SHRISANATKUMARMANDAL: 
Will the Minister of COMMERCE be pleased 
to state: 

2 3 

313 907.84 

2,23,028 411915.20 

(a) whether the Minerals and Metals 
Trading Corporation (MMTC) is being per-
mitted to import gold at international prices to 
be made available to the exporters of gold 
jewellery in the coming years; 

(b) if so, the quantity and estimated 
value of the gold to be imported and the 
country of import; and 

(c) whether it is not possible to meet this 
requirement from the smuggled gold confis-
cated from time to time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). The scheme and 
its modalities to permrt Minerals and Metals 
Trading Corpn. (MMTC) to stock gold in 

export processing zones and 100% EOUs 
for supply to manufacturing units as raw 
material for export production of Jewellery is 
under consideration of the Government. 

(c) No, Sir. 

Proceedings Under Fera 

8962. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a} whether any proceedings against 
top six large industrial houses and its Direc-
tors and Chairmen are pending u~der FERA 

. and other Finance Acts; and 
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(b) if so, the details thereof and the 

names of Directors and Chairmen of Mis. 
Hindalco and Gwalior Rayons against whom 
the proceedings are being pending? 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). Information is being 
oolected and will be laid on the Table of the 
House. 

Excise Duty on SynthetiC Fabrics 

8963.. SHRI N. SUNDARAAAJ: WiU the 
~nister of FINANCE be pleased to state: 

(a) whether the excise on synthetic 
fabrics domestically produced is being esti-
mated by Govemmerc on the basis of retai 
price; 

(b) whelher i is a fact that Government 
charge excise on ex-factory price; 

(c) i so. the reasons therefor; and 

(cl) whether it is a fact that the excise 
rale on polyester sarees, shirting and suiting 
is 48 per cent k> 70 per cent on ex-factory 
price? 

lHE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). As per central excise law, 
excise duty in respect of goods chargeable 
on ad valorem basis is levied on the whole-
sale price of the goods as determined under 
section 4 of the Central Excises and Salt kt, 
1944, or the rules made thereunder. As far 
as synthetic fabrics are concerned, excise 
duty is levied at specific rates and therefore, 
the question of assessing duty on the basis 
of- retail price does not arise. 

(d) The excise duty rates on polyester 
fabrics depend upon the value, weight. 

width, composition and the sector producing 
or processing the fabrics. The rates of duty 
on woven fabrics of polyester vary from nil to 
Rs. 30 per sq. mtr. depending upon the 
faders mentioned above. 

Community Irrigation Project of Kerala 

8964. SHRI T. BASHEER: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Government of Kerala has 
submitted a proposal of Rs. 100 crore com-
munity irrigation project for approval of 
Union Government; 

(b) if so, whether it is a fact that Dutch 
Government have agreed to provide re-
qu~ed funds for this project; and 

(c) the details thereof and the action 
taken by Government? 

THE MINISTER OF STA TE IN lliE 
MINISTRY OF WATER RESOURCES 
(SHRIMA Tl KRISHNA SAHi): (a) to (c). The 
Government of Kerala have submitted a 
proposal on Community Irrigation Project 
estimated to cost about Rs. 100 crores for 
Assistance from Netherlands. The quantum 
of funds to be contributed by the Netherlands 
Side towards the project has not yet been 
finalised. The details of the funds and the 
Project will be finalised after the Report of 
the Dutch Appraisal Mission is r~ived. 

Rehabilitation of People A fleeted by 
Sardar Sarovar Dam and Narmada 

Sagar Project 

8965. PROF. RAMKRISHNA MORE 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the process of rehabilrta· 
tion of the affected people by the Sardar 
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Sarovar dam and Narmada Sagar Project 
has actually started; 

(b) if so, ·the details thereof and the 
areas identified for their rehabilitation; and 

(c) the number of people that have 
since been settled and the period by which 
the resettlement of the 0 1..:stees is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a)to (c). Yes, 
Sir. The Government of Gujarat has so far 
identified 28 resettlement sites and about 
750 families have been shifted for Sardar 
Sarovar Project. The resettlement is to be 
completed prior to filling of the reservoirs. 

Computerisation In NTC 

8966. SHRI HARIHAR SOREN: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the National Textile Corpo-
ration has taken steps to computerise its 
operation; 

(b) if so, the outlay fixed for computeri-
sation programme; and 

(c) by which time the computerisation 

programme is expected to become 
operational? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). NTC has 
decided to initially computerise its Manage-
ment Information System and has ear-
marked about Rs. 38 lakhs for this purpose. 
The necessary computer system will be 
installed within about seven months from the 
date of signing of the contract with the sup-
plying company. 

Status of Major and medium Irrigation 
Projects of Bihar 

8967. SHRI SYED SHAHABUDDIN: 
Will the Minister of WATER RESURGE be 
pleased to refer to the reply given on 8 April 
, 1988 to Undtarred Question No. 6361 re-
garding major and Medum Irrigation Proj-
ects of Bihar and state; 

(a) the brief particulars of 12 major and 
13 medium irrigation projects mentioned 
therein, with location, date of proposal, initial 
cost estimate and command area; and 

(b) the present status of each project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHN ASAHI): (a) and (b). 
Details of 12 major and 13 medum Irrigation 
Schemes are given as under:-



SL Name of Project Location village/ Est. cost in C.C.A. in Date of Status of -0 

No. Distt. Rs. Lakhs Th.Ha. receipt Clearance 
w 

inCWC 
I 

1 2 3 4 5 6 7 ~ 
! 

MAJOR/NEW ):. 
::;, 
(I) 

1. Slktia Barrage Siktia 11534.00 36.437 1/88 Comments sent to ~ 
(Jl 

Santhal the State Govern-
Pargana ment are yet to be 

incorporated. The 
scheme is included 
in the VII Plan. > "tJ 

::0 
2. Tilaya Dhadhar Sehjana 4674.00 35.223 10/74 -do- r= 

Gay a N 
~ ..... 

North Koel Reservoir Kutku 47410.00 120.00 
U) 

3. 3/86 -do- m m 
Palamau 

4. Sone Canal Modernisation lndrapuri 119472.00 560.00 8/83 -do-
Ro ht as 

5. Western Kankal Irrigation Bahadurgarh 7420.00 40.629 11/84 Comments sent to ~ 
Scheme Purnea the State Govern- ! 

ment are yet to be ~ a Incorporated. 
~ 6. Pun-Pun Dhardha Hamidnagar 2077.67 55.114 12/88 Comments sent to 

lrr\gation Scheme Gay a the State Govern- ~ 

ment are yet to be 0 • incorporated. 



_.. 
0 

1 2 3 4 5 6 7 (J1 

7. Zamania Pump Canal Zamania 2547.00 19.150 8/86 Comments sent to ~ Gaz1pur the State Govern-
ment are yet to be ! 

)I.. 
incorporated. :s eta 

8. Dhaka Canal Modernisation Goabari 3338.26 10.083 2/86 -do- I ; 
East Champaran 

9. Mohane Res. Scheme Armedog 12700.00 66.009 9/82 -do- ~ 
Hazaribagh en > 

" 10. Sukhsena Ghat Pump Canal Vadhwa 1461.60 28.427 8177 -do- :I: > 
Santhal ~ 
Pasrgana _.. 

~ 
0 

11. Upper Sakari Reservoir Project Jarasimar 12381.00 67.67 10/82 -do- (;) 
Hazaribagh :bl. 

~ 
12. Repairs to Kosi Barrage Hanumannagar 1243.00 49.109 2/86 -do-

Purnea 

MEDIUM NEW ~ 
~ 

1. Salaya Res. Scheme Barakatha 595.25 2.467 8/82 Forest Clearance is ):ii. 
::) 

Hazairibagh awaited. The "' I scheme is included Cl 
rn the VII Plan. 

_.. 
2. Kesho Res. Scheme Nimadih 603.24 3.400 4182 -do- 0 

CJ) 

Hazaribagh 



..... 
0 

1 2 3 4 5 6 7 """" 

3. Remrekha Res. Scheme Ramrekha 1976.14 5.243 5/83 Forest Clearance is ~ 
Ranchi awaited. The ! 

scheme is included ~ in the VU Plan. I 
4. Dhausingtoli Res. Scheme Kindarkelo 637.99 2.456 4/82 --do- Ci! 

Ranchi 

5. Satpotka Res. Scheme Satpotka 666.80 2.219 3/82 --do-
Singhbhum > "'TJ 

6. Bhairwa Res. Scheme Hohad, Sothai 631.72 4.472 11/80 --do- :D ;= 
Hazaribagh I\) 

~ ..... 
1. Baski lrrgn. cum-Water Pandra 1302.00 4.954 4/80 --do- co 

CJ) 

Supply Scheme Ranchi CJ) 

8. Katri Res. Scheme Katri 1198.00 5.04 7182 --do-
Ranchi 

~ ::t· 
CD 

9. Panchkhero Res. Scheme Carban 921.21 5187 Comments sent to 
:3 

3.24 ~ 

Giridih the State Govern- :3 
(I) 

ment are yet to be ~ 
incorporated. The (ii 

scheme is included 
in the VII Plan. ..... 

0 
CJ) 



....... 
0 

1 2 3 4 5 8 7 co 

10. Jhikia Res. Pal am au 761.96 2.40 
~ 

6187 Comments sent ~· 
to the State :::J 

Government are ~ 
:::J 

yet to be 
Cl) 

i incorporated. iii 

11. Sarjamhathu Res. Dhobadih 688.80 2.711 3/85 -do-
Singhbhum .. ~ c;; 

12. Kundghat Res. Lochhaur 560.94 2.335 11/82 -do- > 
" Monoghyr :c > 
.CD 

13. Khudia Res. Hirapur 507.71 4.735 7182 -do- ...... 
CD 

Dhanbad I ...... 
0 

fJ> 
~ 

~ 

~ 
~ 
~ 
:;) 
(I) 

~ 
Cri 

..... ..... 
0 
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Suggestion of Assocham 

8968. SHRi P.M. SAYEED: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the Associated Chambers 
of ~mmerce and Industry (Assocham) 
have suggested ~raining of supervisory tech-
nical and personnel both within and outside 
the country and special incentives for India 
merchandise; and 

(b) if so, the details of training and 
development programme for increase in 
export of finished products including the 
fiscal incentives? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). ASSOCHAM 
Organised a Workshop in October, 1987 on 
'Doubling Exports by 1990' and Seven 
Working Groups were set up to deliberate in-
depth upon crucial thrust sectors of exports 
which included : Processed Foods and 
Marine Products; Leather and Leather 
Manufactures; Electronic Goods and Com-
puter Software; Readymade Garments; 
Project and Consultancy Services; Automo-
biles, Two and Three-Wheelers and Compo-
nents; and Hotels and Tourism. 

One of the participants in the Working 
Group of Leather and Leather Manufactures 
suggested that training of supervisory and 
technical personnel within and outside the 
country ought to be organised expeditiously 

Year 

1988 

(Uplo 31.3.88) 
(Pnwlllonal) 

Quantity 
(in Kgs.) 

901 

GOid 

to avail of the buoyant export prospects. The 
Group that deliberated on Leather and 
Leather Manufactures did not discuss or 
indicate details of training and development 
programme nor details of special incentives 
that need to be provided for Indian branded 
merchandise. 

[Translation] 

Seizure of Gold and American Dollars 

8969. SHRI MADAN PANDEY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that recently gold 
and American dollars were hauled while 
being carried illegally in different parts of the 
country; 

(b) if so, the quantity seized and the 
name of the places from where these were 
recovered; and 

(c) the total number of persons arrested 
in the above incidents and the action taken 
against them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MlNISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). Reports 'received and 
seizures made indicate that gold and foreign 
currency including American dollars have 
been seized in different parts of the country 
recently. The quantity and value of gold and 
foreign currency including American dollars 
seized during January, February, and 
March, 1988 are given below:-

Value 

3006 

(Value: Rs. in Lakhs) 
Foreign currency 

Value 

279 
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(c) 716 (provisional) persons were ar-
rested throughout the country during Janu-
ary, February and March, 1988 for indulging 
in smuggling activities. Separate figures for 
arrests in respect of gold and A.-ierican 
dollars alone are not maintained. 

Employment of N. T.C. Official in Elgin 
Mills 

8970. SHRI M.V CHAN-
DRASEKHARA MURTHY: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether it is a fact that the Elgin Mills 
Company Limited, Kanpur has taken on its 
employment recently some senior officers of 
the National Textiles Corporation Limited or 
its subsidiaries to frustrate the policy deci-
sion of Government after the Srinivasan 
Committee report; and 

(b) if so the reasons therefor and the 
corrective steps takan by Government in the 
matter? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) No. Sir. 

(b) Does not arise. 

Irrigation Development in West Bengal 

8971. SHRI P. PENCHALLIAH:Willthe 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the technical and institutional fac-
tors adopted in irrigation bl' Government of 
West Bengal; and 

(t'>/ the results achieved thereto? 

THE MINISTER OF STATE JN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi) : (a) and (b). 
The information is being eollected from the 
Government of West Bengal and will be laid 
on the Table of the House. 

Exemption of Import duty on OUtboard 
ad Inboard Motors 

8972. SHRI N. DENNIS: Will the Minis-
ter of FINANCE be pleased to state: 

(a) whether there are proposals under 
the consideration of Government to provide 
exemption of import duty on outboard and 
inboard motors required in the traditional 
fisheries sector; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). Government have re-
ceived a number of representat10ns seeking 
exemption from import duty on outboard and 
inboard motors. After due examination in 
consultation with the concerned administra-
tive Ministry, a concessional rate of customs 
duty of 25% has been provided for outboard 
motors, when imported by the State Fisher-
ies Corporation for fitment to boats used for 
fishing operations in the country. Necessary 
notifications in this regard have been issued 
on the 27th April, 1988. 

Import of Raw cashewnuts 

8973. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
COMMERCE be pleased to state: 

(a) the amount of raw cashewnuts 
imi>orted during the last three years; 

(b) whether import of raw cashewnuts 
during 1987-88 has decreased considera-
bly; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF COMMERCE (SHRI P.R. urban areas of the country will have a desig 
DASMUNSI): (a) Th~ quantity and value of nated service area about 15 to 25 villages 
raw cas~.Crllnuts imported by India during and credit plans would be prepared by banks 
th~ '1ast three years are as follows:- branches for their respective service areas. 

Year Quantity Value 
(in tonnes (in Rs. crores) 

1985-86 23310 25.88 

1986-87 49045 69.46 

1987-88 42159 67.13 
(estimated) 

(b) and (c). The fall in imports of raw 
cashewnuts during 1987-88 is mainly due to 
increased processing facilities i African 
countries and also fall in production in some 
cashew growing African countries. 

._ Rural Credit Plans 
't 

8974. SH~.N. NANJEGOWDA:Will 
the Minister of FINANCE be pleased to state: 

(a) whether Government contemplate 
introduction of viable rural credit plans by 
banks; 

(b) whether the Reserve Bank of India 
proposes to exempt the deposits mobilised 
by the banks in rural areas from the purview 
of statutory liquidity ratio in order to release 
more resources for rural lending; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Reserve Bank of 
India (RBI) has issued guidelines, dated 
14.3.1988 to the commercial banks and 
regional rural banks regarding the adoption 
of the service area concept in relation to rural 
credit system in the country. Under this, 
each bank branch in the rural and semi-

(b) There is no proposal under consid-
eration for exempting deposits mobilised in 
rural areas from the purview of statutory 
liquidity ratio. 

(c) Does not arise. 

Joint Meetings in Syndicate Bank with 
Recognised Trade Union Associations 

8975. SHRI BHADRESWAR TANTI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether SC/ST representatives 
were not included in recent ioint meetings 
with recognised trade union associations in 
Syndicate Bank; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Syndi-
cate ~ank has reported that it had associ-
ated either a representative of the Sched-
uled Caste/Scheduled Tribe or the Liaison 
Officer in the Bank for Scheduled Caste/ 
Scheduled Tribe with the joint meetings held 
by it with the recognised "Syndicate bank 
Employees Union·, during 1987 and Janu-
ary 1988. 

DR ... ssistance to lnda•strtal Institutions 

8976. SHRI JITENDRA PRASADA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the attention of Govern-
ment has been drawn to the newsitem cap-
tioned 'DFI assistance totals Rs. 29,000 
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crores' appearing in the 'Hindustan Times' 6 
March, 1988; 

(b) if so, State-wise break-up of the 
assistance given to the industrial units dur-
ing the IC}:it five year; and 

(c) the steps taken to remove the dis-
parity, if any, in sanctioning of such assis-
tance? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) and (c). Available data relating to 
State-wise details of assistance disbursed 

by Alt Financial Institutions during the last 5 
years & cumulative upto and March 1987 are 
given in the statement below. 

Assistance from financial institutions 
depends upon the number of applications for 
viable originating from different States and, 
inter-alia, locational decisions of entrepre-
neurs. Locational decisions of entrepr~­

neurs in turn depend upon f ~cors which 
include easy availabil'tt! raw materials and 
skilled labour, power and other infrastructu-
ral facilities and proximity to markets. 

With a view to encouraging industriali-
sation in s~if ied backward area, institu-
tions provide financial assistance on 
concessional terms to units set up in the 
industrially backward areas. 



Ohan bad 
STATEMENT --"' State-wise dstai/s of assistancfl disburs9d by All Financial Institutions during the last five y9ars and cumulative upto end March, 1987 

(Rs. crore) ~ 
Disbursements ! 

~ 
1982-83 1983-84° 1984-85 1985-86 1986-87 Cumulative upto ! end March 1987 

8 T 8 T 8 T B T B T B T 

1 2 3 4 5 6 7 8 9 10 11 12 > "'O 
1. Andhra 21.46 218.32 137.10 241.23 166.08 315.92 202.47 386.98 195.14 413.66 1233.33 22~.27 :0 

F 
Pradesh N 

~ 

2. Arunachal 0.70 0.70 1.38 1.38 1.76 1.76 1.92 1.92 1.50 1.50 9.64 9.64 -
..... 
co 

Pradesh - (X) 

~ (X) 

' 
3. Assam 11.11 12.03 12.28 12.28 30.58 32.06 48.16 48.10 47.96 48.91 262.68 263.65 ......... 

~J 
4. Bihar 20.24 58.20 21.70 80.75 19.86 68.86 31.87 78.43 43.82 136.81 227.36 768.21 ~ 

5. Goa 26.54 26.54 25.07 25.07 23.51 23.51 25.40 25.40 27.23 27.23 271.35 271.35 ~ 
~ :::> • )I.. 

6. Gujarat 111.60 279.68 92.52 289.95 135.66 315.14 191.52 560.06 257.47 747.09 1303.53 3560.33 :::> 
(I) 

7. Haryana 16.05 62.40 21.09 77.17 48.56 128.39 32.90 101 36 43.63 135.52 260.39 782.64 
~ 
iii 

8. Himachal 24.62 27.75 30.32 30.34 36.52 39.84 64.50 64.50 58.60 58.70 277.81 277.91 --
Pradesh 

N 
0 



N 
2 3 4 5 6 7 8 9 10 11 12 .... 

9. Jammu & 23.45 23.77 25.18 25.18 31.44 31 44 33 06 33.06 46.13 46.13 240.47 240.47 
~ Kashmir ::· 
Q) 
::::> 

10. Karnataka 87.66 166.96 121.98 237.43 128.39 327.98 104.13 410.47 141.54 352.00 984.72 2272.59 :ti. :::s 
(I) 

11. Kera la 17.58 64.23 17.75 66.05 34 87 99.09 44.52 102.91 57 72 124.08 299.94 791.84 ~ 
ii; 

12. Madhya 56.68 93.78 68.01 145.54 118.80 199.09 216.86 310.28 175.72 271.03 834.76 1323.77 
Pradesh < > 

13. Maharashtra 107.67 409.56 88.94 460.41 90. 7 4 551 . 1 9 169.29 758.89 161.49 861.19 1045.15 5250.57 
u; 
)> 
~ :c 

14. Manipur 1.53 1.53 0.80 0 80 0.29 0.29 2.16 2.16 4.71 4.71 9.42 9.42 )> 
_co 
...A 

15. Meghalaya 2.67 2.67 3.26 3.26 3.65 3.65 9./4 9.74 4.70 4.70 25.69 25.69 ~ 
0 

16. M1zoram 0.18 0.18 1.01 1.01 1.48 1 48 4.02 4.02 3.54 3.54 10.64 10.64 en 
:ti. 

17. Nagaland 2.21 2.21 2.36 18.42 
~ 

1.00 1.00 2.36 3.91 3.91 3.50 3.50 18.42 -
18. Orrssa 36.77 93 72 33 17 95.64 41.92 105.19 88.49 162.90 65.00 170.43 347.65 868.16 

~ 
~· 

19. Pun1ab 34.80 91 97 29.99 119.44 44.44 104.71 41.66 109.13 58.76 164.82 375.18 922.05 ti :::> 
:ti. 

20. Ra1asthan 107.43 138.66 104.42 169.68 73.59 145.90 106.47 176.45 106.23 247.40 718.08 1295.65 :::> 
(I) 

~ 
CD 

21. Sikkim 0.37 0.37 0.87 0.87 2.00 2.00 2.96 2.96 5.50 5.50 12.56 12.56 ii; 

22. Tamil 109.78 217.48 199.05 345.58 158. 71 361.76 121.44 460.13 113.90 482.22 1300.44 2879.72 ...A 
I\) 

Nadu I\) 



2 3 4 5 6 

23. Tripura 3.19 3.19 1.14 1.14 0.48 0.48 

24. Uttar 80.92 168.36 122.95 212.97 128.71 301.48 
Pradesh 

25. West 58.08 136.28 56.38 169.06 64.08 197.04 
Benga~ 

26. Union 9.71 64.73 15.58 72.07 25.70 81.97 
Territories 

TOTAL 1078.38 2355.26 1232. 94 2885.39@ 1414.18 3442.58 

@ Including assistance of Rs. 9 lakh disbursed by IDBI to Bhutan. 

@@ Including assistance of Rs. 29 lakhs disbursed by IDBI to Bhutan. 

• B: Backward Areas 

T: Total 

7 8 9 10 

1.27 1.27 2.48 2.48 

279.95 469.22 377.03 633.26 

57.91 227.25 144.04 309.29 

20.70 145.99 38.44 143.01 

1907.28 4657.53 2155.78 5398.71 

..... 
11 12 rs 

~ 
14.29 14.29 ~· 

::> 

1279.11 2538.91 ~ 
~ 

I 
ii1 

612.06 1825.70 

137.60 675.69 > "'CJ 
:0 . r 

12112.27 29153."43@@> I\) 
!D ..... 
<.O 
<X> 
<X> 

~ 
~ 

~ 
I 
ii1 

..... 
I\) 
~ 
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Japanese Aid 

8978. SHRI S.B. SIDNAL SHRI G.S. 
BASAVARAJU: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Japan has agreed to pro-
vide developmental and commodity aid to 
India during 1988 for various public and 
private sector projects; 

(b) if so, the total aid Japan has agre~d 
to provide; and 

(c) the projects that will be undertaken 
under this scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Japanese 
bilateral assistance to India is extended on 

'an annual basis and is pledged at the Aid 
India Consortium Meeting which is generally 
held in Paris in the month of June each year. 

Negotiations with the Government of 
Japan and the Overseas Economic Co-
Operation Fund of Japan (which is the offi-
cial funding agency} are underway to finalise 
the project proposals for Japanese assis-
tance in 1988. The amount of assistance and 
the list of project will be finalised by the time 
of the Aid India Consortium Meeting in Paris 
in June, 1988. 

Study on Japanese Capital Flow to 
India 

8979. SHRIMATI BASAVARAJES-
WARI: Will the Minister of FINANCE be 
pleased to state: 

(a) whether India and Japan have 
constituted a committee to study ways to 
stimulate Japanese capital flow to India: 

(b) if so, whether any agreement in this 
regard has been reached; 

(c) if so, the time by which the Commit-
tee is likely to submit its reports; and 

(d) the efforts being taken to increase 
the flow of the Japanese capital in India? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO}: (a} to (d). Some 
groups like the lndia-Japan Study Commit-
tee and India-Japan Business Co-operation 
Committee already exist. In addition, and 
following the visit to India in January, 1988 of 
a Japanese Investment Environment Sur-
vey Mission, a small Committee of officials 
has been set up in Ministry of Finance to 
ensure better co-ordination among Minis-
tries on matters relating to Inda-Japanese 
economic and technical co-operation and to 
interact where necessary with Japanese 
business and industry to ascertain and 
smooth out procedural or other problems. 
Some of the other efforts to increase the ·flow 
of Japanese Capital in India include dissemi-
nation of information on investment opportu-
nities in India through Indian Investment 
Centre and visiting delegations, continuous 
streamlining of procedures and faster clear-
ance of investment proposals. 

Alleged Misuse of Official Capacity by 
an Official of Karol Bagh Branch of SBI 

8990. SHRI VIA SEN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether it is a fact that wife of an 
official in State bank of India, Ajmal Khan 
Road, Karol Bagh, New Delhi is an agent of 
Unit Trust of India and other companies; 

(b) whether it is also a fact that the 
official is mis using his official capacity in 
violation of conduct rules to get his wife 
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business from borrowers/cash credit parties 
of the above branch; and 

{c) if so, the total amount of business 
rrocured by the said official for his wife and 
the amount of commission his wife got in 
such transactions during the last three 
years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). State Bank 
of India has reported that the Manager {SBI) 
of its Ajmal Khan Road Branch had, as 
required under the SBI (Supervising Staff) 
Service Rules, informed the bani-. in Decem-
ber 1987 that his wife was allotted commis-
sion agencies in respect of Unit Trust of 
India/National Savings Certificate/Public 
Provident Fund during September '87, No-
vember '87 and December '87 respectively. 
The Bank has further reported that it has 
neither received complaints from any quar-
ter, induding borrowers/cash credit parties 
that the officer is misusing his official position 
nor is there anything to substantiate that the 
otf icer has violated or committed breach of 
-Bank's Service/Conduct Rules. 

Expenditure Incurred on Command 
Area Development Programme 

8981. SHRI GOPAL K. TANDEL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the number of Command Area 
Development {CAD) projects and expendi-
ture incurred thereon since the beginning of 
the Fifth Plan in State and Central Sectors, 
Project-wise, Plan-wise and State-wise; 

(b) the additional irrigated area brought 
under utilisation under the said Programme 
Projects, Plan-wise and State-wise; 

(c) whether adequate monitoring for 
satisfactory performance of CAD projects is 
done by Union Government before the 
Central funds are released every year for 
such projects; and 

(d) if not, whether there is any system 
for the realistic evaluation evaluation of 
performance of ~II such centrally sponsored 
C.A.D. projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) State-
wise, Pl?n-wise details of the number of 
Projects under the centrally sponsored CAD 
programme are given in Statement-I below 
State-wise. plan-wise details of expenditure 
incurred in the State and-Central Sectors 
under the CAD programme since the begin-
ning of the 5th Plan, are given in statement-
11 below. 

(b) Stat~-w1se and Plan-wise details of 
utilisation of irrigation potential for projects 
covered in the CAD programme, are given in 

statement-Ill below. 

(c) and (d). Central assistance for CAD 
programme ts released to State twice a year 
on selected of aCt1v1ty. A detailed exam1na-
t1on is done at the time of release of assis-
tance on the basis of statements submitted 
by the States giving progress of expenditure 
and physical achievements. Besides, prog-
ress of the programme is reviewed during 
Annual Plan discussions held in the Plan-
ning Commission. An in-depth evaluation of 
the CAD programme has also been earned 
out by llM, Ah medabad at the instance oft he ,,. 
Ministry of Water Resources. Findings of the 
llM study were considered at a National 
Workshop held in Delhi in Feb., 1988. The 
recommendation of the Workshop, have 
been commended to State Governments for 
action. 
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STATEMENT-I 

State-wise and planwise details of number of Projects taken up Under Centrally Sponsord 
caJ programme 

5.No. Name of State Total Number of Pro1ects 

End of End of End of 
Vth Plan Annual Vlth Plan 
(1977-78) (1979-80) (1984-85) 

2 3 4 5 

1. Andhra Pradesh 5 5 8 

2. Assam 3 

3 B1har 6 6 6 

4. Goa 

5. Gu1arat 3 3 11 

6. Haryana 4 4 4 

7 H1machal Pradesh 

8. Jamrnu & Kashmir 2 6 

9. Karnataka 5 5 5 

10. Kera la 3 10 10 

11. Madhya Pradesh 7 7 9 

12. Marnpur 2 

13. Maharashtra 9 16 17 

14. Orissa 3 3 3 

15. Rajasthan 3 3 4 

16. Tamil Nadu 3 3 5 
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1 2 

17. Uttar Pradesh 

18. West Bengal 

Total 

APRIL 29, 1988 

3 

3 

3 

60 

4 

3 

3 

76 

Written Answers 132 

5 

3 

4 

102 



STATEMENT-II .... 
~ 

State-wise and Plan-wise details of expenditure of CAD Programme 

(Rs. in lakhs) ~ 
~ s. Name of State Expenditure during Annual Plans (1978-80) Vlth Plan (1980-85) )a. 

No. Vth Plan (1974-78) ~ 
I 

Central State Central State Central State 
ii) 

Share Share Share Share Share Share 

1 2 3 4 5 6 7 8 ~ 
~ 

1. Andhra Pradesh 543.23 668.00 514.38 1070.00 1894.94 4594.31 " :I: > 
CD 

2. Assam 10.00 7 00 21.52 46.00 86.95 145.10 -.... 
~ 

3. Bihar 912.66 383.00 1128.95 166.00 1823.09 1919.58 0 

1i> 
~ 

4. Dadra & Nagar Havel! - - - - - 70.53 ~ ...._ 

5. Goa - - - - 33.25 48.77 

8. Gujarat 940.63 184 00 422.88 92.00 1805.02 1451.38 ~ 
Cl) 
::> 

7. Haryana 64.21 109.00 62.18 49.00 492.82 7268.00 )a. 
::> 
Cl> 

8. Himachal Pradesh - - - - 22.88 27.58 ~ 
(ii .. 

9. Jammu & Kashmir 19.08 36.00 27.29 158.00 166.01 613.38 ...... 
(,J 

10. Karnataka 452.88 451.00 505.14 485.00 1592.12 3469.29 ~ 



1 2 3 4 5 6 7 8 
(A) 
U1 

11. Kera la 5.99 - 127.76 20.00 241.70 242.91 ~ =i.' 

Madhya Pradesh 595.02 2071.00 230.13 947.00 2210.44 9136.20 
i' 

12. ::> 
~ ::> 

13. Maharashtra 661.91 1964.00 424.89 893.00 2229.18 7939.61 
(ft 

I 
(ii 

14. Manipur 1.00 3.00 2.50 2.00 47.50 64.08 

15. Orissa 83.74 181.00 157.44 607.00 956.88 927.51 

16. Punjab - - -· - - 3397.00 > -0 
:D 

17. Rajasthan 839.40 733.00 1016.40 835.00 3297.85 6901.73 r= 
N 
.!D 

18. Tamil Nadu 1.50 93.00 - 76.00 699.71 595.82 ..... 
(0 
00 
CX> 

19. Uttar Pradesh 1378.63 3387.00 2123.35 1269.00 7813.42 7384.35 

20. West Bengal 144.42 612.00 266.38 209.00 264.86 390.94 

Evaluation Studies 1.50 - 3.92 - 11.64 -
~ 

TOTAL 6655.80 10882.00 7035.11 6924.00 25690.26 56588.07 (D' 
::;:, 
~ ::> 
(I) 

~ 
iii 

..... 
ti,) 
en 



STATEMENT-Ill ~ 

(,\) ....., 

Statewise!Planwise utilisation of irrigation pot&ntial um/er the CAD projects 

"(in ooo· ha.) ~ a· s. State Utilisation before the Utilisation at the end Utilisation at the end of Utilisation at the end Q) 
:> 

No. initiation of CAD Pro- ot Vth Plan (1977-78) Annual Plans (1979-80) of VI Plan (1984-85) :b. 
:> 

gramme (1973-74) (/) 

~ 
No. of Potenti~I No. of Potenti~I No. of Potenti~I No. of Potenli~I 

(;; 

Projects utilised Pro1ects utilised Projects utilised Projects utilised 

< )> 
2 3 4 5 6 7 8 9 10 en 

)> 
="i: 

1. Andhra Pradesh 5 568 :> 650 5 583 8 1022 :I: 
)> 
_co 

2. Assam 1 12 1 19 1 30 3 60 ..... 
co ..... 
0 

3. Blhar 6 534 6 781 6 1175 6 1515 11> 
:b 

4. Goa - - - - 1 - 1 - ~ 
'-

5. Gujarat 3 208 3 267 3 282 11 504 

6. Haryana 4 26 4 :13 4 34 4 44 ~ 
~· 
(i)" 
:::i 

7. Himachal Pradesh - - - - - - 1 3 :b. 
'.:;) 
(/) 

8. Jammu & Kashmir 1 1 1 4 2 6 6 17 ~ 
~ . 

9. Karnataka 5 340 5 5e2 5 510 s· 669 ~ 

w 
CD 



..... w 
1 2 3 4 5 6 7 8 9 10 co 

10. Kerala 3 70 3 11Q 10 70 10 147 ~ =:· 
<D 

11. Madhya Pradesh 7 214 7 317 7 582 9 697 ::;:, 
):,. 
::;:, 
(/) 

12. Maharashtra 9 80 9 194 16 192 17 185 ~ 
(,:; 

13. Manipur 1 - 1 - 1 - 2 20 

14. Orissa 3 625 3 770 3 844 3 824 . 
15. Rajasthan 3 920 3 1007 3 1159 4 1174 > "ti 

:::0 
F 

16. Tamil Nadu 3 570 3 570 3 570 5 781 I\) 
JD 

~ ..... 17. Uttar Pradesh 3 223 3 995 3 1097 3 2063 co 
CX> 
CX> 

18. West Bengal 3 719 3 837 3 778 4 788 

TOTAL 60 5110 60 7116 76 7912 102 10513 

Note: Utilisation varies from year to year depending upon (ij availability of water (ii) choice of crops and (iii) infrastructure ~ 
Cl) 
::;:, 
):a,. 
::;:, 
C/) 

I 
(,:; 

....... 

.J:a. 
0 



141 Written Answers VAISAKHA 9, 1910 (SAKA} Written Answers 142 

N.T.C. To Take Over Management of 
Swadeshl Polytex Ltd 

8982. SHRI ATISH CHANDRA 
SINHA: 

SHRI M.V. CHAN-
DRASEKHARA MUR-
THY: 

SHRI V. SREENIWASA 
PRASAD: 

Will the Minister of TEXTILES be pleased to 
state: 

(a) whether it is a fact that National 
·Textile Corporation Ud. has taken over the 
management of Swadeshi Polytex Ltd., 
Ghaziabad; 

(b) if so, the reasons therefor; and 

(c) the details of terms under which the 
management has been taken over? 

from rescheduling the loan repayment pe-
riod, made any survey to find out whether the 
farmers' capacity to repay has been lost 
completely due to repeated drought and if 
so, how many such farmers are there in 
Maharashtra; and 

(d} whether in their case the loans are 
proposed to be written off completely? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO}: (a) The balance 
outstanding in respect of agricultural loans 
sanctioned by the public sector banks in 
Maharashtra for the years ending Decem-
ber, 1984, 1985 and 1986 (latest available) 
are given below: 

Year ended Balance outstanding 

(Rs. in lakhs) 

THE MINISTER OF TEXTILES (SHRt December, 1984 69941 
RAM NIWAS MIRDHA): (a) to (c). No, Sir. 
Govt./NTC has not taken-over the manage-
ment of Swadeshi Polytex Ltd. However, 
34% of the total share holding stands vested 
in the GovtJNTC as a result of operation of 
the Supreme Court judgement, dated 
12.2.88. 

Agricultural loans sanctioned in 
Maharashtra 

8983. SHRI PRAKASH V. PATIL: Will 
the Ministerof FINANCE be pleased to state: 

(a) the amount of agricultural loans , 
sanctioned by the nationalised banks in 
Maharashtra during the last three years, 
year-wise; 

(b) whether this fully meets the pro-
jected demand of the agriculture and if so, 
shortfall in supply of loan in each year; 

(c) whether Government have apart 

December, 1985 82316 

December, 1986 98479 

(b) Banks are required to meet the 
genuine credit needs of the agriculturists. 
Data on targets and achievements relating 
to agricultural loans by all banks in Mahar-
ashtra under the Annual Action Plans 
(AAPs) 1984 to 1986 indicated below, show 
that achievements have been exceeding the 
targets fixed during the last three years. 

Annual Target Achjevements 
Action Plan 

( Rs. in crores ) 

AAP, 1984 537 547 

AAP, 1985 597 607 

AAP, 1986 646 751 
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(c) Resetve Bank of India (RBI) has 
issued detailed guidelines to the commercial 
banks for providing credit assistance, to the 
persons affected by drought, for raising al-
ternative crops or fodder, production of 
seeds, minor irrigation purposes, to set up 
fair price shops and for general purpose 
consumption loans to small and marginal 
farmers and other weaker section upto Rs. 
5001-. The guidelines also envisage conver-
sion of short term loans into medium term 
loans and reschedulement of existing term 
loans. Further, in areas affected b~· drought 
successively for three years or more, banks 
have been advised to defer recovery of the 
amount fallen due on account of principal as 
well as interest in the current year (July 87-
June 88) for a period of two years or till the 
next normal year, whichever is earlier. A 
Statement indicating details of assistance 

extended as at the end of November, 1987 to 
farmers affected by drought in the State of 
Maharashtra is given below. 

(d) The consistent stand of Govern-
ment of India and RBI has been that gener-
alised waiver or write off of loans affects the 
r_equisits financial discipline of the borrowers 
and vitiates the recovery climate. S•Jch 
measures also build up expectations on-che 
part of the borrowers that loan instalments 
due for repayment in future could also be 
similarly waived and consequently their incli-
nation to repay the loans gets weakened. 
There is, therdore, no proposal to resort to 
generaiised write off of bank loans. Banks 
would however, provide appropriate relief to 
the affected farmers, on merits, in accor-
dance with the guidelines of RBI in this 
regard. 

STATEMENT 

Position of Bank Assistance to Persons Affected by drought as at the end of November 
1987 

1. 

2. 

3. 

4. 

• 

Maharashtra State 

(Rs. in lakhs) 

No. of Accounts Amount 

1 

Conversion of short-term 
loans into medium-term loans 

Fresh crop loan sanctioned 

Rescheduling/Rephasement 
of term loans 

Term loans sanctioned for 
minor irrigation including 
percolation tanks, pumpsets, 
daepening of wells. etc . 

2 3 

7818 262.18 

6992 278.68 

6783 360.73 

3340 350.92 
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5. 

6. 

7. 

1 

Deferment of recovery of 
principal and interest for a 
period of two years/till 
next normal yea:- if it occurs 
earlier in the case of fo.rmers 
affected by drought for 3 or 
more years 

Loans sanctioned for fair 
price shops dealing in essential 
commod!ties 

Loans sanctioned for consumption 
purposes 

TOTAL 

Complaints Against Officials of Oriental 
insurance Co.Ltd. 

8984. SHRI CHHITUBHAI GAMIT: 
SHRI UTTAMBHAI HPATEL: 
SHRIMATI PATEL RAMABEN 

RAMJIBHAI M.A.VANI. 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Asstt. General Man-
ager, other officials and Regional Manager, 
Delhi of the Oriental Insurance Co. Ltd. 
N.R.O. and Delhi Regional Office have re-
ceived letters and joint representations from 
the staff and the unions/association/federa-
tions of the staff and officers of the Oriental 
Insurance Co. Ltd. regarding humiliating 
behaviour and threatening of some officials 
during 1 January, 1986 to 29 Febr...iary, 
1988; 

(b) if so, the details thereof and the 
action taken thereon; 

2 3 

1381 447.25 

148 9.80 

615 6.09 

27577 1715.65 

(CJ the outcome thereof; and 

(d) the action taken against the offic;als 
so as to reduce and overcome the griev-
ances, complaints and difficulties ot the 
staff? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF Fl~ANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). Yes, Sir. 
Two joint representations dated 15th Sep-
tember, 19a7 and 21st September, 1987, 
were received from SOfl!e development and 
administrative staff of a D1vis1on under the 
Northern Regional Office of the Oriental 
Insurance Co.Ltd., New Delhi, about the 
behaviour of Officer lncl'1arge of their D1v1-
sional Off tee. It has been reported that the 
Officer-lncharge has shown satisfactory all-
round progress during his tenure by' register-
ing substantial growth in business and also 
by taking appropriate steps in bringing de Nn 

the claims ratio. He was transferred to an-
other D1v1siol"lal Office rn the city as per the 
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policy of job rotation of the company. No 
complaint has been received after this 
changeover. 

Experts Committee to review Textile 
Policy 

8985. SHRI SHARAD DIGHE: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether Union Government have 
set up an experts' committee to review the 
working of the textile policy overt he past two 
years; and 

(b) if so, the names of the members of 
the committee, its term of reference and the 
time within which it will submit its report? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA}: {a) and (b). 
Government have decided to appoint such a 
Committee but the committee has not yet 

been set up. 

Frauds in Yashwant Niwas Road 
Branch of State Bank of Indore 

8986. SHRI MANVENDRA SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether irregularities/frauds 
committed in giving loans etc. by the Yesh-
want Niwas Road Branch (Indore) of state 
Bank of Indore, have come to light during the 
month of May, 1987; 

(b) if so, the details thereof and the 
amount involved therein; 

(c) the number of officers found guilty; 
and 

(d) the action taken against them and 
the present position of the case? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). State 
Bank of Indore has reported that a fraud 
involving Rs. 2.03 lakhs (approximately} 
was perpetrated at the Yashwant Niwas 
Road, Indore (lrrdore branch) during the 
month of May 1987througha current deposit 
Account, which was opened in a fictitious 
name. The Bank has reported that in this 
connection, C.8.1. have registered a case for 
investigation. 

The Bank has further reported that in 
connection wtth this c;ase. one officer and 
four employees had been placed under 
suspension. Subsequently punishment 
under the relevant Discipline and Appeal 
Regulations have been inflicted on the offi-
cer and one employee. Disciplinary pro-
ceedings against the remaining three em-
ployees have also been initiated . 

(Translation) 

Representation From Rajasthan on 
Share of Water from Ganga-Yamuna 

Rivers 

8987. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the details of the memorandum anrl 
representations submitted by the Rajasthan 
Government to Union Government to get 
their share of water in Ganga-Yamuna riv-
ers; 

(b) the dates on which meetings of the 
concerned departments, Central Water 
Commission and Planning Commission 
were held by Union Government and the 
decisions taken therein; 

(c) whether it is a fact that Rajasthan 
Government has not yet received any active 
cooperation of Union Government; and 
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(d) if so, the time by which Government 
will take decision on this important issue to 
resolve the acute problem of Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) to (d). 
The Committees set up to determine share 
of Yamuna waters and possibility of diver-
sion of surplus Ganga f load waters could not 
arrive at a consensus. 

Nationalised Banks in Bihar 

8988. SHRI RAM OHAN: 
SHRI BALWANT SINGH 
RAMOOWALIA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the attention of Govern-
ment has been drawn to the new-item cap-
tioned "Commercial banks under fire" ap-
pearing in tne Times of India of 21 Decem-
ber, 1987; 

(b) if so, the facts in this regard; 3nd 

(c) the effective remedial measures 
taken/proposed to be taken by Government 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Informa-
tion 1s being collected and will be laid'On the 
Table of the House to the extent possible. 

[English] 

Modernisation and Diversification of 
NTC Mills 

8989. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the National Textile Corpo-
ration has taken steps for the modernisation 
and diversification of its mills; 

(b) if so, the assistance extended by 
Union Government to the National Textile 
Corporaifon to implement its modernisation 
and diversification programme; and 

(c) the details of the modernisation_ and 
diversification programme drawn up by 
NTC? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 

(b) The Planning Commission has 
approved an outlay of Rs. 117 crores for 
modernisation and labour rationalisation 
schemes of NTC during the 7th Plan period. 
The Government have so far released Rs. 
73 crores to NTC. 

(c) NTC has drawn up programmes for 
modern1sat1on on selective basis. 

(Translation) 

Suspension of Officers Involved in Mal-
practices in Chandni Chowk, Delhi 

Branch of State Bank of Indore 

8990. SHRI RAJ KUMAR RAI: Will the 
Minister of FINANCE be pleased to state: 

(a) the number and particulars of the 
officers found involved in the malpractices in 
the Chandni Chowk, Delhi branch of !he 
State Bank of Indore in respect of whom 
suspension orders were issued by the heaci 
office of the State Bank of Indore, Indore on 
2 September, 1983; 

(b) whether bank management had 
served these orders to all the officers; 

(c) ~ not, the reasons therefor; 
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(d) whether it is also a fact that main 
culprits escaped; and 

(e) if SO, the particulars of sucn officers 
and whether they had collusion with the 
senior officers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEln0): (a) to (c). State 
Bank cf Indore r-i.s reported that in connec-
tion with a case of malpractice at its Chandni 
Chowk, Delhi Branch, orders were issued on 
2.9.83 suspending the then Branch Man-
ager and the Accountant. The Bank has 
further reported that whilst the suspension 
order was served on the Branch Manager, 
the service of the suspension order on the 
Accountant was deferred pending scrutiny 
of his explanation. State Bank of Indore has 
further reported that since the concerned 
Branch Manager, the Ac:Countant and the 
Assistant Accountant of the Branch were 
found responsible for procedural irregulari-
ties departmental proceedings were mrti-
ated against them. The Branch Manager 
has been removed from the Bank's service, 
following a review of this case and his in-
volvement in another case. Action has also 
been taken against the Accountant and the 
Assistant Accountant. 

Cases of irregularities, malpractices 
etc. relating to Chandni Chowk, Delhi 
Branch of State Bank of Indore have been 
referred to the C.B.I. for examination as to 
whether these cases could be taken up for 
investigation by C.B.I. 

(d) State Bank of Indore has reported 
that it is not correct that the main culprits 
escaped punishment. 

(e) Does not arise in view of the reply to 
{d) above. 

(English) 

Loans for Purchase of Buses 

8991. SHRI BANWARI LAL BAIRWA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Directorate of Transport, 
Delhi Administration, Delhi vide latters No. 
5022(1 O)/TPT-78/2522-23 dated March 
2, 1978 and Mnrch 8, 1979 recommended 
the names of 37 persons belonging to 
Schedul~d Caste communities for sanction 
of 80 per cent loan/ assistance fer purchase 
of buses to State Bank of India, Chandnt 
Chowk, Delhi; 

(b) the particulars of the pe;sons to 
whom 80 per cent loan/assistance was 
sanctioned by the State Bank of India in 
1978 for purchase of buses; 

(c) the particulars of persons to whom 
loan/assistance has actually been given ; 

(d) the particulars of those to whom this 
loan/assistance has no so far been given. 

(e) whether some persons have been 
approaching State Bank of India for raleas-
ing this loan/assistance; and 

(f) the action proposed to be taken by 
Gover~ment to release the loari/ass1s-
tance? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO)· (a) Yes, Sir. 

(b) to (d). The loan assistance was 
provided in the case of 28 out of 37 persons 
belonging to Scheduled Caste communities 
to whom loan was reccmmended by the • 
Directorate of Transport for purchase of 
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buses. However, in accordance with the 
statutes governing the nationalisation of 
banks and in accordance with the practices 
and usages customary among the the bank-
ers, the information relating to individual 
constituents cannot be divulged. 

(e) No, Sir. 

(f) Does not arise. 

[Translation] 

Unemployment Due to Modernisation of 
Textile Mills 

8992. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the MinisterofTEXTILES be 
pleased to state: 

(a) whether Government propose to 
implement any special scheme for the 
modernisation of textiles mills in the country; 

(b) if so, the outlines thereof and 
whether cloth will be made available to the 
public at cheaper rates as a result thereof; 

(c) if not, the measures being adopted 
by Government thereon; and 

(d) whether it is also a fact that the 
modernisation of Textile mills will lead to 
more unemployment; if so, the safeguards 
contemplated in that regard? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) A Textile 
Modernisation Fund has been set up under 
the aegis of the Industrial Development 
Bank of India to meet the modernisation 
needs of textile mills. 

(b) The Fund has a corpus of Rs. 
750.00 crores to be utilised over five years 
and it seeks to assist the specific needs for 
modernisation of both healthy units· and 
weak but viable units. It cannot be said that 

modernisation alone will lead to availability 
of cheaper cloth because the price of cloth is 
dependent on various factors like the cost of 
raw material, other inputs, etc. 

(c) Among other things, the question of 
cheap cloth has been increased. The Gov-
ernment have asked the private sector tex-
tile mill industry to ensure that duty reliefs 
announced in the Budget for 1988-89 reach 
the consumer. NTC mills and handloom 
organisations have also been entrusted to 
produce blended fabrics from duty free/ 
concessional duty fibre/yarn. 

(d) In the long run, modernisation is 
essential if the mills are to become viable 
and the Ion!:" .. <nm interests of the workers, 
like emplovr . ·n·L, are to be protected. More-
over, modernisation does not necessarily 
imply retrenchment in every case. 

[English] 

Opening of Bank Branches in Gujarat 

8993. SHRI DAULATSINHJI JADEJA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of new branches of na-
tionalised banks proposed to be opened in 
Gujarat in 1988; 

(b) the number of such branches pro-
posed to be opened in Jamnagar district in 
Gujarat; and 

(c) the-details of locations in Jamnagar 
district where such new branches are pro-
posed to be opened? 

THE MINISTER OF STATE tN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Reserve Bank of 
India (RBI) has reported that on the the basis 
of list of identified centres received from the 



155 Written Answers APRIL 29, 1988 Written Answers 156 

State Government of Gujarat, 238 eligible 
centres have been allotted to banks for 
opening branches in the rural and semi-
urban areas under the current Branch Li-
censing Policy for 1985-90. In addition, RBI 
has allotted 36 centres to banks for opening 
branches at urban/metropolitan centres. 

(b) and (c). RBI has allotted one rural 
and three urban centres to banks for opening 
branches in Jamnagar District of Gujarat 
under the current Branch Licensing Policy, 
as per details given below:-

(1) Motikhavdi 

(2) Jamnagar - lnsvalsara 

(3) Jamnagar - Ranjit Sagar Road 

(4) Jamnagar - Patel Colony 

Multilateral Lending programme 

8994. SHRIMATI MADHUREE 
SINGH: 

DR. G.S. RAJHANS: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the level and structure of 
multilateral lending programme has under-
gone a significant change in the past few 
years; 

(b) whether in the graduation formulae 
of the multilateral lending agencies, India's 
share of soft loans has been coming down; 

(c) if so, whether the bilateral lending 
programme is proposed to be suitably ad-
justed to mitigate the transitional difficulties; 
and 

(d) what are the long term structural re-
adjustments which are conceived in this 
area? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). While 
India's access to concessional resources, 
specifically IDA, measured as a proportion 
of such lending to all countries, has declined 
in recent years, the volume of 'overall 
commitments, including both concessional 
and non-concessional assistance to India 
has maintained a rising trend. 

[Translation] 

Trade Fair Centres In States 

8995. SHRI SARFARAZ AHMAD: 
SHRI VILAS MUTTEM-
WAR: 

Will the Minister of COMMERCE be pleased 
to state: 

(a) whether it is a fact that the trade fairs 
held in Delhi do not !ulfil the objective of 
organising them; 

(b) if so, whether Government propose 
to set up trade fair centres in the States also; 
and 

(c) the expenditure likely to be incurred 
on them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) No, Sir. 

(b) and (c). Some of the State Govts 
have shown interest in setting up exhibition 
complexes in their Capitals. At this stage, it 
is difficult to indicate the expenditure likely to 
be incurred on them be.cause the State 
Governments have not yet finalised their 
project proposals. 
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[English] 

Implementation of Central Pay Scale for 
Trlpura State Employees and Teachers 

8996. SHRI AJOY BISWAS: Will the 
Minister of FINANCE be pleased to state; 

(a) whether Government of Tripura 
have requested for Central assistance to 
meet the cost of revision of pay scales of its 
employees and teachers on the pattern of 
Central pay scales; 

(b) if so, the details thereof; and 

(c) the reaction of Government of India 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) and (b). Chief Minister, 
Tripura has requested Central assistance 
for meeting the oost o1 revision of pay scales 
of its employees by granting Central Gov-
ernment pay scales to State Government 
employees. The annual financial liability on 
this account would be of the order of Rs. 40 
crores. 

(c) The revision of pay scales of State 

Name of Industrial 
House searched 

employees is a subject that falls within the 
State's own jurisdiction. State Govts. are 
competerit to revise the pay scales of their 
employees keeping in view available re-
sources to meet the cost on account of such 
revision. 

[Translation] 

Raids on Big Industrial Houses 

8997. SHRI RAM PUJAN PATEL: Will 
the Minister of FINANCE be pleased to state: 

(a) the names of big industrial houses 
and magnates whose premises were raided 
by the Directorate of Enforcement during the 
last one year; 

(b) the details of irregularities detected 
during these raids oonducted on the prem-
ises of such people; and 

(c) the action taken against the people 
found guilty? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). During 
1 987. the Directorate of Enforcement 
(FE~) had searched the following Indus-
trial Houses:-

Date of 
search 

Details of violations of 
FERA and present position 

2 3 

• 1. M/s.Jhalani Tools 
India Pvt.Ltd., 
Delhi. 

3.6.87 Investigations are in 
progress in respect of 
non-repatriation of export 
proceeds. 

2. M!s.Anatronics 
General Corporation 
Pvt.Ltd., Delhi 

5.6.87 Investigations are in 
progress in respect of 
non-repatriation of 
commission earned 
abroad. 
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1 2 3 

3. Mis. Jindal Pipes 29.6.87 The investigations did 
not indicate any FERA 
violation. 

Ltd., Delhi (Jindal Group). 

4. M's. Bangur Bros. 31.12.87 Investigation are in 
progress in respect of 
illegal remittance of 
U.S.$.1,48,500/-. 

Ltd., Calcutta. 

Appropriate action under the law as warranted by the results of investigations is taken. 

Bonus to Government Employees 

8998. SHRI VILAS MUTTEMWAR: Will 
the Minister of FINANCE be pleased to state: 

(a) whether payment of bonus or ex 
gratia to the employees in Central Govern-
ment departments and in the Public Under-
takings and organisations under the control 
of Union Government is made on the basis of 
productivity; 

(b) whether it is also a fact that payment 
of bonus or ex gratia was made by some 
Government departments last year despite 
the losses suffered by them; and 

(c) tt so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOFEXPENDITURE INTHE 
MINISTRY OF FINANCE (SHRI 
B.K.GADHVI): (a) to (c). The Central Gov-
ernment employees working in production 
oriented or commercial sectors of the Gov-
ernment, for example. Railways, Posts & 
Telecommunications, Defence. production 
units, etc., are paid bonus according to the 
Productivity Linked Bonus schemes pertain-
ing to the respective Departments. The 

remaining Central Government employees 
who are not covered by any Productivity 
Linked Bonus Scheme receive ex gratia 
paymenVad hoc bonus. The amount pay-
able is fixed by Government annually. 

Minimum statutory bonus at the rate of 
8.33 per cent in terms of the Payment of 
Bonus Act or ex gratia paid under Govern-
ment orders, where the payment of Bonus 
Act is not applicable, at the rate of 8.33 per 
cent to employees of public sector enter-
prises is not dependent upon the profitability 
or loss of the concerned enterprise. 

[English] 

Pencillin Import Licence to IDPL 

8999. SHAI DHARAM PAL SINGH 
MALIK: Will the Minister of COMMERCE be 
pleased to state: 

(a) the provision of Import and Export 
Policy under which the Indian Drugs and 
Pharmaceuticals Limited (IDPL) has been 
granted an ad hoc import licence for import 
of Pencillin Vfirst crystal for distribution; and 

(b) Under what head of account could 
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the excess recovery between imported and 
indigenous price to be paid to Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF q<)MMERCE (SHRI P.R. 
DAS MUNSI): (a) In terms of the provision 
for 'Residual requirements' contained in 
para 154 of the Import Policy for 1985-88, an 
ad hoc licence was granted to Mis. Indian 
Drugs and Pharmaceuticals for imports of 
Pencillin V for distribution to Mis. Jagson 
Pal, Delhi at the indigenous Price of Penicil-
lin G. 

(b} There is no decision for deposit of 
the difference between the indigenous and 
imported price to the Government account. 

Import of Film Slitting Machines 

9000. SHRI G. BHOOPATHY: Wil!the 
Minister of COMMERCE be pleased to 
state: 

(a} whether some small scale units 
have imported film slitting machines without 
import licences as Printing machinery; and 

(b} the action being taken by Govern-
ment in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNS.I}: (a} Government have no 
such information. 

(b} Does not arise. 

[Translation] 

Bonds for NRI 

9001. SHRI KALI PRASAD PANDEY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank o·f India 
is considering many proposals for issuing 

the new bonds called "NRI Bonds" for the 
Indians settled abroad; 

(b} if so, the details of these bonds; and 

(c} the time when these bonds will be 
issued and the country-wise number of 
branches through which these bonds will be 
issued and the necessary terms and condi-
tions thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO}: (a) to (c}. Govern-
ment have decided to introduce a new 
scheme of Foreign Currency denominated 
Bonds/Deposit Certif 1cates for Non-Resi-
dent Indians on a non-repatriable basis. The 
maturity period of these Bonds/Deposit 
Certificates will be 7 Years and these will 
carry an interest rate higher than that appli-
cable to the repatriable foreign currency 
non-resident deposits. These Bonds/De-
posits wiU be free from Income tax, Wealth 
tax and Gift tax. The Scheme is expected to 
be implemented fairly soon. 

Loans Advanced by State Bank of 
Indore in Madhya Pradesh 

9002. SHRI C. JANGA REDDY: Will 
the Minister of FINANCE be pleased to state: 

(a) the number of persons who were 
given loans during the period from January, 
1987 to December, 1987 in each district of 
Madhya Pradesh where branches of State 
Bank of Indore are functioning; 

(b} the break-up of the loans, out of the 
aforesaid amount advanced to women en-
trepreneurs, handicapped and unemployed 
persons for setting up industries; 

(c} the amount of loans prop0sed to be 
given during the current year to the persons 
belonging to the aforesaid categories by the 



1 63 Written Answers APRIL 29, 1988 Written Answets 164 

branches of the said bank in each district; 
and 

(d) if no amount is proposed to be given, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MlNISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). The 
present data generating system does not 
provide for collection of the information in the 
manner asked for. However, the outstanding 
gross credit (excluding advances to banks) 
as on the last Friday of 'December 1985, 
December 1986 and September 1987 in 
respect of all Scheduled Commercial banks 
in Madhya Pradesh is as under:-

(Amount Rs.in crores) 

Year Credit 

December 1985 1837.60 

December 1986 2264.13 

September 1987 2471.10 

[English] 

Institute of Rural Development of SBI 

9003. SHRI C. SAMBU: Will the Minis-
ter of Finance be pleased to state: 

(a) the achievements of the Institute of 
Rural Development of the State Bank of 
India at Hyderabad since its inception; and 

(b) the details thereof? 

THE MlNlSTER OF STATE \N THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
information is being collected and will be laid 
on the Table of the House to the extent 

available. 

Equity Assistance to Small Scale 
Sector 

9004. SHRI K. RAMAMURTHY: 
&HRI VISHNU MODI: 

Will the MINISTER OF FINANCE be 
pleased to state: 

(a) the details of the five schemes of 
equity finance introduced by Government to 
supplement the equity capital raised by 
small enterprises; 

(b) the quantum of equity assistance 
sanctioned so far to the small scale sector 
under these five schemes of equity finance; 

(c) the equity assistance sanctioned 
under the National Equity Fund to the small 
scale sector; and 

(d) the extent to which the capital ills ot 
the small sector have eliminated by such 
equity assistance? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The 
Industrial Development Bank of India (IDBI) 
has reported that it provides equity type of 
assistance in the form of seed Capital 
through its four Schemes viz., i) Special 
Capital Scheme.ii) Seed Capital Scheme, 
.iii) National Equity Fund Scheme and iv) 
Special Scheme of assistance for Ex-Serv-
icemen. Details of these Schemes and the 
assistance extended through them are set 
out in the statement below. 

"-- (d) The IDBI has report~ that its Seed 
Capital Assistance Schemes have enabled 
an increasing number of new entrepreneurs 
to set up projects in Small Scale Sector. 
Assistafl(:e on soft terms from the National 
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Equity Fund is inter-alia available for reha-
bilitation of potentially viable sick small scale 
units where the tota.1 outlay does not exceed 
Rs. 5 lakhs. 

Special .Capital Scheme 

Under the Scheme, State Financial 
Corporation provide equity type of assis-
tance to small scale units in their portfolio out 
of the Special Capital contributed by IDBI 
and State Governments in equal proportion. 
Maximum amount of assistance under the 
Scheme is Rs.4 lakh per unit. According to 
available information, cumulative assis-
tance sanctioned in respect of this Scheme 
upto end March 1987 amounted to Rs. 3522 
lakhs in respect of 2453 units. 

Seed Capital Scheme 

This Scheme is being operated by IDBI 
through State Industrial Development Cor-
porations and State Financi~I Corporations 
for· providing equity type assistance to small 
and medium scale units being financed by 
the State-level institutions. Maximum assis-
tance under this Scheme is limited to Rs.15 
lakhs per project. 

Since July 1982 and upto end of March 
1988,SSI units have been extended assis-
tance under the Scheme to the extent of Rs. 
2061 lakhs. 

National Equity Fund Scheme 

National Equity Fund (NEF) has been 
set up in IDBI in August, 1987 for providing 
assistance in the form of soft loans towards 
equity to eligible entrepreneurs for setting up 
of new projects and also for rehabilitation of 
potentially viable sick units in the tiny and 
small scale sectors. Assistance upto a 
maximum of Rs. 75,000 per project at a serv-
ice charge of 1 % per annum would be avail-
able to tiny and small-scale industrial units 
located/coming up in a village/town having 

population not exceeding 5 lacs and with 
project cost not exceeding Rs. 5 lacs. The 
assistance under the Scheme would be 
channelised through Nationalised Banks. 
As at end March 1988, an aggregate amount 
of Rs. 2.54 lakhs have been sanctioned to 15 
units. 

Special Scheme of Assistance to Ex service-
men 

IDBI has introduced the above scheme 
which came into affect from April 1, 1987. 
Under the scheme ex-servicemen will be 
provided through SFCs and twin function 
SIDCs, equity type support for starting small 
scale industries including transport and 
other service industries for self employment. 
As at end March 1988, an aggregate amount 
of Rs. 1337 lakhs had been sanctioned to 
570 beneficiaries by various SFCsttwin 
function SIDCs. 

Long Term Plan for Irrigation Potential 

9005. DR. KRUPASINDHU BHOI: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Government have drawn up 
any long term plan for expanding areas 

·under irrigation in the country; 

(b) ij so, the estimated cost of that long 
term plan; 

(c) the irrigation potential expected to 
be created on completion of that long term 
plan period; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATl.KRISHNA SAHi): (a) Plans for 
expanding irrigation facilities are taken up by 
the state Governments under their Annual 
Plan/Five Year Plans. 
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(b) The estimated cost of these long 
term plans would depend on the prevailing 
costs of individual schemes/projects at the 
time of its execution. 

(c) The ultimate irrigation potential that 
is sought to be achieved in the country, by 
201 O Ad or so, is 113 million hectares. 

(d) An estimated area of 58 million 
hectares would be irrigated from major & 
medium projects and the balance f ram the 
minor irrigation schemes. 

[Translation] 

Handlooms in Gujarat 

9006. SHRI NARSINH MAKWANA: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the number of handlooms in Gujarat 
and the number of people who are working 
through co-operative societies and Hand-
loom Corporation and of those who are 
working individually; 

(b) the details of the concessions being 
provided to handloom weavers and the 
extent thereof and whether these conces-
sions are being provided even to those who 
are working individually; 

(c) the reasons for not supplying yarn 
for manufacturing Janata cloth to all the 
weavers and the criteria being adopted in 
this regard; and 

(d) the reasons for supplying less quan-
tity of Janata cloth yarn, keeping in view the 
number of handlooms in Gujarat? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWA3 MIRDHA): {a) to (d). A State-
ment is given below. 

STA"rEMENT 

(a) The nurnbero·f handlooms in Gujarat 
is estimated at 23, 7 41 and the break-up is as 
under: 

i) Cooperative Sector 11,000 

ii) Corporate Sector 5,035 

iii) Others 7,706 

Total 23,741 

The figures regarding number of people 
working on these looms are not maintained. 

(b) The following concessions being 
provided to the handloom sector are appli-
cable to individual weavers also:-

i) Complete exemption from ex-
cise duty on plain reel hank yarn. 

ii) Complete exemption of process-
ing duty for cotton, wool and 
polyester fabrics made on hand-
looms when processed in proc-
ess houses set up by State 
Handloom Development Corpo-
ration and Apex Handloom Co-
operative Societies. 

iii) Concessional processing duty 
on processing of cotton f abncs 
made on handloom when proc-
essed by independent proces-
sors approved by the Govern-
ment. 

iv) Complete exemption from ex-
cise duty on processing of wool-
len fabrics woven on handloom 
when processed by independent 
processors approved by the 
Government. 
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In addition, the following concessions 
are being provided to the hand loom weavers 
covered by the Cooperatives/Corporations:-

i) 50% concession on double 
cross reel hank yarn when pur-
chased by registered handloom 
cooperative societies and State 
Handloom Development Corpo-
rations. 

ii) Complete exemption from ex-
cise duty on certain type of poly-
ester blended yarn when pur-
chased by State Handloom 
Development Corporation and 
Handloom Cooperative Socie-
ties. 

iii) Complete exemption from ex-
cise duty on polyester fibre used 
in the blended yarn consumed 
for the production of blended 
fabrics on handlooms under a 
programme approved by Devel-
opment Commissioner for 
Hand looms. 

iv) Concessional rate of excise duty 
@Rs. 10.56 per kg. on polyester 
filament yarn used in the produc-
tion of polyester fabrics under a 
programme approved by Devel-
opment Commissioner for hand-
looms. 

v) 50% concession on viscose f ila-
ment yam when purchased by 
registered handloom coopera-
tive society or any organisation 
approved in this behalf by the 
Government. 

vi) Complete exemption from cus-
toms duty on the raw wool im-
ported into India by a registered 
apex handloom cooperative 

society or a State handloom 
development corporation. 

(c) and d). State Government of Gujarat 
has reported that the yarn for production of 
Janata cloth is supplied by the implementing 
agencies to the weavers engaged in the 
production of Janata cloth either directly or 
through Primary Weavers' Cooperative 
Societies. No complaint of inadequate sup-
ply of yarn has been received. 

Loan Linked Deposit Scheme of 
Canara Bank 

9007. SHRI SRIKANTHA DAITA 
NARASIMHARAJA WADIYAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Canara Bank has intro-
duced a loan linked depos,it scheme; 

(b) if so, the details of the scheme; and 

(c) whether this scheme has been intro-
duced in all the branches? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALIERO): (a) and (c). Yes, Sir. 

(b) As per the i~for mation available 
from Canara Bank, an account under the 
loan linked deposit scheme can be opened 
by any individual in monthly instalments of a 
minimum of Rs.50% and in multiplies of 
Rs. 10/-. The period of deposit could be from 
2 to 5 years. On the maturity of deposit the 
bank would advance one to four times the 
maturity amount to acquire any tangible 
fixed assets on the usual terms and condi-
tions applicable for such advances. The 
maximum amount of such advance is Rs. 
one lakh. The repayment and other condi-
tions are as per rules for loans against du-
rable utility artides. 
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[ Translation] 

Promotion of SC/ST Employees 

9008. SHAI YOGESHWAR PRASAD 
YOGESH: Will the Minister of WA TEA 
RESOURCES be pleased to state: 

(a) the number of scheduled Caste/ 
Scheduled Tribe employees in clerical cadre 
whose promotions have been kept in abey-
ance for more than a period of 1 O years with 
reasons therefor; 

(b) whether the member of SC/ST cate-
gory are finding due representation in the 
class-1 posts according to the reservation 
quota allotted to them; and 

(c) if not, the steps being taken to give 
due representation to them in promotional 
matters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) There is 
one such case. The official who joined 
Government Service in March, 1957 as 
Lower Division Clerk, submitted his claim of 
being Scheduled Caste in June, 1973. This 
necessitated verification in regard to its 
genuineness as per"the prescribed proce-
dure. His claim of being a Scheduled Caste 
has since been admitted in February, 1988. 
He has been promoted as Upper Division 
Clerk with effect from 19.6.1982 in the nor-
mal course. 

(b) Yes.sir, 

(c) Does not arise. 

[English] 

Export of Aluminium by NALCO 
Through MMTC 

9009. SHRI MOHD. MAHFOOZ ALI 

KHAN: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the National Aluminium 
Company Limited (NALCO) is exporting 
alumina through Minerals and Metals Trad-
ing Corporation (MMTC); 

(b) whether some losses are being 
incurred by MMTC in export of alumina; 

(c) if so, the details thereof and the 
reasons therefor; and 

(d) the manner in which Government 
propose to minimise the losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) Yes, Sir. 

(b) No.Sir. 

(c) and (d). Do not arise. 

E..xport of Garments Under Open 
Tender System 

9010. DR. A.K. PATEL: Will the Minis-
ter of TEXTILES be pleased to state: 

(a) whether Government's new Open 
Tender System (OTS) under garments ex-
port quota policy has been successful in 
realising huge amount from quota premium; 
if so, the details thereof; and 

(b) the details in respect of the first 
period of 1988 for each superfast quota 
category in USA, Canada, Sweden (Woven 
and knitted separately) and the number of 
pieces which were sold under OTS at pre-
mium: (1) below Rs.5/-; (ii) between Rs.5/-
and Rs.10/- (iii) As. 10/- and Rs.15/-; (iv) 
Rs. 15/- and Rs.20/-; (v) Rs. 20/- and Rs. 30/ 
-; (vi) Rs. 30/- and Rs.40/-; (vii) Rs. 40/- and 
Rs. 50/-; (viii) Rs. 50/- Rs. 75/- and (ix) above 
Rs. 75/- along with the number of exporter 
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buyers in each such price category? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) A sum of Rs. 

12.02 crores has been collected under Open 
Tender System (OTS) for the first period of 
1988. 

(b) A statement is given below. 

STATEMENT 

Premium Rangewise Quantity Sold Under Category/Country To Registered Exporters in 
Open Tender System During I st Period 1988 

Premium 
Range 

No. of Exporter-Buyers 

Woven Knitted 

2 3 

U.S.A.,CATG.335 

0-4.50 45 

5-9.50 3 

10-14.50 6 

Total 54 

U.S.A.CATG. 336-636 

0-4.50 7 8 

5-9.50 2 4 

10-14.50 

15-19.50 101 

20-24.50 27 

25-29.90 3 

30-34.50 5 

Total 145 15 

U.S.A. CATG. 338139140 

0-4.50 

Woven 

4 

160482 

2070 

13738 

176290 

49500 

1215 

282541 

158463 

·1096 

5980 

498795 

Oty.(ln PCS) Sold 
Under 0. T. S. 

Knitted 

5 

34206 

13190 

1200 

1350 

2000 

51946 
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2 3 4 5 

5-9.50 9900 585 

10-14.50 12 78377 

15-19.50 53 4 658621 13920 

20-24.50. 45 10 488799 134400 

25-29.50 14 3 172900 7500 

30-34.50 6 30000 1000 

35-39.50 1200 

Total 131 20 1438597 158605 

U.S.A. CATG. 341. 

0-4.50 20 198488 

5-9.50 233 2616579 

10-14.50 70 667724 

15-19.50 2 940 

20-24.50 

25-29.90 

30-34.50 2 6235 

Total 327 3489966 

U.S.A. CATG. 342 

0-4.50 3 16500 

5-9.50 5 2500 

10-14.50 1 1080 

15-19.50 29 98001 

20-24.50 44 5 271220 50000 
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2 3 4 5 

25-29.50 7 33003 

30-34.50 6 12450 

Total 94 6 456174 51080 

U.S.A. CATG. 347/48 

0-4.50 

5-9 50 

10-14.50 9 23076 

15-19.50 5 9120 

20-24 50 3 9174 

25-29.50 57 6 213511 26670 

30-34.50 13 54740 600 

35-39.50 6000 

40-69.50 2 12000 

70 and above 2288 

Total 88 10 320735 36444 

CANADA CATG 1 

C.1-4.50 13 2 33209 10000 

5-9 50 25 90446 

10-14.50 8 34340 

15-19.50 2 2191 

Total 48 2 160186 10000 

CANADA CATG. 2. 

0-4 50 76 301750 
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2 3 4 5 

5-9.50. 13 10 36206 44885 

10-14.50 6 5988 

15-19.50 5000 800 

20-24.50 2 19920 

Total 96 13 348944 65605 

CANADA CATG.3. 

o-4.50 2 2120 

5-9.50. 17 2 32601 2589 
' 

10-14.50 20 22924 

15-19.50 3 5117 

20-24.50 1239 

Total 41 4 61881 4709 

CANADA CATG.4 

0-4.50 4 11600 4000 

5-9.50 86 3 • 142855 5244 

10-14.50 35 2 65445 1425 

15-19.50 42 21573 285 

lotaJ 167. 7 241473 10954 

total Exporu:trs Woven+ Knitted= 174 

Total Quantities Woven+ Knitted= 252427. 

SWEDEN. CATG. 5 

0-4.50 13 60780 

5-9.50 21 80930 
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2 3 4 5 

10-14.50 5 25000 

Total 39 166710 

SWEDEN CATG. 8. 

0-4.50 

5-9.50 

10-14.50 3 1560 1694 

15-19.50 

20-24.50 

25-29.50 3 4468 

30-34.50 3 2100 

35-39.50 5 7500 

Total 12 3 15628 1694 

SWEDEN, CATG. 9 

0-4.50 

5-9.50 

10-14.50 525 

15-19.50 4 10 5580 9673 

20-24.50 

25-29.50 

30-34.50 13 25345 

35-39.50 7 14500 

40-44.50 9 14500 
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2 3 4 5 

45.49.50 2 2880 

50-54.50 1 2500 

Total 37 10 65830 9673 

Source : Apparel Export Promotion Council. 

lndo-French Trade Talks 

9011. SHRI RADHAKANTA DIGAL: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Inda-French official 
level were held for expansion of trade be-
tween the two countries; 

(b) if so, when was last talk held and the 
outcome thereof; 

(c) the areas identified for expansion of 
trade? 

THE MINISTER OF STATE IN THf. 
MINISTRY OF COMMERCE. (SHAI P.R. 
DAS MUNSI): (a) to (c). The last official level 
bilateral talks were held in Paris in October, 
1987 at the time of the sixth lndo-french Joint 
Committee meeting on Economic and Tech-
nical Cooperation. Some of lhe areas iden-
tified for expansion of trade included French 
support for a trade promotion programme for 
selected Indian products and the establish-
mentof joint ventures in India mainly in areas 
which may help generate exports. 

Import of Cloves 

9012. SHRI N. VENKATA RATNAM: 
Will the Minister of COMMERCE be pleased 
to state: 

<a) whether under 1985-tJ6 imoort-Ex-

port policy, import of Cloves was under Open 
General Licence; 

(b) whether it was shifted to the canal-
ised list, and if so, the reasons therefor; 

(c) whether cloves shortage arose after 
canalisation and the clove import was again 
put back-in the Open General Licence sys-
tem; and 

(d) the quantity of cloves imported dur-
ing the period of canalisation and the names 
of importers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSJ): (a) to (d). Import of Cloves has 
been under Open General Licence for a long 
time. There had been persistent representa-
tions for shifting of this item from the Open 
General Licence List Keeping m view the 
indigenous production as well as the pos-
sible advantages in bulk purchases, particu-
larly because of the suppliers in exporting 
countries being state trading agencies. 
import of cloves was canalised through 
State Trading Corporation with effect from 
26th September 1986. However, there have 
been problems in import as well as distribu-
tion of cloves with consequential rise in 

prices. It was, therefore, decided to restore 
status-quo ante and import of cloves has 
been allowed under Ooen General Licence 
in the Import Policy for April, 1988-March, 
1991. Total Quantity imported by t•ie STC 
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during the period of canalisation is 1293 MT. 

Cardamom Replantatlon 

9013. PROF. P.J.KURIEN: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the total area presently under carda-
mom; 

(b) whether the Spices Board has initi-
ated a scheme for replantation of the entire 
area under cardamom; 

(c} if so, the details thereof; and 

(d) how much work has been done so 
far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHA! P.R. 
DASMUNSI): (a) The total area under Car-
damom cultivation in the country is esti-
mated at around 1.00 lakh hectares. 

(b) and (c). The Board is implementing 
a subsidy scheme on a limited basis for 
motivating the farmers to take to re-planting. 

(d) Under the subsidy scheme the 
number of beneficiaries and area covered by 
replantation have been estimated as 8580 
numbers and 10,060.28 hectares respec-
tively since 1983-84. Apart from this, an-
other 3532.80 hectares have been replanted 
in the large grower sector without subsidy 
during the same period. 

Bank Loans for Housing 

9014. SHRi SOMNATH RATH: Will the 
Minister of FINANCE be pleased to state: 

(a) what has been the contribution on 
nationalised ·banks in the field of housing in 
terms of percentage; and 

(b) their future programmes in this re-
gard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The percentage 
share of housing finance in total bank credit 
of public sector banks was 0.30 and 0.34 
during the years 1985 and 1986 respec-
tively. 

(b) Reserve Bank of India have issued 
instructions to all sche9uled commercial 
banks advising enhance-cnent in the total 
annual allocation for housing finance from 
Rs. 150.crores to Rs. 225 cror_es for the year 
1988 and to Rs. 300 crores forthe year 1989. 

Expenditure on Ramakrishnayya 
Committee 

9015. SHRIMATI N.P.JHANSI LA-
KSHMI: Will the Minister of COMMERCE be 
pleased to state the total expenditure in-
curred by Government on Ramakrishnayya 
Committee on Tea, Coffee and Rubber 
Boards, with break-up under suitable 
heads? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSJ): The total expenditure incurred 
in connection with the functioning of the 
Ramak.rishnayya Committee has been to 
the tune of Rs. 1 ,88,300/- (Rupees One lakh 
eighty-eight thousand and three hundred 
only) with following details:-

2 

1. Honorarium 

2. Remuneration 
to Consultant 

3 

Rs. 22. o"'oo 

Rs. 22,000 
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2 

3. Transport/ 
Travelling 
allowance 

4. Maintenance of 
Office including 
rent, telephone 
etc. 

5. Stationery, 
incidental and 
miscellaneous 
expenditure 

Total 

3 

Rs.67, 700 

Rs. 46,600 

Rs. 30,000 

Rs. 1,88,300 

Excise Duty Evasion Cases Against 
TEL CO 

9016. SHRI BHATAM SRIRAMA 
MURTY:Will the Minister of FINANCE be 
pleased to state: 

(a) the number of cases in which show 

Year 

1987 

1988 
(upto 31.3.88) 

No. of show cause 
notice issued 

9 

(c) and (d). The number of proceedings 
for excise duty evasion against TELCO, 
Jamshedpur, which are in progress, is 3 
invobling an amount of Rs. 63.46 lakhs. 
Number of such cases in respect of TELCO, 
Pune is 10, involving an amount of Rs. 
372.04. lakhs. 

cause notices for evasion of excise duty 
were issued to Tata Engineering and Loco-
motive Company (TELCO) during 1987 and 
this year upto 31.3. 1988; 

(b) the amount involved in these cases; 

(c) the number of proceedings for ex-
cise duty evasion against TEL CO factories 
at Jamshedpur and Pune which are in prog-
ress; and 

(d) the amount involved in these pro-
ceedings? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA) : (a) and (b). The number of 
cases in which show cause notices for eva-
sion of excise duty have been issued to Mis. 
Tata Engineering and Locomotive Company 
(TELCO) during the years i 987and 1988 
(upto 31.3.1988), are given below alongwith 
amounts involved in these cases:-

Amount of alleged 
s evasion of central 
excise duty involved 
(Rs. in lakh) 

245.13 

7.64 

Hawala Racketeers at Bombay 

9017. SHRI BHATTAM 
SRIRAMAMURTY: Will the Minister of FI-
NANCE be pleased to $tate: 

(a) whether the Central Economic Intel-
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ligence Bureau (CEIB) had identified 
Hawala Racketeers at Bombay whose daily 
turn over Yl!as Rs. two crores~ and 

(b) if so, the details thereof and the 
action taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : ( a) and (b). Yes, Sir. Central 
Economic Intelligence Bureau, Department 
of Revenue, Ministry of Finance had, in 
1 987, identified some hawala rackete~rs at 
Bombay and organised an operation code-
named 'RAHU' against them on 27th June, 
1987. As part of the above named operation 
20 premises were searched in Bombay on 
27th June, 1987 which resulted in the 
seizure of incriminating documents evidenc-
ing Hawala payments in violation of Foreign 
Exchange Regulation Act, 1973 to the tune 
of about Rs. 30 crores Indian currency 
amounting to Rs. 15,39 100/- belie•1ed to be 
proceeds of compensatory/(Hawala) pay-
ments, 420 Hong Kong Do:lars, 130 UAE 
Dirhams, 7.75 Kuwaiti Dinars, 16 Pakistani 
Rupees, 4 US Dollars and 4 Zambian 
Kwatcha were also seized. 6 persons were 
arrested. Out of these six persons two were 
detained under Conservation of Foreign 
Exchange and Prevention of Smuggling 
Activities Aci, 197 4 (COFEPOSA). 

Indian Construction Industry for Jobs 
Abroad 

9018. SHRI MOHANBHAI PATEt.: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the names of Indian construction 
companies which are in public sector; 

(b) the number of works they have ob-
tained in foreign countries during the last 
three years and the names of the countries; 

(c) whether the Indian construction in-
dustry is facing severe competition in getting 
contracts abroad; 

(d) whether the Overseas Construction 
Council of India recently organised a two-
day Seminar in New Delhi on the subject of 
"Strategies for International Construction 
Contracting"; and 

(e) tt so, the issues discussed and the 
steps being taken by the construction indus-
try to get jobs in foreign rountries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (e). A statement is given 
below: 

STATEMENT 
This following are th~ Name of Some of 
the Indian Constricution Ciompaneies in 

the Public Sector, Whcih have participated 
in Overas construction projects: 

i) Indian Railway Construction 
Company Limited 

ii) National Buildings Constructton 
Corporation Limited 

iii) National Projects Construction 
Corporation Limited 

iv) Indian Roads Construction Cor-
poration Limited 

v) Engineering Projects (India) 
Limited 

vi) U. P. State Bridge Corporation 

vii) Projeds and Equipment Corpo-
ration 

viii) Bridge and Roof Limited 

ix) Hindustan Steel Works Con-
struction Company Limited 
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x) International Airports Authority 
of India. 

During 1985-87, with the support of 
Exim Bank, Indian R~ilway Construction 
Company Limited secured five projects, one 
each at Iraq, Nepal, -Algeria, Jordan and 
Bangladesh, and U.P. State Bridge Corpo-
ration had secured a a project in Nepal. 

Fall in oil revenue in West Asia, war in 
the Middle-East etc., have restricted con-
struction project exports in West Asia. 

The Overseas Construction Council of 
India, in association with the National Insti-
tute of Construction Management and Re-
search, had organised a Seminar at New 
Delhi on the subject of 'Strategies for Inter-
national Construction Contracting'. The is-
sues raised in the Seminar, inter alia. per-
tained to the need for identification of thrust 
markets, Option of consortium approach, 
need for an information system and publicity 
programme, etc. 

With a view to facilitating exploration of 
overseas markets, the Indian construction 
contractors, either on their own or under the 
aegis of the Overseas Construction Council 
of India, participate in delegations/study 
teams deputed abroad and also in overseas 
fairs/exhibitions. 

Bhandara Gramln Bank 

9019. SHRI HANNAN MOLLAH: Will 
the Minister of FINANCE be pleased to state: 

{a) when Indian Banks' Association and 
management of Bank of India have duly 
recognised and signed agreement with All 
India Organisation of Bank Officers and 
Bank of India Officers Organisation, respec-
tively; 

(b) if so, the reasons why the manage-
ment of Bhandara Gramin Bank, sponsored 

by Bank of India, has refused to make any 
correspondence with Bhanadra Gramin 
Bank Officers Association, even after recog-
nition; and 

(c) whether the management of Bank of 
India and Bhandara Gramin Bank are not 
governed by the same labour laws of the 
land? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The Indian 
Banks' Association has advised that it does 
not recognise any union or association. 
However, the Indian Banks' Association 
holds discussions with all India Officers 
Associations of banks concerning service 
matters of the officers. At individual bank 
level, bipartite relationships are maintained 
with the majority officers' associations. The 
Federation of Bank of India Officers' Asso-
ciation affiliated to all India Bank Officers 
Confederation (AIBOC) is the majority asso-
ciation in Bank of India. 

(b) and (c). Regional Rural Banks in-
cluding Bhandara Gramin Bank, sponsored 
by the Bank of India, have been set up under 
the Regional Rural Banks Act 1976 and 
therefore enjoy legal status which is different 
from that of their sponsor Banks. 

All Regional Rural Banks have been 
advised to give recognition to their employ-
ees unions as per guidelines contained in 
Criteria for recognition of Unions' and 'Code 
of discipline in Industry' laid down by the 
Ministry of Labour. Such recognition is 
however envisaged for Unions of Workers 
only. As such Associations of Officers can-
not claim recognition, however, it is for the 
management of each region~l_rural bank to 
evolve procedures for securing involvement 
of its officers and staff in the formulation of 
management policies and practices. 
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Banks Sponsored by Punjab National 
Bank 

9020. SHRI HANNAN MOLLAH: Will 
the Minister of FINANCE be pleased to state: 

' (a) whether as per the provisions of 
Employees Provident Fund Act and Rules, 
benefit of provident fund schemes will have 
to be allowed to any wage earner even daily 
waged/part-time workers; 

(b) the reasons why these benefits have 
not been allowed to messengers of regional 
rural banks sponsored by the Punjab Na-
tional Bank; and 

(c) the action taken against the man-
agement of these regional rural bank for 
violation of statutory obligation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The bene-
fit of Employees provident Fund Scheme is 
to be allowed by Regional Rural Banks to 
their employees in accordance with the 
provisions prevailing in the respective State 
Governments. The Punjab National Bank( 
PNB) has reported that certain RRBs spon-
sored by it were not extending the benefit of 
Employees Provident Fund Scheme to such 
employees who were either on part time 
basis or on daily-wages. The Punjab Na-
tional Bank has further reported that they are 
advising the Regional Rural Banks spon-
sored by them to ensure that there is no 
violation of the provisions contained in 
Employees provident Fund Scheme. 

Import of Virginia Tobacco by USSR 
from India 

9021. SHRI C.K.KUPPUSWAMY: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the imports of Virginia to-

bacco from India by the USSR is steeply 
decreasing; and 

(b) if so, whether the matter was taken 
up at the highest level between India and the 
USSR for promotion of tobacco exports to 
the USSR so as to strengthen the agricul-
tural economy of the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) In view of anti-smoking 
campaigns and the Soviet policy to discour-
age smoking as well as due to increase in 
output of Soviet domestic grown tobacco, 
India's exports of tobacco to the USSR have 
shown a declining trend. In 1987, the Soviet 
Union placed orders for about 14,000 tonnes 
as compared to about 25,000 tonnes in 
1986, During, 1988 the Soviet Union has so 
far placed orders for about 13,000 tonnes 
only. 

(b) The matter of increasing export of 
tobacco to the USSR is taken up from time to 
time whenever suitable opportunity arises. 

Alleged Smuggling though Vessels of 
Shipping Corporation of India 

9022. CH. RAM PARKASH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that vessels 
belonging to the Shipping Corporation of 
India have been found carrying smuggled 
goods while plying on certain routes be-
tween West Asia and India and between 
Singapore and Malaysia and India; and 

(b) if so, the details of such cases and 
the action taken by Government against the 
persons involved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) Yes. Sir. 
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(b) Reports received from the Customs 
authorities at Kand la, Bombay, Goa, Co-
chin, Madras, Vishakhapatnam and Cal-
cutta indicate that contraband goods worth 
Rs. 24 lakhs approximately were seized in 
51 cases (the figures are provisional) during 
the calender year 1987, from such vessels. 
In some cases the crew members involved 
have also been identified. 

Apart from confiscation of the contra-
band goods, the crew members involved are 
penalised in departmental adjudications and 
their names forwarded to the Shipping Cor-
poration of India for disciplinary action. In 
suitable cases the persons involved are also 
arrested and prosecuted in a Court of law. 

Opening of Regional Rural Banks 

9023. CHAUDHARY RAM PARKASH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the total number of regional rural 
banks in the country as on 31 December, 
1987; 

(b) the total amount of deposits in these 
banks as on 31 December, 1987; 

(c) the amount of loans advanced by 
these banks during the financial year 1986-
87 and from April, 1987 till December, 1987; 
and 

(d) the number of regional rural banks 
which are proposed to be opened during the 
next two years? 

THE MINISTER OF STATE lN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) There were 196 
Regional Rural Banks in the country as on 
December 31, 1987; 

(b) and (c). As per the latest available 

information the deposits of regional rural 
banks were Rs. 191 O crores at the end of 
June, 1987. The loans issued by these 
banks during the calender year 1986 
amounted to Rs. 673 crores. Consolidated 
figures for the year 1987 have not yet be-
come available. 

(d) Opening of new Regional Rural 
Banks is considered on a selective basis 
and at present no such proposal is pending 
with the Government. 

Reduction of Excise Duty on Paper and 
Paper Board 

9024. PROF. MAOHU DANDAVATE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether he announced in the budget 
speech reduction of Rs. 300 per tonne in 
excise duty on paper and paper board made 
out of agriculture residues; 

· (b) if so, whether Notification No. 1391 
86 does not limit it to the paper and paper 
board made out of Agricultural residues; 

(c) if so, whether the said notification will 
give relief even on the production out o! 
imported waste paper; and 

(d) if so, the steps taken to amend the 
notification? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI AK. 
PANJA) :(a) Yes, Sir. In this years budget 
excise duty on specified varieties of paper 
and paper board made out of cereal. straw, 
bagasse, grasses, jute waste, etc., was 
reduced by Rs. 300 per tonne. 

(b) and (c). In terms of notification No. 
139.86-Central Excises, dated the 1st 
March 1988, a concessional rate of excise 
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duty is leviable on paper and paper boards 
manufactured out of pulp containing not less 
than 50 per cent by weight of pulp, made 
from materials other than bamboo, hard 
woods, soft woods, reeds or wags, subject to 
certain other conditions. This concession 
has inter a/ia been available to paper manu-
factured out of waste paper and so is the 
reduction in excise duty of Rs. 300 per tonne 
announced in this year's budget. 

(d) Government do not consider it nec-
essaryto restrict the scope of notification No. 
139/86- Central Excises dated the 1st 
March, 1986. 

Bank of Baroda 

9025. PROF. MAOHU DANDAVATE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India 
has imposed a heavy penalty on the Bank of 
Baroda for its failure to maintain the cash 
reserve ratio and statutory liquidity ratio; 

(b) whether the Bank of Baroda has 
stopped all loans and advances due to the 
poor financial position; 

(c) whether the inspection reports on 
slow advances/loans of the Bank are being 
acted upon; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) According to the 
information available from Reserve Bank of 
India (RBI) the Bank of Baroda has not 
defaulted in the maintenance of statutory 
Liquidity Ratio (SLR) during September 
1985, (when provision of penal interest on 
SLR short-falls came into force) to January 
1988 (latest available). The bank has also 

not defaulted in the maintenance of Cash 
Reserve Ratio (CRR) during the year 1986. 
The bank, however, defau)ted marginally 
during the year 1987 for two fortnights but 
was not liable for payment of any penal 
interest. 

(b) to (d). The Bank of Baroda has 
reported that it has not stopped expansion of 
credit. It has, however, advised its field func-
tionaries to obtain clearance from Head 
Office for such loans which do not fall in the 
priority sector. The bank has also reported 
that on inspection report follow up action is 
being taken by it on a continuing basis. 

Collection in Vishakhapatnam by way 
of Excise/Customs Duty and Income 

tax 

9026. SHRI BHATIAM SRIRAMA 
MURTY: Will the Minister of FINANCE be 
pleased to state: 

(a) the amount collected from the Port 
and Steel city of Vishakhapatnam by Union 
Government by way of (a) Central Excise, 
(b) Customs duty, (c) Income Tax etc. in 
1984-85, 1985-86, 1986-S?and 1987-88; 

(b) whether Union Government have 
considered the question of earmarking an-
nually at least 1 per cent of the Central 
Revenues generated m Visakhapatnam by 
way of Taxes and duties for the overall 
growth and maintenance of the crty; and 

(c) whether any policy dec1s1on has 
been taken by Union government to set 
apart at least one percent of capital invest-
ments of its undertakings for the develop-
ment of the Town? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a) Information is being col-
leded and will be laid on the Table of the 
House (b) and (c) Incurring of expenditure on 
the development and maintenance of 
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Vishakh~atnam is the responsibility of the 
State Government of Andhra Pradesh, who 
get their share bf the proceeds of Central 
Taxes. The question of the Central Govt. 
earmarking any percentage of Central Tax 
proceeds etc. for the purpose does not arise. 

Clearance Given to Polavaram Project 
lnA.P. 

9027. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the clearance has now 
been given by Union Government to Polav-
aram project in Andhra Pradesh; 

(b) the issues sorted out and Which are 
still being looked into at the Central Water 
Commission; and 

(c) whether these issues stand 1n the 
way of according clearance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi) : (a) to (c). 
Andhra Pradesh . has been requested to 
submit a modified project report keeping in 
view the observations made by the Central 
appraising agencies. 

New Bank of India 

9028. SHAI CHINTAMANI JENA: Will 
the Minister of FINANCE be pleased to 
state: 

{a) whether the New Work of India has 
achieved a landmark with the completion of 
50 years of service to the nation as reported 
in the "Times of India• on 31st March, 1988; 

(b) whether the total advances of the 
Bank increased by Rs. 73.3 crores in 1987 
.due to improvements in the credit manage-
ment and employment of an innovative tech-

nique "Leave jumping" for expeditious dis-
posal of loan proposals; 

(c) whether the bank was awarded 
grade" A" for achieving priority sector targets 
and sub-targets by the Union Government; 

(d) if so, the names of other nationalised 
banks which have achieved progress like 
the New Bank of India and the names of 
those banks which are still under·progress; 
arid 

(e) the details thereof, bank-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) New Bank of 
India completed 50 years of its banking 
service in 1987; 

(b) Yes, Sir. 

(c) No such awards have been consti-
tuted by the Government. 

(d) and (e). Overall performance of 
Public Sector Banks is periodically reviewed 
on different parameters with a view to en-
sure effective functioning of the Banks. All 
public Sector Banks have achieved the tar-
get of lending to priorhy sector 

Hike In Prices of Zinc and Nickel 

9029. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the Minerals and Metals 
Trading Corporation {MMTC) has recently 
increased its selling prices of zinc an~ nickel; 

(b) if so, the details thereof and the 
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reasons therefor; and 
(c) the effect on the small scale indus-

trial units? 

THE MINISTER OF STiATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) and (b). MMTC's selling 
prices of Zinc and Nickel have recently in-
creased in the last 3 months due to the rise 
in international prices as follows:-

(Rs per M.T) 

Zinc February, 1988 March, 1988 April, 1988 

Zinc High Grade 33000 

Zinc Special High Grade 33200 

Nickel 

Nickel Squares/Briquettes 225000 

Nickel Pellets/F.shots/ 
strips 227000 

(c) Recent increases in prices of Zinc 
and Nickel have not adversely affected lifting 
of these metals from MMTC by all categories 
of actual users, including small scale indus-
trial units. 

Central Water and Power Research 
Station 

9030. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the Central Water and 
Power Research Station (C.W.P.R./S.) is 
contributing in the development of water 
resources; 

(b) tt so, the latest contribution made by 
C.W.P. R. S. ; 

(c) whether there is any proposal under 
consideration of Union Government to ex-
pand the fundions of C.W.P.R.S. and 

34000 35500 

34200 35700 

250000 350000 

252000 352000 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi) : (a) Yes, Sir. 

(b) The Central Water and Power Re-
search Station (C.W.P.R.S. ) is the premier 
national institute in the cour•ry devoted to 
research and development in water and 
energy resources and water borne trans-
port. The research activities undertaken by 
C.W.P.R.S already cover a large area and 
encompass diverse fields such as hydrol-
ogy, river training and flood control, bridge 
engineering, pumps and turbines, harbours, 
water waves and coastal protection works, 
structural design, foundation engineering 
etc. The latest contributions made by the 
C.W.P.R.S. are given in the statement be-
low: 

(c) No, sir. 
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(d) Does not arise. 

STATEMENT 

Latest contributions made by the Central 
Water and Power Research Station are in 

the following fields: 

1. Mathematical Modelling of water 
movement in Mahandi Delta. 

2. Modernisation of Haryana Canal 
System 

3. Channelisation of Ganga. 

4. Testing of Several spillways in-
cluding Sardar Sarovaf and 
Narmadasagar. 

5. Probable maximum flood stud-
ies for Narmada. 

6. Hydrometeorological Network 
for Narmada. 

7. Water yields at various sites of 
Godavari. 

Garment Export Agreement 

9031. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of TEXTILES 
be pleased to state the details of agreement 
entered into for major of garment during 
1988-89? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): Government has 
not conduded any Bilateral Textile Agree-
ment with any other Government during 
1988-89. However, Bilateral Textile Agree-
ments have been concluded for a period of 
five years effective from 1st January. 1987 
with the following countries: U.S.A. Canada, 
E.E.C., Austria, Fintand, Sweden and Nor-
way. 

Training Programme for Handicrafts 

9032. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of TEXTILES 
be pleased to state: 

(a) th~ details of the training pro-
gramme for handicrafts sponsored by Union · 
Government in minority concentration areas 
during 1987-88; 

(b) the number of trainees belonging to 
minvrity communities benefited under the 
scheme; and 

(c) the details of the programme pro-
posed by Union Government to undertake 
during 1988-89 to promote handicrafts 
among the minority communities? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). A state-
ment is given below. 

STATEMENT 

(a) Following training programmes 
were undertake in minority concentration 
areas during 1987-88:-

1. Carpet Weaving and Post-
Weaving operation 

175 Centres in J&K, 

190 Centres in U.P. are function-
ing. 

2. Artmetalware 

a) Institutional training -1 O 
Centres in 

Moradabad 
Rampur 
Amroha 
Sambhal 
Najibabad 
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b) Four training centres in 
Moradabad under Apprentice-
ship Training Scheme. 

3. Cane & Bamboo 

Advance Training Centres-35 

Apprenticeship 
Centres-21 

Training 

4. Hand-block engraving/printing 

Institutional Training Centres-
9 

Apprenticeship Training Cen-
tres -25 

5. One apprenticeship training 
centre is functioning in Agra to 
impart training in Stone Carving. 

6. Training Programme for edu-
cated children of craftsmen in 
business management were 
conducted in Ujjain, Nasik, Sa-
gar an~ Ahmadabad. 

(b) About 9962. 

(No separate community-wise data are 
kept) 

(c) The training programmes as indi-
cated in part (a) above will be continued. 
Besides, the following programmes would 
be further intensified during 1988-89. 

(i) Common Facilities Services in 
Farrukhabad and Ahmadabad 
for hand printed textiles. 

(ii) Metal Craft Service Centre at 
Moradabad - for electroplating/ 

lacquering. 

Functions of Quality Assurance and 
Monitoring Programme 

9033. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of COM-
MERCE be pleased to state: 

(a) the functions and power of the 
Quality Assurance Monitoring Programme; 

(b) whether any tests/checks were 
carried out during 1987-88 under this pro-
gramme; 

(c) if so, the number of tests carried out 
and the findings thereof; 

(d) whether the programme reaches all 
States/Union Terntories; and 

(e) if not, the details of its jurisdiction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) The Quality Assurance 
Monitoring Programme was started under 
the 7th Plan in the Directorate General of 
Supplies and disposals with the following 
funciions: 

i) auditing of the inspection work 
done by the varK>us Inspectors/ 
Inspectorates; 

ii) determining the efficiency of the 
measures taken for confor-
mance of the quality of the stores 
inspected to comply with the 
stipulated specifications; and 

iii) verification of the correctness of 
the method of sampling proce-
dure adopted by the Inspector 
and its effect on the ultimate 
quality. 
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The Quality Assurance Monitoring Pro-
gramme is entrusted to the Inspection Wing 
of the DGS&D which has the power to in-
sped the stores at both the supplier's and 

(c) No. of tests carried out 

No. of tests where 
stores were found 
satisfactory. 

No. of tests where 
discrepancies were 
observed. 

No. of tests pending 
(waiting for laboratory 
reports etc.) 

(d) and (e). The Quality Assurance 
Monitoring Programme covers stores pro-
cured by DGS&D, in respect of which the 
inspection authority is the Inspection Wing of 
the DGS&D, and also the stores procured by 
other agencies including State Govern-
ments, the inspection of which is specifically 
entrusted to the Inspection WinQ of the 
DGS&D. 

Opening of Branches of Nationalised 
Banks 

9034. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be 
pleased to state: 

(a) whether any licences for1he open-
ing of new branches of nationalised banks 
and Gram in Banks in the States of H imachal 
Pradesh, Punjab, Haryana and Jammu & 
Kashmir and Union Territories of Chandi-
garh and Delhi have been given by the 
Reserve Bank of India during the second half 
of 1987 and during 1988 so far; and 

(b) if so, the names of the places, 

the consignee's end. 

(b) Yes, Sir. 

472 

316 

054 

102 

district-wise, in each State/Union Temtory, 
alongwith names of the nationalised banks 
to which the centres have been allotted and 
the likely dates by which the branches would 
be opened? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). D1stnct-
wise names of centres allotted by Reserve 
Bank of India (RBI) to Public Sector Banks 
and Regional Rural Banks in the States of 
Himachal Pradesh, Punjab, Haryana, 
Jammu & Kashmir and Union Territories of 
Chandigarh and Delhi during second hatt of 
1987 and 1988 so far are set out in the 
statement below. RBI has advised the banks 
thaJ branches at the allotted centres should 
be opened in a phased manner during the 
remaining period of the current Branch Li-
censing Policy upto March, 1990. As such, it 
is not possible at this stage to indicate the 
possible dates for opening branches at the 
allotted centres. 
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District-wise names of centres allotted by RBI to Public Sector Banks and Regional Rural 
BAnks in the States of HimachaJ Pradesh, Punjab, Haryana, Jammu & Kashmir and Union 

Territories of Chandigarh and Delhi during second half of 1987 and 1988 so far 

1. Himachal Pradesh 

Name of 
District 

Solan 

Mandi 

Kangra 

Hamirpur 

Name of centre 

2 

1. Nagaon 

2. Jabli 

3. Manpura 

4. Badhlabh 

5. Piplughat 

6. Jagjit Nagar 

1. Sandhol 

2. Gokhra 

3. Parrnash 

1. Ghallour 

2. Sansarpur 
Terrace 

1 . Patlandar 

2. Kot 

3. Jaura Amb 

4. Garli 

Una 1. Raipur 

2. Behdala 

Name of bank allotted to 

3 

State Bank of Pat1ala 

Punjab National Bank 

Punjab National Bank 

Hirnachal Grarnin Bank 

Punjab N&t10nal Bank 
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Bilaspur 

2. Punjab 

Amritsar 

Faridkot 

Kapurthala 

Patiala 

Ludhiana 

Jalandhar 

2 

3. Chambi 

4. Talmera 

1. Morsinghi 

2. Karloti 

1. Balkhurd 

2. Amritsar-New 
Graniin Market 
Bhagtanwala 

3. Amritsar lnous-
trial Focal 
Point 

1. Faridkot 

1. Husainpur 

1. Patila 

1. Ludhiana-ICD 

2. Ludhiana Dungri 
Road 

3. Ludhiana Focal 
Point 

4. Phiroz Gandhi 
Market 

1 . Jalandhar--Kapurthala 
Road. 

2. Jalandhar Focal Point 

3. Jalandhar-Chandan 
Nagar 
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3 

State Bank of Patiala 

Gurdaspur Amritsar Kshetnya 
Gramin Bank 

State Bank of India 

Punjab National Bank 

Faridkot Bhatinda Kshetyria 
Gramin bank 

State Bank of Patiala 

Malva Gramin Bank 

State Bank of India 

Indian Bank 

Punjab National Bank 

Central Bank of India 

Punjab National Bank 

Union Bank of India 
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3. Haryana 

Karna I 

Hissar 

Bhiwam 

Faridabad 

Ambala 

Sonepat 

2 

1 . Karnal-Gramin Market 

2. Karnal-Chaura Bazar 

3. Panipat-Modal Town 

1. H1ssar-Patel Nagar 

2. Hissar-Urban Estate-II 

1. Bhiwam-Vikas Nagar 

2. Bhiwani-Loharu Road 

1. Faridabad-Sector 37 

- 1. Yamuna Nagar-Saharanpur 
Road Motor Market 

1 . Sector-14 Near Bus 
Stand 

4. Jammu and Kashmir 

Anantnag 1. Kammer 

2. Dhamkund 

3. Goha 

4. Kara 

5. Udhyanpur 

Jam mu 1. Jogwan 

2. Khabal 

3. Jammu-Rehari Colony 

4. Jammu-New Sabzi Mandi 

5. Jammu-Exchange Road 

3 

State Bank of India 

Central Bank of India 

Bank of Maharashtra 

State Bank of India 

Union Bank of India 

State Bank of Patiala 

Union Bank of lnd:a 

Punjab National Bank 

Syndicate Bank 

State Bank of India 

Punjab and Sai)j:J Bank 

State Bank of India 

Central Bank of India 

Punjab and Sind Bank 
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2 

6. Jammu-Gandhinagar 

7. Jammu-Transport Nagar 

8. Sarote 

· 9. Manwal 

Srinagar 1. Barsoo 

2. Harigannan 

3. Srinagar-Raj Bagh 

4. Srinagar-Lal Chowk 

5. Srinagar-Nowhalta 

Union Territory of Chandigarh 

Chandigarh-Sector 41 

Union Territory of Delhi 

1. Delhi Nizamudhin 

2. Delhi Jhandewala Extension 

3. Delhi Vikaspuri 

4. New Delhi Pachim Vihar 

5. Delhi Dilshad Garden 

6. Delhi Minto Road 
Complex Ranjit Hotel 

7. Delhi Keshwapura 

8. Delhi Palika Bazar, 

9. New Delhi,.Saraswati Vihar 

10. New Delhi Meara Bagh 
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3 

Un~ed Bank of India 

UCO Bank 

r 
Punjab National Bank 

State Bank of India 

Andhra Bank 

United Bank of India 

State Barik of India 

State Bank of India 
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2 

11. New Delhi Hotel Mourya 
Sherton (Sardar Patel Road) 

12. New Delhi-Indira Gandhi 
International Airport 

13. Delhi lnudstrial Finance 
Branch 

14. New Delhi Nehru Place 

15. New Delhi Vasant Kunj 

16. New Delhi Greater 
Kailash Part 11 

17. New Delhi Rajori Garden 

18. New Delhi Green Park 

19. New Delhi Rohini Commercial 
Complex 

20. New Delhi Industrial 
Finance Branch 

21. Delhi Rajori Garden 

22. New D&lhi Lajpat Nagar 

23. New Delhi Lawrence Road 

24. New Delhi Karampura 
(Commercial Complex) 

25. New Delhi Jedshar Nagar 

26. New Delhi Hauzkhas Siri 
Industrial Area 

27. Delhi Ovsnseas Branch 

28. Delhi Industrial 
Finance Branch 

29. New Delhi K~shpur Village 

3 

State Bank of Bikaner & Jaipur 

State Bank of Indore 

State B~nk of Mysore 

State Bank of T ravancore 

State Bank of Patiala 

Allahabad Bank 

Andhra Bank 

Bank of Baroda 

Bank of India 
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2 3 

30. New Delhi Saket 

31. New Delhi-Mayur Vihar 

32. New Delhi-Tohtarnagar Canara Bank 

33. New Delhi-Vikas Sadan Central Bank of India 
D.D.A. Office Complex 

34. New Delhi-Vojna Vihar 

35. New Delhi-Sanjay Gandhi 
Transport Nagar 

36. New Delhi-Scope Complex Dena Bank 

37. New Delhi-Saket Indian Bank 

38. New Delhi Overseas Branch 

39. New Delhi Industrial 
Finance Branch Indian Overseas Bank 

40. New Delhi Alaknanda 
Shopping Complex 

41. Delhi Overseas New Bank of India 

42. Delhi Industrial 
Finance Branch 

43. Delhi Lakshmi Nagar Oriental Bank of Commerce 

44. Delhi Overseas 

45. New Delhi Indira Gandhi 
University Madangiri Punjab National Bank 

46. New Delhi Yamuna Vihar Punjab National Bank · 

47. Delhi Overseas 

48. Delhi Industrial Finance Branch 

49. New Delhi R.K.Puram 
Sector 8 Punjab and Sind Bank 
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2 3 

50. New Delhi Ranjit Nagar 

S1. New Delhi Tri Nagar Syndicate Bank 

52. Delhi Ashok Vihar 

53. New Delhi Bhikaji Kama Place Vijaya Bank 

54. New Delhi South Extension 

55. New Delhi Okhla 
Industrial Estate 

Window Dressing by Scheduled 
Commercial Banks 

9035. PROF.NARAIN CHAND PAR-
A9HAR: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Reserve Bank of India 
has issued any warning to scheduled com-
mercial banks not to inflate their deposits by 
window dressing of balance sheets; 

(b) whether a,,Y banks have been found 
guilty of these malpractices during past 
three years; if so, names of banks con-
cerned; 

(c) whether a sum of Rs.fifty crores was 
withdrawn from branches of the Punjab 
National Bank, State Bank of India. Punjab & 
Sind Bank in the very first week of 1988; 

(d) if so, whether any action has been 
taken by the Reserve Bank of India so as to 
ensure that bank managers do not indulge in 
prm:tice of attracting short term deposits, 
which are managed in the last week of 
December to show progress in deposits and 
then disgorged in January of the following 
year; 

(e) if so, the nature thereof; and 

Union Bank of India 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) As per the information received from 
Reserve Bank of India, Balance Sheets of 
the Banks for the last three years were duly 
audited by statutory auditors and in their 
opinion have exhibited a true and fair view of 
the affairs of Bank. 

(c) to (f). Reserve Bank of India has 
reported that it is looking into the matter with 
a view to find out whether these banks re-
sorted to any window dressing of ·rheir de-
posit figures for the year 1987. 

Growth of Unauthorised Banks In 
Chandigarh and Delhi 

9036. PROF. NARAIN CHAND PAR-
ASHAR: WHI the Minister of FINANCE be 
pleased to state: 

(a) whether Government apd the Re-
serve Bank of India have taken note of the 
growth of unauthorised banks in various 
parts of the country, particularly in Chandi-
garh and Delhi; 
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(b) whether the State Bank of Patiala, 
Union Bank of India. Indian Bank and same 
individual customers have complained 
against Chandigarh Urban Co-operative 
Bank; 

(c) if so, the details t~reof; and 

(d) the action taken by the Reserve 
Bank of India/ Government in respect of the 
bank? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). It is pre-
sumed that the question relates to the setting 
of urban cooperative banks. Reserve Bank 
of India (RBI) has reported that a primary 
credit society registered in Chandigarh was 
carrying on banking business and con-
cerned Registrar of Cooperative Societies 
was advised to take corrective action. It has 
also been reporte<;f that the Registrar of 
Cooperative Societies, Chandigarh, has 
since superseded the board of directors on 
the Society and appointed an Administrator. 
RBI has further reported that the police au-
thorities at Chandigarh have seized the 

f 
records of the bank and sealed its premises. 
The Society had applied to RBI for licence to 
carry on banking business. National deci-
sion has been taken in this respect so far. 

RBI has reported that it has no informa· 
tion about the growth of unauthorised coop-
erative banks in various parts of the country 
besides the case mentioned above. 

eofttp1a1nta against Punjab and Slnd 
Bank, Mubarakpur In Hlrnachal Pradesh 

9037. PROF.NARAIN CHAND PAR-
ASHAR: WiH the Minister of FINANCE be 
pleased to state: 

(a) whether cornplainta of malpractices 
especially in the sanction of loans and 

manipulation in the amount of loans have 
been reported against the Punjab and Sind 
Bank, Mubarakpur in Una District of Hima-
chal Pradesh during past three years; 

(b) if so, the exad complaints and the 
action taken by Government in respect of 
the bank authorities in the specific cases of 
malpractices including mis-appropriation of 
funds; and 

(c) whether any relief has been pro-
vided to the innocent victims of these mal-
pradices and the nature thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIAO): (a) Punjab and Sind 
Bank has reported that as per records of the 
Bank, no such complaints of malpractices 
appear to have been received against its 
Mubarakpur branch in Una District of Hima-
chal Pradesh during the last three years. 

(b) and (c). Do not arise. 

Chairman of Bank of India 

· 9038. SHRI KESHORAO PARDHI: Will 
the Minister of FINANCE be pleased to state: 

(a) the details of trips made to Delhi by 
the Chairman of the Bank of India during the 
last three years and the reasons for making 
these trips and out of them how many trips 
were official and how many were unofficial; 
and 

(b) the amount spent by the Bank on 
these trips and how these trips proved to be 
beneficial to the Bank? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). During 
the period from 1-4-85 to 7-11-86, late Shri 
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T. llwari, former Chairman apd .Managing 
dlredor of Bank of India had made 21 official 
trips to Delhi and a sum of Rs.60,648. 78 was 
spent by the Bank for the above trips to cover 
his travelling expenses, lodging, boarding, 
etc. During the period from 24-6-87 till date, 
Shri A.Srinivasan, the present Chairman 
and Managing Director has made 7 official 
trips to Delhi and the totdl amount spent by 
the bank for these trips wa~ Rs.22,740.95 
which covered travelling expenses, lodging, 
boarding etc. 

According to the information furnished 
by the bank, the above trips were made 
essentially for attending the meetings con-
vened by the Government, Board meetings 
of the bank held at Delhi and in connection 
with other official business related to func-
tioning and development of the business of 
the bank. 

Investment In Aerated Water Industry 

9039. SHRI HAFIZ MOHD. SIDDIQ: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Section 32AB of the Excise 
Act is not applicable to the investment made 
in aerated water industry; and 

(b) if so, whether Government do not 
encourage investment in aerated water in-
dustry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a) and (b). The Central Excise 
and Salt Act, 1944 does not contain any 
section '32AB' . It appears that the Hon'ble 
Member of Parliament is referring to Section 
32A8of Income-tax Ad, 1961. The business 
of manufacture or ·production of aerated 
Wiii• II listed in Schedule -XI of the Income-
tax Act. 1981. Units manuf.cturing such 
items do not qualfy for deduction under 

section 32AB of the Income-tax Act unless 
the manufacturing is done in a small scale 
unit. The manufacture or production of aer-
ated water does not appear to need any 
fiscal support by way of tax concession in 
units other than small scale units. 

IFC Offer on Co-Financing of Projects 

9040. SHRI PARASRAM BHARDWAJ: 
Will the Minister of FINANCE be pleased to 
State: 

(a) whether Government's attention is 
drawn to the 'Hindustan Times' dated 2nd 
April, 1988 that the International Finance 
Corporation, an affiliate of the World Bank, 
has offered to co-finance many projects in 
India with the International commercial 
banks; 

(b) if so, the details in this regard; and 

(c) the reaction of Government in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Govern-
ment have seen the news item. Our present 
policy is to allow investment by International 
Finance Corporation, Washington, in Indian 
projects only to the extent they can provide 
from their own resources. No proposal of IFC 
assistance for syndicating loans from other 
external agencies is under consideration. 

Installation of Electronic Equipments in 
Nationalised Banks 

9041. SHAI R.M. BHOYE. Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have issued 
instructions lo an the nationalised banks to 
install sophisticated electronic equipments 
as a safeguard against robberies; and 
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{b) if so, whether this scheme has got 
success so far as the question of attempt of 
robberies are concerned? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The High 
Power Working Group which had been 
appointed by Government to go into the 
question of bank security had inter a/ia 
made recommendations for the installation 
of appropriate alarm system, time-lock de-
vices, closed circuit T. Vs. etc. in bank 
branches. Reserve Bank of India has re-
ported that banks have been implementing 
the various recommendations of the working 
Group, in a phased manner. 

Keeping in view the necessity to ensure 
that the equipment installed is cost-effective 
and is otherwise appropriate for the security 
requirements of each bank branch no spe-
cific instructions have been issued to public 
sector banks for installation of sophisticated 
electronic equipment. 

Growth of Currency with the Public 

9042. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether an analysis by components 
of the variations in money stock'Over the last 
three years indicates a steady acceleration 
in the rate of growth of the currency with the 
public; 

(b) if so, the spurt in expansion during 
1987-88; 

(c) whether Government have studied 
the causes for such a spurt in the currency 
with public, if so, their reading of the situ-
ation; and 

(d) the various measures - fiscal, 
administrative and others, being taken to 

check this trend? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINtSTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). On last 
Friday of March basis, currency with public 
increased by 17.5 per cent in 1987-88, as 
against the increase of 13.6 percent and 11 
percent in 1986-87 and 1985-86 respec-
tively. 

(c) and (d). Variation in currency with 
the public in a particular year is mainly de-
pendent upon the growth in real incomes 
and the rise in prices. In addition, several 
other factors also influence the public's pref-
erence for cash holdings, such as sharp 
variations in agricultural production, public 
sector procurement operations, and drought 
relief programmes involving cash and credit 
disbursements among the rural a~ farming 
families. The Government, in consultation 
with the Reserve Bank of India, has been 
keeping a close watch on the growth of 
money supply (M3) and taking appropriate 
measures from time to time to contain it 
within prudent hmits. 

ESCAP Report 

9044. DR.B.L.SHAILESH: Will the 
Minister of COMMERCE be pleased to 
state: 

(a} whether Government have seen the 
report of the Economic and Social Com mas-
s ion for Asia and the Pacific (ESCAP) pre-
sented and considered at the forty-fourth 
Session of the Commission held at Jakarta 
in this month; 

(b} whether Government have also 
examined the various suggestions made 
therein to shore up commodity prices on 
which the economics of the ESCAP region 
depend to a large extent viz., coconut, pep-
per, natural rubber etc; and 
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(c) if so, Government's reaction 

thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI)= (a) Yes, Sir. 

(b) and (c). The ESCAP report contains 
some general suggestions but no specific 
recommendations have been made for 
shoring up commodity prices. Government 
of India has been supporting various meas-
ures for strengthening cooperation in trade 
in primary oommodities, both at the Regional 
and at the global level. India is a member of 
various International and Regional associa-
tions/ organisations dealing, inter-alia, with 
coconut, pepper and natural rubber. 

Steps to Improve Industrial Relations In 
Two N.T.C.Mllls of Bangalore 

9045. SHRI SU RESH KURUP: Will the 
Minister of TEXTILES be pleased to state: 

(a) the steps being taken by Govern-
mentto improve the industrial relations inthe 
two National Textile Corporation mills at 
Bangalore, namely, Mysore Spinnin~ and 
Manufacturing Mills and Minerva Mills and to 
ensure proper functioning of the mills; and 

(b) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA)~ (a) and (b). No 
particular strain on the industrial relations in 
Mysore Spinning and Manufacturing Mills 
and Minerva Mills has been reported. 

Development Officers In Life Insurance 
Corporation of India 

9046. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the last date of revision of the terms 

and conditions of the Development Officers 
employed by the Life Insurance Corporation 
of India; 

(b) whether the revision was made uni-
laterally or in consultation with the recogni-
sed representative body of the Development 
Officers; 

(c) the total number of Development 
Officers as on 1st January, 1988; 

(d) whether it is a fact that the services 
of a number of Development Officers have 
been terminated since the new rules oome 
into force; 

(e) if so, the number of such cases, 
year-wise, during the last three years; 

(f) whether it is a fact that the emolu-
ments of a number Development Off"icers 
were reduced in the following year; and 

(g) if so, the number of such cases 
during the last three years, year-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
revised terms and conditions affecting pay 
and other benefits of Class II Officers known 
as Development Officers of the UC were 
notified by Government on 17.9.1986 effec-
tive from 1.4.1984. This was based on the 
consensus arrived at during discussion of 
the representatives of the Development 
Officers with the LIC Management. Special 
provisions relating to Development Officers, 
commonly known as work norms, were last 
revised in 1978. Before this revist0n, there 
were several rounds of discussions between 
the representatives of Development Offt-
cers, UC and Government. As no agree-
ment could be reached a notification pre-
scribing the Work Norms was issued in 
1978. 
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(c) The figures of tota1 number of .Devel-

opment Officers as on 1.1.88 are not readily 
available. The total number of such officers 
as on 31.3.87 was 9458. 

(d) to (g). Since the wage revision of the 
Development Officers was done on 17.9.86, 
the result of final determination of appraisals 
on the basis of revised pay structure of these 
officers including arrears will be known only 
after the appraisals ending 31.8.1990 are 
completed. However, ·the number of Devel-
opment Officers facing termination has 
come down from 2. 7% in 1982-83 to 1.5 in 
1985-86 and those facing disincentives has 
come down from 14.8% in 1982-83 to 8.4% 
in 1985-86. 

Import of capital Goods 

9047. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI BHADRESWAR TANTI: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether a working group comprising 
of officials of the Ministries of Finance and 
Commerce was constituted by Government 
on the import of capital goods; 

(b) if so, 'the purpose for which it was 
constituted and the main recommendations 
of the group; and 

(c) the action taken by Government 
thereon?' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. 

(b) The Group was constituted to con-
sider various proposals relating to exemp-
tion from customs duty for machinery and 
other goods required for specified export 

trust industries. The main recommendation 
of the Group was to extend customs duty 
concession to certain items of machinery 
required for the gem and jewellery, leather, 
tea and textile industries. The Group also 
rea:>mmerided concessional rate of duty for 
machinery required for the bicycle industry, 
subject to suitable export obligation. 

(c) The recommendations of the Group 
were considered and decisions thereon 
announced as part of this year's Budget. 

Loans to Farmers 

9048. SHRI H.B.PATIL: Will the Minis-
ter of FINANCE be pleased to state: 

(a) the names of the institutions which 
give loans t6 farmers; 

(b) the details of the loan received by 
each institution from the World Bank during 
last three years; 

(c) the amount of loans these institu-
tions have taken from the Indian and other 
foreign sources during ~he last three years; 
and 

(d) the amount of loan given by these 
institutions to farmers during the last three 
years, State-wise and at what rate of inter-
est? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
farmers can avail loan facilities from Publ:c 
Sector Banks, Regional Rural Banks, other 
scheduled commercial banks and coopera-
tive banks including Land Development 
Banks. These institutions do not directly 
receive loans from the World Bank which is 
generally channelised through NABARD as 
a part of its annual l~ing programme. 
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(c) and (d). The information is being 
collected and to the extent available will be 
laid on the Table of the House. 

Development on Co-operative lnstHu-
tlons In Rural Areas 

9049. SHRI G.S.BASAVARAJU: 
SHRI S.B.SIDNAL: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the banking authorities 
have bPen directed to help develop co-
operative institutions in rural areas and 
mechanism to ensure adequate and timely 
credit support to the small scale industries; 

(b) if so, the assistance that the banks 
have agreed to provide to develop co-
operative institutions in rural areas; and 

(c} the extent to which the schemes 
prepared by Government for urban develop-
ment will be helped and supported by the 
banks during 1988-89? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
Government have requested the States for 
suggestions regarding the role that Reserve 
Bank of India, National Bank for Agriculture 
and Rural Development and the banks could 
play in promoting the growth of co-operative 
sector on sound iinancial lines. 

(c) Ur~ development is primarily the 
responsibility of the respective Local Gov-
ernment authorities and autonomous bodies 
constituted for this purP<>se. Banks, how-
ever, provide assistance for selected bank-
at>le schemes in urban areas also. The 
banks have been advised to enhance their 
annual allocation for housing finance, in-
cluding such finance for the urban areas, 

from Rs.150 crores to Rs.225 crores for the 
year 1988 and Rs.300 crores for the year 
1989. 

Austerity Measures Due to Drought 

9050. DR.V.VENKATESl:l: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government had issued 
any instructions to State governments and 
Union Territories to take austerity measures 
as the country is reeling under drought;' 

(b) if so, whether despite these instruc-
tions there are some States or Undertakings 
which are incurring wasteful expenditures; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STA TE IN THE 
DEPARTMENTOFEXPENDJTURE INTHE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) Copies of the instructions is-
sued by the Central Government for effect-
ing economy in expenditure were forwarded 
to State Governments and Union Territories 
for information and guidance. 

(b)and (c). Nospecificinstanceofincur-
ring of wasteful expenditure by any Central 
Undertaking has been brought to notice. As 
for SJate Government it is for the Govern-
ments concerned to adopt such economy 
measures as they deem fit. 

Irrigation Rate in Command Area 
Development 

9051. SHAI H.N.NANJE GOWDA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Government of Karna-
taka will enhance the water rate on the 
farmer under the command areas of irriga-
tion projects; 



235 Written Answers APRIL 29, 1988 Written Answers 236 

(b) .. if so, whether it will not be a burdgn 
on the farmers; 

(c) if so, whether the State Government 
has requested any assistance in this reaard 
from Union Government; and 

(d) if so, the steps being taken in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) The gov-
ernment of Karnataka have reported that 
proposals for enhancing ·the water rates are 
being worked out by them which would meet 
the operation and maintenance costs. 

(b) In view of above, question does not 
arise. 

(c) and (d). No request has been re-
ceived from the Government of Karnataka 
for assistance in trns regard. 

[Translation] 

Export of Fans 

9052. SHRI SHANTI DHARIWAL: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether India has been a leading 
exporter of fans; 

(b) if so, whether there is likelihood of a 
heavy fall in the export of fans this year; 

(c) if so, whether Government have 
ascertained the cause.s thereof; 

(d) if so, the details in this regard; and 

(e) the concrete steps taken by Govern-
ment to check the fall in the export of fans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI PRIY A 

RANJAN DASMUNSI): (a) and (b). India has 
been exporting electric fans, particularly 
ceiling fans, to a number of countries. As per 
provisional figures available with Engineer-
ing Export Promotion Council, exports of 
electric fans and parts during 1985-86 and 
1986-87 amounted to Rs.680 lakhs and 
Rs.700 laktis respectively. During 1987-88 
exports of this items are estimated to be 
around Rs. 700 lakhs. 

(c) to (e). Do not arise. 

tEnrJ/ish] 

National Fund for Tea Research and 
Development 

9053. SHRI S.B.SIDNAL: 
SHRI G.S.BASAVARAJU: 

Will the l.Ainister of COMMERCE be pleased 
to state: 

(a) whether a national fund for ~esearch 
and development of tea is proposed to be set 
up; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Yes, Sir. A Corpus 
of Rs.1 O crores had been raised to make 
available fund for tea research from the 
earnings to be accrued in the form of inter-
est. A sum of Rs. 4 crores would be contrib-
uted by the tea industry in the North India and 
Rs.1 crore would be contributed by the tea 
industry in the South India~ A matching 
contribution of Rs.5 crores would be made 
by National Bank for Agriculture and Rural 
Development. 

Exclae Duty Concessions to Small Agro 
Based Paper Miiia 

9054. SHRI S.M.GURADDI: Will the 
Minister of FINANCE be pleased to state: 
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(a) whether the Indian Agro Paper Mills 
Association has urged Government to make 
available to small agro-based paper mills the 
excise duty concessions of Rs. 300 per 
tonne; 

(b) if so, what are the other suggestions 
mad~ by them; 

(c} how many of them nave oeen ac-
cepted; 

(d) whether any duty ooncession for 
small paper mills is given; and 

(e) if so, to what extent? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a) and (b). Yes, Sir. The In-
dian Agro Paper Mills Association has, in its 
representation dated the 16th March, 1988, 
requested the Government to extend excise 
duty concession of Rs.300 per tonne an-
nounced in this year's budget to small agro-
based paper mills. The Association has also 
requested for grant of complete exemption 
to paper manufactured from agricuttural 
residues and to restrict the excise duty con-
cession for bagasse-based paper to paper 
made from indigenous bagasse. 

(c) None of the suggestions has been 
accepted. 

(d) and (e). The general scheme of 
excise duty exemption for the small scale 
industries is available for small scale paper 
mills also. In addition, there is a separate 
scheme of exemption under which paper 
and paper board manufactured by small 
paper mills are levied concessional rates of' 
excise duty varying from Rs.300 per tonne to 
Rs.1,500 per tonne, depending upon the 
quantum of clearances and subject to cer, 
tain conditions. 

Establishment of Production ba- by 
· Japan In India 

9055. DR.V.VENKATESH: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) Whether Japan proposes to estab-
lish "Production bases" in India; 

(b) if so, whether any joint statement by 
India and Japan was signed in this regard in 
December, 1987; and 

(c) if so, the salient features of the 
agreement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERPE (SHRI P.R 
DASMUNSI): (a) and (b). The 20th Joint 
meeting of the Japan-India Business Coop-
eration Committee between FICCI and Ja-
pan Chambers of Commerce and Industry 
was heki in Tokyo on 1st and 2nd December, 
1987. In the joint statement issued, both 
sides appreciated that in view of the high 
cost of production in Japan in some of the 
labour intensive products it may be worth-
while for Japan to establish production 
bases in India to cater to Indian needs as 
also for exports to third countries. 

(c) No agreement has been signed. 

Handfoom Industry in Assam 

9056. SHRI ·aHADRESWAR TANTI: 
Will the Minister of TEXTILES be pleased to 
state: 

{a) whether any allocation of funds has 
been made 1or the devek>pment of hand-
loom industry in Assam in the Seventh Plan 
and in Eighth Plan; 

(b) if so, the details thereof; and 

(c) the progress achieved in the devel-
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opment of handloom industry till-date in the 
above state? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). As allo-
cation of funds for the handloom sector is 
made schemewise and not statewise, assis-
tance to States, including Assam, under 
most of the &:hemes is provided on a match-
ing basis, according to the proposals re-
ceived from the State Governments, from 

time to time. 

(cT A statement showing the releases 
made by the Central Govt. for the develop-
ment of the handloom industry in Assam 
upto 1987-88 is given below. As a result, 
during 1986-87, the State Primary Societies 
have achieved a level of production of hand-
loom cloth valued at Rs.678 lakhs. In addi-
tion, 8710 handlooms have been moderni-
sed in the State with Central Assistance. 

STATEMENT 

SI. No. Name of the Scheme 

1. Share Capital assistance to Primary 
Weavers Coop. Societies. 

2. Share Capital Assistance to Apex 
Coop. Societies. 

3. Share Capital A~sistance to State 
Handloom Development Corporation 
(Assam Govt. Marketing Corporation). 

4. Assistance for Modernisation/ Renovation/ 
Purchase of looms. 

5. Managerial Subsidy. 

6. Assistance for creation of Pre-loom/ Post-
loom processing facilities. 

7. Workshed-cum-Housing Scheme. 

TOTAL 

(Rs. in lakhs) 

82.36 

31.44 

35.00 

54.62 

26.22 

24.00 

15.00 

268.64 

Credit to SCICI by Commonwealth 
Development Corporation 

provide credit to the Shipping Credit & In-
vestment Company of India; 

9057. SHRIMATI BASAVARAJES-
WARI: Will the Minister of FINANCE be 
pleased to state: 

' (a) whether the Commonwealth Devel-
opment Corporation, a UK Government fi-
nance ~. has signed an agreement to 

(b) if so, the main features of the agree-
ment; 

(c) the total credit proposed to be pro-
vided; 

(d) the extent to which this credit will be 
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utilised for acquisition of new ships and 
fishing trawlers by private sector companies; 
and 

(e) the time by which the agreement is 
l~kely to be implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIAO): (a) to (e). The Ship-
ping Credit and Investment Company of 
India (SCICI) 'has signed an agreement on 
7.3.88 with the Commonwealth Develop-
ment Corporation (UK) k>r raising 10 million 
pounds sterling for further lending for acqui-
sition of shipping and fishing vessels, and for 
allied activities. The loan amount, which will 
carry interest at 8.5% per annum, will have to 
be repaid by SCICI in 25 equal semi-annual 
instalments commencing from 31st Jan., 
1991. The facility will be available till 31st 
December 1989. SCICI has reported that 
the facility will be utilised tor acquisition of 
shipping and fishing vessels in the private 
sector during the availability period. 

Excise Duty Evasion by G.T.C.LlmHed 

9058. SHRI M.RAGHUMA REDDY: 
SHRI PRAKASH CHANDRA: 
SHRI BANWARI LAL PURO-

HIT: 
SHRI SRI HARi RAO: 
SHRI SUBHASH YADAV: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government's attention 
has been drawn to the press report appear-
ing in "The Hindustan Times· dated 1st April, 
1988, wherein it is stated that Mis. Golden 
Tobacco Company Limited in Bombay had 
been charged with massive excise duty 
evasion amounting to Rs. 120 crores; 

(b) If so, the facts in regard thereto; 

(c) whether any arrest has been made in 
this regard; 

(d) whether any action has been taken 
or is proposed to be taken by Government 
against the Company; and 

( e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a) Yes, Sir. 

(b), (d) and (e). The various matters are 
either subjudice or under adjudication. It 
would not be appropriate to reveal details "at 
this stage. 

(c) No. Sir. 

Exports Position 

9059. SHRI M.RAGHUMA REDDY: 
SHRI SRI HARi RAO: 
SHRI SUBHASH YADAV: 
SHRI PRAKASH CHANDRA: 

Will the Minister of COMMERCE be pleased 
to state: 

(a) the names of commodities whose 
export has suffered due to drought condi-
tions during the past three years; 

(b) the names of commodittes whose 
export has suffered due to protectionist poli-
cies of industrialised countries during the 
last three years; 

(c) the estimated loss in term of foreign 
exchange; and 

(d) the measures contemplated by 
Government to regain the position and make 
up the loss in successive years? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) The commodities whose 
export has suffered from time to time due to 
drought conditions during the past three 
years include agro-based items like cashew 
kernels, spices, oil-cakes, cotton raw, ~tc. 

(b) The produds which have suffered 
from protedionist policies of industrialised 
countries are mainly textiles, clothing and 
iron and steel items. 

(c) It is not possib1e to precisely esti-
mate the loss in terms of foreign exchange, 
as export earnings are based on a number of 
factors such as demand and supply, unit 
prices, exchange rate, etc. 

(d) Among the measures taken by the 
Government are programmes to increase 
the production and productivity of agro-
based items which suffered setback due to 
drought conditions. Efforts are also being 
made bitaterarly to alleviate protedionist 
measures in specffic areas and multilaterally 
to preserve and strengthen multilateral trad-
ing system. 

Expenditure on Export Promotion of 
Tea 

9060. SHRI M.RAGHUMA REDDY: 
SHRI PRAKASH CHANDRA: 
SHRI SRI HARi RAO: 
SHRI SUBHASH YADAV: 

WiU the Minister of COMMERCE be pleased 
to state: 

(a) whether Government's attention 
has been drawn to the newsitem which 
appeared in the Brrtzdated 26th March, 1988 
under the caption "The IN party is over· 
pointing out that Indian tea is losing interna-
tional market; 

(b) if so. the fads on the points raised 
therein; 

I 

(c) what are the reasons for the Indian 
tea losing world market; 

{d) how much expenditure was incurred 
in foreign exchange during the last 3 years 
for prDmotion of Indian tea in foreign coun-
tries; and 

(e) whether the expenditure was com-
mensurate with the results achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R.DASMUNSI): (a) Yes, Sir. 

(b) and (c). It is not correct to ay that 
Indian tea is loosing the international mar-
ket. The concerned article was not based on 
facts and their correct appreciation. 

(d) Under the head 'Tea Promotion 
Outside India', Tea Board spent Rs.282 
lakhs in 1984-84, Rs.267 lakhs in 1985-86 
and Rs.343 lakhs in 1986-87. 

(e) We have not only retained our share 
of global exports but also maintained a 
consistently high unit value realisation. 

Share Transfer System 

9061. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the existing system of share 
transfer is creating many problems, 

(b) if so, whether Government propose 
to streamline the share transfer system; 

(c) whether any working group has 
been set up to find solut1on to problems 
relating to share transfer problems; 

(d) if so, whether the group has submit-
ted its report; and 

(e) if so. the broad features thereof? 



245 Written Answsrs VAISAKHA 9, 1910 (SAKA) Written AnswEHS 246 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Taking into 
account the various aspects of the share 
transfer problem, this Ministry had consti-
tuted a Working Group in November, 1987to 
suggest, inter alia, measures for simplifica-
tion of the existing system of share transfer 
in respect of companies listed on Stock 
Exchanges. 

(d) and (·e). The Working Groups has 
submitted its report in December, 1987. 
Some of the more important recommenda-
tions made by the Working Group are the 
following:-

(i) modifications in the format of the 
share transfer form and in the 
application form for extension of 
time of validity period of the 
share transfer form; 

(ii) 

(iii) 

(iv) 

authorising the Registrars of 
Companies of the State in which 
the transferee resides, in addi-
tion to the Registrars of Compa-
nies of the State in which the 
Registered office of the oom-
pany is si1uatod to extend the 
valid tty period of the share tra~s­
fer form; 

observing "Special Clearance 
Month" by the Registrars of 
Companies for speedy disposal 
of applications for revalk:lation of 
existing outdated transfer 
deeds; 

permitting a member of a recog-
nised Stock Exchange through 
whom the shares are introduced 
or a manager of the transferor's 
bank with whom the transferor 
has account, in addition to the 
existing prescribed authorities, 

to attest variation in signature, 
etc. of the transferor in the share 
transfer form. 

State Funding to Public Sector 

9062. SHRI BALASAHEB VIKHE PA~ 
Tll: Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government propose to 
'slow down' State funding of the Public 
Sector; 

(b) tt so, whether Government oropose 
to raise a large portion of funds from the 
capital market beginning with the Eighth 
Five Year Plan; and 

(c) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI 
B.K.GADHVI): (a) No, Sir. 

(b) and (c). Do not arise. 

Trade Balance with USSR 

9063. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI C.K.KUPPUSWAMY: 

Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the USSR has been laying 
great stress in the balance of trade between 
the two countries; 

(b) if so, whether new areas have to be 
delineated for economic cooperation be-
tween the two countries; and 

(c) if so. the details thereof? 
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THE MINISTER OF STATE IN THE tancetoStatesthroughCentrallySponsored 
MINISTRY OF COMMERCE (SHRI Schemes to accelerate minor irrigation Pro-
P.R.DASMUNSI): (a) to (c). Since India's grammes. Districtwise planning for minor 
trade with the USSR is being cxmducted on irrigation development is not done at the 
the basis of payments in non-convertible Central level. 
Indian Rupees and on a balanced basis, 
both India and the USSR are continuously 
striving to enhance and balance the bilateral 
trade. Apart from continuous efforts to diver-
sify and enhance the trade basket by adding 
new items, efforts are also being made to 
expand areas of mutual cooperation in such 
fields as Civil Aviation, railways, petroleum, 
electronics, agric1;1lture, etc. New forms of 
cooperation such as joint ventures, produc-
tion cooperation, cooperation in services 
sector, etc. are also being encouraged. 

Digging of Tubewells In Chhota Udalpur 
of Baroda District 

9064. SHRI AMARSINH RATHAWA: 
Will 'the Minister of WATER RESOURCES 
be pleased to state: 

(a) the number of tube wells so far dug 
in adivasi area of Chhota Udaipur constitu-
ency in Baroda distrid of Gujarat State; 

(b) whether Government are aware that 
the people of this area are facing great 
difficulty to get water for irrigation of their 
agriculture products; 

(c) whether Government propose to dig 
more tube wells to ease the !aituation in the 
State during the year ·1988-89; and 

(d) if so, the details thereof? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) to (d). 
Minor Irrigation Scheme including tube wells 
.. ordinarily planned, funded and imple-
mented by State governments are for them 
no clearance is necessary from the Ce{rtre. 
The Central Govem~nt provides as.sis-

Compulsory Retirement of Employees 
In Income Tax Department, Kamataka 

Circle 

9065. SHRI V.S.KRISHNA IYER: Will 
the Minister of FINANCE be pleased to state: 

(a) the total number of employees in 
different cadres compulsorily retired since 
1986 in the Income Tax Department, Karna-
taka Circle; 

(b) whether it has come to the notice of 
Govewment that some of these compulsory 
retirement were made under special direc-
tive of the Chairman; 

(c) whether any representation has 
been received for the indiscriminate use of 
the powers by the concerned Authorities; 
and 

(d) if so, the steps ta~en or proposed to 
be taken by Government in this regard! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) In March, 1988, one Group 'C' 
employee of the Karnataka Charge was 
awarded the major penalty of "compulsory 
retirement" under Rule 11 (vii) of the Central 
Civi: Services (Classification, Control and 
Appeal) ~ules, 1965. Earlier, in January, 
1986, certain Income-tax Officers had been 
retired in that Charge as per details given 
below, namely:-

(i) Three Group 'A' Income-tax Offi-
cers retired under Rule 56 6) of 
the Fundamental Rules; 



249 KlrittenAnSWSIS VAISAKHA 9, 1910 (SAKA) Written Answers ·250 

(ii) Four Group ·e· Income-tax Offi-
cers retired under the said Rule 
56 O); and 

(iii) One Group 'B' Income-tax Offi-
cer retired under Rule 48 of the 
Central Civil Services (Pension) 
Rules, 1972. 

(b) No, Sir. Action for retirement in these 
cases was taken having regard to the facts 
and circumstances of each case, and not 
because of any special directive of the 
Chairman, Central Board of Direct Taxes in 
relation to any of these cases. 

(c) The aforesaid eight Income-tax Offi-· 
cers had made representations before the 
Representation Committee, but all these 
representations were rejected. The eight 
officers also challenged the orders of retire-
ment before the Central Administrative Tri-
bunal, ~angalore Bench, which upheld the 
orders. 

(d) The relevant Rules contain 
adequate safeguards by way of representa-
tion or, as the case may be, appeal before 
the appropriate authority against orders of 
retirement. 

Demand of Indian Condoms 

9066. SHRI V.S.KRISHNJ( IYER: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Government are aware that 
there is a great demand for condoms manu-
factured in India; 

(b) if so, whether condoms are being 
exported; 

(c) the earnings therefrom during 1987; 
and 

(d) the steps being taken to boost export 

of condoms? 

THE MINISTER OF STATE IN THE 
Mlt-JISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Yes, Sir. 

(c) According to the data compiled by 
Chemicals and Allied Products Export Pro-
motion Council, rubber condoms valued at 
Rs.39.4 lakhs were exported during 1987. 

(d) Exports of rubber condoms are eli-
gible for Cash Compensatory support@ 8% 
and import replenishment @ 1 0% of f.o.b. 
value. Exports are also eligible for duty free 
import of raw materials under DEEC 
Scheme. 

Working Hours for Watchmen in Income 
Tax Department, Kamataka Circle 

9067. SHRI V.S.KRISHNA lYER: Will 
the Minister of FINANCE be pleased to state: 

(a) the working hours for Watchmen in 
Income Tax Department Offices in Karna-
taka Circle; 

(b} whether there is any demand from 
the existing Watchmen to limit their working 
hours to eight hours; and 

(c) if so, whether any action has been 
taken to increase the sanctioned strength 
and to regulate their working hours to eight 
hours per day? 

THE MINISTER OF StA TE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a) Working hours for Watch-
men in the"tncome Tax Department at Ban-
galore are eight hours tor each shift. At other 
places in Karnataka, watchmen are en-
gaged for night duty only. 

(b) No such demand has been made to 
the Govemment by the watchmen in the 
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Income Tax DeparlfT!ent at Karnataka 

(c) Does not arise in view of answer to 
part (b) of the Question. 

Plgmy Agents Working In Syndicate 
Bank 

9068. SHRI V.S.KRISHNA IYER: Will 
the Minister of FINANCE be pleased to state: 

(a) the total number of pigmy agents 
working in the Syndicate Bank in Karnataka; 

(b) whether Government are aware that 
these pig my 'agents have been working for 
the past 8-1 O years; 

(c) the commission given to them per 
month; and 

(d) whether there is any proposal before 
Government to absorb them permanently in 
view ot~r long service? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). Syndicate 
Bank has reported that the total number of 
pigmy deposit agents working in the bank in 
KamatakaStateason31stDecember, 1987 
is 1327, some of whom working for over 8/1 O 
years. The total amount of commission paid 
to all pigmy deposit agents in Karnataka 
during 1987 is reported to be about 
Rs.7,27,000 per month. The bank has also 
reported1hat the Pig my deposit agents have 
demanded f.ortheir absorption in permanent 
service of the bank overwhich an Industrial 
Dispute is pending before the Tribunal and 

Years No.of Ssatr:hss 

1 2 

1985-86 284 

therefor~: the matter is sub-judice at pres-
ent. 

Financial Crisis In Sea Food Exporting 
Companies 

9069. PROF.KV.THOMAS: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether there is a financial crisis in 
the sea food exporting companies; and 

(b) if so, the action taken to help these 
companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R.DASMUNSI): (a) No, Sir. 

(b) Does not arise. 

Income Tax Raids In Kerala 

9070. SHRI K. V.THOMAS: Will the 
Minister of FINANCE be pleased !.o ~~ate: 

(a) ·the number of raids conducted by 
the Income Tax Department in Keraladuring 
the last three years; 

(b) the outcome of these raids; and 

(c) the pases registered? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCING (SHRI A.K. 
PANJA): {a) to (c). The lnc;:ome Tax Depart-
ment in Kerala conducted searches as un-
der:-

Approximats value 
of asssts seized 
(Rs.in /akhs) 

3 

140.87 
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1 

1986-87 

1987-88 :; 

2 

256 

195 

During the financial year 1987-88, the 
persons searched admitted concealment of 
income to the tuna of Rs.112.34 lakhs. 
Appropriate action under the Direct Tax Acts 
such as investigations, assessments, penal-
ties, prosecutions etc. is taken. Prosecu-
tions have already been launched in 21 
cases out of the cases where searches were 
conducted during the last three years. 

Printing of Currency Notes to Cover 
Budget Deficit 

9071. SHRI MANIK REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount and denomination of 
currency notes which were printed extra by 
Government to cover deficrt in the budget for 
the year 1986-87; 

(b) the same details for the years 1984-
85 and 1985-86; and 

(c) whether there is any move to stop 
such practice of printing currency notes? 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI 
B.K.GADHVI): (a) and (b). The budgetary 
deficit of the Central Government is mainly 
met by sale of treasury bills to RBI and other 
parties. Of this, treasury bills with RBI are 
troated as eligible assets tor backing cur-
rency. The adual issue of currency by Re-
serve Bank of India, however, depends on 
various economic and monetary f adors and 
not on government deficits only. 

3 

91.59 

~ 
140.56 

(c) Does not arise. 

Bank Loans Advanced In Khammam 
District In Andhra Pradesh 

9072. SHRI MANIK REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of applications received 
by the nationalised banks from the district 
industries centre, Khammam district in 
Andhra Pradesh under the "GRAMODAYA• 
scheme during 1987-88 and how many of 
them were sanctioned and rejected; 

(b) the highest and lowest amount fi-
nanced by the banks, the bankwise, details; 
and 

(c) the grounds for rejecting the DIC 
recommended applications under this 
scheme, the bank-wise, details? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): ~a) Reserve Bank of 
India have reported that presumably the 
Hon'ble Member desires to know about Self 
Employment Scheme for Educated Unem-
ployed Youth (SEEUY) and their data report-
ing system does not generate bank-wise 
and distrid-wise information. It is however, 
reported that in district Khammam, banks by 
the end of February, 1988 had sanctioned 
loans to 96 beneficiaries out of 489 applica-
tions_ sponsored to them by the District In-
dustries Centres {D~). Final position of 
loans sandioned upto the end of financial 
year is not yet available with Reserve Bank 
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(b) Reserve Bank of India have reported 
that they do not collect beneficiary-wise 
details of loans sanctioned. 

(d) While bank-wise details of reasons 
for rejecting applications are not available, 
the common reasons for rejection of applica-
tions as reported by the Hyderabad Re-
gional Office of Reserve Bank of India in-
clude applicants losing interest and securing 
employment subsequently, proposed 
scheme not viable and bank branch already 
achieving the target. 

Payment of Ll~nce Fee by LIC Employ-
ees 

9073. DR.DATTA SAMANT: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the employees of the Life 
Insurance Corporation who are staying in 
the UC quarters do not get 1 O percent HRA 
and that they are to pay 1 O percent licence 
fee; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. How-
ever, Class Ill/Class IV employees who had 
been allotted staff quarters before 1.4.1983 
- the date of last revision of their terms and 
conditions of service - continue to receive 
HRA paid to them before that date. 

(b) This formula is in keeping with the 
general principles applicable to Government 
Servants and elsewhere. 

Outlay for NTC In Seventh Plan 

9074. DR.DATIA SAMANT: Will the 
Minister of TEXTILES be pleased to state: 

(a) what is the total sanctioned outlay for 
the National Textile Corporation Mills in the 
Seventh Plan and how much has been spent 
so far; 

(b) the total amount spent for moder-
nisation of the NTC Mills during the last three 
years; and 

(c) the quantity of cloth and yarn pro-
duced during 1986-87? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) The Planning 
Commission had approved an outlay of 
Rs.117 crores during the 7th Plan period for 
modernisation and labour rationalisation 
schemes of NTC. the Government have 
released Rs. 73 crores to NTC during the 
years 1985-86 to 1987-88. 

(b) During the penod from April, 1985 to 
December, 1987, an amount of Rs. 53.07 
crores has been spent on modernisation/ 
renovation of NTC mills. 

(c) During the year 1986-87, NTC mills 
produced about 8645.49 lakh meters of cloth 
and 854.94 lakh kgs. of yarn. 

(Translation] 

Opening o·f Regional Office of Tea 
Board In U.P. " 

9075. SHAI HARISH RAWAT: Will the 
Minister of. COMMERCE be pleased to 
state: 

(a) whether the regional office of the 
Tea Board has been opened in Uttar 
Pradesh and if so, when; 

(b) the amount proposed to be spent for 
the development of tea plantation in Uttar 
Pradesh through this office during 1988-89; 
and 
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(c) whether detailed outlines have been 
prepared for this purpose and if so, the 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R.DASMUNSI): (a) Yes, Sir. A Regional 
Office of Tea Board was inaugurated on the 
6th April, 1988 at Lucknow in Uttar Pradesh. 

(b) and (c). Government have consti-
tuted a Committee to formulate long term 
strategy and plan for Tea. Under the aegis of 
this Committee a sub-group has been 
formed for evolving a comprehensive physi-
cal and financial plan for tea development in 
Uttar Pradesh. The sub-group has already 
met the U.P. Govt. officials at Lucknow of-
fice. For the present the office at Lucknow 
will be providing extension services to the 
existing/ potential tea growers with the help 
of the State Government. 

Pithoragarh Regional Rural Bank 

9076. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased to state: 

{a) whether his Ministry has reviewed 
the working of Pithoragarh Regional Rural 
Bank of Uttar Pradesh pertaining to the last 
three years; 

(b) if so, whether this bank has provided 
Joans in. various fields in required quantity 
and number; 

(c) if so, the targets fixed by the bank in 

this regard during 1987-88 and the achieve-
ments in this regard; and 

(d) if achievements have not been as 
per the fixed targets, the steps proposed to 
be taken to bring about improvement in the 
working of the bank? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMtC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The perform-
ance of various Regional Rural Banks in-
cluding Pithoragarh Gramin Bank is continu-
ously monitored by NABARD besides peri-
odical inspection of such banks under R.8.1., 
Act, 1949. 

(b) and (c). Pithoragarh Gramin Bank 
was established in March, 1985 and it could 
open only one branch in that year. The bank 
disbursed loans amounting to Rs.2.58 lakhs 
in 95 accounts during 1985. As per latest 
available information the Gramin Bank .f1ad 
outstanding advances of Rs.5.48 lakhs in 
366 Accounts at the end of December, 1986 
which rose to Rs.9.08 lakhs in 617.accounts 
at the end of June, 1987. The Gramtn Bank 
is reported to have opened 12 branches by 
the end of June, 1987. 

(d) NABARD has been advising tne 
ARB to improve flow of funds in its area of 
operation, and has also asked the con-
cerned sponsor bank to take necessary 
action 1n this regard. 

Opening of Zonal and Regional Offices 
of Nationalised Banks in Uttar Pradesh 

9077. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased to state: 

(a} whether there is a proposal to open 
zonal and regional offices of certain nation-
alised banks in Uttar Pradesh during 1988-
89; and 

(b} if so, the names of such banks and 
the places where these offices are proposed 
to be opened? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Zonal/ 
Regional Offices which are the controtfing 
offices of the banks are opened by the banks 
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at different centres taking into account the 
spread of branches in the command area, 
the volume of business, the geographical 
coverage, administrative convenience and 
cost benefit analysis and after obtaining li-
cences from Reserve Bank of India. 

Reserve Bank of India has reported that 
it has issued licences to Punjab National 
Bank to open a zonal Office at Aligarh and a 
Regional Office each at Kashipur, Aligarh 
and Faizabad during 1988-89. While the 
Regional Office at Kashipur has become 
op\ rational, the bank is taking action to open 
the other offices. 

Reserve Bank of India has also re-
ceived a proposal from Punjab & Sind Bank 
for opening of a Zonal Office at Lucknow. No 
final decision has yet been taken on this. 

[English] 

Terminal Benefits to the Workers of 
.. Closed Textile Mills 

9078. SHRI PRAKASH V.PATIL: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether it is a fact that even when a 
textile mill is closed down its workers are not 
paid terminal benefits; 

(b) if so, in how many cases this has 
happened in respect of the textile mills that 
have been closed down in Maharashtra; and 

(c) whether Union Government pro-
pose to take remedial steps at the earliest to 
ensure that the workers are given terminal 
benefits? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). Informa-
tion is being collected and will be laid on the 
Table of the House. 

Request to Re-Open Closed Textile 
Miiia 

9079. SHRI PRAKASH V.PATIL: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the Chambers of Com-
merce and Industry of Maharashtra have 
submitted a memorandum to Union Govern-
ment to re-open the closed textile mills and 
to raise their efficiency; 

(b) if so, the details of the requests/ · 
suggestions made therein; 

(c) whether Government have consid-
ered the suggestions made therein; and 

(d) if so, the details of the suggestions 
accepted for implementation? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (d). Govern-
ment receive memoranda/ representations 
from time to time from various organisations 
regarding the re-opening of closed textile 
mills etc. The suggestions contained therein 
are considered in the light of the 1985 Textile 
Policy Statement. 

World Bank Assistance for Irrigation 
Facilities to Maharashtra 

9080. SHRI PRAKASH V. PATIL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the World Bank has given 
assistance for exploring the water resources 
and to augment the irrigation facilities in the 
country; 

(b) if so, the receipts from the bank 
during the last three years; 

(c) how much of it could be made 
available to Maharashtra; 
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(d) the names of the projects in Mahar-
ashtra which are currently being financed 
partly or wholly by the World Bank; and 

( e) the names of new projects which will 
~e taken up during the next two years? 

THE MINISTER OF STATE IN THE 

Total disbursement for the irrigation 
and CAD projects in the country. 

Disbursement for the projects 
in Maharashtra 

(d) Presently two irrigation projects in 
Maharashtra are under implementation with 
the World Bank group assistance. These 
are: (i) Maharashtra Water Utilisation Proj-
ect; and (ii) Maharashtra Composite Irriga-
tion ProJect-111. 

(e) So far no decision has been taken 
for posing new Irrigation projects in Mahar-
ashtra for the World Bank group assistance 
during the next two years. 

World Bank Loan 

9081. SHAI M. V. CHANORA-
SEKHARA MURTHY: 
PROF. RAMAKRISHNA 
MORE: 
SHRIG.S.BASAVARAJU: 

Will the Minister of FINANCE be pleased to 
state: 

{a) whether the World Bank has an-
nounced on 5 April, 1988 to provide two 
loans of 610 million dollars to India; 

(b) if so, the terms and conditions 
thereof; and 

MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) Yes, Sir. 

(b) and (c). The total disbursement of 
World Bank assistance for the irrigation and 
CAD projects in the country and particularly 
for the projects in Maharashtra during the 
last three years are as under:-

(Us$ Million) 
1985-86 1986-87 1987-88 

223.137 227.039 235.680 

30.387 5.073 10.405 

(c) the projects on which this loan will be 
utilised? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): {a) to {c). The Board 
of Directors of the International Bank for 
Reconstructions and Development ap-
proved on 31.3.1988 two loans to India, one 
of $360 million for the Industrial Finance and 
Technical Assistance Project and another of 
$250 million for the Housing Development 
Finance Corporation Project. The loans are 
repayable in 20 years, including a grace 
penod of 5 years, and carry a variable rate of 
interest revised semiannually. The current 
rate of interest is 7.72% per annum. In addi-
tion, a commitment fee of 0. 75% is levied on 
the undisbursed portion of the loans. 

Implementation of SEEUY Scheme by 
New Bank of India 

9082. SHRI CHHITUBHAI GAMIT: 
SHRI UTTAMBHAI H. PAlEL: 
SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 

Will the Minister of FINANCE be pleased to 
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state: 

(a) whether it is a fact that the Chairman 
and Managing Director of the New Bank of 
India has received any representations re-
garding poor performance of the New Bank 
of India in connection with granting of loans 
and the disbursal of the same under SEE UY 
Scheme in various districts of Uttar Pradesh, 
particularly of Lucknow Division; 

(b) if so, the details thereof; 

(c) the action taken thereon; 

(d) the persons found responsible for 
poor performance and for not implementing 
the scheme by the bank; and 

(e) the action taken against all the 
officials and branch managers found guilty? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and {b). New 
Bank of India (NBI) has reported that its 
Chairman & Managing Director received 
one communication dated 29th January, 
1988from the Government of Uttar Pradesh 
pointing out poor performance of the bank in 
connection with granting and disbursal of 
loans under the Self Employment Scheme 
for Educated Unemployed Youth (SEEUY) 
in six districts of Lucknow Division of Uttar 
Pradesh namely Rae Bareli, Hardoi. Unnao, 
Lucknow, Sitapur and Lakhimpur Kheri. 

(c) New Bank of India has reported that 
prompt action had been taken by them on 
receipt of the said letter and necessary in-
structions were given to Regional Office for 
disposal of applications received under 
SEEUY Scheme. 

(d) The bank has reported that out of six 
districts mentioned in the letter, it does not 
have branches in three distdcts namely Sita-

pur, Lakhimpur Kheri and Rae Bareli. Fur-
ther as against the physical target of 31 
beneficiaries to be covered under SEEUY 
during the year 1987-88 the bank received 
33 applications, out of which 22 applications 
were sanctioned and 11 applications were 
rejected. The bank has also reported that no 
applications were received till October, 1987 
and in November and December 1987, 4 
and 7 applications respectively were re-
ceived by the bank as against the target of 
31. Slow progress as such was mainly on 
account of non-submission of the sufficient 
number of applications by District Industries 
Centres (D ICs) of the concerned Districts to 
the bank in time. The. bank has further re-
ported that at the end of March, 1988 no 
application was pending for sanction with 
any of the branches of the bank in Lucknow 
Division of Uttar Pradesh. 

(e) Does not ~ise. 

Trade Plan with USA 

9083. SHRI S. M. GURADDI: 
SHRI HARIHAR SOREN: 

Will the Minister of COMMERCE be pleased 
to state: 

(a) whether India and U.S. have agreed 
to prepare an action plan to step up bilateral 
trade between the two countries; 

(b) if so, the details of the action plan; 
and 

(c) to what extend the trade between 
the two countries will be improved during 
1988-89? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DASMUNSI): (a) to (c). No formal agree-
ment exists between India and USA for an 
action plan to step up bilateral trade between 
the two countries. However, during the v1s1t 
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of Prime Minister to the United States in 
October, 1987, one of the new initiatives 
announced jointly by the two governments 
was that to encourage a substantial expan-
sion in two way trade, the private sectors will 
be asked for recommendations to increase 
opportunities for trade and investment. 

YEAR India's exports • 

1985-86 1994.48 

1986-87 (P) 2357.26 

1987-88 (P) 2023.37 
(April-Dec.) 

1986-87 (P) 1686.91 
(April-Dec.) 

Consultation are accordingly being held with 
important organisations in the private sector. 

The following table gives data of two 
way trade between the two countries during 
the last few years: 

(Value in Rs. Crores) 

India's imports Total 

2085.86 4080.34 

1963.01 4320.27 

1435.05 3458.42 

1421.20 3108.11 

The rising trend in the two-way trade is likely to be maintained. 

India's export figures do not include oil exports. 
P: Provisiona! 

Benet it of Co-operative Schemes to 
Handloom Weavers 

9084. SHRI BANWARI LAL PUROHIT: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether Union Goverf'lment has 
urged the State handloom agencies to en-
sure benefit of the cooperative schemes 
only to Handloom weavers; 

(b) if so, the details of the directions 
issued in this regard; 

(c) whether there 1s any check that the 
co-operatives are providing benefit only to 
the handloom weavers; and 

(d) if so, the details in this regard? 

THE MINISTER OF TEXTILES (SHRI 

RAM NIWAS MIRDHA): (a) Yes, Sir. 
(b) to (d). The State Directors in-charge 

of Handloorns have been informed that the 
benefit of the cooperative schemes which 
are being implemented with matching assis-
tance from the Central Govt. should go only 
to the handloom weavers; and as such the 
primary cooperative societies assisted un-
der these schemes should have only hand-
loom s functioning under them. They have, 
therefore been advised to initiate action to 
reorganise societies so that powerlooms 
and powerloom owners' membership is 
eliminated, if such societies wish to continue 
to receive assistance under the cooperative 
schemes. 

Raids in the Premises of Tyre Manufac-
turers 

9085. SHRI BANWARI LAL PUROHIT: 
Will the Minister of FIN,ANCE be ~eased to 
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state: 

(a) whether the All India Tyre Dealers' 
Federation has urgad Government to launch 
massive hunt to curb tax evasion in the 
production of tyre inputs, tyre production and 
its distribution; 

(b) if so, the reaction of Union Govern-
ment in this regard; 

(c) the number of times, the enforce-
ment wing of tax evasion raided the prem-
ises of tyre manufacturers in the country 
during the last ons year; and 

(d) the details of the incriminatfng docu-
ments etc. seized during the raids and the 
further steps Government propose to take to 
curb tax evasion in the tyre industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI A. 
K. PANJA}: (a) to (d). The information to the 
extent possible is being collected and will be 
laid on the Table of the House. 

Regional Rural Banks in Orissa 

9086. SHRI JAGANNATH PATNAIK: 
Will the Minister of FINANCE b'e pleased to 
state: 

(a) the number of regional rural banks 
at present operating in Orissa; 

(b) the amount of loans disbursed by 
these banks during the last three years; 

(c) whether there have been given any 
concessions to the farmers so far the ques-
tion of recovery of these loans is concerned, 
keepinginviewthedroughtconditionsinthat 
State particularly in the Kalahandi district; 
and 

(d) the number of small farmers and 
" 

marginal farmers who have availed of such 
loans during the last three years? 

THE MINISTE~ OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) There are nine 
Regional Rural Banks in Orissa. 

(b) The amount of outstanding ad-
vances of these banks for the last three 
years are given below: -

As at the end of Amount of 
outstanding 
Advances 
(Rs. tn Lakh) 

December, '84 9957 

December, '85 11283 

December, '86 13001 

December, '87 14001 

(c) All regional rural banks including 
those operating in Onssa have b~en advised 
by NA BARD to convert short term crop loans 
into Medium term loans where-ever the crop 
were damaged on account of natural calami-
ties like flood and drought. The banks have 
also been advised to reschedule the recov-
ery of medium term loan instalment. 

(d) As per available information, the 
number off armers who availed of loans from 
RRBs during the year 1986 was 71145; and 
during the half year ending June, 1987, 
39701 farmers are reported to have availed 
of loans from RRBs. 

Opening of Bank Branches in Andhra 
Pradesh 

9087. SHRI V. TULSIRAM: Will the 
Minister of FINANCE be pleased to stato: 

(a) the total number of branches of the 
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nationalised banks in Andhra Pradesh, dis-
trict-wise; 

(b) whether there is any proposal to 
open branches of nationalised banks in the 
State, if so, the details thereof; 

(c) the number of branches proposed to 
be opened in Mehboob Nagar and Ranga 
Reddy districts and the locations thereof; 
and 

( d) the time by which such branches are 
expected to be opened? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Reserve Bank of 
India (RBI) has reported that as at the end of 
December, 1987, 4263 branches of com-
mercial banks were functioning in Andhra 
Pradesh as per district-wise details given 
below:-

Name of District 

1. Hyderabad 

2. Medak 

3. Nizamabad 

4. Adilabad 

5. Karimnagar 

6. Warangal 

7. Khammam 

8. East Godavari 

9. Visakhapatnam 

No. of 
branches 

2 

383 

149 

144 

124 

157 

169 

134 

268 

200 

2 

1 O. Srikakulam 122 

11. West Godavari 225 

12. Guntur 273 

13. Krishna 272 

14. Nellore 177 

15. Prakasam 184 

16. Chittoor 216 

17. Cuddapah 142 

1 8. Anantapur 183 

19. Kurnool 171 

20. Nalgonda 146 

21. Mahboobnagar 176 

22. Vizianagaram 125 

23. Ranga Reddy 123 

Total: 4263 

(b) On the basis of list of identified 
centres received form the State Government 
of Andhra Pradesh, RBI has allotted 369 
eligible rural and semi-urban centres to 
banks for opening branches in Andhra 
Pradesh during the current Branch Licens-
ing Policy period upto March, 1990. In addi-
tion, on the basis of applications made by 
individual banks, RBl has allotted 50 centres 
to banks for opening branches in urban and 
metropolitan areas. 

(c) and (d). RBI has allotted 40 centres 
to various banks for opening branches in 
Mahboobnagar and Ranga Reddy Districts 
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under the current Branch Licensing Policy 
~~~~~~~~~~~~~ 

as per details given in the statement below. 
According to information available with RBI 
branches have been opened at 4 centres in 
Mahboobnagar District and at 19 centres in 
Ranga Reddy District. RBI has advised the 
banks that the branches at the allotted 
centres should be opened in a phased 
manner during the remaining current Policy 
period. As such, it is not possible atthis stage 
to indicate the expected date of opening of Ranga Reddy 
the branches at the remaining 17 centres. 

STATEMENT 

Names of centres allotted to banks by 
RBI for opening branches in Mehboob 
Nagar and Ranga Reddy Districts of Andhra 
Pradesh 

Name of District Name of Centre 

2 

Mahboob Nagar 1. Sidda pur 

2. Lalkota 

3. It ho la 

4. Gorita 

5. Husnabad* 

6. Yaptla 

7. Paddamanur 

8. Kanukurthy 

9. Hunwada* 

10. Sugoor 

11. Jinnaram* 

12. Bifiawaram 

2 

13. Kalwakola* 

14. Dharmavaram 

15. Karvangai 

16. Narva 

17. Mahara.1pet* 

18. Tadlapalli vii-
lage* 

19. Sardarnagar 

20. Eliminedu* 

21. Dandu Mail-
aram* 

22. Bodakonda* 

23. Dubbacherla* 

24. Nagaram* 

25. Velchal* 

26. Barwad Moth-
ukpalli* 

27. Komattypall1* 

28. Mujahidpur* 

29. Dadapur* 

30. Ch9wdapur* 

31. Ghatsingpur* 

32. Az.1z Nagar* 

. 33. Mailwar* 
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2 

34. Gingurthy* 

35. Reddy Ghan-
pur* 

36. Mambapur 

37. lndur 

38. Siddalur* 

39. Moinabad 

40. Kessara 

* Denotes centres where branches 
have been opened. 

Incentive to Boost Handloom Industry 
in Andhra Pradesh 

9088. SHRI V. TULSIAAM: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether Andhra Pradesh Govern-
ment has sent same proposals for the con-
sideration of Union Government for pro37. 
lndurmot1on of handloom industry in the 
State; 

(b) if so, the details thereof and the 
action taken thereof; 

(c) the details of incentives proposed by 
Union Government tor handk>om workers; 

(d)the extentto which such an incentive 
will boost the development of handloom 
industry in the State: 

(e) whether Union Government pro-
pose to provide financial assistance to 
Andhra Pradesh; and 

(f) if so, when? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA : (a) Yes, Sir. 

(b) The details ot the releases made by 
the Central Government to Andhra Pradesh 
under different schemes for promotion of the 
handloom industry during 1987-88 are given 
m the statement below:-

(c) and {d). In order to enable the hand-
loom sector to realise its full potential and in 
order to improve the soci?-economic and 
living conditions of handloom weavers ir. all 
States, including Andhra Pradesh, Central 
Government is implementing various 
schemes as detailed in the statement re-
f erred to above. 

( e) and (f ). Financial assistance ts pro-
vided to all States, including Andhra 
Pradesh, on the basis of proposals recerved 
from concerned State Governments every 
year. 

STATEMENT 

1. Releases made to Andhra Pradesh under various schemes during the year 1987-
88; 

Plan Schemes (Rs. in lakhs) 

2 

1. Shares Capital Assistance to Primary Societies 65.61 

2. Modernisation 22.60 
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3. 

4. 

5. 

Workshed-cum-Housing 

Thrift Fund 

Setting up of Enforcement 
Machinery under States 

Non-Plan Schemes 

1. Special Rebate 

2. Subsidy on Janata Cloth 

Grand Total 

2. In order to develop the 
handloom industry and improve the socio -
economic and living conditions of handloom 
weavers; Central Government is implement-
ing the following schemes in all the States of 
the country;_ 

i) Share capital assistance to 
handloom weavers to enrol 
themselves as members of co-
operative societies; 

ii) Shares capital assistance to 
handloom weavers primary/ 
apex cooperative societies and 
state handloom corporations; 

iii) Assistance for modernisation of 
looms; 

iv) Managerial subsidy to handloom 
wa-s primary societies; 

v) Financial Assistance to State 
Hanc:Uoom Development corpo-

Total 

Total 

2 

32.50 

12.78 

19.30 

152.79 

313.15 

915.95 

1229.10 

Rs. 1!381.89 lakhs. 

rations and Handloom Coopera-
tive Societies for setting up pre-
loom and post-loom processing 
facilities; 

vi) Special rebate atthe rate of 20% 
on sale of handloom products; 

vii) Janata Cloth Scheme: 

viii) Thrift Fund Scheme; 

xi) Works he d - cum - Housing 
Scheme; 

x) Reservation of 22 items tor ex-
clusive production in the hand-
loom sedor through the Hand-
loom (Reservation of articles for 
production)Act, 1985. 

Flnanclal Assistance to Textile Miiis In 
Andhra Pradesh 

9089. SHRI V. TULSIRAM: Will the 
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Minister of TEXTILES be pleased to state: 

(a) whether some textile mills in Andhra 
Pradesh have approached Union Govern-
ment to provide financial assistance for their 
improvement; 

(b) if so, the details of such mills and the 
assistnance sought mill-wise. 

(c) the time when neces&ary funds will 
be made available through State Govern-
ment of Andhra Pradesh, and 

(d)theterms and conditions to repay the 
loans.? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) :(a) The Union 
Government does not provide financial as-
sistance to textile mills. Such assistance 1s 
given by financial institutions/banks. 

(b) to (d) . Does not arise. 

RBl'S New Credit Policy 

9090. SHRI V. TULSIRAM: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India 
announced a new credit policy as appeared 
in the Indian Express dated 3rd April,1988; 

(b) if so, the details thereof; 

(c) the credit policy adopted to be 
• adopted for agriculture; 

(d) the amount of credit to be given to 
Andhra Pradesh for the development of 
agriculture; and 

(e) the time when the financial assis-
tance will be provided to the State Govern-

ment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Re-
serve Bank of India have set out the credit 
policy for the first half of 1988-89 and the 
salient features are as follows: 

i) The entire amount of Rs. 744 crores of 
cash balances impounded under the incre-
mental cash reserve ratio would be released 
on April 23,1988. 

ii) With a view to partially neutralising the 
return flow of food credit with effect from the 
fortnight beginning 30th July, 1988 the cash 
reserve ratio would be raised from 10% to 
10.5% of net demand and time liabilities(this 
indudes FCNR/NRE deposits) . 

iii) With effect from August 27, 1988 banks 
will be provided exporl refinance t~ the 
extent of 100% of the increase in export 
credit over the monthly average level of 
1986. 

iv) The term deposit rates for91 days and 
above but less than 6 months is raised from 
April 4, 1988 from 6.5% to 8o/o. 

v) Banks have been advised that where 
there is a shortfall over the stipul~tions on bill 
finance., a specific time bound programme 
should be drawn up in ronsultation with the 
borrower. 

(c) The target for direct finance to 
Agriculture has been increased from 16% to 
17'° of total bank credit and it is to be 
achieved by March 1989. The interest rates 
on short term agricultural loans of Rs. 
15,000/- and less have also been reduced 
with effect from 1.3.1988. The reduced rates 
of interest are as follows: 
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Short-term agricultural 
loans to farmers 

Rate of interest% p.a. 

Upto and Effective 
of February, 1988 form1 .3.88 

Upto Rs.5000/-

Over Rs.5000/-and 
upto Rs. 7500/-

Over Rs. 7500/-and 
upto Rs.1 0,000/-

Over Rs.10,000/-and 
upto Rs. 15,000/-

11.5 

12.5 

12.5 

12.5 
14.0 

(d) and (e). The various bank branches 
in Andhra Pradesh are required to meet all 
genuine credit needs of agriculturists. It is a 
continuous process and no time limit as such 
has been stipulated. The outstanding credi1 
of all Scheduled Commercial Banks in 
Andhra Pradesh for Agriculture at the end of 
December, 1986 was Rs. 1424.85 crores in 
27 .82 lakh borrowal accounts. Scheduled 
Commercial Banks provide credrt to indi-
viduals and institutions and do not directly 
finance State Governments as such. ' 

Products exported by NTC 

9091. SHRIMOHANBHAIPATEL: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the value of the total products ex-
ported by the National Textile Corporation 
during the years 1984-85, 1985-86 anci 
1986-87; 

(b) the steps taken by the National 
Textile Corporation to increase its export 
during 1987-88 arxHheachievement made; 
and 

(c) whether any target has been fixed 
for the year 1988-89; if so, the details 

10.0 

10.0 

11.5 

11.5 

thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) The total value 
of exports by NTC during the years 1984-85 
to 1986-87 is given below: 

(Rs. m crores) 

Year· Value in Exports 

1984-85 36.57 

1985-86 38.42 

1986-87 39.42 

(b) The steps taken by NTC to increase 
its exports during 1987-88 include identifica-
tion of markets,estabhshmg contacts wi1h 
the buyers, installattan of sophisticated 
imported looms to improve quality, signing of 
memorandum of understanding with USSR 
companies regarding long term export ar-
rangements. During the period April De-
cember, 1987, NTC exported goods worth 
Rs. 27.48 crores. 

(c) Yes, Sir. NTC has fixed a target of 
exports worth Rs. 50 crores during the year 
1988-89. 
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NRI Deposits In Banks 

9092. SHRI MOHANBHAI PA TEL: Will 
the Minister of FINANCE be pleased to state: 

(a) The total amount of money depos-
ited by non-resident Indians in the branches 
of nationalised banks/non-nationalised 
banks in the country during the years 
1986, 1987 and 1988; 

(b) ·the rate of interest for foreign cur-
rency non-resident accounts; 

(~) how this amount is being utilised; 
and 

(d) whether the deposits have shown 
any decline; ff so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The total out-
standing amounts in the Non-Resident 
External and Foreign Currency Non-Resi-
dent Accounts maintained by Non-Resident 
Indians in Banks in India during the lastthree 
years were as follows:-

As at the end of 

December 1985 

December 1986 

December 1987 

February 1988 
(Provisional) 

Rupees in Crores 

5027.88 

7470.62 

9401.66 

9909.68 

(b) The rate of interest for Foreign 
Currency Non-Resident (FCNR) Accounts 
are as follows:-

Maturity Period Per cent for annum 

1 2 

(a) Six months and 7.5 
above but less 

1 2 

than one year 

(b) 1 Year and abo- 8.5 
ve but less than 
2 years 

(c) 2 years and abo- 9.25 
ve but less than 
3 years 

(d) 3 years only. 9.5 

(c) Bank utilise these amounts in their 
normal banking business. 

(d) No.Sir. 

Non-Utilisation of World Bank Loan by 
States. 

9093. SHRI H.B. PATIL: Will the Min-
ister of FINANCE be pleased to state; 

(a) whether some State Governments 
have failed to utilise the World Bank assis-
tance for the Bank aided projects in the 
States; 

(b) if so, the names of such states, 
alongwith the extent o1 assistance utilised by 
them as against the stipulated World Bank 
assistance till March, 1988 and the reasons 
for poor utilisation of the World Bank assis-
tance; and 

(c} what will be its likely effed on the 
prospects of securing further assistance for 
the projects in the States? 

THE MINSTER OF STA TE JN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUAROOFALEIRO): (a) to(c). Duringthe 
year 1987-88. about $ 480 million was dis-
bursed by the World Bank for proj~s under 
implementation in the State sector. 
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World Bank Group assisted projects are 
implemented over periods normally ex-
tended between five to seven years. The 
assistance committed by the World Bank is 
utilised over the entire span of the project. 
Drawal of funds is in accordance with spe-
cific project disbursement schedules, and 
balance amounts therefore remain at the 
end of each year, upto the terminal date of 
disbursement. It is expected that World bank 
Group assistance committed for projects for 
implementation in the State sector will be 
fully utilised over the respeCtive project peri-
ods. 

Review of Renewal of Credit Limit by 
State bank of Indore 

9094. SHRI MANAVENDRA SINGH: 
WiU the Minister of FINANCE be pleased to 
state: 

(a) the steps taken to improve the 
position relating to review and renewal of 
credit limits by State bank of Indore as has 
been commented upon the Reserve bank of 
India in its annual report for 1986-87; 

(b) the steps taken by the bank to 
complete inspection and audit of branches 
and to bring up-to-date the reconciliation of 
inter-branch accounts as has been ear-
marked by the Reserve Bank of India in its 
above report; and 

(c) the steps that have been taken by 
the bank to recover the increasing overdues 
in both priority and non-priority sectors? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AF-
FAIRS IN THE MJNISmv OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) to (c). the 
Reserve Bank of India has reported that 
State Bank of Indore has introduced a 
mech~m to ensure that the credit limits 
are reMwed/reviewed, timely at the appro-

priate level. the State Bank of Indore has 
reported that it completed audit of all the 
branches during 1987. A separate cell for 
inter-branch reconciliation has been created 
and the bank is making positive improve-
ment in this regard. 

The bank has also geared up the recov-
ery machinery by advising the controlling 
officers to make field visits and also to organ-
ise camps for the recovery of the agricultural 
loans at the time of harvesting. They have 
also been advising to keep a close liaison 
with Government officials for the recovery of 
advances given under Government spon-
sored schemes. 

Corruption cases reported to CBI by 
State Bank of Indore 

9095. SHRI MANVENORA SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the cases reported to the 
CBI by the State Bank of Indore, about 
corruption in financial dealings have in-
creased during in 1983 to 1987; 

(b) if so, the number of such cases sent 
for prosecution in 1987; 

(c) whether the cases against some 
officers of Delhi Branch of State of Indore 
involved in letters of credit have also been 
forwarded to CBI; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARlMENT OF ECONOMIC AFFAIR~ 
IN THE MINISffiY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) State Bank of 
Indore has intimated that it has reported the 
following number of cases of corruption to 
the C.8.1. during the years 1983 to 1987 for 
investigation: 
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Year No.of case 

1983 

3 

1985 

1986 2 

1987 

(b) C. B.I. has reported that no case was 
sent up for prosecution during the year 1987. 

(c) and (d). Certain cases of irregulari-
ties/frauds relating to Chandni Chowk 
(Delhi) and Connaught Circus (New Delhi) 
Branches of State Bank of Indore have been 
referred to the C.B.I. for examination as to 
whether these cases could be taken up for 
investigation by it. 

[ Translation} 

Loans Advanced by Syndicate Bank in 
Uttar Pradesh 

9096. SHRI MANVENDRA SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Syndicate Bank which 
as a lead bank has been allotted several 
districts including Mathura district in Uttar 
Pradesh is not giving loa~ for the purchase 
of tractors and other agricultural imple-
ments; 

(b) if so, the reasons therefor; 

(c) whether Government have imposed 
any ban on agricultural loans; and 

(d) if not, the reasons as to why the 
Syndicate bank is not giving agricultural 
loans? 

THE MINISTER OF STATE IN TH~ 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Syndicate Bank 
has reported that it has been granting loans 
for the purchase of tractors in Uttar Pradesh. 

(b) to (d). Do not arise. 

[English] 

Transfer Polley of State Bank of Indore 

9097. SHRI MANVENDRA SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the details regarding the implemen-
tation of the guidelines given by the Reserve 
bank of India to the "'State Bank of Indore 
about transfer policy of the officers; 

(b) the number of officers transferred as 
per the policy during the current year; 

(c) the number ottransfer orders issued 
and cancelled by the bank during the current 
year; 

(d) whether it is a fact that the policy is 
not strictly followed by the bank; if so, the 
number of officers of Delhi!Connaught Place 
branch in whose case transfer order have 
not been complied with; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) {a) State Bank of 
Indore has reported that its transfer policy is 
based on Government instructions and 
guidelines issued by State Bank of India. 

(b) The number of officers transferred 
under the bank's transfer policy during the 
current calendar year is 97. 
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(c) The number of transfer order issued [Translation] 
and cancelled by the bank during the current 
calendar year is reported to be 'nil'. 

(d)!and (e). According to State Bank of 
Indore 2 officials have not moved out of Delhi 
due to non-reporting of relieving officers and 
that they will be relieved as soon as reporting 
officers report at Delhi in their respective 
places. 

Import of Contaminated Edible 011 and 
Pulses 

9098. SHRI RAM OHAN: 
SHRI BALWANT SINGH RA-

MOOWALIA: 

Will the Minister of COMMERCE be pleased 
to state: 

(a) whether edible oil from Europe and 
pulses from Turkey were imported after the 
Chernobyl nuclear incident; 

(b) if so, the quantity thereof; 

(c) whether these commodities were 
tested in the research laboratories pre-
scribed for it; 

(d) if so, the names of the laboratories 
where these commodities were tested and 
the reports thereof: and 

(e) if not, the reasons for not conducting 
the tests? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
OASMUNSI): (a) to (e). The information of 
being collected and will be laid on the Table 
of the House. 

Relief to MRTP and FERA Companies In 
Punjab 

9099. SHRI RAM OHAN: 
SHRI BALWANT SINGH RA-

MOOWALIA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether Government are consider-
ing to give relief to MR.R.T.P. and F.E.R.A. 
companies in Punjab in order to save the 
industries from going into miserable condi-
tion due to deteriorating situation in that 
state; 

(b) if so, the broad details of the 
scheme; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The Gov-
ernment of Punjab have requested that the 
whole of Punjab state may be declared as a 
category 'A' backward region. So tar Gov-
ernment of India have not found it possible to 
accept this suggestion. However, special 
consideration is being shown for location of 
industrial project in Punjab. 

Committee to Examine suicides by Cot-
ton Growers In Andhra Pradesh 

9101. SHRI RAM OHAN: 
SHRI BALWANT SINGH RA-

MOOWALIA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that a committee 
of senior bank officers was appointed to go 
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into the incidents of suicide committed re-
cently by the cotton growers of Andhra 
f>qdesh; 

1 

(b) if so, whether Government have 
received the report of this committee;. 

(c) if so, the details thereof and the new 
steps taken by Government on the basis of 
this report; and 

(d) the outcome of steps so taken? 

THE MINISTER OF STATE IN THi 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDLJARDO FALEIRO): (a) The Reserve 
Bank of India (RBI) has reported that a High-
Powered Committee has been constituted to 
look into the problems relating to financing of 
cotton growers in Andhra Pradesh under the 
Chairmanship of Dr. P.O. Ojha, Deputy 
Governor, Reserve Bank of India. Other 
members of the committee are Chairman, 
Syndicate Bank, Chairman, Andhra Bank, 
and one of the Deputy Managing Directors of 
State Bank of India. 

(b) The report of the Committee has not 
been received by the Government so far. 

(c) and (d). Do not arise. 

[English] 

Foreign Tea Promotion Offices of Tea 
Board 

grn2. SHRIMATI JAYANn PATNAIK: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Tea Board has some 
foreign tea promotion office/sales counters; 

(b) if so, the numbers thereof in different 
countries; 

(c) whether some of those offices are 
not effective in increasing sale in their re-
spective areas; and 

(d) if so, the steps taken to revitalise 
those offices so that they show good per-
formances in increasing sales? 

THE MINISTER OF STATE IN THE 
MINISTRY OF C9MMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Yes, Sir. There are 
six tea promotion offices of Tea Board 
abroad. 

(c) No, Sir. 

(d) Does not arise. 

Spinning Mill In Kalahandl, Orissa 

9103. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether Union Government have 
again received a proposal to set up a Spin-
ning Mill in Kalahandi district of Orissa; 

(b) if so, whether any action has been 
taken thereon? 

(c) if so, the site for the location of the 
Spinning Mill has been selected; 

(d) the amount sanctioned by Union 
Government for the setting up the mill; and 

(e) what further steps are being taken in 
this regard? 

THE MINISTER OF TEXT\LES (SHRI 
RAM NIWAS MIRDHA) (a) to (c). No such 
new proposal has been received. However, 
a representation against the rejection of an 
earlier proposal to set us such a mill in 
Kasinga, Distrid Kalahandi bas been re-
ceived. his not possible to indicate at this 
state by when the representation is likely to 
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be disposed of. 

(d) and (e). The Union Government do 
not finance the setting up of spinning mills in 
the country. 

[Translation] 

Bank Loans Sanctioned In Bal Ila and 
Azamgarh Districts of Uttar Pradesh 

9104. SHRI RAJ KUMAR RAI: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of the persons who have 
been sanctioned loans by various banks in 
Ballia and Azamgarh districts of Uttar 
Pradesh, separately, during 1987-88; 

(b} the number of cases still pending for 

sanctioning of loans; and 

(c) the amount of bank loans proposeo 
to be advanced in these districts during 
1988-89? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The pres-
ent data reporting system does not generate 
information in the manner asked for. How-
ever, as per the information available from 
Reserve Bank of India Gross Bank Credit 
given by all Scheduled Commercial Banks in 
the Districts of Ballia and Azamgarh of Uttar 
Pradesh as at the end of December 1985, 
December 1986 and September 1987 was 
as under:-

(Amount Rs. in Crores) 

District December 

1985 

Ballia 36.14 

Azamgarh 58.00 

[English] 

Fraud In Mahatma Gandhi Road, Indore 
Branch of State Bank of Indore 

9105. SHRI RAJ KUMAR RAI· Will the· 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that there has 
been a frau1f through an alleged wrong 
payment from an account by the State Bank 
of Indore, Mahatma Gandhi Road Branch of 
Indore. Madhya Pradesh in March, 1988; 

(b) if so, the details of the amount and 

December September 

1986 1987 

40.75 42.62 

72.24 75.30 

bank officials involved therein; and 

(c) the action taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Reserve 
Bank of India has intimated that it has been 
advised by State Bank of Indore that during 
March 1988 no fraud has been perpetrated, 
through an alleged wrong payment, at its 
Mahatma Gandhi Road Branch, Indore. 
However, on 9th December, 1987, an at-
tempt to defraud the bank was made, but no 
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loss was suffered by the Bank. No staff 
involvement has been noticed in this regard 
and therefore there is no question of laking 
action against any bank official. 

PromoUons of Officers In State Bank of 
Indore 

9106. SHRI RAJ KUMAR RAI: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of promotions made in 
the State Bank of Indore from officer Grade-
l! to MM-Ill and MM-Ill to MM-IV in the month 
of January/February, 1988; 

(b) if so, the details thereof; 

(c) whether it is also a fact that guilty 
officers involv€>d in frauds/misappropria-
tions have been promoted to the officer rank-
MM-111 to IV recently; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE M!NISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). State 
Bani( of Indore has report{?(! that no promo-
tions either to MMG-111 or SMG IV were held 
in January, 1988. However, promotkms to 
SMG-IV were held in February/March, 1988 
in which 17 officers were promot9d. Out of 
70 eligible officerc;, 67 candidates nppearetj 
for interview and 17 were finally found suit-
able. 

(c) No, Sir. 

(d) Does not aris-e. 

[Translation] 

Import-Export Target for 1988-89 

9107. SHRI RAJ KUMAR RAI: Will the 
Minister of COMMERCE be pleased to state 

the targets fixed for import and export for the 
year 1988-89? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): No specific target is fixed for 
overall imports. Export target for the year 
1988-89 has not yet been finalised. 

(English) 

Transfer of Officers in State Bank of 
India 

9108. SHRI BANWARI LAL B.AIRWA: 
Will the Minister of FINANCE be pleased to 
refer to the reply given on 4th December, 
1987 to Un starred Question No. 4201 re-
garding repatriation list of officers of the 
State bank of India and state: 

(a) whether the offtcers on rep~triatlon 
list to be transferred to Delhi have since been 
relieved of their duties especially from Ja:pur 
Module; · 

(b) if not, the reasons for not relieving 
the already transferred officers to eriable 
them to report for duty in Delhi; and 

(c) the action taken/proposed to be 
taken by Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): {a) to (c). State Bank 
of India has advised that some of the Otf ict1rs 
due for repatriation to Delhi have nol been 
relieved of their duties from Jaipur module. 
As was submitted in the answer to Unstarred 
Question No. 4201 on4.12.1987, all Officers 
could not be repatriated because of adri1in-
istrative exigencies, r"5istance by Officers 
mid-academic session of schools de. The 
State Bank of India has reiterated the same 
difficulties in immediate relieving of these 
Officers. The action on these transfers 
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mainly rests w~h the Bank. 

AddHlonal Credit to State Handloom 
Societies 

9109. SHRI BHADRESWAR TANTI: 
SHRI QIMALKANTI GHOSH: 

Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the Reserve Bank of India 
is considering to provide additional credit to 
State Handloom Development Co-
operatives and Weavers Co-operative So-
cieties; 

(b) if so, the broad features thereof; and 

(c) whether any directives have been to 
Pubfic Sedor banks to sanction more funds? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). In the 
context of drought, NABARD has issued a 
cirwlar prescribing that as against the nor-
mal credit limits sanctioned on the basis of 
4CrYo to 50o/o of anticipated sales of primary/ 
apex cooperative societies during the year, 
credit limits upto 75% of the anticipated 
sales may be provided. 

In respect of Handloom Development 
Corporations, the RBI has issued instruc-
tions to Public Sector Banks to consider 
sanctioning additional working capital limit 
upto 20% of the existing limits to NationaJ/ 
State Handloom Oeveropment Corpora-
tions, for holding higher than normal levels of 
inventories for a temporary period, till end of 
June, 1988.. 

Opening of 9ranchea of Natlonallaed 
Banke In Asum 

9110. SHRI BHADRESWAR TANTI: 
Wtl lhe.Minister of :FINANCE be pleased to 
stU: . 

(a) the number of branches so fat 
opened by the nationalised banks in Assam; 

(b) whether there is any proposal to 
open more branches of nationalised banks 
in Assam during the Eighth Five year Plan; 
and 

(~) if so, the number thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFArRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIR_O): (a) Reserve Bank-of 
India (RBI) has reported that as at the end of 
December, 1987, 633 branches of Public 
Sector Banks were functioning in Assam. 

(b) Branch Licensing Policy for the 
eighth plan has not been formulated as yet. 

(c) Does not arise. 

Check Towards Utilisation of Textile 
Modernisation Fund 

9111. SHRI VUAY N. PATIL: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether Union Government have 
collected Rs. 750 crores as fund for moder-
nisation of mills; 

(b) the number of mills that are to be 
modernised by Central assistance; and 

(c) whether any machinery has been 
evolved by Government to check that the 
funds are not misused by mills in the name of 
modernisation? 

• 
THE MINISTER OF TEXTILES (SHRI 

RAM NIWAS MIRDHA): (a) The financial 
institutions have allocated Rs. 750 crores for 
setting up a Textile Modernisation Fund. 

(b) The Fund Scheme does not seek to 
assist the modernisation of a specific num· 
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ber of mills but of those mills which them-
selves are seeking such assistance and are 
eligible tor it. 

(c) Before sanctioning assistance the 
institutions appraise modernisation propos-
als and satisfy themselves about their viabil-
ity and the need for assistance. Assistance is 
disbursed according to progress in implem-
entation of the project and subject to the 
borrower fulfil1ing certain conditions. Prog-
ress is periodically monitored, etc. 

Export Target by STC 

9112. SHRI DAULATSINHJI JADEJA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the export target of the State Trad-
ing Corporation (STC) for the financial years 
1987-88 and 1988-89; 

(b) the export target of STC for non-
canalised items in 1987-88 and 1988-89 and 
whether it has been achieved; and 

(c) whether STC has huge overheads 
in-commensurate with its performance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) STC's exports in 1987-88 
amounted to Rs. 585 crores. The target for 
1988-89 is Rs. 700 crores. 

(b) The export target of STC for non-
canalised items during 1987-88 was Rs. 402 
crores against which exports are of the order 
of Rs. 381 crores (Provisional). 

Export target for non-canalised items 
for 1988-89 is Rs. 500 crores. 

(c) STC's overheads are commensu-
rate with its volume of trading operations. 

MOU Signed by STC, MMT(f for Export 

9113. PROF. RAMAKRISHNA 
f MORE: 
SHRI YASHWANTRAO 

GADAKH PAllL: 

Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Minerals and Metals 
Corporation and the State Trading Corpora-
tion have singed a Memorandum of Under-
standing (MOU) with Government in in-
crease substantially their export turnover in 
1988-89; 

(b) if so. the salient features of the MOU 
signed; 

{c) the details of the items identified for 
exports in major markets; and 

(d) by when the export will start? 

THE MINISTER OF STATE IN THE 
MINISTRYOF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). A statement is given 
below. 

STATEMENT 

Ministry of Commerce signed Memo-
randa of Understanding with STC and 
MMTC on 5th April, 1988. The memoranda 
set out the responsibilities and performance 
targets of these Corporations as well as the 
Government responsibilities. 

The responsibilities of the Corporations 
relate to their performance targets for 1988-
89, export strategy for the next year, devel-
opment of counter trade, off-shore trading, 
inventory management, corporate plan and 
review of organisational set up. The respon-· 
sibilities of the Government cover the re-
lease of timely foreign exchange for imports, 
formulation of policy on off-shore trading, 
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according trading house.. status to STC/ 
MMTC and conducting of quarterly reviews 
on the ?enorniance of the Corporations. 

1 he items identified for export$ by STC 
to major markets include Agricultural com-
modities, fresh and processed foods, drugs 
and chemicals, meat and marine products, 
consumer pr?ducts, engineering/construc-
tion material, textiles and garments, etc. 
Items identified for exports by MMTC are 
minerals and mineral products, precious 
stones, engineering items, agro-marine 
products, handicrafts etc. 

Exports envisaged under the MOU 
have commenced in April, 1988. 

IDBI Assistance to Textile Mills 

9114. PROF. RAMAKRISHNA 
MORE: 

SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of FINANCE be pleased to 
state:-

(a) whetherthe Industrial Development 
Bank of India has decided to liberalise the 
eligibility criteria for textile mills to avail them-
selves of the special loan facilities under the 
Textil~s Modernisation Fund Seheme; 

(b) if so, full details in this regard; and 

(c) to what extent the modernisation of 
the textile mills throughout the country will be 
benefited by the liberalised policy of the 
IDBI? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of ECONOMIC AFFAIRS 
lN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The Indus-
trial Development Bank of India (IDBI) has 
reported that it has been decided to enlarge 
the scope of Special Loan under the Textile 

Modernisation Fund Scheme by liberalising 
the definition of "weak units". This would 
enable the units which are making marginal 
cash prof its to be eligible for special loan 
facility for taking up modernisation program-
mes. The IDBI has also reported that it is too 
early to make an assessment of the extent of 
increase in coverage of the units for the 
purpose of this facility. 

ADB SUggestlon on C&pltal Market 

9116. SHRIMATI BASAVARAJES-
WARI: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Asian Development 
Bank has urged India to liberalise its capital 
market operations so that foreign buyers 
could directly invest in the stocks of Indian 
Companies; 

(b) if so, whether Government are 
considering suggestions made by ADB; and 

(c) the main points forwarded by the 
ADB? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No Sir. 

(b) The question does not arise. 

(c) The question does not anse. 

Seminar on Non-Resident Indians In the 
Gulf 

9117. SHRIMATI BASAVARAJES-
WARI: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the first ever seminar of 
Non-resident Indians in the Gulf has de-
manded appointment of an independent 
Minister at the Centre to look after and to 
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promote investment in the country; 

(b) whether the Non-resident Indians 
seminar has demanded certain other facili-
ties; if so, the details thereof; 

(c) whether the report of the Seminar 
has been examined by Government; and 

(d) if so, to what extent Government 
have agreed to implement their sugges-
tions? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). The Non-
Resident Indians have made several sug-
gestions including the establishment of 2 

Cell or Department, to deal with NRI affairs 
under at least a separate Minister of State. 
These are being examined in consultation 
with the concerned Departments and Or-
ganisations. 

Financial Problems Faced by India 
United Mills Dye Works Mill No. 6 

9118. PROF. MAOHU DANDAVATE: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether it is a fact that India United 
Mills Dye Works Mill No. 6 in Bombay, a unit 
of National Textile Corporation, is facing 
serious financial con st ram ts and is likely to 
be closed down because of the failure of five 
NTC Mills to give adequate quota of grey 
cloth to Mill No. 6 for processing and also 
because of failure to pay the arrears for the 
processing work completed in Mill No. 6; and 

(b) if so, the steps taken by Union 
Government to ensure that financial con-
straints on India United Mills Dye Works Mill 
N"o. 6 are removed and economic viability of 
the mill protected? 

THE MINISlER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) No, Sir. 

(b) Does not arise. 

Garment Export to U.S.A. 

9119. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of TEX-
TILES be pleased to state: 

(a) whether the garment exporters are 
facing serious problems because of exhaust 
of the quota of export under group II to 
U.S.A.; and 

(b) if so, the details thereof and the 
measures taken to help the exporters? 

THE MINISTI:rt Ot- TEXTILES (SHRI 
Ri\:.,1 NIWAS MIRDHA): (a) and (b). The 
available quotas for garments under Group· 
II to U.S.A. for the first period have already 
been allocated to eligible exporters. Since 
the demand exceeds the restraints levels, it 
nas not been possible to accommodate all 
applicants for garment exports. 

New Schemes of Life Insurance 
Corporation 

9120. SHRIH.N. NANJEGOWDA:Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Group Insurance 
Scheme of the Life Insurance Corporation 
has fetched business of Rs. 12,645 crores 
by March, 1987; 

(b) if so, whether UC has introduced 
any new schemes for the benefit of the 
people of the low income group; 

(c) the number of new schemes LIC has .. 
introduced after March, 1987; 

(d) whether UC is getting good busi-
ness in new policies; and 
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(e) the number of schemes in which UC 
has invested money for the betterment of 
poor people? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The in-force sum 
assured under Group Insurance Schemes 
was Rs. 12,644.53 crores as at 31st March, 
1987. 

(b) A Group Insurance Scheme to cover 
3 crores landless agricultural labourers in 
the country has been introduced since 15th 
August, 1987 for which premium is paid by 
the Central Governm~nt. Another Scheme 
covering loans under Integrated Rural De-
velopment Programme has been introduced 
from 1st April, 1988 which is expected to 
benefit 3.5 to 4 million people covered under 
the said programme during the year 1988-
89. 

(c) and (d). The number of new Group 
Insurance Scheme introduced by the Life 
Insurance Corporation of India during the 
year 1987-88 is more than 5,600 which 
represents an increase of about 43% over 
the number of new Schemes introduced.in 
the previous year. 

(e) The investment pattern of the fund 
of the Corporation is governed by Section 
27 A of the Insurance Ad, 1938 and the 
subsequent guidelines issued by the Gov-
ernment in respect of Group Schemes 
Funds. As per the statutory provisions, UC is 
required to invest 75% of accretions to the 
controJfed fund in socially oriented section, 
including public sector, co-operative sector, 
house building by policyholders, Own-your-
Home schemes, and in Central Government 
Securities.State Government Securities 
including guaranteed marketable securities. 
Thus LIC has been promoting social weff are 
through socially oriented investments whjch 
are designed to benefit people at large by 

improving basic amenities like potable wa-
ter, drainage, housing, rural electrification 
and transport. 

Inda-Nepalese Trade Agreement 

91 g1. SHRI H.N. MANJE GOWDA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) wether any trade agreement has 
been signed between India and Nepal; 

(b) if so, the salient features thereof; 
and 

(c) whether trade between the two 
countries will improve considerably as a 
result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) The Treaty of Trade be-
tween the Government of India and His 
Majesty's Government of Nepal was singed 
on 25th March, 1978 and is at present valid 
uptill 24th July, 1988. 

(b) The Treaty inter-alia provides for (a) 
grant of treatment to each other not less 
favourable than that accorded to any third 
country relating to customs duty etc.; (b) 
exemption from basic customs duty and 
quantitative restrictions for import of mutu-
ally agreed primary products from each 
other; (c) free and unhampered how of 
goods with certain exceptions. Allotment of 
annual quotas of essential commodities 
normally not permitted for export; (d) prefer-
ential treatment by India for import of certain 
categories of Nepalese industrial products 
etc. 

(c) The Treaty has provided a positive 
environment for the growth of Bilateral Trade 
which has locreased from Rs. 75.31 crores 
in 1977-78 to Rs. 207.22 crores in 1986-87. 
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Ambaasador EEC's Statement of Indian 
Exports 

9122. SHRIUlTAMRATHOD:Willthe 
Minister of COMMERCE be pleased to 
state: 

(a) whether the attention of Govern-
ment has been drawn to the reported state-
ment of the Ambassador of the European 
Economic Community (EEC) for South Asia 
in New Delhi that low quality of Indian prod-
ucts, 1ack of competitive products, failures, 
in meeting delivery schedules and infras-
tructural bottlenecks like transport and 
power cuts have resulted in sluggish exports 
from India to Europe over the last few years; 

(b) if so, the reaction of Government 
thereon; and 

(c) the corrective steps taken or pro-
posed to be taken, if any, in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) and (b). Government has 
noticed, in a section of the press, this report 
ascribed to the Acting Chief of the EEC 
Delegation for South Asia. Some of these 
aspects may sometimes be experienced in 
some cases. Acceptability of Indian export 
p·oducts in general in the European Com-
munity marl\ets is duly reflected in the in-
crease of over 46 percent in Indian exports to 
West Europe during 1986-87 and again, 
over 41 percent increase maintained in the 
period April-December 1987 over the ex-

Name of Stat9 No. of accounts 

Madhya Pradesh 850 

Uttar Pradesh 10 

Rajasthan 8 

Gujarat 12 

Maharashtra 20 

ports during the corresponding period in 
previous years. 

(c) Governmenfs policy framework 
and procedures are devised to help elimi-
nate constraints and short-comings, if and 
when 'they arise, in regard to India's trade 
interests. 

[Translation] 

Loans Advanced by State Bank of 
Indore Under Self-Employment Scheme 

9123. SHRI C. JANGA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) the total number of loans of rupees 
25 thousond each provided by the State 
Bank of Indore under Self-Employment 
Scheme during the year 1986-87 and the 
details thereof, branch-wise, in each State; 

(b) whether it is a fact that the manag-
ers of the concerned branches extract huge 
amounts as commission from the beneficiar-
ies; an~ 

(c) if so, the steps taken by Governent 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE : (SHRI 
EDUARDO FALEIRO): (a) The State-wise 
position relating to the number of loans pro-
vided by State Bank of Indore under the Sett 
Employment Scheme for Educated Unem-
ployed Youth (SEEUY) during the year 
1986-87 is set out in the table below: 

Amount (Rs. in lakhs) 

181.06 

2.50 

1.19 

1.70 

5.00 
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The Bank has also reported that the 
present data reporting system does not yield 
branch-wise information at the Head Office. 

(b) State Bank of Indore has reported 
that the loans were sanctioned to applicants 
on merits of each case and out of the list 
sponsored by the Task Force of District 
Industries Centres. 

(c) Does not arise. 

(English] 

Crirries and Security in Banks 

9124. SHRI K. RAMAMURTHY: Will 
the Minister of FINANCE be pleased to state: 

(a) the recommendations contained in 
the book entitled "Crimes and Security in 
Banks" published by the Institute of Crimino-
logical Research Education and Service, 
Madras; and 

(b) the action proposed to be taken by 
Government in the context increasing num-
ber of bank robberies and frauds employing 
sophisticated techniques? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) A summary of the 
recommendations contained in the Book 
entitled NCrimes and Security in Banks", 
publish'ld by the Institute of Criminological 
Research, Education and Services, Madras 
is given in the statement bek>w. 

(b) Reserve Bank of India has reported 
that instructions and guidelines already ex-
ist, which cover several of the recommenda-
tions contained in the book ·crimes and 
Security in Banks". Implementation of these 
instructions/guidelines are being monitored 
by RBI. 

RBI has further stated that in so far as 
the recommendation regarding develop-
ment of Bank Security Force on the lines of 
the RPF and CISF is concerned, the matter 
had been considered earlier by Varadan 
Committee set up by the Ministry of Home 
Affairs and also by the Indian Banks' Asso-
ciation, but the proposal had not been found 
feasible. 

Regarding the incidence of frauds in 
banks, RBI has intimated that, by and large, 
frauds have occurred in banks not on ac-
count of lacunae in the systems and proce-
dures, but owing to non-observance of pr~:­
scribed procedures and safeguards. Bank~ 
have also issued books of instructions, indi-
cating precautions checks which thP.ir staff 
should obsArve to prevent occurrence of 
frauds. Banks are also taking steps to 
strengthen their control mechanism, includ-
ing the internal audit/inspection/vigilance 
machinery and to make them effective, so as 
to sufficiently minimise the scope for frauds 
and malpractices. Summary of the recom-
mendations contained in the book entitled 
"Crimes and Security in Banks", published 
by the Institute of Criminological Research, 
Educatt0n and Services, Madras: 

1. The Ministry 'ot Home Aff a1rs has 
established a National Crime 
Records Bureau of classified 
and computerised recording of 
crime and dissemination when 
calle~ for. It is suggested that thE; 
Reserve Bank of India might 
establish a Bank Crime Records 
Bureau for classified and com-
puterised documentation of 
bank crime in consultation with 
each State's CID and the CB1 
and the Indian Banks Associa-
tion. This Bank Crime Record 
Bureau may work in close liaison 
with the National Crime Records 
Bureau. 
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2. The establishment of branch 
bahks in remote areas, towns or 
villages should be done only af-
ter an analysis of then and, via-
bility and security. The decisions 
will have to be supported by 
proven need and establishment 
of parallel institutions like the 
post office and the police station. 

3. New buildings for banks should 
be built according to a security-
oriented design prepared i11 
consultation with an acknowl-
edged architect and a qualified 
security adviser. Hired buildings 
should be utilised only after pro-
viding the minimum security 
needs like strong room, cash 
chest and security oriented lay-
out. 

4. Selection of bank employees 
should be not only on the basis of 
cognitive knowledge, but also on 
a study of attitudes of intending 
candidates through specially 
devised psychological tests. 
Character verification may also 
be systematically done. 

5. Those who are selected should 
be put through an initial training 
for an adequate period before 
they are placed in charge of 
specific duties. And later there 
should be in-service training in 
functional and advanced areas 
and also pre-promotion training. 
Security consciousness and 
preventive vigilance should re-
ceive, emphasis in all such 
courses. 

6. Staff placement. responsibility. 
accountability and supervision 
should be done on a rational and 
systematic basis, in order to 

ensure that all regulations and 
procedures are meticulously 
obseNed. In ,.>articular at the 
physical level, 1..mauthorised 
night work should not be permit-
ted. No recreation room or can-
teen should be allowed in the 
security areas. 

7. Specimen signatures of all ac-
count holders in banks may be 
replaced once in five years and 
placed preferably in books. Sig-
natures of managers may also 
be kept in appropriate safe cus-
tody. 

8. Computerisation of data relating 
to bank transadions may be 
speeded up and streamlined so 
that reconciliation of aH bank 
accounts may be rompleted and 
brought up to date soon. 

9. It will be advantageous to de-
velop a bank security force on 
the lines of the RPF and CISF. 
Besides watch and ward, this 
organisation should exercise 
intelligence functions as well as 
preventive and punitive vig-
ilance. 

10. A separate wing of the State CID 
with the necessary expertise, 
including a senior bank officer 
with an intimate knowledge of 
the working of the bank, may be 
set up on the lines of the CBI 
wing to deal with Bank offences. 

~ 1. Separation of the currency chest 
and .the strong room is strongly 
advocated as a preventive 
measure. side bt side with 
adequate security guards. 

12. A suitable alarm system. which 
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will enable the quiet alerting of 
the concerned police, the control 
room, the bank headquarters 
and relevant agencies, may be 
expeditiously installed in all the 

' major branches. 

13. Short term training courses like 
the one organised by the ICRES 
for senior bank officers may be 
organised periodically in order to 
motivate a healthy security con-
sciousness and in order to have 
a multiplier effect. 

14. When an incident occurs, the 
FIR should be thoughtfully pre-
pared, including description of 
any or all offenders as available. 
In the process, legal advice 
readily accessible, may also be 
sought. This report may be made 
to the nearest police station. 

Package on Commodity Aid 

9125. SHRI K. RAMAMURTHY: Will 
the Minister of FINANCE be pleased to state: 

(a) the details of package of commodity 
aid which is reported to have been worked 
out by Government, as stated in Lok Sabha 
by the Minister of State, on November 30, 
1987, for fighting drought and containing 
price rise; and r 

(b) the impad on price rise as a result 
of implementation of this package d.eal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The details of the 
package of commodity assistance pro-
gramme with various countries in the context 
of the drought are as under: 

(i) 5200 MT of butter oil worlh $8-1 O 

million to Indian Dairy Corpora-
tion as grant (~ment with 
USA was signed on 29th Sep-
tember, 1987); 

(ii) 3 lakh tonnes of edible oils from 
USA under the Export Enhance-
ment Programme; 

(iii) 4 lakhs tonnes of Corn to be 
imported by NAFED and NDDB 
under Section 416 of the US 
Agricultural Adjustment Act as 
grant; 

(iv) The U.S. have also sanctioned 
$50 million by way of advance for 
the projects being funded under 
the US Aid bilateral assistance 
programme; 

(v) ECU 5 million in cash for emer-
gence relief. Out of this amount 
ECU 1.25 million is being cha'n-
nelled through Non-Govern-
ment Organisations and ECU 
3. 75 million has been allocated 
to Government of India: 

(vi) 900 MT of edible oils, 3000 MT of 
butter oil and 2000 MT of 
skimmed milk powder. 

(vii) Import of edible oils and other 
commodities under Japanese 
25.9 billion yen loan effective 
from 23.12.1987; 

(viii) Import of rapeseed oil worth DM 
10 million from West Germany, 
worth 40 million FF from France 
and worth US $15 million from 
Italy; 

(ix) Edible oils worth Kroner 50 mil-
lion under assistance from Swe-
den. 
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In addition, the IBRD/IDA will provide 
loan/assistance to the tune of US $ 150 
million and 200 million respectively for 
drought relief. 

(b) As a result of higher releases of 
essential commodities the Wholesale Price 
lndex (WPI) has remained relatively stable 
during thEl last few months and the prices of 
many seasonal items including edible oils 
and milk and milk products have registered 
a marginal fall. 

Funds Mobilisation for NRI 

9126. SHRI T. BASHEER: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Union Government have 
received proposal from State of Kerala to set 
up a public limited company for mobilising 
funds from Non-resident Indians which 
would be invested in the primary and secon-
dary capital market in the State; and 

(b) if so, reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) The proposal was examined in 
consultation with the Reserve Bank of India 
and was not found acceptable. 

Export of Spices 

9127. SHRI T. BASHEER: Wil tha 
Minister of COMMERCE be pleased to 
state: 

(a) the production of spices in Kerala. 
their export and the foreign exchange 
earned during the last three years; year-
wise; and 

(b) the steps envisaged to promote 
export of spices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) Figures of production of 
some major spices in Kerala during 1984-
85, 1985-86 and 1986-87 are indicated in the 
Statement-I below. Figures for exports 
state-wise are not available. However, fig-
ures of total exports of spices from India 
during 1984-85 onwards are given in State-
ment-II below. 

(b) The Spices Board which is respon-
sible for promotion of export of spices, has 
Market Promotion Programmes for West 
Asia, North African Region, USA, Canada 
and West Europe. The programmes include 
inter-alia publicity, Sales-cum-Study de~­
gation, participation in major international 
trade fairs, organising Buyer-Seller Meets. 
The Board also plans to set-up quality con-
trol laboratories, and provide trade informa-
tion services to exporters. 

These are, of course, in addition to 1he 
Government's CCS and other incentive 
schemAs for export promotion. 

STATEMENT-I 

Production of major spices 

Item 1984-85 1985-86 1986-87 

Kera/a All India Ker ala All India Kera/a Al India 
1 2 3 4 5 6 7 

Cardamom 2.85 9.30 3.34 10.02 3.09 9.73 
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1 2 3 4 5 6 7 

Ginger 

Turmeric 

Source 

£ 

17.35 18.22 33.12 34.00 31.94 32.85 

0.90 630.50 1.00 877.40 0.90 780.00 

41.25 133.86 44.47 138.62 443.60 127.00 

5.20 259.20 6.20 367.10 6.20 280.60 

Directorate of Economic & Statistics Deptt. of Agriculture & Cooperation 

Figures for 1987-88 are not available 

Includes both Cardamom small & Cardamom large. 

The statistics in respect of pepper are very tricky. It is understood that there 
are some forest areas etc. under unauthorised cultivation of pepper, and the 
same are not taken into account for computing production figures._ Trade 
estimates of production of black pepper are, therefore, much higher than 
official estimates. 



STATEMENT· II w ... .... 
Export of Spiess 

I Qty. Mts. ! Val. Rs. lakhs. f SI. Item 1984-85 1985-86 1986-87 1987-88 
No. s 

Qty. Val. Qty. Val. Qty. Val. Qty. Val. 

1 2 3 4 5 6 7 8 9 10 ~ 

1. Pepper 25420 6054 37620 17248 37083 20033 38890 22513 I 
Y' ... 

2. Cardamom 23ij3 6480 3272 5346 1447 1850 349 442 co ... 
(Small) 0 

i 3. Cardamom 265 117 383 181 195 97 147 65 
(Large) ....;. 

4. Chillies 8226 967 1241 202 4327 496 6930 921 ~ 
! 

5. Ginger 7328 1873 6816 1889 843 571 3100 524 ~ co 

I 
8. Turmeric 12801 1716 8562 1209 19529 1918 8900 986 

~ ... m 



"" -1 2 3 4 5 6 l 8 9 10 fO 

7. Curry Powder 3109 389 2527 366 2712 414 2527 400 ' 8. Misc. Spices 32003 2344 13678 1124 12247 1338 6290 791 ~ 
9. Oil and Oleoresins 330 969 402 1487 443 1433 411 1429 ! 

of spices 

TOTAL 89155 20902 74501 28252 82826 28200 67544 28071 

Figures for 1986-87 and 1987-88 are provisional 

Source: Spices Board, Cochin 
~ 
~ 
!8 ..... 
I 

~ 
~ 
)I. 

I 
~ 
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Drllllng of Tubewells In Kerala 

9128. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the total numberoftubewells drilled 
in Kerala State during 1987-88 with the 
Central assistance for drought relief; 

(b) the number of water reservoirs 
constructed in the State during this period; 

(c) whether these are sufficient to meet 
the requirements of the State; 

(d) if not, whether the districts are not 
adequately equipped with tubewells and 
water reservoirs; and 

(e) the steps taken by Union Govern-
ment to meet the requirement3 in these 
districts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) to (e). 
Minor Irrigation Schemes including tubew-
ells are ordinarily planned, funded and im-
plemented by State Governments and for 
them no clearance is necessary from the 
Centre. As minor irrigation works are large in 
number, monitoring of individual works is not 
done at the Centre. 

Export of Coir Products 

9129. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of TEX-
TILES be pleased to sta1e: 

(a) the quantity of coir and coir products 
exported during the last three years; 

(b) whether ~ is a fact that export of 
theaa products could not achieve its targets 
during 1987-88; 

(c) if so, the details thereof; and 

(d) the steps being taken by Govern-
ment to boost the export of c:oir and coir 
products? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIROHA): (a) According to 
Coir Board, the exports of coir and coir 
products during the last three years have 
been as follows:-

Year Quantity (in tonnes) 

1985-86 24672 

1986-87 23214 

1987-88 22551 (Provisional) 

(April-Feb., 87-88) 

(b) and (c). The provisional exports of 
coir and coir products during April-February, 
1987-88 amounted to Rs. 28.60 crores 
against a target of Rs. 32 crores fixed for 
1987-88. 

(d) The various steps taken to boost 
coir exports from India include sending trade 
delegations, conducting market studies and 
market research, releasing advertisements 
in foreign trade magazines and distribution 
of publicity material. participation in fairs in 
major markets, quaiity improvement of coir 
products and grant of Cash Compensatory 
Support. 

Electronic Components in OGL 

9130. SHAI VAKKOM PURUSHOTHA-
MAN: Will the Minister of COMMERCE be 
pleased to state: 

(a) the eledronic ex>mponents that have 
been Included in the Open General Licence 
(OGL) In the new import-export policy; 
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(b) whether it is a fad that sufftcient IN THE MINISTRY OF FINANCE (SHRl 
capacity for indigenous production of most EDUARDO FALEIRO): (a) The sources 
of Jhese Items is available wi\hin the ex>untry; from which leasing institutions in this country 
and obtain resources are share capital and re-

(c) if so, the reasons for placing these 
components under OGL which would ad-
versely affect their indigenous production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P.R. 
DASMUN~I): (a) to (c). List of electronic 
components in Open General Licence 
(~is given in Appendix 6, List 8, Part-I of 
the Import and Export Policy April 1988 -
March 1991, (Volume I). There has not been 
any significant addition to the list of items 
under OGl as compared to the Import Policy 
for the period 1985-88. Only specif IC types of 
resistors, plastic film capacitors, ceramic 
capacitor, connectors etc. have been placed 
under OGL because these types are not 
available indigenously. 

Resources of Leasing Institutions 

9131. SHRI VWAY N.PATIL: Will the 
Minister of FINANCE be pleased to state: 

(a) the sources through which leasing 
institutions in the country obtain resources; 

(b) whether Government have issued 
guidelines to leasing institutions for safe-
guarding acqU1sition of leased assets; 

(c) if so, the details of guidelines; 

(d) whether Government have any pro-
posal for nlllonllilld banks to enter into 
leafing.,.,... Md 

(e) Im, the IMlw• In which Govern-
ment propoae ID _.. lemiltg activities 
more attractive tor.,.., 

THE MWll;R OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFARS 

serves, debentures, institutional borrowings 
and public deposits. 

(b) No, Sir. 

(c) No, Sir. 

(d) Reserve Bank has granted permis-
sion to six Banks including one private sector 
Bank for setting up of subsidiaries for under-
taking inter-alia Equipment Leasing Busi-
ness. Seven Banks have been granted per-
mission to make portfolio investment in leas-
ing companies. 

( e) There is no proposal before Govern-
ment to make leasing activities more attrac-
tive for Banks. 

State Bank of Mysore 

9134. SHRI SRIKANTHA DATTA 
NARASMIHARAJA WADIYAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the deposits in the State 
Bank of Mysore have registered a steady 
growth; 

(b) if so, the performance of the State 
Bank of Mysore m last three years; 

(c) the amount advanced by the State 
Bank of Mysore to the priority sectoF in these 
years; and 

( d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUAROOFALEIRO): (a) Yes, Sir. 

(b) to (d). As per the Information avaD-
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able from State Bank of Mysore the aggre-
gate deposits and outstanding advances to 
priority sector of the bank for the last three 
years are as under: 

(Amount in Rs. crores) 

Year Deposits Priority Sector 
Advances 

1985 664.83 219.70 

1986 747.01 253.14 

1987 911.03 297.36 

lndo German Trade 

9135. SHRI SRIKANTHA DATIA 
NARASIHMARAJA WADIYAR: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government have taken 
steps to improve Inda-German trade; 

(b) if so, the areas in which Inda-Ger-
man trade has been expanded; 

(c) whether some export-oriented-units 
are proposed to be set up in the country in 
collaboration with Germany; and 

(d) if so, the details thereof? 

THE MINISTER OF ST-A TE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). It is a continuing 
endeavour to increase bilateral trade, par-
ticularly the country's exports. The items 
which have shown a significant increase in 
export from India to Federal Republic of 
Germany during 1987 include textile fabrics, 
garments, leather goods, silk. rayon and 
synthetic fibre fabrics. and engineering 
goods. 

(c) and (d). Selection of technology for 
export-oriented joint ventures is left to the 
Indian entrepreneurs who, after exploring 
the alternative sources of technology and 
techno-economic analysis, select the one 
that suits them best, while Government 
encourages the establishment of export-ori-
ented joint ventures in India. 

Alumlnlum Export 

9136. DR.KRUPASINDHU BHOt: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the export of aluminium 
declined during 1987-88; 

(b) if so the projection made and aciual 
export of aluminium during the above year; 

(c) the reasons for decline in the export; 
and 

(d) the pro1ection made for aluminium 
export m 1988-89? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R 
DASMUNSI): Indigenous production of pri-
mary aluminium is not sufficient to meet the 
domestic demand, and the gap between the 
indigenous production and domestic de-
mand is met through imports. A small quan-
tity of aluminium metal and its products was, 
however, allowed to be exported to Nepal in 
terms of lndo-Nepal Treaty of Trade and the 
quantity earmarked for 1987 was 700 ton-
nes. 

Sales Centres of Tea Board. 

9137. DR.KRUPASINDHU BHOI: Wilt 
the Ministry of COMMERCE be pleased to 
state: 

(a) the number and places cl o1ice11 
sales~of the Tea Board futdioning in 
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the country at present; 

(b) whether Government have a pro-
posal to Open some new offices/ sales 
centres of the Tea Board in 1988-89; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a). There are seven tea bars/ 
buffets of Tea Board - four in New Delhi 

and one each at Madras, Bombay and Tiru-
malai (Andhra Pradesh). Regional/ Sub-
regional offices of Tea Board are at New 
Delhi, Bombay, Madras, Conoor, Cocbin, 
Jorhat, Silchar, Siliguri, Guwahati, Palam-
pur, Kottayam, Amritsar, Tejpur, Agartala 
and Lucknow. The Board has a research 
centre at Kurseong. 

(b) There is no immediate proposal to 
open new office/ sale centre etc. 

(c) Does not arise. 

Iron Ore Export to Ruman ia 

9138. DR.KRUPASINDHU BHOI: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Government have been 
steps to increase export of iron ore to Ru ma-
nia; 

(b) if so, the quantity of iron ore pro-
poeedto be imported by Rumania from India 
during 1988-89; 

(c) whether Rumania was earlier not 
willing to import iron ore because of some 
problems in the export of ore; 

(d) if so, the reasons therefor; and 

( e) the steps taken to remove those 
problems? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R.DASMUNSI): (a) to (e). MMTC propose 
to export about 5 million tonnes of iron ore to 
Romania during 1988-89. Export to Roma-
nia during 1987-88 were 14-16 lakh tonnes, 
as against a contract for export of 40 lakh 
tonnes, due to non-availability of Rupee 
funds with Romania. These issues were 
discussed at Ministerial level recently. Fol-
lowing steps have been tak0'1 to set up iron 
ore exports to Romania: 

(i) imports from Romania have 
been stepped up in order to 
generate Rupee Funds. 

(ti) a transhipper facility at Redi Port 
has been provided so that larger 
size vessels can be loaded at 
Redr Port. 

Overdrafts to States 

9139. SHRI SHANTARAM NAIK: 
SHRI R.JEEVARATHINAM: 

Will the Minister of FINANCE be pleased to 
state: 

(a) the latest guidelines, tf any. of the 
Reserve Bank of India rn the matter of over-
draft by States; 

(b) the present pos1t1on as regards 
overdraft by various States, State-wise; and 

(c) the details of the observations and 
advice given by the Reserve Bank of Indra 
and his Ministry with respect to each State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
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MINISTRY OF FINANCE (SHRI [Translation] 
B.K.GAOHVI): (a) A statement is given 
below. 

(b) As on 23.4.1988, two States viz 
Arunachal Pradesh and Assam were in 
overdraft with the Reserve Bank of India of 
the order of Rs.7.26 crores and Rs.4.43 
crores respectively. 

(c) Reserve Bank of India has been 
cautioning State Governments whenever 
they avail themselves of 75% of the au-
thorised ways and means limits. Finance 
Ministry has also advised the concerned 
State Governments to clear their overdrafts 
with the R.B.I. within the stipulated time 
period. 

STATEMENT 

States which bank wrth the Reserve 
Bank of India have ways and means limits 
which have been revised w.e.f.lst March, 
1988. If a State Govt. exhausts its ways and 
means limit and continues in overdraft for 
more than 7 consecutive working days, the 
R.B.I. suspends payments of the State 
Government. If a State Government 1s in-
debted to the Reserve Bank of India for over 
45 days, even within the limits of the ways 
and means advance, the position will be 
discussed with the State Government ini-
tially at the official level to rectify the imbal-
ance; and, if necessary, at the level of the 
Chief Minister to devise such corrective 
measures as may be called for. As soon as 
any State Government has a\lailed itself of 
75 percent of the authorised ways and 
me!lns limit. the R.B.I. will caution the State 
goVt. and if, despite such ad ion, the State 
Government's account is overdrawn for 
more than 7 continuous working days, the 
R.B.I. will automatically suspend payments 
of the State Government which will not be 
resumed until after the overdraft has been 
cleared. 

Training Centres for Export of Gold 
Ornaments 

9140. SHRI KALI PRASAD PANDEY: 
Will the Minister of COMMERCE be pleased 
to state: (a) whether India has good market 
for gold ornam.ents abroad and if so, whether 
Government are stressing upon increasing 
the export of gold ornaments; 

(b) if so, whether training centres dre 
being opened to increase export of gold 
ornaments and it so, the locations of such 
training centres opened so farm the country 
and also those proposed to be opened: and 

(c) whether Government are consider-
ing to open such training centre in any big 
city of Bihar and if so, the time by which 1t 1s 
likely to be opened and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R.DASMUNSl): (a) Yes, Sir. Government 
has formulated several schemes for export 
promotion of gold jewellery. 

(b) Jewellery Product Development 
Centres have been set-up at Delhi and 
Bombay, to conduct courses for imparting 
training in modern methods for jewellery 
making. 

(c) There is no proposal under consid-
eration at the moment for opening such a 
centre in Bihar. 

[English] 

Export of Garments to EEC Countries 
Under Open Tender System 

9141. DR.A.K.PATEL: Win the Minister 
of TEXTILES be pleased to state: 
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(a) the Government's assessment .of 
the working of the new Open Tender System 
(OTS) under government export quota pol-
icy and whether the system has worked to 
the advantage of all interests concerned; 
and 

(b) the details in respect of first period of 
1988 for each superfast quota category in 
each EEC country (woven and knitted sepa-
rately) and the numf>er of pieces which were 
sold under OTS at premium (i) below Rs.SI 
-; (ii) between Rs.5/- and Rs. 10/-; (iii) Rs. 10/ 

- and Rs.15/-; (iv) Rs.15/- and Rs.20/- ; (v) 
Rs.20/- and Rs.30/-; (vi) Rs.30/- and Rs.40/ 
-; Nii) Rs.40/- and Rs.SO/-; (viii) Rs.SOI- and 
Rs. 75/- and (ix) above Rs. 76/- along with the 
number of exporters buyers in each such 
price category? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) As per the pres-
ent indications, the Open Tender System 
(OTS) under the Garment Entitlement Distri-
bution Policy appears to be working well. 

(b) A statement is given below: 

STATEMENT 

Premium Rangewise Quantity Sold Under Country/ Category to Registered Expenses in 
Open Tender System during /st Period 1988 

Premium Range No. of Exporter Buyers 

Woven Knitted 

(1) (2) (3) 

.WESTGERMANY, CATG.4 

C>-4.50 

5.00-9.50 

10.00-14.50 30 

15.00-19.50 4 

TOTAL 34 

FRANCE, CATG.4 

0--4.50 1 

l.oo-8..50 12 

10.00-14.50 15 

15.00-19.50 

Quantity (In PCS) Sold 
under 0. T.S. 

Woven Knitted 

(4) (5) 

253832 

32268 

•286100 

1600 

79031 

79899 
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(1) (2) (3) (4) (5) 

20.00-24.50 2 24000 

25.00-29.50 12000 

TOTAL 31 196530 

BENELUX, CATG.4 

0--4.50 

5.00-9.50 12 67665 

10.00-14.50 9 47872 

15.00-19.50 3000 

TOTAL 22 118537 

BENELUX, CATG.6 

0--4.50 

5.00-9.50 7 22000 

10.00-14.50 10 18202 

15.00-19.50 3 2860 

20.00-24.50 216 

TOTAL 21 43278 

BENELUX, CA TG. 8 

0-4.50 4 11440 

5.oo--9.50 23 139404 

10.00-14.50 22 171956 

15.00-19.50 10000 

TOTAL 50 332800 



335 Written AnsW9rs APRJL 29, 1988 Written Answe!S 336 

(1) (2) (3) (4) (5) 

DENMARK, CATG.29 

0--4.50 3000 

5.00-9.50 2 3200 

10.00-14.50 3 6600 

15.00-19.50 

20.00-24.50 2000 

TOTAL 7 14800 

UNITED KINGDOM, CA TG.4 

0-4.50 

5.0Q-9.50 31 268000 

~0.00-~4.50 8 47829 

15.00-19.50 

20.00-24.50 

25.0,0-29.50 5700 

TOTAL 40 321529 

UNIT~D KINGDOM, CATG. 6 

0-4.50 3600 

5.00-9.50 

10.00-14.50 3 7560 

15.00--19.50 11 25600 

20.00-24.50 6 24000 

25.00-29.50 1 400 

12n nn_ 'l A rn 
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(1) (2) (3) (4) (5) 

35.00-39.50 ,4000 

TOTAL 23 65160 

UNITED KINGDOM, CATG.8 

0-4.50 13 sn44 

5.00-9.50 79 611323 

10.00-14.50 33 288424 

15.00-19.50 4 41904 

20.00-24.50 

25.00-29.50 

30.0o-34.50 

35.00-39.50 

40.00--44.50 

45.00--49.50 

50.00-54.50 

55.00--59.50 

60.0o-64.50 

65.0o-69.50 

70.00-74.50 5250 

TOTAL 130 1004645 

IRELAND, CA TG.8 

0-4.50 2 2400 

5.~9.50 2 5508 
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(1) (2) 

10.00-14.50 4 

TOTAL 8 

GREECE, CA TG. 27 

0-4.50 

5.00-9.50 

TOTAL 

Source : Apparel Export Promotion Council. 

Decline In Exports to European Coun-
tries 

9142. SHRI RADHAKANTA DIGAL: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether exports to European Eoo-
nomic countries (EEC) have declined in last 
three years; 

{b) if so, the reason~ therefor; 

(c) whether it is due to the low quality of 
Indian products exported to those countries; 
and 

(d) The other reasons responsible for 
decline in export to EEC countries? 

. 
THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). During the last three 
years, it is only 1985-86 that India's exports 
to EEC showed some decline of about 3. 70/o 
as compared ta those in 1984-85. In 1986-
87, Indian exports to EEC increased by over 
45% compared to those in the preceding 
year. This trend of signlica(rt increase in 

(3) (4) (5) 

16000 

23908 

480 

480 

Indian exports to EEC was maintained in 
1987-88. According to provisional data, 
Indian exports to EEC are estimated to have 
risen by more than 40% during the period 
April-December 1987 in comparison with 
exports in the corresponding period of 1986. 

Gems and Jewellery Production In 
Seepz 

9143. SHRI RADHAKANTA DIGAL: 
Will the Minister of COMME ACE be pleased 
to state: 

(a) whether the 100 per cent export 
oriented gems and jewellery complex set up 
in the Santacruz Electronic Export Process-
ing Zone (SEEPZ) has gone on stream; 

(b) if so, since when and the details of 
the production started in that unit; 

(c) whether steps have also been taken 
to export the gems and jewellery produced in 
that unit; and 

(d) if so. the details of the gems and 
jewellery export made from that unit? 
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THE MINISTER OF STATE IN THE {c) and {d). The projection made by 
MINISTRY OF COMMERCE (SHRI P.R. Indian Silk Export Promotion Council for the 
DAS MUNSI): (a) to (d). Out of 9 units export of muberry silk goods to EEC coun-
approved for being set up in the Gem and tries during 1988-89 is Rs.139 crores. 
Jewellery Complex in Santacruz Electronics 
Export Processing Zone (SEEPZ), one unit Closure of Handloom Units 
has gone into production in March, 1988. 
The unit has made exports of Diamond stud- 9145. SHRI SYED SHAHABUDDIN: 
ded jewellery valued at Rs.3.28 lakhs in the Will the Minister of TEXTILES be pleased to 
same month. state: 

Export of Mulberry Siik to EEC 

9144. SHRI RADHAKANTA DIGAL: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether Government are exporting 
mulberry silk, to EEC countries through the 
Indian Silk Export Promotion Council; 

(b) if so, the total amount worth mulberry 
will exported to those countries during the 
last three years; 

(c) the projection made for the export of 
mulberry silk to EEC countries in 1988-89; 
and 

(d) the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). India 
does not encourage export of mulberry raw 
silk as a general policy and there have been 
no exports of this item during the last 3 years. 
However, exports of mulberry silk goods is 
done by registered exporters and not by 
Indian Silk Export Promotion Council. Ex-
ports of mulberry silk goods to EEC coun-
tries during the last 3 years were as follows: 

Year Rs (In Crams) 

1985-86 48.95 

1986-87 74.35 

1987-88 106.70 -

(a) whether Government are aware of 
the crisis faced by the handloom sector 
resulting in closure of handloom units all 
over the country, particularly in Uttar 
Pradesh and Bihar; 

(b) the amount of financial assistance 
extended to the handloom sector in the form 
of additional share capital or interest free 
loan during 1987-88; and 

(c) the revised price for Janata cloth 
supplied by the handloom sector? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIROHA): (a) On account of 
rise in prices of cotton yarn due to high cotton 
prices and poor off-take of cloth due to 
erosion of purchasing power in rural and 
urban areas, mostty on account of drought 
conditions and floods, there has been reduc-
tion in levels of handloom weaving activity ir. 
some areas. 

(b) An amount of Rs.466.75 lakhs was 
released during the year 1987-1988to differ-
ent States to strengthen the share capital 
base of Handloom Primary/ Apex Societies 
and Corparat!ons. 

(c) The consumer price of Janata cloth 
is fixed by the Central Government on the 
basis of oosting particulars-relating to price 
of inputs, conversion cost and overheads-
fumished by the State Governments at a 
gjven point of time. The consumer prices of 
Janata cloth produced in all States were 
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revised upwards by 20o/o in 19n and 1 S°lo in THE MINISTER OF- STATE IN THE 
H~81. Apart from these two general revi- DEPARTMENT OF ECONOMIC AFFAIRS 
sions, consumer prices of certain sorts of IN THE MINISTRY OF FINANCE (SHRI 
Janata cloth produced in Aajasthan, Karna- EDUARDO FALEIRO): (a) Reserve Bank of 
taka, Orissa, Maharashtra, Uttar Pradesh India (RBI) has reported that as at the end of 
and Bihar, have also bean re'lised during March 1987, 173 branches of commercial 
February-April 1988, on requests received banks were functioning in Purnea District of 
from the concerned State Governments. Bihar. 

Bank Branches in Purnea Districts 

9146. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the total number of bank branches in 
Pumea district as on 31st March, 1987, 
bank-wise; 

(b) the total number of additional 
branches required for meeting the national 
norm in terms of area and population; 

(c) the number of additional branches 
established upto 31st December, 1987. 
bank-wise; 

(e) the credit-deposit ratio of each Bank 
having branches in Purnea district as on 31 st 
December, 1987 and the credit deposit ra-

. tion for the Purnea district as a whole? 

(b) According to an estimate made by 
RBI, 43 additional bank offices arE! required 
to be opened in Purnea District for meeting 
the national norm. 

(c) and (d). RBI has reported that allot-
ment ot centres to banks have been made 
for the period of current Branch Licensing 
Policy and not year-wise.RBI has advised 
the banks that branches ~ the allotted 
centres should be opened in a phased 
manner during the remaining period of the 
Policy. Annual targets for opening branches 
have not been prescribed. However, on the 
basis of list of identified centres for Purnea 
District received from State Government of 
Bihar, RBI has allotted 21 eligible centres to 
banks. The bank-wise position of number of 
centres allotted and offices opened by banks 
upto 31.12.87, as per information available 
with RBI, are indicated be\ow:-

Name of Bank No of centres allotted No.of offices opened 
(upto 31.12.1987) 

1 2 4 

Kosi Kshetriya Gramin Bank 5 

State Bank of India 3 

Bank of Baroda 4 

Central Bank of India 5 

Canara Bank_ 
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1 2 

Allahabad Bank 

United Bank of India 

Punjab National Bank 1 

TOTAL 21 

(e) RBI has reported that their data 
reporting system does not generate bank-
wise credit deposit ratio for each district. 
However, according to the information avail-
able with RBI, Credit- Deposit Ratio of a.II 
scheduled commercial banks in respect of 
Purnea District as a whole as on the last 
Friday of March 1987 was 75.26%. 

Price Index 

9147. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the All l.nd1a Price Index in the first 
week of January, 1987 and the first week of 
February, 1988; 

4 

1 

2 

.. 
(b) the annual rate of inflation; 

(c) the All India Consumer Price Index 
as on 1st February 1988; 

(d) the rate of change during the last 
year; and 

(e) the steps taken by Government to 
contain price rise of essential items of mass 
consumption? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
requisite information is gjven below: 

Month/Year 
( frist week of) 

Wholesale Price Index 
(Base 1970-71=100) 

Annual rate of Inflation 

January, 1987 
February, 1988 

376.1 
416.3 

5.6 
10.3 

(c) and (d). The requisite information is given below: 

Month/Year 
(Bass 1960-100) 

Consumer Price Index 
over the year 

Percentage increase 

February , 1988 

(e) The specific measures taken by the 
Government to keep the price rise under 
check include en~anced distribution of 

753 9.4 

foodgrains through Public D!Stribution of 
foodgrains through Public Distribution Sys-
tem (PDS); strengthening of PDS with the 
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tern (PDS); strengthening of PDS with the 
opening of additional outlets; import of es-
sential commodities like pulses, edible oils 
and sugar; strict economy in Government 
expenditure; mopping up of excess liquidity 
in the economy by raising Cast Reserve 
Ratio and Statutory Liquidity Ratio; imposi-
tion of selective credit controls and intensive 
action against hoarders and profiteers. 
Prices are closely monitored at various lev-
els to facilitate prompt action. 

lndo-Brltlsh Talks 

9148. DR.B.L.SHAILESH: Will the Min-
ister of FINANCE be pleased to state: 

(a) whether Inda-British talks were held 
in New Delhi during the last month; 

(b) the matters discussed particularly 
the fall in real terms of the British aid to India; 
and 

(c} the outcome thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Yes, Sir. 
The lndo/ British Bilateral Aid Talks were 
held from 15th March to 18th March. 1988 in 
New Delhi. Besides the review of on-going 
major projects under UK assistance, esti-
mates for 1987-88 and future prospects of 
utilisation of UK aid were discussed. While 
reviewing the utilisation during 1987-88 both 
sides noted the relatively lower utilisation of 
UK aid during 1987-88 as compared to the 
previous year. The Reasons for this were 
discussed and prospects for 1988-89 were 
reviewed with a view to achieving better 
utilization. 

Disposal of Conflacated Goods 

9149. SHRI VIJAY N.PATIL: Will the 
Minister of FINANCE be pleased to state the 

details regarding the value of confiscated 
goods disposed of during ~ 986-87 and 
1987-88? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): The details regarding .the 
value of confiscated goods disposed of dur-
ing the years 1986-87, 1987-88 (upto Febru-
ary, 1988) are given below:-

(Value: Rs.in crores) 

Year Value 

1986-87 120.45 

1987-88 132.99 

(Upto February, 19B8) 

Development of Tea Gardens In West 
Bengal 

9150. SHRI SANATKUMAR MANDAL: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the development of tea 
gardens in West Bengal through replanting 
and rejuvenation has been adversely hit 
following the steep reduction in the Seventh 
Five Year Plan outlay for the tea industry; 

(b) whether this outlay is hardly suffi-
cient to meet the expenditure on replanting 
and rejuvenation; and 

(c) if so, whether Government propose 
to give adequate plan funds for the tea 
industry? 

THE MINISTEROF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R 
DAS MUNSI): (a) to (c). An outlay of 
Rs.40.40 crores has been provided for de-
velopment of te~ industry during the Sev· 
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nent has been earmarked for purpose of 
plantation and replantation. In addition, 
funds for this purpose are provided from 
NABARD as well as from internal generation 
of the tea industry. The tea industry is West 
Bengal is expected to do reasonably well in 
the sphere of production and productivity 
during the Seventh Plan period. 

Study of Ground Water Problems In 
Calcutta 

9151. SHRI SANAT KUMAR MAN DAL: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether his Ministry and the Central 
Ground Water Board are studying the 
ground water problems of Calcutta; 

(b) if so, whether there is an alarming 
depletion of the groundwater resources 
inCalcutta which may lead to its sinking at 
some stage;and 

(c) if so, the steps being taken to sort out 
the groundwater problem in Calcutta? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) Yes, Sir. 

(b) and (c). In Calcutta the decline of 
ground water level ranging between 4.5 to 
7.2 m. has been noticed in the Baghbazar-
Shyambazar sector and in the Park Street 

- Kalighat - Bhawanipur Sector, 
whereas rise in ground water level ranging 
from 2.2 to 3.3 metres has been noticed in 
the Jadavpur-Gana-Tollyganj sector. 

Surface manifestations of land subsi-
dence have not yet been observed. 

Import of Hides and Skins 

9152. SHRI P.M.SAVEED: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government have received 
soma suggestions to step up the import of 
hides and skins to increase domestic availa-
bility for export of leather finished goods; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTer OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) and (b). Duty free import-of 
raw and wet blue hides and skins, crust 
leather and finished leather of bovine ani-
mals has already been permitted under 
Open General licence, with a view to aug-
menting the ava1labiUty of leather m the 
country. 

India's Trade wHh EEC 

9153. SHRI P .M.SA YEED: Will the 
Minister of COMMERCE be pleased to 
state: 

la) whethef \nd·,a·s trade w\th the Euro-
pean Economic Community (EEC) at pres-
ent is very little as compared to its total trade 
m the world; 

(b) if so, the reasons therefor; 

(c) whether Government are aware of 
the latest report on the future prospects of 
the European Economic Community pre-
pared by the renowned consultants; and 

(d) the steps proposed to be taken to 
exploit the vast potential of the EEC in the 
earty next decade starting in 1990? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R 
DAS MUNSI): (a) and (b). India's trade with 
European Economic Community (EEC) is 
not insignificant. During 1986-87, India's 
trade with EEC, both imports and exports, 
was of the order of Rs.9345 crores, or nearty 
29 percent of India's global trade. 



351 Written Answers APRIL 29, 1988 Written Answets 352 

(c) It is learnt that the EEC has recently 
released the summary of a study prepared 
by Mr.Cecchini commissioned to evaluate 
the benefits of single market, an objective 
EEC has set for itself to achieve by the end 
of 1992. 

(d) EEC being an important market for 
Indian exports, several export promotion 
measures have been initiated especially 
towards integrated prodttct and market 
development in specified sectors which 
have high potential fo'r growth. 

Export of Ornamental Fish to the 
Netherlands 

9154. SHRI HAR I HAR SOREN: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government have a pro-
posal to export ornamental fish to the Neth-
erlands; 

(b) if so, whether any formal proposal 
has come from ·that country; and 

(c) which agency of Government is 
dealing with the export of fish to the Nether-
lands? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (c). Ornamental fish are 
exported from India to some countries in-
cluding Netherlands. Such exports are car-
ried out directly by individual exporters. 
However, the MPEDA under the Ministry of 
Commerce is the nodal agency for develop-
ment of export trade of marine products is 
implementing a project with the assistance 
of the Netherlands Government for develop-
ment of OrnamentaV Aquarium fishes for 
increasing export. 

Loan from World Bank 

9155. SHRI SOMNATH RATH: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount taken as loan from the 
World Bank for the drought relief measures 
for the year 1987-88; 

(b) the rate of interest charged by the 
World Bank; and 

(c) the rate of interest charged by the 
Union Government from the States where 
the World Bank drought assistance is being 
disbursed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Assistance 
amounting to $350 Million has been agreed 
to by the World Bank Group for drought 
assistance to India. Of this, $150 Milhon will 
be a loan from International Bank for Recon-
struction and Development (IBRD) and $200 
Million credit from International Develop-
ment Association (IDA). 

(b) and (c) IBRD Loans carry interest 
fixed at six monthly intervals. The current 
rate of interest is 7. 72%: IDA Credits carry no 
interest charges but only a service charge of 
0. 75% on the disbursed portion of the credit. 
There is a commitmMt fee of 0.50% on the 
undisbursed portion o1 \DA Credrts and 
0. 75% on the undisbursed portion of the loan 
amount. The assistance is not being dis-
bursed to the State Governments and there-
fore the question of charging interest from 
the State Governments does not arise. 

Import of Chines Raw Siik 

9156. DR.V.VENKATESH: Wifl the 
Minister of TEXTILES be pleased to state: 
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(a) whether Government have sought 
the assistance of Chinese Government 
(Beijing) for supply of raw silk. 

(b) if so, what was the urgency for the 
import of Chinese raw silk; 

(c) whether the Central Silk Board has 
taken stock of indigenous production before 
taking decision for the import of raw silk; and 

(d) the steps being taken by Govern-
ment to increase indigenous production of 
silk? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 

(b) to (d). Certain leading silk-producing 
states had reported a marginal decrease in 
silk production due to drought conditions. 
Further, there have reportedly been some 
policy changes in Chine due to which their 
exportable quantity of raw silk has come 
down. On the other hand, the demand for silk 
both for indigenous consumption and for 
exports is on the increase in the oountry. All 
these factors had led to a rise in prices of silk. 
In order to provide relief to the silk weaving 
industry, Government has allowed the Cen-
tral Silk Board to import 100 tonnes of raw 
silk from China, during the current year. As a 
long term measure. a National Sericulture 
Project has been formulated by the Central 
Silk Board in collaboration with State Gov-
ernments for increasing silk production in 
the country. The project is proposed to be 
implemented with the World Bank assis-
tance. The Union Government has also 
advised major silk-producing States to for-
mulate long-term strategies to step-up their 
silk produdion. Further, in order to supple-
ment the efforts of State Governments to 
increase produdion of silk, R & D Extension 
and Training support is being extended by 
the Central Silk Board through its country-
wise network of units. · 

Committee on Export Finance 

9157. SHRI K.RAMAMURTHY: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the recommendations made by tk1e 
Committee set up by the Standing Commit-
tee on Export Finance to study the structure 
of interest rates on export credit; and 

(b) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R.DAS MUNSI): {a) and (b). The recom-
mendations of the Committee appointed by 
the RBI to study the structure of interest 
rates for export credit in India wilh 
Dr.S.K.Verghese as the Chair Person, are 
under examination by Government. 

District Credit Plans 

9158. SHRI K. RAMAMURTHY: Will 
the Minister of FINANCE be pleased to state: 

(a) the details of Annual Action Plan for 
1987 implemented in all the districts of the 
country by the public sector banks alongwith 
the names of public sector banks allotted to 
each district; 

(b) the guidelines issued by the Re-
serve Bank of India for the preparation of 
fourth round of District Credit Plans for the 
period from January, 1988 to December, 
1990;and 

(c) whether such District Credit Plans 
have been formulated for all the districts in 
the country and if so, the details of the same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIAO}: (a} The requisite 
details would be laid on the Table of the 
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House to the extent available. 

(b) Guidelines for the preparation of 
fourth round of Districts Credit Plans (OCPs) 
were issued by Reserve Bank of India (RBI) 
on 3rd March, 1987. The salient features of 
these guidelines are given in the statement 
below. 

(c) According to information available 
with RBI, the DCPs for the period 1988-90 
have been formulated in all the Districts of 
the under noted States: 

1: Punjab 

2. Himachal Pradesh-except District of 
Lahul & Spiti 

3. Haryana 

4. Jammu and Kashmir 

5. Tamil Nadu 

6. Rajasthan 

7. Uttar Pradesh 

8. Andhra Pradesh 

9. Maharashtra 

10. Orissa 

11 . Madhya Prade~h 

12. Kerala 

13. Delhi (U.T.) 

STATEMENT 

Salient features of Guidelines for 4th 
round of District Credit Plans 

(i) The District Credit Plans (OCPa) 
will caver the three year period 
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from January, 1988 to Decem-
ber, 1990. 

(ii) The objective of 1be DCP would 
continue to be the same as those 
of national plan with its emphasis 
on elimination of poverty, creat-
ing conditions for full employ-
ment and satisfaction of basic 
need through economic expan-
sion, technological development 
and adoption of effective promo-
tional measures· to raise the 
productivity and incomes of the 
poorer sections. 

(iii) Lead Bank have been advised to 
ensure adequate credit for spe-
cial programmes viz.Waste 
Land Development, Dry land 
Farming, Development of alter-
nate source of energy, Special 
Rice production Programme in 
the Eastern and North-Eastern 
Region and Special Oilseeds 
Development Programme for 
which state Governments are 
required to formulate specific 
schemes. 

(iv) Besides providing credit for pri-
ority sector and weaker sections 
as per norms laid down by Gov-
ernment of India/ RBI, while 
preparing schemes for DCP, 
priority would be accorded to the 
activities listed in the new 20 
Point Economic Programme and 
other special programmes viz. 
IRDP, Self-Employment 
Scheme for Educated Unem-
ployed Youth (SEE UY) and Setf-
Employment Programme for 
Urban Poor(SEPUP). 

(v) Banks would make efforts to al-
locate additional resources 
wherever necessary for under-
taking genuine developmental 
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programmes especially in back-
ward districts/areas. 

Sale o·f lndlra Vlkas Patra 

9159. DR. KRUPASINDHU BHOl: Will 
the MinisterofFINj:\NCE be pleased to state: 

(a) when was the sale of Indira Vikas 
Patra introduced; 

(b) whether Government propose to 
give income tax rebate on Indira Vikas Patra; 

(c) it so.since when and the response 
made to such scheme so far; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Indira V1kas 
Patra was put on sale from 19.11.1986. 

(b) No.Sir. 

(c) and (d). Do not arise. 

Growth In Bank Deposits 

9160. SHRI RADHAKANTA DIGAL: 
Will the Minster of FINANCE be pleased to 
state: 

(a) whether there has been tardy 
growth in bank deposits during 1987; 

(b) if so, the reasons therefor; 

(c) the steps taken to strengthen the 
publicity machinery in different banks to 
increase the bank deposits in 1988; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIAO): (a) and (b). As per 
the information available from Reserve Bank 
of India (RBI), the amount of growth of de-
posits (excluding inter-bank deposits) of 
Public Sector BankS during 1986 and 1987 
was 19.6 per cent and 15.6 per cent respec-
tively. the Reserve Bank of India has re-
ported that lower growth of aggregate de-
posits in 1987-88 is mainly attributable to the 
large increase (around Rs. 1900 crores) in 
buy back arrangements in Government 
Securities entered into by banks with non-
bank clients; as also the unprecedental 
drought which has also caused a sharp 
decline in the rate of growth of real income 
thereby affecting people's capacity to save. 

(c) and (d). A Joint Publicity Committee 
(JPC) has been constituted at the instance of 
GovernmenUReserve Bank of India to 
undertake media publicity on behalf of all 
Public Sector Banks of schemes which are 
of common interest to all the banks. Media 
publicity 1s undertaken by Joint Publicity 
Committee through Press Advertisments, 
Exhibitions, Printing of booklets, posters, 
Hoardings, Preparation of films and produc-
tion of Television spots etc. Besides this, 
banks also individually undertake publicity 
of or mobilising deposit. 

lndigenlsation of Helicopter Manufac-
tured Under lndo-US joint Venture 

9161. SHRI CHINTAMANI JENA: Will 
the Minister of COMMERCE be pleased to 
state 

(a) whether the first Brantly helicopter 
under an lndo-US joint venture will be ideal 
for the use of VI P's tourism and other miscel-
laneous purposes; 

(b) if so, the number of such helicopter 
to be manufactured in the next two y881S 
indicating the import component thereof; 
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(c) by what time the entire manufactur-
ing will be incUgenised; 

(d} whether some foreign countries 
have shown interest in these helicopters; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R.DAS MUNSI): (a) to (e). It is presumed 
that the question relates to reports that 
appeared in the press regarding the produc-
tion of Brantly helicopters by an Inda-US 
joint venture unit in the Madras Export Proc-
essing Zone, M/s.Naras Aviation Pvt.Ltd.Ml 
s. Naras Aviation Pvt.ltd. is a company 
registered at Madras by Mls.Naras Avionics 
Inc. USA to implement a project for the 
manufacture and export of air frames and 
skin panels for helicopters in the Madras 
Export Processing Zone under an approval 
accorded to it in January, 1987. The project 
was to be implemented with technical col-
laboration and buy back arrangements of Ml 
s. Hynes Aviation Industries Inc. USA, who 
require these components for the production 
of two specific models of helicopters. The 
proposed annual capacity of air frames and 
skin panels was 60 for each of the two 
models. 

The company had indicated that under 
its future plans and with the prior permission 
of Government of India, it would propose to 
manufacture complete helicopters for export 
under an expansion programme. 

In June, 1987, the company indicated 
its intention to apply for the manufacture of 
complete helicopters as an extension to the 
existing approval and to briag helicopters for 
demonstration in India. 

The Company is yet to import the capital 
goods and tD~rnencethe manufacture of 
the items already approved for which it has 

been allotted a plot in the Madras Export 
Processing Zona. No application has been 
received from the company fort he manufac-
ture of complete helicopters furnishing the 
relevant details in the prescribed form. The 
manufacture of complete helicopters by the 
company, therefore, does not arise. 

Production of Helicopter from lndo-US 
Joint Venture 

9162. SHRI S.B. SIONA: 
SHRI CHINTAMANI JENA: 

Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the first helicopter of Naras 
Aviation, an Inda-US joint venture will fly out 
of its assembly lines during the current year; 

(b) if so, whether this is the first such 
joint venture; 

(c) the other total hold provided by the 
US in setting up this aircraft; and 

(d) the Mnual production thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNS\) (a to (d). Mis. Naras Aviation 
Pvt Ltd. is a company registered at Madras 
by M!s.Naras Avionics Inc. USA to imple-
ment a project for the manufacture and 
export of air f ram~s and skin panels for 
helicopters in the Madras Export Processing 
Zone under an approval accorded to it in 
January 1987. The project was to be imple-
mented with technical collaboration and buy 
back arrangements of Mis.Hynes Aviation 
Industries Inc. USA , who require these 
comP2.nents for the production of two spe-
cific models of helicopters. The proposed 
annual capacity of air frames and skin pan-
els was 60 for each of the two models. 
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The company had indicated that under 
its future plans and with the prior permission 
of Government of India, it would propose to 
manufacture complete helicopter for export 
under an expansion program me. 

In June, 1987, the company indicated 
its intention to apply for the manufacture of 
complete helicopters as an extension to the 
existing approval and to bring helicopters for 
demonstration in India. 

J 
The company is yet to import the capital 

goods and to commence the manufacture of 
the items already approved for which it has 
been allotted a plot in the Madras Export 
Processing Zon~. No application has been 
received from the company for the manufac-
ture of complete helicopters furnishing the 
relevant details in the prescribed form. The 
manufacture of complete helicopters by the 
company, therefore, do~s not arise. 

[Translation] 

Loss Due to Floods in Bihar 

9163. SHRI RAM BHAGATPASWAN: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the complete details in regard to the 
total acreage of land on which crops were 
damaged, the number of houses of the poor 
collapsed, the number of human lives cattle 
heads and property lost due to the recent 
devastating floods in Bihar; 

(b) the amount sanctioned and re-
leased by Union Government under the 
flood control scheme during the last three 
years, year-wise; and 

(c) the arrangements made by Union 
Govemment to solve the floods problem of 

North Bihar Permanently? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): ·(a) The 
Government of Bihar reported the damage 
due to flood s in 1987 in Bihar as under:-

Area of crops 
affected ... 

Damage to 
houses( nos.) ... 

Human lives 
lost (nos.) .... 

Cattle heads 
lost (nos.) ... 

Damage to 
public Utilities .. 

Total Damage .... 

25. 70 lakh ha. 

1705000 

1283 

5302 

Rs. 594.06 crores 

Rs. 1433. 7 4 crores 

(b) The details of expenditure incurred 
by the Government of Bihar on flood man-
agement schemes during the last 3 years 
are as under:-

Year Expenditure 
(Rs. in crores) 

1985-86 39.4 

1986-87 47.3 

1987-88 43.0 
(anticipated) 

The amount of central assistance 
released to the Government of Bihar for 
flood relief for the last 3 years is as under:-
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Year 

1985-86 

1986-87 

1987-88 

Amount 
(Rs.in crores) 

32.565 

23.875 

54.325 

{c) In the wake of floods in some parts 
of the country in 1987, the Government of 
India have set up in November 1987 a 
Committee for flood management in the 
States of Bihar, Uttar Pradesh, Orissa and 
West Bengal to review the flood manage-
ment works so far executed in the States and 
to suggest appropriate strategies to afford 
long term protection from floods to the flood 
prone areas. 

[English] 

Setting up a Tribunal to Solve water 
Disputes 

9164. SHRI SRIKANTHA DATIA 
NARASIMHARAJA WADIYAR: Wrll the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) which are the Inter-State water dis-
putes mediated by Union Government dur-
ing 1986-87 and 1987-88; 

(b) whether Union Government pro-
pose to set up a tribunal for solving the 
country's water disputes; 

(c) if so, the details of terms and refer-
ence of the proposed tribunal; 

(d) the time by which such tribunal is 
going to be set up; and 

(e) theotherconcretesteps, if anytobe 
taken to solve the country's water disputes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 

(SHRIMATI KRISHNA SAHi): (a). Ravi & 
Beas Water and Cauvery Waters. 

(b) No.Sir. 

(c) and (d). Do not arise. 

(e) Continue settlement ot disputes by 
negotiations. 

Raw Siik Requirements 

9165. SHRI CHINTAMANI JENA: Will 
the Minister of TEXTILES be pleased to 
state 

(a) the estimated annual requirements 
of raw silk for the textile industry; 

{b) the quantity of raw silk produced 
annually in the country during the last three 
years; 

(c) the quantity of raw silk imported 
annually during the last three years; 

(d) the date by which the raw silk 
imported for the current year is likely to reach 
the handloom industry; 

(e) whether the raw silk production in 
some States/Union Territories is in excess of 
their own utilisation capacity; and 

(f) if so, whether Union Government 
propose to have the surplus taken over by 
the authorised agency for distribution to the 
industry in silk deficit States? 

THE MINISTER OF TEXTILES"(SHRI 
RAM NIWAS MIRDHA): (a) lhe annual 
requirements of raw silk for silk/textile indus-
try is estimated to be around 11,500 tonnes 
(approximately). 

(b) The production of raw silk during the 
last three years was as under:-
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Year 

1985-86 

1986-87 

1987-88 

Production 
(in tonnes) 

7897 

8787 

9420(Prov). 

(c) The quantity of raw silk imported 
during the years 1983-84 to 1985 86 was as 
under:-

Year 

1983-84 

1984-85 

1985-86 

Quantum 
(in tonnes) 

1852 

1454 

2065 

The figures for the year 1986-87 are yet 
to be complied by DGCl&S. 

(d) Out of the 100 tonnes of raw silk 
being imported by the Central Silk Board, the 
first consignment of 24 tonnes has already 
arrived. This has already been allotted to the 
identified weaver organisations of various 
States. 

(e) Yes, Sir. 

(f) No, Sir. 

Proposed Area under irrigation in 
Maharashtra 

9166. SHRI VIJAY N. PATIL: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether due to severe drought 
Union Government have finalised plans for 
augmenting the area under irrigation in the 
country; 

(b) whether Sub-Plans have also been 
formulated, State-wise; 

(c) if so, the additional area pruposed to 
be covered by irrigation in Maharashtra 
during the seventh five Year Plan; 

(d) whether any special attention is 
proposed to be given to backward and 
drought prone areas of Maharashtra; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHi): (a) and (b). 
Yes, Sir. Additional outlays amounting to Rs. 
236 crores have been provided to 14 States 
to expedite certain irrigation projects under 
the drought relief programme. 50% of this 
amount is out of assistance provided for 
employment generation programme and the 
balance is additionality. 

(c) to (e). The additional areas pro-
posed to be created under the drought relief 
programme in Maharashtra is 14,000 ha. 
with an outlay of Rs. 26 crores. Further, an 
additional irrigation potential of 7,45,000 ha. 
is targeted for VII Plan, part of which would 
be in backward and drought prone areas of 
Maharashtra. 

Textiles Exports to Middle East 

9167. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
TEXTILES be pleased to state: 

(a) the total amount of textiles export 
during the last three years. year-wise; 

(b) whether it is a fact that our exports 
to the Middle East has decreased consid-
erably during this period; and 

(c) if so, the reasons therefor? 
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THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) The export of 
cotton textiles (fabrics, made-ups and yarn) 
during the last three years were as under:-

1985 

1986 

1987 

(Rs. in crores) 

648.56 

655.95 

1160.23* 
*Provisional. 

(Source Cotton Textiles Export Promotion 
Council) • 

(b) and (c). No, Sir. The textile exports 
to Middle East countries have shown an 
upward trend. 

Tax on Polyester 

9168. SHRI MANIK REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) the percentage of tax on polyester 
and the reasons for such high tax; an! 

(b) the rate of tax on polyester m some 
of the developing and developed countries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a). The excise duty rates on 
polyester staple fibre and polyester filament 
yam are given below:-

Polf•ll•r....,.,.yam 

Basic duty 
+ Additional 
duty (Rs. 
per kg.) 

15 

53.75 

In addition, special excise duty at the 
rate of 5% of the basic excise duty is leviable. 

The incidence of duty on polyester 
staple fibre will be abot.Jt 35%. In the case of 
polyester filament yarn, the incidence varies 
from about 60% to 95% depending on the 
denierage, type and price of the yarn. The 
duty incidence at the fibre/yarn stage is high, 
as the basic excise duty on man-made f ab-
rics has been shifted to the fibre/yarn stage 
for administrative convenience and effective 
collection. 

(b) Information in this regard IS not 
available. 

Interest Rates 

9169. DR.V. VENKATESH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have received 
any representations for a greater flexibility in 
the Government's policies on interest rates; 

(b) if so, the details thereof; and 

(c) the reaction of Government to those 
suggestions? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO}: (a) to (c). Sugges-
tions have been made from time to time by 
various trade and industry associations, as 
well as by economists and other experts, in 
regard to the structure of interest rates in the 
country. All these suggestions are taken into 
account in the formulation of monetary and 
fiscal policy in the light of the emerging 
economic situation. 

Subsidy to Farmers Under IRDP 

9170. SHRI P. A ANTONY: Wdl the 
Minister of FINANCE be pleased tQ state: 
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(a) whether Government are consider-
ing t~e system of cash disbursement of 
subsidy to farmers in some more selected 
districts in ·the country under the Integrated 
Rural Development Programme; 

(b) whether Kerala State is also being 
included for selection of districts for this 
purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No decision has 
been taken as yet to further extend the 
system of direct disbursement of loan and 
subsidy in cash under the Integrated Rural 
Development Programme. 

(b) and (c). Do not arise. 

STATEMENT CORRECTING REPLY TO 
USO N0.781 DATED 26.2.88 RE:YIELD 

OF TEA 

[English] 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI 
NARAYANAN DUTI TIWARY): In reply to 
parts (a) and (b) of the question, the words 
"Figures in Kg." may be added on right-side 
top of the table. 

The reasons for delay in laying the 
statement are that the mistake has been 
detected only recently. 

12.00 hrs 
(Interruptions) 

[Translation] 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir, Water is not avaHable in 

Delhi. 

[English] 
. 

There is water scarcity in Delhi. (Interrup-
tions) 

SHRI JAGANNATH PATNAIK 
(Kalahandi): Forthe last five days, MPs' flats 
have no water. 

KUMARI MAMATA SANER.IEE: The 
Home Minister should ensure that Delhi citi-
zens get water. (Interruptions) 

SHRI JAGANNATH PATTNAIK: 
People in many parts of the country and 
especially in Delhi are suffering because 
there is no water. For the last fiver days, 
there is no water in the MPs' flats. (Interrup-
tions) 

[Translation] 

MR.SPEAKER: Haven't you read !hat 
poem 

[English] 

"Water.water everywhere 
but not a drop to drink."' 

(Interruptions) 

MR. SPEAKER: Please listen new. 
think they are making efforts. I had a talk 
yesterday also on your behalf. I think they 
will be managing it within a day or so. (Inter-
ruptions) 

SHRI HARISH RAWAT (Almora): Mr. 
Speaker Sir, in some areas, taps have been 
running dry to the last i 0 days and in some 
places water is coming on the lower levels 
but it is not reaching the tanks above. 

MR. SPEAKER: Steps are being taken. 
tt will take time to reach. 
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[English] 

PROF. MAOHU DANDAVATE (Ra-
japur): The Vice-Chairman of the Constitu-
tional Committee of the Swedish Parliament 
has said that some documents on Bofors are 
available ... (Interruptions) 

MR. SPEAKER: I will Jook into it. 

( lntarruptions) 

MR. SPEAKER: Prof, why do you in-
sist? Don't do something which is wrong. 

(Interruptions) 

(English] 

MR. SPEAKER: I have got your notice 
and I will look into them. 

[ Translation] 

Prof I will look into it, you have given the 
notice that can I say without going through 
your notice? Mr. Tewary. 

(Interruptions) 

PROF. K.K. TEWARY(Buxar): You 
have called me and now you are listening to 
them (Interruptions) 

[Translation] 

MR. SPEAKER: I have heard it, Prof. 

(Interruptions) 

MR. SPEAKER: Prof. I ha~e heard your 
submission. 

**Not recorded. 

(Interruptions) 

[English] 

MR. SPEAKER: I have not allowed him. 

(Interruptions)·· 

PROF. K.K. TEWARY: You will recall 
kindly that yesterday I had requested you to 
ensureProfessor Dandavate and his friends 
for their riotous and unruly behaviour in the 
House. The dignity of the House has to be 
preserved by you. 

(Interruptions)·· 

PROF. MAOHU DANDAVATE: When 
we quietly walked out, was it a riot? 

(Interruptions)** 

[Translation] 

MR. SPEAKER: Shri Tewari, I have 
heard your submission. 

[English] 

SHRI DINESH GOSWAMI (Guwahati): 
I have given notice of a motion under rule 
184 that JPC's Report should be rejeded. 
Are you admitting it? 

MR. SPEAKER: I would look into it. 

SHRI. SHANTARAM NAIK(Panaji): 
have given notice of a privilege motion 
against Indian Express for publishing a re-
port criticising maliciously the ~oint Parlia-
mentary Committee in a most degrading 
manner. It is a supreme body of the House 
which has been criticised by Indian Express. 
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[Translation] 

MR. SPEAKER: I will look into it. You 
give the notice why do yow insist so much? I 
have heard it. you give it, I will IOok into it. 

(Interruptions) 

MR SPEAKER: When all speak to-
gether it is not possible to hear anything. 
One of you should speak. (Interruptions) 

[English] 

SHRI SHANTARAM NAIK: I have 
already given it. 

[Translation] 

SHRI VI.JOY KUMAR YADAV (Nal-
anda): Mr. Speaker Sir, there is acute 
mosquito menace in Delhi and in many ar-
eas, there is scarciy of water. 

MR. SPEAKER: Don't you use mos-
quito nets? 

AN HON. MEMBER: Mosquito nets are 
not available in Delhi (Interruptions) 

[English] 

SHRI SAIFUDDIN CHOWDHARY: I 
have given a privilege motion against the 
Finance Minister. 

[Translation] 

MR. SPEAKER: I will look into it. you 
send it again, I will look into it. 

(Interruptions) 

(English) 

SHRI SAIFUODIN CHOWDHARY: Mr. 
J. Vengal Rao said in the House that the 
Haldia Project has been totally cleared by 

the Central Government, but the Minister of 
State for Finance says that is has not been 
totally cleared. Are you not concerned about 
it? 

MR. SPEAKER: You write to me again 
I will see it again. 

[Translation] 

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, the Central Government employees 
should have been paid the D.A. instalment 
much earlier. Due to the delay there is dis-
content among them. 

MR. SPEAKER: I will look into it. 

(Interruptions) 

SHRI HARISH RAWAT: Please tell the 
hon. Minister Sir, a provision has been made 
in the Budget, bu~ still the payment has not 
been made. 

MR. SPEAKER: I will look into it. 

(Interruptions) 

[English] 

SHRI SAIFUDOIN CHOWDHARY: Are 
you not concerned about rt, Sir? 

[Translation] 

MR. SPEAKER: I have sent the reply. If 
you don't like it, you may object again. I will 
look into it. 

SHRI SAIFUDDIN CHOWDHARY: 
Sir, I have again given in writing. (Interrup-
tions) 

[English] 

It is not a Government running. One 
Minister says something in the House and 
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another Minister says something outside. 
What is this? (Interruptions) 

12.05 hrs. 

[English] 

PAPERS LAID ON THE TABLE 

Statement giving reasons for not laying 
Annual Report etc. of Jute CorporaHon of 
tndia Ltd. Calcutta for 1986-87 within the 

stipulated time 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): I beg to lay on the 
Table a statement (Hindi and English ver-
sions) explaining the reasons for not laying 
the Annual R@port and Audited Accounts of 
the Jute Corporation of India Limited, Cal-
cutta, for the year 1986-87 within the .stipu-
lated period of nine months after the close of 
the Accounting year.[Placed in Library. See 
No. L T-6038/88] 

Notification etc.: Re exemption to N.E. 
Mr. Peter S.Munsl, Chairman, SA DCC 
council of Minister etc. from Payment 
of foreign travel tax and Notification 

under Customs Act, 1962. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINl.3TRY OF FINANCE (SHRI 
A.K.PANJA): I beg to lay on the Table:-

1. A copy of Notttication No. 
G.S.R.450 (E) (Hindi and Eng-
lish Versions) published in Ga-
zette of India dated the 14th 
April, 1988 together with an 
explanatory memorandum re-
garding exemption to His Excel-
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lency Mr. Peter S. Munsi, Chair-
man of the SADCC Council of 
Ministers and Vice-President of 
Botswana and other six mem-
bers of the delegation who vis-
ited India from 11th to 15th April 
1988, from the payment of for-
eign travel tax in respect of their 
international journey to any 
place outside l.ndia at the end of 
the said visit under section 41 of 
the Finance Act, 1979.[Placed in 
Library See No. LT -6039/88] 

2. A copy each of the following 
Notifications (Hindi and English 
versions) under section 159 of 
the customs Act, 1962:-

(i) G.S.R.440(E) published in Ga-
zette of India dated the 12th 
April, 1988 together with an 
explanatory memorandum mak-
ing certain amendments to Noti-
fication No.77-Customs/80 
dated the 17th April, 1980 so as 
to make it obligatory on the units 
within the Kandla Free Trade 
Zone to observe the various 
conditions stipulated in the Im-
port Policy as notified in the 
Ministry of Commerce Public 
Notice No. l-ITC(PN)/85-88 
dated tne 12th April, 1985 as 
amended from time to time. 

(ii) G.S.R. 441 (E) published in 
Gazette of India dated the 12th 
April, 1988 together with an 
explanatory memorandum mak-
ing certain amendments to Noti-
fication No.227-Customs/79 
dated the 30th November, 1979 
so as to make it obligatory on the 
Units within the Santacruz Elec-
tronics-Export Processing Zone, 
to observe the various condi-
tions stipulated in the Import 
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Policy as notified in the Ministry 
of Commerce Public Notice No. 
1-ITC(PN)/85-88 dated the 12th 
April, 1985 as amended from 
time to time. 

(iii) G.S.R. 442(E) published in 
Gazette of India dated the 12th 
April, 1988 together with an ex-
planatory memorandum making 
certain amendments to Notifica-
tion No.263-Customs/86, dated 
the 16th August, 1985 so as to 
make it obligatory on the units 
within the Madras Export Proc-
essing Zone, to observe the 
various conditions stipulated in 
the Import Policy as notified in 
the Ministry of Commerce Public 
Notice No.1-ITC(PN)/85-88 
dated the 12th April, 1986 as 
amended from time to time. 

(iv) G.S.R.443(E) published in 
Gazette of India dated the 12th 
April, 1988 together with an 
explanatory memorandum mak-
ing certain amendments to Noti-
fication No.339-customs/85, 
dated the 21st November, 1985 
so as to niake it ob:igatory on the 
units within the Noida Export 
Processing Zone, to observ:e the 
various conditions stipulated in 
the Import Policy as notified in 
the Ministry of Commerce Public 
Not1cB No. 1-ITC(PN)/85-88 
dated the 12th April, 1985 as 
amended from time to time. 

(v) G.S.R. 444(E) published in 
Gazette of India dated the 12th 
April, 1988 together with an 
explanatory memorandum mak-
ing certain amendments to Noti-
fication No. 340-Customs/86, 
dated the 13th June, 1986 so as 
to make it obligatory on the units 

within the Cochin Export Proc-
essing Zone, to observe the 
various conditions stipulated in 
the Import Policy as notified in 
the Ministry of Commerce Public 
Notice No. 1-ITC(PN)/85-88 
dated the 12th April, 1985 as 
amended from time to time. 

(vi) G.S.R. 445(E) published in 
Gazette of India dated the 12th 
April, 1988 ~ogether with an 
explanatory memorandum 
making certain amendments to 
Notification No. 262-Customs/ 
85, dated the 16th August 1985 
so as to make it obligatory on the 
Units within the Falta Export 
Processing Zone, to observe the 
various conditions stipulated lin 
the Import Policy as notified in 
the Ministry of Commerce Public 
Notice No.1-ITC(PN)/85-88 
dated the 12th April, 1985 as 
amended from time to 
time.[Placed in the library See 
No. L T-6040/88] 

Annual Report etc. of Deposit, Insur-
ance and Credit Guarantee Corpora-
tion, Bombay, for the year ending 31-

12-1987. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): I beg to lay on the 
table a copy of the Annual Report (Hindi and 
English versions) of the Deposit Insurance 
and Credit Guarantee Corporation, Bom-
bay, for the year ended the 31st December, 
1987 along with Audited Accounts under the 
sub-section(2) of section 32 of the Deposit 
Insurance and Credit Guarantee Corpora-
tion Act, 1961. [Placed in library. See No. 
LT -6041188] 
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MESSAGE FROM RAJYA SABHA 

[English] 

SECRETARY GENERAL: Sir, I have to 
report the following messages messages 
received from the Secretary-General of 
Rajya Sabha:-

(i) ' I am directed to inform that the 
Lok Sabha that the RajyaSabha, 
at its sitting held on the 27th 
April, 1988, has passed the 
enclosed motion referring the 
Shipping Agents (Licensing) Bill, 
1987, toaJointCommitteeofthe 
Houses and to request that the 
concurrence of the Lok Sabha in 
the said motion and the names of 
the Members of the Lok Sabha to 
be appointed to the said Jornt 
Committee may be communi-
cated to this House. 

MQTION 

"That the Bill to provide for the 
introduction of a system of li-
censing to regulate the business 
of shipping agents and for mat-
ters connected therewith be re-
f erred to a Joint Committee of 
the Houses consisting of 45 
members; 15 members from this 
House, namely:-

1. Shri Bhaskar Annaji Masod-
kar 

2. Shri P .C.Jam1r 

3.Shri John F.Fernandes 

4. Shri Bubanneswar Falita 

5.Dr. (Shrimati) Najma Heptulla 
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6. Shri Jagdish Jani 

7. Shri Raoof Valiullah 

8. Shri Suresh Kalmadi 

9. Shri Thangubaalu 

1 O.Shri Yashwant Singh 

11.Shri Bapu Kaldate 

12.Shri Mohd. Khaleelur 
Rehman 

13. Shn Kailash Pat1 Mishra 

14.Shri Sharat Yadav; and 

15.Shri M.R.Baby 

30 members from the Lok 
Sabha; 

That m order to constitute a 
meeting of the Joint Committee 
the quorum shall be one-third of 
the total members of the Joint 
Committee; 

that in other respects, the Rule~ 
of Procedure of this House relat-
ing to Select Committee shdll 
apply with such variations and 
modifications as the Chairman 
may make; 

tha~the committee shall make a 
report to this House by the first 
day of the 146th Session of the 
Rajya Sabha; 

that this House recommends tc 
the Lok Sabha that Lok Sab~a 
do joint in the said Joint Comm1!· 
tee and communicate to th1:; 
House the names of members to 
be appointed by the Lok SabhD 
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to the Committee." 

"In accordance wrth the provi-
sions of rule 111 of the Rule of 
procedure and Conduct of Busi-
ness in the Rajya Sabha, lam 
directed to enslose a copy of the 
Rajghat Samadhi (Amendment) 
Bill , 1988, which has been 
passed by the Rajya Sabha at its 
sitting held on the 27th April,· 
1988." 

RAJGHAT SAMADHI {AMENDMENT) 
BILL 

[English} 

As Passed by Rajya Sabha 

SECRETARY·GENERAL: Sir, I lay on 
the Table the Rajghat Samadhi (Amend-
ment) Bill, 1988, as passed by the Rajya 
Sabha. 

12.07 hrs. 

ASSENT TO BILLS 

[English] 

SECRETARY GENERAL: Sir, I lay on 
the Table copies duly authenticated by the 
Secretary-General of Rajya Sabha, of the 
following four Bills passed by the Houses of 
Parliament during the current session and 
assented to since a report was last made to 
the House on the 22nd April, 1988:-

1. The Parsi Marriage and Divorce 
(Amendment) Bill, 1988. 

2. The Authorised Translations 
(Central l,.aws) Amendment Bill, 

1988. 

3. The Repealing and Amending 
Bill, 1988. 

4. The Illegal Migrants {Determina-
tion by Tribunals) Bill, 1988. 

12.071/2 hrs. 

PUBLIC ACCOUNTS COMMITTEE 

[English] 

(i) STATEMENTS showing ac-
tion taken by Government in 
recommendations made by 
the Committee. 

SHRI AMAL DADA Diamond Har-
bour): I beg to lay on the table (Hindi and 
English {Versions) of the following state-
ments: 

(i) Statement showing action taken 
by Government on the recom-

? mendations contained in Chap-
ter I and final replies in respect of 
Chapter V of Two Hundred and 
Twenty-ninth Report (Seventh 
Lok Sabha) on Opening of a new 
Automatic Exchange at Bagh 
Bazar, Calcutta and Projects for 
installation of three tele-phone 
exchanges at Railwaypura, 
Ahmadabad. 

(ii) Statement showing action taken 
by Government on the recom-
mendations contained in Chap-
ter I and final replies in respect of 
Chapter V of Eighteenth Report 
(Eighth Lok Sabha) on perform-
ance of Container Service. 

(iii) Statement showing action t~ken 
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[Sh. Amal Datta] 
by Government on the recom-
mendations contained in Chap-
ter I and final replies in respect of 
Chapter V of Seventieth Report 
(Eighth Lok Sabha) on Union 
Excise Duties. 

(Ii) Hundred and Thirty-fourth to 
Hundred and Thirty-eighth 
Reports 

SHRI AMAL DA TT A (Diamond Har-
bour): I beg to present the following Reports -
(Hindi and English Versions) of the Public 
Accounts Committee: 

(1) Hundred and Thirty-fourth Re-
port on Universal Elementary 
Education in the age group 6-14. 

(2) Hundred and Thirty-sixth Report 
on Income escaping assess-
ment. 

(3) Hundred and Thirty-fifth Report 
on Action Taken on 96th Report 
(Eightfi Lok Sabha) on National 
Project on Biogas Development. 

(4) Hundred and Thirty-seventh 
Report on Action taken on 78th 
Report (Eighth Lok Sabha) on 
Relief and Refunds. 

(5) Hundred and Thirty-eighth Re-
port on Action Taken on 34th 
Report (Eighth Lok Sabha) on 
Union Excise Duties-Price not 
the sole consideration for sale. 

12.081/2 hrs. 

COMMITTEE ON PUBLIC UNDERTAK-
INGS 

[English] 

Forty-seventh Report and Minutes 

SHRI VAKKOM PURUSHOTHAMAN 
(Alleppey): I beg to present the Forty-Sev-
enth Report (Hindi and English Versions) of 
the Committee on Public Undertakings on 
Indian Airlines-~are and Cost aspects and 
Minutes of the sittings of the Committee 
relating thereto. 

12.09 hrs. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHED-

ULED TRIBES 

(English) 

(i) Thirty-Seventh and Thirty-eighth 
Reports 

SHRI RAM RATTAN RAM (Hajrpur)· I 
beg to present the following Reports of the 
Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes: 

(i) Thirty-seventh Report (Hindi 
and English Versions) of the 
Committee on the Ministry of 
Steel and Mines (Department of 
Steel)--Reservations for, and 
employment of. Scheduled 
Castes and Scheduled Tribes in 

Steel Authority of India Limited 

(ii) Thirty-eighth Report (Hindi and 
English versions ) of the 
Committee on the Ministry of 
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Human Resources Develop-
ment (Department o·f Education) 
- Reservations for, and employ-
ment of Scheduled Castes and 
Scheduled Tribes in University 
Grants (fommission and Central 
Universities and admission and 
other facilities provided to 
Scheduled Caste and Sched-
uled Tribes students. 

(ii) Minutes of the Sittings 

SHRI RAM RATIAN RAM: I beg to lay 
on the Table: 

(i) The Minutes (Hindi and English 
versions) of the sittings of the 
Committee on the Welfare of 
Scheduled Castes and Sched-
uled Tribes relating to their 29th 
Report on Ministry of Civil Avia-
tion - Reservations for, and 
employment of Scheduled 
Castes and Scheduled Tribes in 
Air India presented to the House 
on the 12th November, 1987; 

(ii} The Minutes (Hindi and English 
versions) of the sittings of the 
Committee on the Welfare of 
Scheduled Castes and Sched-
uled Tribes relating to their 30th 
Report on Ministry of Wettare -
Socio-Economic conditions of 

Scheduled Castes and Sched-
uled Tribes in the Union Territory 
of Andaman and Nicobar Islands 
presented to the House on 12 
March, 1988; 

(iii) The Minutes (Hindi and English 
versions) of the 1st to 30 sittings 
of the Committee on the Welfare 
of Schad uled Castes and 
Scheduled Tribes (1987-88). 

12.10 hrs. 

BUSINESS OF THE HOUSE 

[English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT): With your permis-
sion, Sir, I rise to announce that Government 

. Business in this Hose during the week 
commencing 2nd May, 1988, will consist of:-

(1 ) Consideration of any item of 
Government Business carried 
over f ram today's Order Paper; 

(2) Discussion on the motion re-
garding an allegation made by 
Shri K.P.Unnikrishnan regard-
ing cornering of licences by 
Bachchan Brothers. 

(3) Discussion and voting on De-
mands for Excell Grants (Gen-
eral) for 1985-86. 

(4) Consideration and passing of:-

(a) The Special Protection Force 
Bill, 1988. 

(b) The Employees Provident 
Fund and Miscellaneous Provi-
sions (Amendment) Bill, 1988. 

(5) Discussion on the Resolution 
seeking Continuance 1n force of 
the Proclamation dated 11th 
May, 1987 in respect of the State 
of Punjab. 

(6) Consideration and passing of 
the following Bills, as passed by 
Rajya Sabha: 
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[Sh. H.K. L. Bhagat] 
(a) The Cine workers and Cin-
ema Theatre workers (Regula-
tion of Employment) ·Amend-
ment Bill, 1987. 

(b) The Companies (Amend-
ment) Bill, 1988. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Why is he whispering, Sir? 

PROF. MAOHU DANDAVATE (Ra-
japur): Why not a bit louder? 

SHRI H.K.L.BHAGAT: I read what they 
sit with you and decide. 

I Translation] 

MR.SPEAKER: He is saying that you 
real loudly. Why are you whispering? 

SHRI H.K.L.BHAGAT: I was not whis-
pering. 

[English} 

I am not not as loud as Prof. Madhu 
Dandavate is; Parliamentary Affairs Minister 
cannot afford to be. 

(Interruptions) 

PROF. MAOHU DANDAVATE: It is like 
a silent movie! 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): The following matter may be 
included lin the next week's business: 

qovernment should take urgent steps 
to create infrastructural facilities and ameni-
ties in the rural areas to avoid congestion in 
the Urban areas so that people get good 

'tfducation and enjoy all modern facilities. 
Shopping centres should be provided in 
rural areas. Rural people should enjoy all 

amenities under an integrated development 
scheme. Agro-based industries should be 
encouraged on co-operative basis to avoid 
migration from the rural to urban areas. 
Some items should be reserved for farmers 
co-operatives. 

[Translation] 

SHRI K.N.PRADHAN (Bhopal): Mr. 
Speaker, Sir, please include the following 
matter in the list of business for the next 
week. 

40 months have passed since Bhopal 
gas tragedy took place. With the passage of 
time the difficulties of the gas-affected 
people are multiplying. On the one hand, the 
compensation case 1s still hanging fire 1n the 
court only for the interim relief and on the 
other, the relief and rehabilitation work 
started by the Government is being carried 
on at a snail's pace. 

The Central Government has so far 
provided assistance of only Rs.60.62 crores 
at the rate of 9.25 per cent interest and even 
out of that according to the terms and cond1-
t1ons, the State Government has already 
returned Rs.11 crores. So, in actuality, for 
the relief and rehab1litat1on work, the M.P 
Government has to rely on its own re-
sources, which is quite burdensome for a 
poor state like M.P. and this will have ad-
verse effect on the development work of the 
State. So, the situation arising out of the gas 
tragedy should be oonsidered and the 
Centre should provide adequate assistance 
immediately so that the action plan drawn up 
by the State Government may be imple-
mented effectively. 

SHRI HARISH RAWAT (Almora): Mr 
Speaker, Sir, Kindly include the following 
two matters in the list of business for the nex1 
week. 

1. The Joint Advisory Committee of the 
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Ministry of Defence had referred the case of 
fixation of pay-scales of packers to a tribunal 
appointed by the Ministry of Labour. The 
Ministry of Defence has not yet implemented 
the award given by the Board of Arbitration 
on 1.11.85 after heaFing the views of the 
Ministry of Defence and Packers Associa-
tion ·on 20.5.86. The Department hadwritten 
to the Packers Association to desist lrom 
staging dharna. The Hon. Minister of State in 
the Ministry of Defence informed in his reply 
to the unstarred question on 13.8.86 that a 
final decision is likely to be taken soon in this 
regard. While the technical and casual work-
ers working at C.W.E. Air Force Palam 
Under Chief Engineer, Delhi zone, have not 
been regularised, workers on muster-roll 
have been regularised. Due to this discrimi-
nation there is great resentment among the 
workers. Justice demands that the casual 
workers should also be regularised. 

I req uestthe Hon. Minister of Defence to 
implement immediately .the award given for 
the packers. -

2. All the water resources in the hill 
areas of Uttar Pradesh have dried up due to 
scanty rainfall during the last two years. It is 
likely to result lin acute shortage of drinking 
water and fodder this year. The efforts 
undertaken to meet the situation are totally 
insufficient. It seems that the Government 
has not realised yet the gravity of forth 
coming shortage of drinking water and fod-
der to be faced in the regions, whereas 
measures should have been taken in ad-
vance to meet the situation. I request the 
Central Government to make extensive ef-
forts to meet the situation and also allocate 
more funds to the State Government there-
for. 

[English} 

SHRI SR IBALLA V PAN IGRAHI (Deog-
arh): The following item may be included in 
the next weeks agenda:-

The total traffic handled through Par-
adip Port during 1987-88 was 51.87 lakh 
M.T. Because of the proximity of the Port to 
the Steel Mills, this port should be a neutral 
choice for importing coking coal for the Steel 
Sector. T_his import is on the increase from 
year to year. Because o! deep draft, this port 
is alone handling bigger vessels carrying 
about 55,000 M. T. of coking coal to the 
advantage of the importers. The Ministry of 
Steel should, therefore, instal mechanised 
unloading arrangement at this port to expe-
ditiously handle the large quantities of cok-
ing coal. This facility could be installed in 
Paradip itself at considerable lesser cost 
and without any hazard to the environment. 
Further, the problem of the Paradip Port has 
been aggravated owing to the slowing down 
of movement of iron are to the Port by rail and 
non-supply of required number of racks at 
Paraciip to carry the coking coal to the Steel 
Mills. 

I would therefore urge upon the con-
cerned authorities to ensure availability of 
rakes in required numbers well in time for 
carrying iron ore to Paradip and coking coal 
from Paradip. 

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Thefollowing items may be included in 

the next weeks agenda:-

1. Thousands of historic monuments, 
some of great artistic and architectural value 
have not been declared protected monu-
ments. Consequently, they are not only 
subject to wear afld tear on account of efflux 
of time but victims of human depredations. In 
Delhi alone, over the last 70-80 years and 
more rapidly since independence, hundreds 
of known and listed monuments have totally 
vanishector reduced to unreasonable forms. 
What is \'/orse, even those which are pro-
tected are not receiving due care and atten-
tion either in the form of due vigilance or 
regular maintenance and repair. Restora-
tion of priceless cultural heritage is some-
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times carried out but in a shoddy manner. All 
this is largely due to constraint of sources 
and not due to any luck of technology, 
though the authorities may also need tight-
ening up. In any case, the cultural heritage of 
the nation must be saved. 

2. There are continuing compliants 
about unfair allocation of time on the elec-
tronic media to various languages spoken 
and understood in the nation as a whole or in 
the service area of each centre/station of the 
Doordarshan or the AIR. The linguistic policy 
of the official media must satisfy the legiti-
mate aspirations of all linguistic groups, big 
and small. For this, allocation of time must 
be based on rational criteria so that the just 
demands can be met and unfair demands 
·can be silenced. 

[Translation] 

SHRI MOHD. MAHFOOZ ALI KHAN 
(Etah): Mr. Chairman. Sir. Kindly include 
following matter in the list of business for the 
next week. 

The country has been facing severe 
drought for the last several years. Uttar 
Pradesh has also been affected thereby. 
There is acute shortage of potable water in 
my district Etah. The wells in the district have 
dried up and ground water level has gone 
down considerably. The number of hand 
pumps installed by the State Government 
there is insufficient. Atleast 500 large hand-
pumps are still needed there. The Central 
Government should provide 50 lakhs of 
rupe~ for the purpose. ' 

SHRI NANDLAL CHAUDHARY (Sa-
gar): Mr. Chairman, Sir, please include the 
following matter in the list of business for the 
next week. 

Due to scanty rainfall or no rain fall for 
the last four years in the many districts of 

Madhya Pradesh including Sagar district, 
water sources like wells, tanks, rivers, etc. 
are drying up. Ground water level is also 
going down there, resulting in acute short-
age of drinking water there. The shortage of 
water in the wells, tanks rivers etc. is also 
affecting the water supply projects. There-
fore, adequate arrangements should be 
made immediately for providing drinking 
water for the human beings and the cattle. 
Wells and tanks should be deepened and 
deep boring should be done for hand-pumps 
and tube-wells. More drilling machines and 
rigs should be provided to the Madhya 
Pradesh Government by the Central Gov-
ernment for deepening the existing wells, 
tanks, hand-pumps and tube-wells. Side by 
side, new wells should be dug-up and more 
hand pumps and tubewells should be in-
stalled. The Central Government should 
immediately provide sufficient financial help 
as grant-in-aid to the Madhya Pradesh 
Government in the public interest. 

In order to find a permanent solution to the 
drinking water problem of Sagar City, it 
would be in the public interest to sanction the 
water supply project from Narmada immedi-
ately. This project should be undertaken on 
war footing. At the same time, sand remov-
ing machines should be brought from ports 
to deepen 'Sagar' tank. 

[English) 

KUMARI MAMATA BANERJEE 
(Jadavpur): Following matter may be in-
cluded in the next week's business: 

When we are going forward towards 
21st century, it is regrettable that atrocities 
on women are increasing indifferent parts of 
the country. Women are being raped and 
tortured and they have no remedy. Recently 
these things have taken place under the very 
eyes of the l~w enforcing authorities. It is a 
known fact that women are being smuggled 
out of the country for sheer exploitation. 
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Government should see that women get the 
proper protection of the law of the land. 

SHRI H.K.L.BHAGAT: I will convey the 
observations of the Hon.Members to the 
Business Advisory Committee. 

12.18 hrs. 

ELECTION TO COMMITTEE 

Coffee Board 

[English} 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R.DAS MUNSI) : I beg to move: 

"That in pursuance of sub-section 
{2} {b} of Section 4 of the Coffee 
Act, 1942 read with rule 4( 1) of the 
Coffee Rules, 1955, the members 
of the House do proceed to elect, in 

such manner as the Speaker may 
direct, two members of the Coffee 
Board, subject to the other provi-
sions of the said Act and the Rules 
thereunder. n 

MR. CHAIRMAN: The question is: 

"That in pursuance of sub-section 
(2) {b) of Section 4 of the Coffee 
Act, 1942 read with rule 4( 1) of the 
Cciffee Rules, 1955, the members 
of the House do proceed to elect, in 
such manner as the Speaker may 
dired, two members from among 
themselves to serve as members 
of the Coffee Board, subject to the 
other provisions of the Said Act and 
the Rules made 'thereunder.· 

The motion was adopted. 

MR. CHAIRMAN: Now discussionon 
the Finance Bill. 

12.19 hrs. 

FINANCE BILL, 1988-CONTD 

[English] 

DR. DA TT A SAMANT (Bombay South 
Central): While presenting theBudget in this 
House, the hon. Finance Minister an-
nounced a lot of concessions to the fertiliser 
factories, cement factories, textiles and the 
hon. Members went on thumping the desks 
as if socialism is going to come and prices 
are going to come down. The concession 
was given to the textiles.Rs. 27 to polyester 
fibre Rs. 1 O to filament yam, 50 per cent to 
nylon. Two months after the presentation of 
the B'Udget, when I made enquiries in the 
market, I found that the rates of cloth had not 
come down. If the same concessions were 
passed on to the consumers, the per metre 
cost of the polyester cloth m t:Jst have gone 
down by Rs. 2 to Rs. 10. Immediately a 
monitoring committee was appointed and 
something was published. Even Mr. Dhi-
rubhai Ambani gave a press statement that 
he had reduced the prices from Rs. 187 to 
Rs. 157. When I made enquiries from 
Bhiwandi, which is a complex of power-
looms, I found that he had sold cloth to his 
agents, his own relations, and then r:nade 
this publicity. I am not particular about any 
individual. But is it the way this Government 
is going to function? Everyday they ?re giv-
ing new concessions to private mill-owners, 
forgetting about workers. They are not car- • 
ing for them. Already 1.6 lakh workers are 
dying. Even for the consumers they are not 
bothered. So, I really feel that this Govern-
ment is not bothe~ about the average 
public. 



395 Finance Bill, 1988 APRIL 29, 1988 Finance Bill, 1988 396 

[Dr. Datta Samant] 
Takethe Reliance Industries. Ten thou-

sand tonnes capacity has been allowed to 
them, but by underhand dealings they are 
producing about twenty-five thousand ton-
nes. They have imported the machinery 
without paying the taxes. An enquiry was 
also conducted about this but nothing has 
been done. Gradually the Government is 
encouraging them. Today I have read in the 
Press that their turn-over has gone up to Rs. 
1 ,500 crores and their profits have gone up 
to Rs. 117 crores. But our NTC and other 
mills are gradually dying. As a result of such 
type o\ textile policies and various other 
economic policies adopted by this Govern-
ment, the average mill owner, the poor work-
ers and the consumers are dying. Only 5-6 
big industrial houses of this country are 
progressing. The Finance Minister, at the 
Congress session at Madras, has already 
given a warning to the fertiliser factories. He 
has said that if they are not going to pass on 
the concessions to the average consumer, 
then he is going to withdraw those conces-
sions. He has been talking in this language 
but nothing is being done. · 

Same is the case with cement. Rupee 
one per bag must go down but it is not being 
done. Similarly, on nylon, 50 per cent con-
cession should be given, but that has not 
been done. Therefore, it is a total failure of 
the Government. Black-money is genera'ted 
because of such policies of the Government. 
All concessions have gone only to the big 
business houses. 

The inflation rate has touched the 
double digit. In March end, the index has 
gone up to 417. 7, which is 10.4 per cent 
more than the last year. Last year it was six 
per cent more than the previous year, and 
before that it was three per cent more than 
the previous year. So, the inflation is going 
on at double the rate just within two months 
after the Budget. So, it is the economic 
failure of the country. In the mid-term report 

on the last three years of the Seventh Plan, 
the Price Index is shown to have gone up by 
20.6 per cent. This is about the Wholesale 
Price Index. So, the Consumer Price Index 
must have gone up by about 30 per cer:lt. The 
average poor man in the village may be 
paying even higher prices. Therefore, in the 
last three years of the Seventh Plan, since 
the Rajiv Gandhi Government has come into 
power, the prices in this country, as per the 
official index, has gone up by more than 30 
percent. 

, 
Coming to the workers, all the M.Ps. on 

your slde as well as on our side are unani-
mous on one point that the income-tax ex-
emption limit for the salaried people should 
be increased from Rs. 18,000 to Rs. 30,000. 
But the Government is not bothued about 
this. The corporate people are amalgamat-
ing their losses with the profit-making units. 
All the concessions in income-tax have been 
given to the big business houses. But for the 
salaried people of this country, who are the 
honest tax-payers, this Government has 
failed to increase the income-tax limrt, m 
spite of requests from all the M.Ps. in both 
the Houses. Therefore, once again I appeal 
to them that the time has not gone and they 
should raise the limit up to Rs. 30,000. 

Coming to the closure of industries, out 
of fourteen lakh industries in this country, 1.5 
lakh industries are closed. That means 
about ten per cent industries are closed. 
How is the Government going to account for 
that? Now, what are the reasons for their 
closure? The hon. Industry Minister always 
blames me that the workers are responsible 
for this. The workers are only two per cent. It 
is the fraud, mismanagement, not taking 
interest and going from old to new industries, 
which are responsible for the closures. Now 
another ten per cent of the industries are on 
the verge of closure. Rs. 5,000 crores bank 
money is lost. Maharashtra, p~rticularly 
Bombay, is the biggest area where maxi-
mum industries are closed. There is a ten-
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dency to shift the industries from there to 
outside, and both the State Government and 
the Central Government are encouraging it. 
They want to shift the textile workers arid 
other workers of Bombay, who are the back-
bone of all the workers of Bombay, away 
from there and thus make it easy for the 
business magnates, for black-marketeers to 
sell their lands. I strongly protest this type of 
attitude of the Government. I am not against 
starting industries in the backward areas, 
but it should not be the policy that the existing 
good industries should be closed and new 
bad industries should be started. 

Now, what is the function of the Bombay 
Sick Industries Board? There is no ottice of 
this Board. Already 1,50,000 industries have 
been closed. Already 700 big industries 
have been closed. This Board is having good 
teeth and weapons. It can change the Direc-
tor if he is going to make the unit sick. It can 
club the sick units with the healthy units. 
Take the ca5es of Tata and Birlas. Their 
assets have gone up to many fold, about Rs. 
42,000 crores. But they are making the units 
sick and handing over them to the Govern-
ment and the Minister, Shri Mirdha and the 
Government say that they are not going to 
take over them. But don't make scape-goat 
of these workers. Therefore, I would request 
the Government to make use of the provi-
sions of the Act and use the powers against 
the Boards and remove the Directors. You 
try to club the sick units with the healthy 
units. You stop giving further loans to them. 
I ask you that this Bill was passed about 
three years ago. But have you acted against 
a single employer of this country using such 
type of provisions which you are having in 
your hands? I say you have miserably failed 
in that. You are going to allow them to close 
the units. This is going to butcher the na-
tional economy. 

Sir, in regard to the private sector, what 
is their contribution to the country's econ-
omy? It is not even 10% share of the 

country's total economy. With only Rs. 2 
crores or Rs. 3 crores, they are cornering the 
share capital worth of Rs. 200 to Rs. 300 
crores has gone up. Both ways they are 
gaining. It is the private sect6r which is run 
with the public money. It is not the question 
of bank money. The logs is nc;>t incurred by 
the banks when the unit is closed. When it is 
closed it is the workers who are affected. 
Now, there are about 50 lakh workers who 
are out of job. Sir, this is a big drain on the 
national economy. It is a big gain to the 
black-marketeer~ who are collecting money 
on which the Government is totally silent. Sir, 
as per the Companies Act, about 39, 386 
prosecutions were lodged all over the coun-
try. About 8,000 employers were prose-
cuted. But did anybody go behind the bar? 
They were imposed a fine of Rs. 300 or Rs. 
400 for diversifying the funds, for making 
money and not holding meetings, deceiving 
shareholders etc. For such type of offences, 
you are going to impose on them a fine of Rs. 
399 or Rs. 400. That shows how lenient you 
are with these big business people in this 
country. They are just fooling you and they 
are asking every time concessions. The 
textile people have come to you and asked 
for some concessions and I am sure you are 
going to give them some concessions very 
shortly. 

Sir, in regard to the unemployment I 
would like to point out that the industrial 
houses are employing thousands of work-
ers. According to the mid-term survey, the 
employment potential has gone up by 1 .5%. 
I will take up big houses employing more 
than thousand workers. Their assets have 
gone up, their profits have gone up and their 
turn-over has gone up. But the employment 
potential of these big houses has gone down 
by 1.5%. In the public sector, there are about 
21 lakh workers. Appointment on temporary 
basis is stopped. From the Mazagon Dock 
workers have been removed. Voluntary 
employment scheme was stopped and 
about one lakh workers were removed. In 
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the Railways the employment potential 
remained static, that is, remained at 16 lakh 
workers for the last four years. Due to the 
closure of so many factories, lakhs of work-
ers have been put out of job. Now, about one 
crore workers are without job for no fault of 
theirs. In the Textile mills about 1.60 lakh 
workers have been removed and in the jute 
industry about 80,000 workers have been 
without job. On what basis? I have nothing 
against the Prime Minister. You declared in 
Madras the slogan of 'bekari hatao'. But I 
have given these figur~s from your own 
statistics. 

Now, Sir, for the employment guarantee 
scheme and poverty removal scheme, 
whatever amount you are giving is not at all 
sufficient. About 50 lakh workers wili get the 
job for 100 days per year. Is it going to 
remove unemployment in this country? Sir, 
only the sma\I industries have been able to 
give a little more jobs and therefore the 
whole planning of this country, as far as 
employment potential is concerned, has 
miserably failed and in spite of such failure, 
you talk of 'bekari hatao'. All right I admit it. 
But at least you do it in 1 Oyears to come, that 
is, by 2000 A.O. Can you remove employ-
ment from this country by 2000 A.O.? I 
strongly protest against such policies of the 
Government. 

Sir, this Government has made a lot of 
raids in the big houses of business people, 
like Kirtoskar, Thapars, etc. But what hap-
pened to those raids? When Shri V.P. Singh 
was the Minister, they were arrested. I am 
not against them. But those blackmarket-
eers who are making a lot of money, what will 
happen to them and .what action have you 
taken against them? Sir, about Rs. 2.4 lakh 
crores are shown as internal and external 
debts. You know that about Rs. 80,000 
crores are there in the oountry's economy as 
black money. What will happen to the 
country's economy? You are heading for 

privatisation and you are encouraging the 
big houses and those who are committing 
Fl:RA violation and income-tax evasion and 
they are collecting black money. You should 
take some stern action against them.I am 
asking the Minister what concessions were 
given and what cases were de~lt with in 
regard to big industrial houses. Our Prime 
Minister recently said: 

[Translation] 

We are Second to none. 

[English] 

What happened regarding the raids on 
Goenka? What happened further in this 
regard, I do not know. 

I would like to give one instance. One 
day a havildar has taken the gangster of a 
village to the police station. So, everybody in 

that village was happy. But the gangster was 
neither arrested nor taken to the court. Then 
everybody started suspecting that the hav-
ildar had taken some bribe. Similar things 
are happening regarding ·the raids here. 
Because Mr.Goenka is supporting CPl(M) 
and Hindujas want to enter in the Haldilia 
project and Malliah is supporting Jayalalitha, 
these raids are there. The Hindujas are 
having Rs. 14000 crores as their assets and 
properties, which is three times more than 
those of Tatas and Birlas. In Bombay the 
building should be constructed 500 meteres 
from the sea, but Hinduja has constructed 
the blMlding 500 metres in the sea flouting all 
the laws. I am not against this. But some-
body says that he wants to enter into the 
Haladilia project and that is why the raid is 
there. These people are making black 
money and spoiling the economy. There-
fore, I appeal to the Government to take 
some concrete steps and see that all these 
things are set right. 

Regarding th~ textile mills, Lakhs of 
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workers are massacred and with whatever 
concessions are given to these big houses. 
I think the textile industry will go into the 
hands of these few people. There is a lot of 
potential in cotton yarn, India is having a lot 
of cotton and therefore, use this potential 
and improve these NTC mills so that the 
farmers of the country will get some relief. 
The whole policy of this Government is to 
give concessions to these private people 
and big houses who are going to ruin the 
economy of this country. That is what is 
happening as far as unemployment is con-
cerned, as far as poverty is concerned and 
as far as inflation is concerned. The growth 
of population is now 2 per cent every year. 

In the end, I am totally to this Finance Bill 
and the Budget. Thank you very much for 
giving this opportunity to speak. 

SHRI S. JAIPAL REDDY 
(Mahbubnagar): Mr. Chairman, Sir, o~r 
Finance Minister, Mr. N.D.Tiwari, is a man of 
captivating charms and disarming cheerful-
ness and his genius for public relations has 
been put to devastating effects in the 
Budget. Sir, he packaged the budget so 
nicely that minor reliefs have been promi-
nently revealed and major problems totally 
concealed. Sir, the economic filament of the 
nation has been darkened not by one, but 
many a cloud, but the Government insists on 
adopting an ostrich-like attitude and ref uses 
to see the aggravating problems. The 
people of India are sought to be treated like 
so many children who can be tackled with 
lollipops. The Government is today hit by 
insolvency. The economy is hit by stagna-
tion and people are hit by inflation. To 
overcome these multi-dimensional prob-
lems, the Ruling Party is resorting to horde of 
slogans and shibboleths without any philo-
sophical commitment or programmatic con-
tent or even financial support. 

The state of economy, Sir .... (Interrup-
tions) is disturbing from whatever angle that 

may be looked. 

PROF. K.K. TEWARY (Buxur): That is 
neither sound, nor fury, but utterly vacuous. 

SHRI S.JAIPALREDDY: Startingfrom 
the Budget, it sh.ould be noted that the 
Central Government expenditure has gone 
up from only 18% of the GDP in 1980-81 to 
about 23% over the past three years. Sec-
ondly, Sir, the plan outlay as a percentage of 
total expenditure has declined from 41 % in 
1980-81 to only 35% in 1988-89. Thirdly, Sir, 
the Defence expenditure and inte~st pay-
ment together have gone up from 28% of 
total expenditure in 1980-81to37% in 1988-
89. You may ask me as to why I am picking 
on this year, 1980-81. This was the year 
which marked the return of the prodigals, the 
second reign of Mrs. G. and Congress-I and 
glorious descendants. 

Fourthly, there is steep increase in defi-
cit on revenue accounts from Rs.2.000 
crores in 1980-81 to Rs. 9,800 crores in 
1988-89. In other words, throughout the 
decades of '80s, the Government had to 
borrow even to meet its revenue expendi-
ture. We may not, as yet, have been caught 
in what is called 'internal debt trap' but we are 
fast heading towards it. The interest pay-
ment and repayment of principal may soon 
equal or even exceed our gross borrowings. 
70% of the new domestic borrowings will 
from now on be spend on repayment of old 
domestic borrowings. The external debt 
service charges of Rs. 2085 crores amount 
to debt service ratio of 24%. This means, 
almost one-fourth of the total external earn-
ings of our country are going to be spent on 
repayment of loans. 

The Budget shows that at the end of the 
financial year 1988-89, we are likely to close 
with a huge public deficit of Rs. 1,40,000 
crores and R~. 84,000crores as other liabili-
ties. These have doubled. Our liabilities 
have doubled in the last 4 years from Rs. 
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113,000 cm res in 1984-85. if these liabilities 
were to be backed up by assets, they would 
not have caused us so much anxiety and 
worry. It is not so. It was so up to 1979-80. 
But by · 1988-89 end, nearly 17% of the 
liabilities will have no back-up of assets. 

Sir, I may bring to your notice two other 
features of the public debt. The increase in 
external debt had been less than that of total 
liabilities. Since 1979-80, it has increased 2 
112 times. The average rate of interest on 
interest bearing obligations and debate have 
increased from 4.42% in 1980-81 to 7.24% 
in 1988-89. 

In 1997-88, more than Rs. 2, 100 crores 
worth of public sector bonds were floated. 
This is in addition to other borrowing. A 
similar performance is bound to be repeated 
this year. th~ important factor to note 1s this: 
the public sector helped the Government in 
keeping down the increase in public debt. 
We must remember that the public sector 
debt is also under-written eventually by the 
Government. The quantum of deficit that we 
have from year to year up to Seventh Plan 
bodes ill for the price front. If the deficit in 
1985-86 was only Rs. 3.439 crores, ttie 
deficit this year will be, even according to of 
the Budget, Rs. 8, 120 crores. In four years, 
our BtJdget deficit has touched the dizzy 
figure of Rs. 26,000 crores while in the 
Seventh Plan. the ceiling was only Rs. 
, 4,000 crores. This kind of \eek.less deficit 
financing 1s bound to have its deleterious 
effect on the price situation. 

With a view to controlling the price situ-
ation • the Government .was compelled to 
resort to many such measures as reduced 
credit for food, greater imports of commodi-
ties in short supply like oil, sugar and pulses 
and drawal of foreign exchange reserves to 
meet heavy trade deficits. But there is a limit 
to which we can take recourse to these 
factors. We cannot indefinitely go on count-

ing on these factors. We must, therefore, 
make a major determined effort to reduce 
our deficit levels. 

But in spite of this. even the Govern-
ment admits that the wholesale price index 
shows 10% rise this year. Even this whole-
sale price index is deceptive because the 
situation is much worse in terms of retail 
price index. Apart from this, the wholesale , 
prR:e index through its aggregation conceals 
the tremendous havoc caused to agricultural 
workers in the rural sector. For the agricul-
tural workers in rural sector, the food and 
non-food increases in terms of price, range 
from 13 to 23%. 

The Budget, no doubt, makes some 
flamboyant claims. First it is agriculture-
onented. Secondly, it has given a push to 
rural housing. The third is that it provides 
consumer relief . But, we know from experi-
ence that Budget provision~ per se mean 
nothing. We have the experience of large 
Budget provisions being made for bold and 
new programmes at a Budget for which no 
funds are released . Revised estimates 
merely show either a token outlay or some-
times none at all. There is no point whatso-
ever in starving worthwhile on-going pro-
grammes, only to initiate new glittering 
schemes. 

MR. CHAIRMAN: Please conclude. 

SHRI S. JAIPAL REDDY: Sir I am the only 
person speaking for my party. I want you to 
give some more time. I will now give a few 
examples. Last Year's budget speech by the 
Prime Minister earmarked Rs. 125 crores in 
1987-88 for Indira Awas Yojana. But, Sir. 
one does not find any mention of this-if the 
Finance Ministef could help, I would be 
grateful to him immensely-in the budget 
papers of either 1987-88or1988-89. Appar-
ently, the buck has been quitely passed on to 
the Reserve bank of India which will become 
a favourite whipping boy. 
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Let us now see what the budgefary 
allocation under Demand No.74, Major 
Head4216 'National Housing Bank' is stated 
to be. I am referring to the Head 15.03 -
National Housing Bank. In 87-88, the 
Budget allocation was Rs. 4 crores in ~-88, 
.the Revised Estimate was Zero. In 88-89, 
·the budget allocation is O.Q1. whatever that 
might mean. Our Finance Minister may be a 
mathematical wizard, but I am not. Let me 
also refer to another new scheme of theirs. 
They are very good at coining phrases. They 
called 'thrust Projects' for oil-seeds develop-
ment. I do not understand where is the need 
for this new thrust project is the National Oil-
seeds Development projects has not been 
working well? If it h'as not been working wel!, 
then why have you irtcreased the Revised 
Estimates for 1987-88 to more than double 
the budget figure? I will read from this year's 
speech of Shri.N.D.Tiwari. I quote him ver-
batim. 

He has said: 

"Last Year, the Prime Minister empha-
sised the high priority of the housing 
sector and had announced a decision 
to set up a National housing bank with 
an initial capital of Rs. 100 crores and 
necessary legislation has been 
passed." 

Similarly, the revised expenditure for the 
National Watershed Development pro-
gramme is less than 1 /4th of the budgeted 
outlay for 1987-88. So, by jacking up the 
propose~ outlay five times, are we (lOt 
merely showing a high budgeted figure 
which we are not inherently capable of 
spending or sparing? 

Coming to the allotments under the 
Anti-Poverty programmes, if you look at the 
figures of IRDP, RLEGP and NqEP you will 
find the figures u.nder RLEGP are getting 
reduced each year, the figures unoer NREP 

are getting increased. The idea is simple. 
Th& idea is to increase the burden on the 
States and lessen the burden on the Central 
Government and yet project the impression 
that thrust is being given to the rural sector. 
Our finance Minister has announced the 
fertilizer discount in a flamboyant fashion. I 
would like to know for whose benefit this 
discount has been given. I charge with a full 
sense of responsibility that the discount has 
been given in response to the pressure of the 
fertilizer lobby because it is not going to be 
passed on to the consumer and if you arf' 
really earnest about passing on the benefit to 
the consumer or the farmer, you should 
have decreased the price. Yo.u should not 
have resorted to this clever subterfuge on 
discount. We have had the experience of 
your 'Garibi hatao' s\ogan. Now you have 
come up with a new slogan, 'Bekllri 
Hatao'.About' 'Garibi Hatao' Programme. rt 
will suffice for me to say that the mid-term 
appraisal of the Seventh Plan document 1s 
so shy about its performance on this accoun! 
that it has not even dared to mention the 
figure. The objective of the Seventh Plan 
was to reduce the number of people living 
below the poverty line from 36.9 per cent to 
25.8 per cent, but the mid-term appraisal 
does not refer to this at all. 

Coming to their new slogan 'Bekan 
Hatao~ our experience is not gomg to be any 
different. On the contrary it may be even 
more painful. According to the mid-term 
appraisal of the Seventh Plan, the casual 
male Jabour in the country's total labour force 
male force has increased from 22.04 per 
cent in 1972-73 to 28.83 per cent m 1982-83 
In other words, unemployment in the rural 
sector h!3.s been growing with the P<lSsage of 
time. During the same period-I am referring 
to another kind cf employment now· the 
regular salaried-cum -wage male labour in 
the country's total male labour force has 
declined from· 12.6 per cent to 10.77 per 
cent. The bulk of the increased industrial 
production in the coming decade is bound to 
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come from modernisation which, eventually, 
in reality, would mean labour-displacing 
technology. Already a negative employment 
trend in the private organized sector can be 
witnessed by the mere fact that the decline 
took place by 1.2 per cent between June 
1986 and June 1987. 

I may also refer to another relevant 
figure. The monthly average vacancies 
notified during April-November 1987 were 
6.8 per cent less than those notified in the 
corresponding period of the previous year. 
With this kind of unemployment problem, 
rising both in the rural sector and in the 
urban-cum-industrial sector, I do not know 
what schemes you have up your sleeves to 
meet this menace. 

I would like to say one word about State. 
Plans. In the Budget one does not find any 
mention how the State Plans are faring, Nor 
does one find how their total and sectoral 
allocations are made. the Finance Minister 
should note that this reference used to be 
there in the Budget earlier in the document 
called' Budget at a Glance'. I do not know 
why this deletion has taken place now. The 
picture that emerges in respect of State 
Plans is rattier disturbing. Whereas the 
Centre spent in money terms 72 per cent of 
the approved Plan outlay in only three years, 
the States are estimated to have spent only 
60 per cent. The approved Plan outlay fort he 
States for 1988-89 is only eight per cent 
more than in 1987-88. This marginal in-~ 

crease in the t'>tal plan outlay of all the States 
in ti 1e country will not be enough tc neutralise 
later the price rise. Therefore, I would like 
the Government to turn its attention to the 
Question of State Plans. I would expect the 
~imster to answer this aspect of the prob-

,. 14m. 

Sir, won't take much of your tim&. My 
on~ requt1s1 to the firianee Minister would 
be that in addition to dangling the electoral 

carrot, the Finance Minister must also spare. 
time and apply his mind to the larger problem 
of addressing himself to the economy and 
not merely to the electorate. 

PROF. K.K.TEWARY (Buxar): Mr. 
Chairman, Sir deliberately I will make a very 
brief speech. 

PROF. MAOHU DANDAVATE: Sce-
nario should be clarified. 

PROF. K.K. TEWAAY: I would not like 
to respond to my esteemed friend Shri Jaipal 
Raddy's home manufactured statistics and 
data for it was an exercise in barking up the 
wrong tree. If you look atthe ... (lnterruptions) 

SHRI S. JAIPAL REDDY: Mr. Chair-
man, I am not capable of manufacturing 
statistics. They were manufactured by the 
Finance Ministry. I have made one mistake, 
that is, to rely upon their figures ... It 1s a tribute 
addressed to Mr. N. D. Tiwari. 

PROF.K.K. TEWARY: If you would 
have noted the frequency of certain words 
occuring in his speech, you must have seen 
that most of what he said was based on 
depression, sadness and a kind of blinkered 
approach to very major problems that the 
economy faces today. Therefore, I would 
not like to waste my time in refuting or 
meeting his simulated, pretended enthusi-
asm v.hich he was demonstrating or quoting 
figures ar.d portraying a very gloomy picture 
of the economy. Economy, as it rs today. 1~ 
in a very sound health. And Mr. Jaipal Reddy 
and his friends will do well to analyse it in 
greater depth rather than indulge in irrele-
·.rar.t polemic as he has done today. # 

Sir, after dismis·.ing his very .. (lnterruptions\ 

SHRI S.JAIPAL REDDY: He has noth· 
ing to contributa, he is only speaking about 
me. Obviously, Mr. Tewary and Finance are 
contradictory in terms. 
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PROF K.K. TEWARY: After his very 

raucous speech and very disappointing 
performance, I win prefer to talk-about my 
State of Bihar. I come from a State which had 
had a history of millennia right from the time 
of Vedehas, thousands of years ago to pres-
ent time... (lnte"uptions) 

SHRl S. JAIPAL REDDY: From 
Videhas to Dubeys. 

PROF. K.K.TEWARY: Bihar has al-
ways been in the forefront of our national 
effort and our national history. But when I 
look at my State, I feel sorry for it. We, in 
terms of population and potential, are the 
second largest State in the country. The 
mineral resources available in Bihar are 
enormous. 42 per cent of the total mineral 
wealth is found in Bihar and is exploited in 
the national interest. Our land and water 
resources are also in abundance. Bihar 
supplies manpower to rest of the country. 
lnspite of the rich potential and a sound base 
the State has been sliding down. Since 
independence, from the 3rd position in terms 
of total development today we are at the rock 
bottom bracketed with Nagaland and 
Tripura. this is the sad situation and this has 
led to a very glaring instance of regional 
imbalancQ. 

13.00 hrs. 

If you take the figures of fresh invest-
ments anywhere in any secfor, you will feel 
that Bihar has not been treated well. There 
has been a lack of effort and seriousness in 
looking to the problems of the State. the 
r~sult is that Bihar seems to sit on a dump of 
explosives today. Socio-agrarian unrest, 
violence a~ naxal activities are growing by 
leaps and bounds. Many areas in my State 
today have parallel set of government. In 
many areas, in many districts we hear of 
blocks having been liberated. A whole set of 
administrative machinery including the 
system of dispensing justice has been set 

up. This is a very grim situation. 

Therefore Therefore I would like to 
draw the attention of the Minister to this 
problem because rough~ if you look at North 
Bihar, it is always inthe grip of uncontrollable 
floods. In South Bihar where 42% of the 
mineral wealth of the nation is deposited and 
is exploited by the Central Government and 
other agencies. is in the grip of violent agita-
tion. South Central Bihar has been the field 
of operation of socio-agrarian agitationists 
for nearly 1 112 decades. I hope the Central 
Government .will have a fresh look at the 
problems which Bihar as a State is facing. 

I would like to know from the Hon. Min-
ister whether my information is correct that 
after the 4th Plan there has been no fresh 
investment worth mentioning in public sec-
tor. When you have all the mir.eral resources 
there, when you are exploiting them for the 
welfare of the country - we don't have objec-
tion to that; but when 1t comes to paying 
royalty to the State ... 

SHRI S.JAIPAL REDDY: When his 
Government is winding uppublicsector, why 
is he crying in. wilderness? 

PROF. K.K.TEWARY: Yo!..i are only 
proving what said in the 
beginning ... ( Interruptions) 

There has been no fresh investment 
worth mentioning since the 4th Plan period in 
public sector. In private sector I would like to-· 
know the figures of letters of intentthat have 
been issued and how many of them have 
been implemented in the State of Bihar. 
When you have all available resources 
there, why is this step-motherly treatment is 
meted out to my State? 

When I talk of investment, I feel really 
sorry that industrial picture in Bihar is rather 
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dismal. All major industries in private sector 
have stopped working; they have come to a 
grinding halt and no worthwhile effort have 
been made to revive hundreds of ~.'ck units 
which have been lying closed for years 11uw, 
rendering thousands of people unemploy-
ment. 

As I said in the beginning, I would be 
very brief. I would like to draw the attention 
of the Hon. Minister to my area, i.e. South-
Central Bihar. you must have heard of 
South-Central B.ihar it is the sheet-anchor of 
extremist violence which is euphemitically 
caHed naxal movement. Although there is a 
socio-agrarian dimension to it but there is no 
end to wanton killings and viol~nce. What 
have you done in terms of helping the State 
out of this situation? Even existing assets 
have almost disappeared or they are in the 
process of dis-appearing. In this context I 
would like to refer to Sone Canal System. It 
is 120 years old. It used to cater to the 
irrigation needs of five districts which consti-
tute South-Central Bihar from where all 
naxal uprising comes. This irrigation system 
is based on water available from Sone river. 
Through the good off ices of Central Govern-
ment Madhya Pradesh Government and 
U.P. Government were allowed to take wa-
ter from Uiis river. In Madhya Pradesh Ban-
sagar dam was allowed to be construded 
and in U.P. Rihand dam and some other 
dams were constructed thus in the process 
leaving meagre water from Sone Canal 
System which irrigates about 1.15 crore 
hectares of land in five districts of Bihar. 
namely, BhOjpur, Rohtas, Aurangabad, 
Jahanabad and Patna. It was agreed in 
1980-81 that if there were non-availability of 
water as it should ·have been available 
Central Government will make available 
about Rs.1300 crores through World Bank 
assistance for modernisation of the Sone 
Canal System during the Seventh Plan. 
Surveys have been done. Estimates have 
been sanctioned and this project got priority 

in Seventh Plan. We are more than half-way 
through the Seventh Plan but so far this 
project has not been taken up. For one 
century this area was the granary of Bihar. 
Thirty-five per cent of the total grain produc-
tion of Bihar comes from this area alone and 
nothing has been done so far to take up this 
schema. therefore, I would like the Central 
Government to coma forward. and make the 
resources available so that the State Gov-
ernment can take up this scheme and imple-
ment this scheme during the Seventh Plan. 

In the same region which is covered by 
this Sone Canal system there is Rohtas 
industries. It is one of the oldest industries in 
the country. It ~mployed 40,000 persons. 
That means 40,000 families depended on 
this and the entire economy of the region 
depended on this old industry which has 
been lying closed for the last two years. We 
have been writing to the Central Govern-
ment and all kinds of promises have been 
held out but no help has come so far to revive 
this sick industry. The whole economy 
whether agricultural or industrial and which 
also opened employment avenues 1s riow 
cpming to a grinding halt and already th1~ 
region is in the grip of worst ever violence 
Let us not try to brush all inconvenient things 
under the carpet. Bihar has been a volattte 
State and problems there, particularly vio-
lence, has tendency to spill over into other 
States. Therefore, Mr. Finance Minister. I 
would like you to apply your mind to this 
aspec;1. You just cannot ignore a State of 
Bihar-siza. In the same area, Buxar - you 
must have heard the famous place - has 
bean the seat of our c1Vilisation and culture 
for thousands of years. River Ganges has 
gone on rampage. About two dozen villages 
with a population of 15,000 to 20,000 have 
already been gobbled by the rivsr and lakhs 
of people, who depended on agriculture, on 
fertile land, have now been rendered into 
paupers and nomads. They are in ~earch of 
livelihood. But there is no ray of hope for 
them. In Buxar town, which is seated on an 
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ancient seat. there is an ancient fort. Half of 
the foundation of the fort has already been 
eroded. H the fort gives way, as it is in the 
process of doing, then the river will flow right 
across the district where not only land and 
houses will be destroyed, but all infrastrudu-
tal facilities, created over a century, wiH also 
disappear into the river. 

I wanted to speak earlier on other 
demands. But I chose this opportunity to 
bring to the notice of ·the Central Govern-
ment that the picture in Bihar has been grim. 
The financial JX>sition of the State has been 
going down. When you take our minerals, 
even now, despite our demands, despite all 
pressures, your system of paying royalty to 
the State is as ok:I as the discovery of those 
mineral centres. Sir. royalty to the State is 
even now based on tonnage basis, not on 
price basis. We want royalty to be linked with 
the price of the minerals which you take from 
Bihar. If you do not make resources avail-
able to us, a State with about eight crore 
population and all kinds of socio-political 
problems, socico-agrarian unre&t sweeping 
across the length and breadth of that State, 
is bound to explode into an unprecedented 
violence because of backwardness. 

Today, I feel sad to say this what my 
State, Bihar, which has always shown the 
path to this nation, brought India into one 
entity since Buddha and Mauryan and Gup-
tan periods through Sher shah and Babu 
Kunwar Singh to Mahatmaji's struggle for 
freedom in Champaran, has now become a 
synonym for squalor, poveny and backward-
ness. This situation cannot be allowed to 
continue. Therefore, I urge upon the Central 
Government to treat this as a national prob-
lem. Bihar requires your help. Resources of 
the State are not enough Technical base is 
very narrow there. 

In the end, I would mention how things 
are being done there. In my constituency, in 
the district of Bhojpur- no-industry area-two 

industrial licences were issued. The expen-
diture would have been to the tune of Rs.500 
crores. I do not know who is responsible for 
this crime. I term it as a crime deliberately. 
Those licences have been transferred out of 
Bihar. You say, you will remove regional 
backwardness. You develop the areas 
which the backward. About my district of 
Bhojpur, I have already· painted the picture 
what it is. The letteis of intent were issued. 
The work had started. Who is responsible for 
this? Who has taken ·those licences not only 
from my district but from the State of Bihar? 

You do not invest in public sector, al-
though you should have invested the largest 
amount in the public sector in Bihar. But after 
the Fourth Plan, whatever you might have 
done by way of expansion of existing units, 
you have not invested afresh. No fresh units 
have been set. up in Bihar. The Private sedor 
is shy of going to Bihar. The agricultural front 
presents a dismal picture. In health, educa-
tion and transport, our state has got the most 
callous treatment. Therefore, I once again 
urge that Bihar's case shouki not go by 
default and Mr. Finance Minister, by letting a 
Bihar go this way, you will be creating a 
national problem and you may not solve the 
problems of backwardness. illiteracy if you 
don't look at the second largest State now 
passing through utter ~ckwardness. It is 
de-humanising and it is only destroying 
poverty which I see in Bihar, the same de-
gree of callousness is seen all round. There-
fore, I urge you to be serious we have had 
enough of lip service. We want resources for 
the problems that I have mentioned, the 
flood control measures. By the floods of last 
year, the whole of north Bihar was wiped out 
completely. My area was wiped out, the 
Central Binar and look at the south Bihar. 
Separ~tist groups are raising their heads. 
Therefore, you have to solve the problems 
and make Bihar a test case, and instead, you 
have been talking. Bihar could not remain 
neglected for long and I say that if you do it. 
we will be doing it only as national p,eril. 
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Therefore, I urge you to come forward and 
make the resoµrces available to the State 
and tackle these problems. that I have men-
tioned. Doh't drag your feet and list out the 
statistics, that you have done enough. 

With these words, I conclude and 
expect you to act. 

{ Translationl 

SHRIMATI PRABHAWATI GUPTA 
(Motihari): Mr. Chairm~ir, I welcome the 
Finance Bill moved by the Minister of Fi-
nance. ln\he light of the points raised in the 
debate on the Budg€t, the Minister of Fi-
nance has announced relief worth Rs.39.3 
crores by amending the original Budget 
proposals. It is a welcome step but I am 
distressed to find that relief is being provided 
to the people for whom it is not meant. The 
Minister of Finance has stated in the last 
paragraph of Part 'B's of his Budget speech 
that the main planks of his budget were 
assistance to the poor, generation of more 
employment opportunities, incentives for 
the agriculture and the enhanced growth 
rate. Although he had stated that his Gov~rn-· 
ment would concentrate its attention on the 
achievement of these goals, yet this relief 
has been given to the owners of one, two or 
three star hotels with a view to promoting 
tourism. It is of course a good step, but small 
hotels should also be provided with such 
relief. These Hotels also attract a large 
number of foreign tourists, and they should 
also be provided cent per cent relief. The 
Fmance Minister should pay attention to-
wards these hotels. 

I would like to point out a few things 
more. The reUef provided in the orig inaf 
proposals has put the trade and industry in 
high spirits and there is great jubilation in the 
share markets of Delhi. But it is to be seen 
whether the programmes like Kuteer Jyoti 
and •JaJ Dh~a· and the poverty alleviation 
prOgramme, for which a sum of Rs.22 thou-

sands has been allocated, would be able to 
do any good to the people. 

I would like to draw the attention of the 
Hon. Minister towards the various poverty-
alleviation programmes like N.R.f;.P., 
R.L.E.G.P., l.R.D.P. being launched by the 
government in my area. The District Collec-
tor is the sole authority to utilise the funds 
sanctioned for these programmes. I under-
stand that Engineers, Income Tax Collectors 
and Customs Collectors indulge in corrup-
tion. The Government has given a free hand 
to the Collectors to spend the funds sanc-
tioned under various poverty-alleviation 
programmes. Accordingly, the District Col-
lectors at the administrative level can draw 
the money and spent it. The Government 
should enquire into this matter and see if any 
irregularities are being committed there or 
not. According to their revised procedure, 
these collectors cam draw money and spend 
it arbitrarily. As per the previous practice, 
they had to take prior permission for drawing 
the money. But now that practice has been 
abandoned. The earl~er practice of having a 
check should be restored, because without 
effective check, they will go on spending 
arbitrarily. 

The Government has given certain 
concessions to women in the budget. It has 
earmarked Rs.435 crores for Rural Develop-
ment Programmes. The proposal to dig 
1. 10,000 wells and to energise them under 
the Jaldhara Programme is wonh imple· 
menting. Government's programme for set-
ting up cottage industries is also welcome. 
But the Government should also ensure that 
the State Electricity boards to spend funds 
for providing electricity in the jhuggies of 
labourers and poor people and the funds are 
utilised properly. 

· Just now Shri K.K.Tiwari was speakinr 
and I listened to his speech with rapt atten-
tion. There is no denying the fact that Bihar 
is very rich in mineral resources and its land 
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is very fertile. About 70 per cent of the total 
quantity of coal in the rountry is extracted 
from Bihar. Al1 kinds of minerals and metals 
Uke mica, iron-ore and material required for 
nuclear power are available in Bihar. But 
what is the present plight of the people of 
Bihar? I am not talking of the general people 
and middle class people. I am talking of the 
poor people in the State. The food they take, 
the clothes they wear and the houses they 
live in are of very inferior qua\ity. They are 
constantly harassed by droughts and f loads. 
The Government should take certain meas-
ures to ameliorate their lot. The Govern-
ment, no doubt, has presented a very com-
mendable Budget. But did the Government 
ever think of the plight of women 1n Bihar? 
The Government did a very good job by 
.giving concessions to women in the articles 
of their daily use like 'Vermilion' and 'Kajal' 
and all the women welcome it, yet there are 
certain women in villages who have only one 
garment to wear. They wear the same gar-
ment all the time. When they go for bathing, 
they wash that garment and let it dry. They 
wear that very garment after it is dry. Does 
the Government have any programme for 
such poor women? The Government has 
prepared good economic programmes to 
remove poverty. As I said earlier, senior 
officers like the Collectors take certain per-
centage of amount as bribe. I, therefore, 
suggest that the various social security 
schemes like the N.R.E.P., R.l.E.G.P. etc. 
should be brought under one implementa-
tion agency. 

Our Hon. Prime Minister announced a 
programme for the removal of poverty and 
un-employment at Madras. It is welcome. 
The Hon. Finance Minister also said some 
time back that the Budget aims at overcom-
ing the impediments coming on the way of 
removal of unemployment and generation of 
employment avenues. '1 urge upon the Gov-
ernment to ensure that Senior Officers like 
the Collectors do not take any percentage as 
brbe and to take suitable measures to all 

that the funds reach the poor. 

The Government proposes to construct· 
4-5thousand houses under the Indira Hous-
ing Scheme. Is the Government confident 
that these houses will be the permanent 
assets? The Government shouJd look into 
this aspect which will make the Indira Hous-
ing Scheme successful. 

Last yearsitoods ruined the economy of 
North Bihar. The plight of the people there is 
very pitiable. Whether one is a farmer own-
ing 1 spo acres of land or a landless labourer, 
all are in an equaHy sad predicament. No-
body has been able to grow paddy. The 
Gcvernment did not take any concrete steps 
in this direction. There are various projects 
like the Gandak and Kasi projects. The 
Gandak project could prove to be a boon, 
but instead it has proved to be a bane. A lot 
of money has been spend on this project. 
This issue was raised m the House on a 
number of times and talks were also held 
with the Chief Minister of Bihar. We have 
been requesting the Government to find a 
permanent solution to that problem. 

The infrastructure if getting ruined and 
property worth crores of rupees has been 
destroyed. A ~hctrge has been levied on 
the people earning- more than Rs.50,000 
with a view to proVJdmg relief to the people 
affected by floods. The funds to be raised 
from this sur-charge will be spend on relief 
work. I would like to stress that the flood 
causes more damage than drought. Bihar, 
particularly North Bihar has been ravaged 
and the people are in great distress. It is the 
season of wheat. Wheat has grown by now. 
The floods are likely to visit that place again 
after one month at the end of May, but, to our 
utter dismay, no solution has been found so 
far to this problem. Government should 
implement the Flood Protection Scheme 
and the Gandak flood Control Scheme with-
out delay, otherwise the floods will continue 
to cause havoc every year and spell miseries 
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to the people. The World Bank can also be 
approached for loan for this purpose. 

I talked to the Chi4f Secretary in this 
regard. He said that an expenditure of Rs. 1. 
5 billion was involved in it. But this entire 
amount will not be spend at a time. The work 
can be started with Rs. 20-25crores. Wecan 
incur expenditure in a phased manner. But 
his area must be saved from the ravages of 
floods. I urge the Government to implement 
the Gandak Drainage Scheme immediately. 
Just as the Ho river is the problem river of 
China, s!milarly the Kosi river is the problem 
river of Bihar. The Western Kosi Canal has 
not yet been constructed. Unless these 
schemes a!e implemented, the problem of 
the area will not be solved. Without these 
schemes, the per capita income of the 
people will not increase. I, therefore, request 
the Government to find a permanent solution 
to prevent the devastation caused by the 
floods. 

AU the snow-fed rivers originating from 
Nepal inundate the entire area by their dev-
astating\floods. The State Government is not 
in a position to remedy the situation as it 1s 
lacking in resources. The Government 
should take up this matter with the Govern-
ment of Nepal so that a high dam may be 
constructed there. The hon. Minister of 
Water Resources is sitting here. Let him hold 
talks with the Government of Nepal in this 
regard. Thetwotothree hundred small rivers 
originating frbm Nepal take a violent turn and 
cause havoc during rainy season. it is very 
necessary to solve this problem.I also re-
quest the Government to prepare inf rastruc-
ture in the area and set up medium scale 

-mdustries. This wiU help development o( 
industry albng with agriculture in the area. 
This wiR also go a fong way to remove 
unemployment in North Bihar. 

I would II<• to make one more point 
about price rile. The price by 10- to 15 per 

cent after every Budget There has not bean 
much increase in the Budget this year and 
taxes amounting to As. 615 crores only have 
been levied, I would like to thank the hon. 
Minister of Finance for this. But the prices 
are skyrocketing after the Budget. Every-
body is perturbed. Even our guards cannot 
purchase rice, oil and pulses because the 
prices of all commodities are rising. The 
Government should assure the people that 
the prices will not rise further after the pres-
entation of the Budget. 

One .or two points more. The Govern-
ment has given a lot of concessions to big 
people. It is heartening to note that conces-
sions have been given to liberalise import 
and export with the intention that promotion 
of import and export will ensure develop-
ment of industries. If the industries are devel-
oped, production will increase and unem-
ployment problem will be solved. Besides I 
would also fike to state that the Government 
has given many concessions to the 100 per 
cent sett-oriented industries. They have 
been given full exemption from the payment 
of duty. The Government has rightly with-
drawn the duty levied on the aids for the 
blinds. I would also like to appeal to the 
Government to raise the limit on personal 
income tax to Rs. 25,000 from the present 
limit of Rs. 18,000/- per annum, With Rs. 
2,000 one lives just from hand to mouth. 
Government should realise the plight of the 
middle income group. The Government's 
efforts are concentrated on helping the rich 
and the poor but it is impervious to the 
sufferings of the middle income group. To 
bring Bihar on the industrial map of the 
country, the Government should lay due 
emphasis on the five year plans. Under all 
the schemes, Bihar has been allocated the 
minimum amount. The Government should 
not indulge in such step-motherly treatment. 
The hon. Minister should allocate more 
funds for the backward states like Bihar, 
Bengal, Eastern Uttar Pradesh and Orissa. 
The hon. Minister of Finance has announQ8d 
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that the Government proposes to take steps 
aimed at increasing employment oi>Portuni-
ties. The hon. Minister should pay attention 
towards industrialisation and personal in-
come-tax limit. I want to raise many more 
points but due to paucity of time. I am unable 
to do so. I also want to state that at no place 
repair of embankments has been under-
taken with a view to controlling floods. Again 
there w111 be floods and crores of rupees will 
be spent on flood relief operations and a lot 
of money will be pocketed by the engineers 
The engineers will say that the ~oil has been 
washed away in floods. In my Constituen(;y 
both ·the rivers, Sikrana and Gandak cause 
much devastation. My submission to the 
Government is to fill the gaps in the embank-
ments as early ~s possible. One year has 
passed, but till date embankments have not 
been filled up. So the Government can very 
well imagine the extent of the havoc which 
will be caused in the coming months in Bihar 
if repair work is not undertaken at an early 
date. I hope adequate attention will be paid 
both by the Ministry of Water Resources and 
the Ministry of Finance to my proposals. With 
these words, I conclude my speech and 
welcome the Finance Bill and also the con-
cessions announced therein. 

,[English] 

SHRI G. M. BANATWALLA (Ponnani): 
Mr. Chairman, Sir, at the very outset, I must 
emphasise upon the need for some stability 
of fiscal laws and measures for a certain 
reasonable period of time . The instability of 
these laws and the radical annual changes in 
fiscal measures and taxation proposals 
upset all business calculations and are a 
great hindrance in the progress of the econ-
omy. There must therefore be certain rela-
tive stability in our fiscal laws for certain 
reasonable time at least. l may refer to our 
Import-Export Policy. As you know, it was 
announced in 1985. But from the date of its 
announ~ment right upto January. 1988. it is 
pointed out, there were nearly 338 

changes- minor and major-upsetting 
several business calculations. 

Therefore at the very outset, as I said, I 
must emphasise upon the need to impart 
certain stability to our fiscal laws and meas-
ures for a reasonabJe period of time. 

Mr. Chairman, Sir, looking at the pres-
ent realities of the situation, our future devel-
opment strategy demands 

{ 1) an efficient fiscal management, (2)" 
price stability. (3) timely implementation of 
projects to avoid escalation of costs, (4) 
Pragmatic policy for generation of employ-
ment; and ( 5) lncreased stress on exports. 

Mr. Chairman Sir, the monetary man-
agement demands great care today. It is 
clear that money supply has been rising at 
the rate of twelve per cent to fourteen per 
cent a year, while the growth rate of real 
national product has been about four per 
cent. Under such a situation monetary policy 
has to be very pragmatic and has to be 
administered with d4,e caution. 

Excessive monetary growth, at a time 
when there are strong underlying inflation-
ary trends in our economy. must be avoided. 
But at the same excessive monetary re-
straint may also be counter productive. They 
may lead to recessionary consequences, 
especially in view fl htd~ction in demand, 
because of drought-induced fall in rural in-
come. Therefore, there is need to give due 
importance to both these balancing consid-
erations in our monetary policy. 

Sir, we also have to see thal the fiscal 
policy that you have, take into consideration 
the need for pruning of the excessive growth 
in Government expenditure. Many speakers 
have already dealt on this point. Therefore, 
I will not elaborate it further. There is a 
greater need for a proper and adequate 
compliance with our taxation laws. There is 
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need to see that the on-going projects are 
completed on time. There is also need to 
improve the financial performance of our 
policy sector industries and to foster greater 
accountability among them. A grater need is 
also to see that we do~ not practise seH-
deceptiOn with respect to the economic situ-
ation. For example, credit today is taken that 
the growth rate in our industrial sector as a 
whole is 10.2 per cent, No doubt that has 
been a great achievement. But this figure of 
10.2 per cent also hides certain realities 
which demand attention. During the first 
eight months of 1987-88, the growth rate for 
power. coal, saleable steel, crude petroleum 
and cement fell to 66.4 per cent as compared 
to a growth rate of 7.9 per cent in the corre-
sponding period of 1986-87 . Therefore 
these imbalances need to be properly at-
tended to. • 

Mr. Chairman Sir, a sad feature of our 
economy of our economy today is with 
respect to income distribution. According to 
available income distribution data, the top 
twenty per cent of population have 49.4 per 
cent of the national income to themselves, 
while the rest eighty F>er cent have the re-
maning 50.6 per cent. I may further clarify by 
saying that of these eighty per cent, the 
lowest twenty per cent in the population 
claim only 7 per cent of the national cake and 
the next twenty per cent daim only 9 Pt!r 
cent. We therefore have the sad and a 
gloomy picture that forty per cent of our 
population, which belongs to k>wer classes, 
get hardly 16 per cent of the national cake. 
We have to see that this particular trend in 
our income distribution is corrected. Then 
only we can speak of straighting the econ-
omy. 

J may refer to a few points with respect 
to the Finance Bill. The minimum taxable 
income stHI continues to be Rs. 18,000 This 
minimum was fixed in 1985. There has been 
much 8fOSion d the value of rupee. There is 

a need to raise this minimum taxable income 
to at least Rs. 25,000. 

India's expenditure on scientific re-
se&rch and development is the lowest in 
terms of percentage to gross national prod-
uct. I must, therefore, emphasise upon the 
need to encourage this particular expendi- _ 
tu re. On the contrary, under the Direct Taxes 
(Amendment) Act, 1987, deduction for capi-
tal expenditure on scientific research and 
development has been abolished. The 
Government is going to come forward wlth a 
Bill later on this particular aspect. I must urge 
upon the Government to consider the need 
to review the p:>licy in this particular count. 
We are talking about entering the 21st 
century. But then contrary policies are pur-
sued when we find that tax deduction for 
capital expenditure on scientific research 
and development has been abolished. 

There is also a concept of deemed 
income. I must say that it is a very unhealthy 
concept. Of course, I do extend limited wel-
come to the announcement of the Finance 
Minister of reducing from 60 per cent to 30 to 
35 per cent taxation based on this concept 
of deemed income. However, this very con-
cept requires a review and needs to be 
completely grven up. 

I must refer to the problems being faced 
in my State viz. Kerala. Here I must take 
strong exception to the placing of tyres, 
coconut, rubber, spices hke nutmug, cloves, 
etc. under OGL. This will destroy the ~n­
omy of Kerala. Indiscriminate import of all 
these iten.s by all and sundry is bound to 
adversely affect the economy of ~erala. T.he 
import of tyres wil I adversely affect the intake 
of natural rubber within the country. Kerala 
will be the saddest in this particular respect. 
I must emphatically urge up:>n the Govern-
ment to re-consider the import of all these 
items under OGL. 

There is also.a need to see that coconut 
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is also declared as oilseed. Almost every 
country in the world has declared a coconut 
as an oilseed. Kerala produces 70 per cent 
of total national production of coconut. I 
must, therefore, urge upon the (lovernment 
to •ee that coconut is declared as an oilseed. 

There is an export cess on pepper at the 
rate of Rs. 5 per kg. This export cess should 
be immediately withdrawn. The export cess 
has pushed the prices of our pepper in the 
international market as compared to pepper 
from Brazil, Indonesia, Malaysia and other 
countries. 

The industrial development of Kerala is 
also being neglected. The per capita Central 
Investment in the State is below the percent-
age which is at the national level. Not only is-
this percentage of Central investment in 
Kerala below the national average, but this 
percentage of Central investment in Kerala 
is persistently on decline. I emphatically 
urge upon the Government to take this 
particular point into consideration and see 
that proper steps are taken. 

The Government of Kerala has also 
sent some proposals to the Central Govern-
ment for approval. There is need for moder-
nisation 'lnd development of FACT, HMT, 
Cochin shipyard, etc, and I hope the various 
proposals sent by the Government of Kerala 
will be duly cleared by the Central Govern-
ment. 

Kerala is a leading State in the matter 
of export of sea food. But today the sea food 
industry is sick. It needs substantial financial 
aid at subsidised rate for its assistance. 

MR. CHAIRMAN : Now, please con-
clude. 

SHRI G. M. BANA lWALLA : I will just 
mention the points and conclude. There is 
need to include Kerala in the Action Plan for 
increasing the food production. This is be-

cause Kerala is an important producer of 
paddy. Nearly twelve lakh tonnes of paddy 
are produced every year. 

Ten States have been selected for 
diggi'lQ wells in a massive way providing 
drinking water and water for irrigation, as a 
cent per cent Centrally sponsored scheme. 
Kerala be induded there. 

Finally, many of the Keralites are work-
ing abroad in GuH countries. There is a 
recession in Gulf countries and they have to 
return. There is therefore, a need for rehabili-
tation schemes and a rehabthtation fund. I 
hope that these demands of Kerala will be 
duly considered by the Government. With 
these words, I thank you. 

SHRI SRIBALLAV PANIGRAHI (Deog-
arh) : Mr. Chairmaa, Sir, I thank you and the 
Minister for Parliamentary Affairs for giving 
me this opportunity to speak on the Finance 
Bill, 1988. 

13.48 hrs. 

[SHRI SHARAD DIGHE in the Chairj 

In this Budget Session, we are now at 
the close of the financial business, with the 
Budget already having been passed and the 
Demands of the select Ministries also having 
been p9ssed and the rest guillotined. alle 
Finance Bill 1s there to give effect to the 
various financial proposals of the Budget for 
the year 1988-89. 

At the outset, I would like to say that we 
have more than twenty Ministries but I think 
the working of haH of the Ministries number-
ing about ten, could be discussed here, and 
naturally their Demands could be scrutini-
sed. But the working of a large number of 
Ministries could not be discussed. There-
fore, I would suggest that some procedure 
should be evolved, some committee system 
should be evolved so that the working the 
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estimates and the expenditure of all the 
Ministries could be scrutinised. I know that 
the time being limited, everything cannot be 
discussed in the parltament. But this is very 
important. f think the work of scrutinising the 
expenditure of different Ministries, which 
cannot be discussed on the floor of the 
House, can be a8signed to a committee and 
there it can be done. 

Then_Sir, this years budget judged by 
any standards. is definitely a poor man's 
budget. It is a farmers t)udget. It is agricul-
tural-oriented. growth-oriented. I do not 
know why still there is criticism from the 
Opposition. Of course, if the Opposition is 
bent upon criticising for the sake of criticism, 
nobody can help. But this year's budget has 
bee'n welcomed in different quarters. Of 
course. I quite see their disappointments 
because they always try to arouse a feeling 
of discontentment among the people without 
any reason. Last year every-body knows 
that the country faced a difficult period be-
cause of failure of monsoon. We know that 
this was the worst drought of the century and 
naturally the common people were expect-
ing that this year's budget will contain a 
heavy dose of taxation. But the opposition 
were frustrated because they were waiting 
for an opportunity to sow the seeds of 
discontentment among the people which 
they did not get but now they say that there 
was no proposal in the Budget to tackle the 
eeonomic problem of the country. 

Sir, some Members from the Opposition 
side like Shri Jaipaf Reddy of Janata Party 
ana others were aiticising the Budget While 
levelling charges against the Government, 
he probablyforgetto look atthe performance 
of the Janata Party regime in 1978-79. At 

4 

that time there was a lesser degree of 
drought but there was minus growth of aboUt 
4. 7 percent. But we have got postiYe growth 
last year. The industrial growth rate II aboul 
1 O percent. The inflation-rate has not 

touched the two digit figure. I may give you 
the performance of the last year. Export had 
increased. Import had deaeased. Power 
generation was 7.6% more, coal production 
was 10.2% more. The Railways performed 
well last year. We faced a very peculiar 
situation last year, unfavourable economic 
situation due to drought and floods even 
then this is a very good budget with so many 
concessions giVen to different sections of 
population. Relief has been give_n to farm-
ers. I would Uke to say that the Government 
and the Finance Ministry are quite respon-
sive. After the budget presentation, several 
reactions were expressed and the Finance 
Minister has come up with different propos-
als giving relief amounting to Rs.40 corers 
approximately. So, Sir, the Ministry is re-
sponsive to the popular reaction. 

Sir, I now come to other problems, In 
regard to agricultural land, the ceiling is to be 
speeded up. But while speaking on land 
reforms, we should not forget about the 
urban property ceiling. Otherwise, there is 
going to be an imbalance in the society and 
our economy. If there is no urban land ceiling 
and if you only insist on land ceiling in the 
rural areas that will create some imbalance 
and discontentment among the farmers. 

Sir, inregard to crop insurance scheme, 
there were demands for exemption on loan, 
exemption on interest, etc. Why is it so? It is 
because there is crop insurance scheme 
that is not working property? The peasantry, 
the farmers are suffering on account of 
floods in some regions and drought in other 
parts of the country. They do not get proper 
relief from the crop Insurance scheme. 
Hence there is an increasing demand for 
exemption of loan and interest etc. This 
~hould be looked into. Sir, remunerative 
prices for foodgrains should be ensured to 
the farmers and agricultural producers. This 
year potatO cultivation was there in large-
acale in my constituency in Kuchinda sub-
division. There was _.. incentive for this. But 
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after the harvest nobody comes even to 
collect the seeds which was promised and 
there is no cold storage facility. Therefore, 
cold storage facility should be there and 
whatever assurances are given by the '1ffi-
c4rs should be fulfilled. Otherwise cultiva-
tors and the people in general will lose faith 
in the bureaucracy. 

Sir,' Jaladhara, Kutirjyoti and so many 
welcome measures and there in this year's 
budget. AboutJalandhara I would urge upon 
the Government that there should not be any 
discrimination between the SC/ST and other 
poor cultivators so far as the benefits of this 
scheme are concerned. The benefits should 
goto all the poor cultivators. After all we have 
a programme of having 175 million tonnes of 
foodgrains production by the tum of this 
Seventh Plan. So, there should not be any 
discrimination. As regards implementation, I · 
would say that all over our schemes are not 
being properly implemented by the State 
Governments on the ground. Wherever 
there are lapses, wherever there is corrup-
tion, the Central Government should closely 
monitor and withhold payment to s•Jch erring 
States. They money which is being released 
should be stopped. This will do a long way to 
correct the situation. 

Now I will come to prohibition. Unless 
there is prohibition, this liquor consumption 
is going on very menacingly and that is also 
reflected in the implementation of our eco-
nomic proqramme, particularly the anti-pov-
erty schemes. Therefore, the Government 
should try tom inimise this menace by having 
restrictions on this fantastic consumption of 
liquors. 

We have a big deficit of about Rs.8000 
crores. It calls for very strict economic meas-
ures to be observed. Now can we observe 
strict ~nomy unless the officers are con-
scious of It and make sincere effons to stop 
wasteful .,,....,.ure? The naked misuse of 
Government v.hicles and Government 

properties must be put an end to. The offi-
cers should be pulled up for this. 

Coming to the working of the ~blic 
undertakings, wherein we have a very high 
stake in our economy, a new work culture, a 
new work ethics with worker's participation 
and manager's aCC'luntabitif.¥ has to be 
evolved. 

Now, I come to Orissa which is a pov-
erty-ridden State amidst plentiful of natural 
resources. Orissa is a State which finds a 
very low plaee in the list of the per capita 
income States. The regional imbalance 
which should be reduced is unfortunatety 
being increased. Orissa, Madhya Pradesh, 
Bihar and U.P. are the States which have not 
improved for the last several years m respect 
of per capita income. These four States will 
have to be treated as special category 
States. Unless the composition of the popu-
lation, i.e., SC/ST percentage is taken into 
consideration and more grants. are given 
instead of loans and their arrear loans are 
exempted with grants given in place of plan 
advance to meet the natural calamities, such 
poor States can never come at par with other 
States. In this background I welcome 1he 
Prime Minister's idea of district planning. 
District Planning with district budgeting will 
be very much helpful in fighting out back-
wardness of different backward areas. 

The work of the two proposed power 
projects, lb Thermal Power Station and Tal-
cher Super Thermal Power Station should 
start immediately and the hindrances of 
Parade port be removed and its develop-
mental programme be entrysted to the 
HanduiCorporation. There are irrigation 
projects like Rengali, Upper kolob and Up-
per lndravati where impounded water is 
lying idle without necessary canal system 
being built. Funds may be released lb the 
State outside the Gadgil formula to construct 
the canal system and avoid this national 
wastage. 
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In the end -, welcome the Finance Bill 
and this year's budget really has aroused a 
new hope among the peasantry, among the 
poor people, but atthe same time it throws a 
big chaUenge to the Government, specially 
the Finance Ministry, to fill up the gap of more 
than Rs.8000 crores by resorting to strict 
economy. 

MR CHAIRMAN : Please conclude. 

SHRI SRIBALLAV PANIGRAHI: In the 
field of railway also, Orissa is much behind 
and the work of Sambalpur-Talcher rail line 
and Sambalpur Division should be speeded 
up. 

Wrth these words, I thank you for the 
opportunity given. 

[Translation] 

SHRI DHARAM PAL SINGH MAl,.IK 
(Sonepat): Mr. Chairman, Sir, I rise to sup-
port the Finance Bill 1988-89, presented in 
the House. All the Members of this August 
House are agreed that the Indian economy is 
based on agriculture and 75 to 80 per cent of 
the Hon. Members come from this sector. 
Many ·things are announced for the we Hare 
of the farmers but in practice very little is 
done for them. For this Budget I want to 

- congratulate the Hon. Prime Minister under 
whose leadership for the first theme since 
independence steps have been taken for 
helping the.farmers in real sense of the team. 
At the time of the elections every party tries 
to grab more and more votes of the farmers 
and exploits them. In every state all the 
political parties try to cash-on the innocence 
of the farmers. 

I would like to make some sUggestions 
for the belter.ment of the farmers and want to 
tell you what they need most these days. My 

first suggestion to the Government is to 
declare agriculture an industry. This wUI help 
the farmers secure credit on low rates of 
interest. If this is done then in my opinion 
most of the problems of the farmers will be 
automatically solved. To the farmers sub-
sidy and other petty retiefs are being given. 
Therefore I want to emphasise with all the 
force at my command the need for declaring 
agriculture an industry. Besides, I would like 
to state the several provisions have been 
made for the benefit of farmers by way of 
subsidy and loans etc. but these benefits do 
not actually reach them. To obviate this 
difficulty. my second suggestion to· the 
Government is to fix credit limit for ttle farm-
ers on the lines of the credit limit fixed for the 
busjnessmen and industrialists so that they 
may also borrow any sum within that credit-
limit during the year without any objection 
being taken by the ba.nk officials. Not only 
this, I suggest that an annual credit limit 
should be fixed for all the citizens of the 
country and the families, on the basis of their 
creditworthiness and the copy thereof sup-
plies to them, on the lines of the suggestion 
made in case of the farmers; if the credit 1:mit 
for a family is fixed at Rs.5,000 or RS.10,000 
or Rs.15,000 then up to that limit that family 
should be allowed to borrow any sum within 
that limit at any time, and deposit the same 
at its convenience. If this is done then the 
corruption in sandioning the loans will auto-
matically come to an end. I want to empha-
sise that actually the benefits of the an-
nouncements made by the government do 
not reach the farmers. To my mind, the day-
to-day problems of the farmers can be 
solved by fixing the credit limits for them. 
Otherwise what happens is that a farmer for 
drawing Rs.5,000, has to complete many 
formalities, fill up many forms and has to 
approach patwaris and other officials for 
processing his loan application· and in the 
process he has to incur a lot of expenditure, 
with the result that his loan amount gets 
depleted an~ is not spend for the purpose for 
which it is taken. Therefore, I request the 
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G&vernment to straightway fix the annual 
credit limits without going into the merits of 
the purposes for which the loan has been 
applied. 

In this context, I would like to state one 
thing more. For the farmers we often talk 
about establishing Land Mortgage Banks, to 
enable them to borrow money for buying 
tractors, pumpsets ect. But, in reality what 
happens is that whenever the farmers are in 
need of money for household purposes, they 
borrow money on the pretext of buying 
pumpsets and utilise the amount borrowed 
to meet their household needs. In such 
circumstances the farmers approach · the 
officials of the banks to get a report from 
them to the effect that pumpsets have been 
purchased. The Bank Officials oblige the 
farmers obviously for some consideration. 
Therefore, I request the Government to trust 
the farmers, as it trusts the industrialists who 
are free to utilise the loan amount within the 
credit limit fixed for them. No restrictions 
should be imposed on the farmers. Besides, 
a farmer is required to buy pumpset from a 
particular shop. This further aggravates his 
difficulties. So the farmers borrowing money 
for purchasing pumpsets should be allowed 
to purchase them from any shop of their 
choice. A provision to this effect should be 
made for the farmers. 

t have a submission to make about 
insurance scheme. While replying to the 
debate on the demands for grants of the 
Ministry of Agriculture, Shri Bhajan Lal 
stated that the Government proposes to 
make revenue village as a unit. But what 
happens a now a days is that the standing 
crops of many farmers are burnt down by 
11>ischievous persons by throwing burning 
matchsticks. If revenue village is made unit, 
then it will help them to a certain extent. 
There is a provision for some compensation 
if 75 per cent of the crop is damaged in a 
revenue village. But there is remote possibil-
ity of getting such a compe~sation because 

75 per cent of the crop is rarely destroyed by 
fire. Therefore my suggestion to the Govern-
ment is to pay compensation to the individual 
farmer whose standing or stored crop 
catches fire. Such provision needs to be 
made. 

So far as the question of employment is 
concerned, the Hon.Prime Minister also 
touched upon this issue at the Madras ses-
sion and also announced the intention of the 
Government to implement the one-family-
one-job Scheme. I think the intention of the 
Government is really good and if the scheme 
is implemanted then we will be able to bring 
back the disgruntled youths into our main-
stream. In this connection, I suggest the 
Government to conduct a survey to identify 
the f amities whose even one person is not 
employed, because generation of jobs is not 
an easy task. Thef amilies whose even one 
person is not in employment, should be paid 
unempk>yment allowance. Suppose in a 
family of four, not even one person is in 
employment, then to one person unemploy-
ment allowance should be paid, but if in a 
family one person is employed then the 
unemployment allowance need not be ;>aid 
to anybody in the family. If this scheme is 
implemented in this manner, the. 1 many 
people can be benefited under the scheme. 

[ Translatio~ 

Along with this, I want to make one more 
submission about my State Harycma and the 
S. VJ.Canal. There is a great controversy 
about th~ Satluj-Yamuna canal. A question 
regarding S.Y.LCanal wcas also raised in the 
Question Hour today. I submit that an lndo-
Pak Water Treaty Agreement was signed in 
1955 regarding the S. Y.L.Canaf. But, even 
after the lapse of such a long period. we did 
not get water from the canal. However, the 
Government of India have fixed the amount 
and paid it to Pakistan. The work in this canal 
is being got done by the Central Govern-
ment. As stated in the Zero Hour, if water 



435 Finance Bil, 1988 APRIL 29. 1 ~88 Finance Bin, 1988. 436 

(Sh. Oharam Pal Singh Malik] 
becomes available from this canal, the water 
probkam of not only Haiyana but also of Delhi 
would be solved. The water problem of 
Delhi. Haryana, Rajasthan and Punjab is 
diredly connected with the S.Y.LCanal. 
Therefore, the project of S. Y. L. Canal shoutd 
be completed on priority basis so that .the 
water problem of these States may be 
solved. When the water of S.Y.LCanal 
reaches Haryana. we should ~ able to 
irrigate more than 3 lakh hectares of agricul-
ture land in Haryana and the income of every 
resident of Haryana wouki go up by one and 
a half times i.e. if a person is earning 100 
rupees at present, he will be able to earn 150 
rupees as and when water reaches Hary-
ana. Therefore, the project should be com-
J*ted on top priorJty. 

Before I conclude my speech I give my 
last suggestion. We often talk about the 
regional imbalance, but besides regional 
imbalance, there is district imbalance also. 
Generally, in every state developmental 
works are undertaken in a very effective 
manner jn the district to which the Minister or 
the Chief Minister be.longs. It is highty im-
proper beciluse the Minister or the Chief 
Minister represents the whole House. A very 
huge amcunt ol aid is grantf:td by the Central 
Government to tho State Governments. This 
aid should be granted district-wise. At least 
the aid granted by the Central Government 
fC)( setting up industries shoukf be given 
district-wise so that wery dist~ is devel-
oped and the unemployment problem of 
each district is solved. · 

With these words, I thank you for giving 
me an opportunity to express mys.,H. 

[Englis/4 

SHRI AMAR ROVPRADHAN (Cooch 
Behar): Mr. Chairman, Sir, I cannot lend my 
support to thlS Fenance R~L 

THE MINISTER OF STATE IN THE 

DEPARlMENT OF REVENUE IN THE 
MIN"ISTRY OF FINANCE(SHRI A.K. 
PANJA): Why? 

SHRI AMAR ROYPRADHAN: I will 
come to that point. If you go through the 
Finance Bill. It will be crystal clear that th.is 
Finance Bill is nothing but the refledion of 
the financial bankruptcy of the country. The 
Government's fiscal policy brings instability. 
The economy is .n instability. Our economy 
is moving in a cycles order, first there will be 
a deficit budget and then in-between the two 
budgets, there will be some mini-budgets, 
more taxation and ultimately a revised 
budget with more deficit. Just to make up this 
deficit, what do you do? You are imposing 
new taxes; you resort to borrowing and then 
by printing notes or minting coins. Therefore, 
this is the whole state of the economy of the 
country under the Congress( I) Government. 

Moreover, at the end of this year 
Budget-1988-89-the Government will 
have to pay-off liabilities of Rs.2,24, 180 
crores with assets worth only Rs.1 ,84, 100 
crores-that means the Government's bor-
rowing will exceed Rs.40,000 crores. How 
can this Government make up this liability to 
the e>rtent of Rs.40,000 crores? May I ask 
the Hon. Minister as to how he is going to 
make up? The present condition, as a con-
sequence of this, is that the country is lying 
beyond its means. For this, the Goveri1ment 
will have to borrow about Rs.20 crores per 
day and will have to print Notes about Rs.29. 
crores per day. 

The P.F. account-holder, the small 
savings certificate holder and other small 
depositors will get back 82 Paise against 
one rupee. The cost of living index rose to 78 
points from 1970 to 1978, but from 1978 to 
1987, in ten years, it rose to 431 points. 

I 

There is inflation. The rupee value is going 
down. Prices are shooting up. This is the 
tragedy of the economy of our oountry at 
presenl 
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Corruption is rampant After the Bofors 
deal. the Submarine deal, HBJ pipeline and 
Fairfax issue, the corruption is going to be 
the symbol of India's economic culture. So, 
the days are notf ar off when, if this Congress 
Government is there, if this capitalistic econ-
omy prevails, insolvency will be declared. I 
know at that time there will be some persons 
- their numbers are very, very microscopic 
compare to India's population, say, 
0.000001- who may fly to Italy, Switzerland, 
France, U.K. and USA. But what about the 
other people, 80 crores of people, who are 
living in a very distressed conoition? Where 
will they go? 

In your Budget you had given· some 
concessions to Kajal, toy, lollipop and things 
like that. Now. one thing I want to ask. This 
is about Kajal. Mr. Minister. do you know 
what is the condition of our country? One-
third of the world's blinds are in India Who is 
responsible for it? Where will they use this 
kajal - in the eyes or in the legs? 

You are thinking cf toys and lollipop. 
You forget that in Kalahandi - where is my 
Onssa friend? He i~ not here now - in 
Ka1ahandi district how a mother sold her 
dear daughter only for Rs.15 ... 

SHRI A.K.PANJA: That has been de-
nied. 

"SHRI AMAR ROYPRADHAN: That 
may be denied. But it has been there in the 
news. You cannot d~ny just like that Thi) 
Prime Minister, when he visited that place, 
admitted that fad. Now. who will use tnis 
toy? I think. a toy is not more costly than her 
daughter. There should be be some limit to 
make curlew joke with the poverty-stricken 
people. 

The growth pattern of taxation in India 
over the six Five Year Plans reveals a 
distind trend of increasing reliance on indi-
rect taxAs as t.,e primary source of revenua. 

When tha prominent ~no~~ts ·of our 
country - Mr. Minister knows it very well - like 
Dr. Bhabatosh Dutta: Prof. Gangadhar 
Gadgil, Dr. Thimaiya, Director of Social and 
Economic Change, Bangalore, Dr. 
l.Z.Bhatty, Director-General. National 
Council of Applied Economics,· Dr. 
Y.P.Trivedi, Prof. RRadha Krishna, Direc-
tor, Centre for Economic and Social Studies 
arlti Prof. Nirmal Chandra, Indian Institute of 
Management, CaJcutta are in favour of dired 
taxes, what are you doing? 

Very recently, PTI. Corporate Service 
have made a survey which reveals that the 
gross colledion of central taxes has grown 
91 times ever since the beginning of the 
planning in 1950-51. The direct taxes are 
growing only by 37 times while the indirect 
taxes t.'ave gone up by 132 times As a result, 
direct tax. which for med 43.3 per cent of all 
Central Taxes in 1950-51 accounted for only 
17.6 per cent in 1987-88. The share of Indi-
rect Taxes, meanwhile had gone up from 
56.7 per cent to 82.4 per cent in 1987-88. 

Regarding the parity in price, there is 
much difference in the agricultural price and 
the industrial products. The producers of raw_ 
jute, cotton, sugarcane, tobacco are (not 
getting the remuneral1\t"e price for their prod-
ucts. Regarding the raw jute, the Hon. Min-
ister knows it very weH. A few days back, the 
Hon. Agriculture '.i1nister announced the 
minimur.1 raw jute price. But he said that JCI 
would not be fcrc~rl •o purchase that raw jute 
if the price level goes down. I do not know 
why you have taken ~uch a decision. He had 
announc00 tha mininum raw jute price as 
Rs.252 per quintaf whk.h is very low. With 
the result, r~w jute producers will not get 
proper price for their produce. The raw jute is 
produced in West Bengal. Assam. Tripura. 
B1har and parts of Andhra ... (lflterruptions) 

[ lntemiptions] 

SHRI A.K.PANJA: Why do the people 
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impose tax on sale of raw-jute? 
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SHRI AMAR ROYPRADHAN: lltat is 
why, agricultural economy has come down. 
The eminent economist Prof. V.M.Dandekar 
has said that at 1970-71 constant prices, the 
per Capita NOP in the Agriculture sector 
moved from Rs.405.66 in 1951-53 to 
Rs.415.61 in 1976-83. But at the same pe· 
riod, the NOP in the non-agriculture sector 
moved from Rs.593.13 to Rs.1,216. Why is 
the difference between the agriculture sec-
tor and the non-agriculture sector? It is your 
economy. 

Regarding the condition ot rural poor, 
there is a great difference between the urban 
poor and rural poor because the rural poor is 
mainly dependent on agriculture. What is the 
position? According to Prof. Montek 
Alluwalia's view the real income can be 
decided by the Physical Quality of Life 
lnaex(POU). Measuring the conditions of 
Indian poor, OR. M.D.Morm and Prof. 
P.M.C.Alpin concludeo that the urban POLI 
is 61 as compared to the rural POU which is 
only 35. Who has done it? It is your economy. 
That has been the condition of the rural poor. 

\ 

MR. CHAIRMAN:Please coopetate 
and wind up. 

SHRI SOMNATH CHAITERJEE 
(Botpur): Doni use such words. Otherwise, 
he wiU ask for winding up charges. 

SHRI AMAR ROYPRADHAN: Regard-
ing the regional imbalance, almost aJI the 
Members have spoken about it. 

I would like to mention that even at the 
end of the 7th Five Year Plan 1o~~ethm1 one 
hundred districts are known as 'no industry 
districls·. Where are these districts situated? 
If you go thtough the records. you will find 
that these districts are mamty in North Bihar, 
North Bengal. Assam,· Sikkim, Arunachal, 
Meghalaya, T,..,ura. NagaJand, Manipur 

and Mizolam. What have you done for this? If 
we ask questions about this in some other 
way you will say that •entrepreneur is going 
there, what can we do'. You are opening so 
many in.du_stries in a year. Don't think that 
Amethi is the only centre for opening indus-
tries. You may put some industries in this 
region from your end. l.et some public under-
takings be there. You may say that 'it is a 
losing concern, what can we do'. Yes, if they 
lose, let them lose. But for the sake of na~ 
tional integration it should be done ... ( Inter-
ruption) Yes, I would support Mr. Somnath 
Chatterjee. What are you doing for a long 
time? Always you are talking that you are 
doing that; there will be no freight equalisa-
tion. Bihar and West Bengal are losing in this 
respect. Because coal and steel price 
throughout India is the same; but what about 
cotton, sugar, oil and other things? There is 
no equalization. Ultimately Bihar and West 
Bengal are losing. Why are you not taking up 
this matter in the meeting of the National 
Development Council? 

Anyway, I cannot support this Bill. 

SHRI BIPIN PAL DAS (Tezpur): Mr 
Chairman Sir, the fiscal pohcy in my opmt0n 
has three basic objectives - resource mobili-
sation; incentives to growth: and removal of 
economic disparities and imbalance in the 
society as well as between the regions. I 
shall be dealing mainly with the question of 
regional disparity and imbalance. 

Fiscal policy can be in my opinion a very 
powerful instrument to bring abollt social 
and regional balance; to remove and narrow 
down disparity and imbalance. I am concen· 
tra1ing on the problem of regional imbalance 
because it is the source of various social 
tension and political r~stlessness and riist4r-
bance. States like Assam, Bihar, Orissa, 
Madhya Pradesh are all backward inspite of 
their rich natural resources. Why is h so? 
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There must be something wrong some--
where in our policies, in our planning proc-
ess and planning strategy. 

Every Finance Commission goes into 
thi' question and yet the problem remains. 
The present Finance Commission is talking 
of normative approach. I really don't know 
what this means. What is this normative 
approach, I want to be clarified. 

The federal transfer system should 
contain proper incentives for better mobilisa-
tion of resouroes and economy in expendi-
ture. In my view it is also necessary to take 
overall view of the revenue expenditure with-
out making a distindion between plan and 
non-plan spending. 

There is a need to evolve a system of 
federal transfer so that vertical and horizon-
tal imbalances are removed by providing 
adequate inbuilt incentives. Wasteful ex-
penditure and inefficient spending must be 
curbed with an iron hand. Any service ren-
dered must be cost effective. Equalization 
money needs to be earmarked to assist 
deficient States to reach national average in 
social services. There is, therefore, need for 
close and constant harmony and coordina-
tion between the Planning Commission and 
the Finance Commission. Both Planning 
Commission and the Finance Commission 
should consider the need of laying down 
separates and even exclusive set of norms 
for special category States. Targets of rev&-
nue and expenditure shoukj be fixed in an 
equitable and realistic manner. No populist 
programme should be allowed to affect the 
overall economy. The exclusive pool should 
be further expanded by covering corporation 
tax, sur-charge on income-tax and so on. 
NPw let us take the case of my State Assam -
as an example of backward State which 
inspite of State being rich in natural re-
sources has remained backward. How little 
ha coma to the State in comparison to how 
much has gone out d Assam in terms of 

resources and foreign exchanges? It is a 
tragic story. I do not want to go into the 
details. Per capita income of Assam in 1950-
51 was Rs. 50-more than the national 
average and-now it is lower than the national 
average by Rs.212in"1984-85. The situation 
can be improved only by adequate Plan 
Outlay and special treatment by the Finance 
Commission. Out of Central assistance to 
Assam 70 per cent is loan and 30 per cent is 
grant. So the debt burden on Assam is 
increasing every year. I want that this ratio 
should be reversed, namely, 30 per cent 
should be loan and 70 per cent should be 
grant. 

A Central ministerial committee was 
formed for the development of north-eastern 
region. I do not know what this Committee is 
doing. I have not seen any outcome from this 
committee's deJiberations. Assam is a major 
oil producing State. Hatt of Assam is said to 
be floating on oil but what royalty is paid to 
us. The Standard rate of 20 per cent of the 
marked value of the crude should be paid as 
royalty. This has been our demand. This is a 
scientific demand. This has not been done 
uptill now. I request the hon.Minister to look 
into it again and raise the royalty paid to 
Assam on crude oil. 

Assam does not get even the legitimate 
income from tea both as an agricultural item 
and also as an industrial item. The overall 
income distribution from tea between Centre 
and Assam should be revised in the light of 
the Supreme Court judgement. This is very 
important. Assam tea deserves tax relief 
under indirect taxes and it deserves incen-
tives to the tea industry under dired taxes. 
We produce 56 per cent of Indian tea and we 
have been demanding that the headquarters 
of the Tea Board should be in Assam. This 
has not been done. Only a token office has 
been started in Guwahati. H the T• Bomd 
headquarter is located in Assam tea btultry 
will flourish much faster. The twactiol•ll al 
Tea eo.d wiH also improve. '"There is --
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{Sh. Bipin Pal Das) 
comment sriade by the PAC regarding func-
tioning of the Tea Board. That has to be 
looked into and remedial measures taken. 

" The Polyester Staple Fibre Plant of 
Bongaigaon Refinery and Petro-chemicals 
Complex has commenced production from 
April 2 fast. Its annual production capacity is 
30,000 MT. It is the second largest in India 
and first in public sector. It will have the 
capacity to feed 20 spinning mills of about 
25,000 spindles each. The Polyester Staple 
Fbre Plant has wide-ranging product pat-
tern, high tenacity, medium tenacity, normal 
tenacity and so on, for blending with cotton 
and viscose and also wool-type fibre. My 
appeaf to the Government is that this entire 
down-stream product of BRPL should be 
utilised as raw material by installing the 20 
spinning mills in 20 distrids of Assam, each 
of 25,000 spindles. This is p. legitimate 
demand. We are producing this. ft is being 
produced in our State and the product must 
go to the benefit for the deve1opment of our 
State in each district. You know all the 
districts of Assam have been declared as 'no 
industry districts'. Therefore, these 20 spin-
ning mills, that are possible for establish-
ment out of the by-product of BRPL, should 
be located in 20-different districts of Assam. 
That will go a long way in developing the 
State and in removing the economic imbal-
ance. 

The first priority fear the development of 
backward regions must go to infrastructures. 
It i8 most important Wrthout infrastructure, 
no development can take place. .That is 
exactly where Assam is lagging behind. The 
two most important infrastructures are com-
munications and power. 

Str, the Jogigflopa rail-cum-road 
bridge. whose foundation was laid b/ lndiraji 
long ago. has not yet made any progress. Its 
construction should be expedited. 

There is a great need for a bridge over 
Brahmaputra at Bogibeel near Dibrugarh not 
only for Assam but also for Arunachal 
Pradesh. Survey work was started, but I do 
,not know why it has been stopped now. 
What has happened to the project? What 
has happened to the idea? I was given to 
understand that survey work was started. 
But now I do not know why they are trying to 
go back. This is very discouraging and this 
is how our people become frustrated. 

It was all settled that there would be 
broad-gauge lines between Pancharatna 
and Guwahati, between Guwahati and 
Dibrugarh via Nowgong, Jorhat and Sibsa-
gar. That also appears to have run into rough 
weather. I do not know why. When there will 
be a bridge af Pancharatna, of which the 
foundation was laid by lndiraji, naturally 
broad-gauge line must be there on South 
Bank to connect Pancharatna with 
Guwahati, because the line on the north 
bank is already there. Our demand is for a 
broad-gauge line from Guwahat1 to Dibru-
garh via Nowgong, Jorhat and Sibsagar. 
That was agreed to at one point of time. I do 
not know what has happened to this. 

I would also suggest that there should 
be broad-gauge line between Guwahati and 
Silchar and between Guwahati and North 
Lakhimpur via Tezpur. 

Sir, I demand that all these projects 
should be included in the English Plan if that 
region is to be further developed. 

165 km. of new metre-gauge railway 
lines ware proposed and planned to connect 
Assam with Tripura, Arunachal, Manipur. 
Nagaland and Mizoram to be completed 
within the Seventh Plan period.But the prog-
ress is very very slow. It is another pro-
gramme to improve the infrastructural tacili-
ties of the region as a whole but that has not 
been seriously attended to. 
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Assam is rich in hydel potential. Some 
experts say that if_the entire water resources 
available within the State are properly util-
ised, Assam along can produce25,000 MW. 
Added to that, the abundance of natural gas 
also can make great contribution towards 
generation of power. But today's position is 
Assam State Electricity Board's installed 
capacity is only 484.4 MW and its actual 
generation is 220 MW. The balance is im-
ported from Manipur and MeghaJaya which 
is also not stable. This is a sad state of aff~irs 
so far as power is concerned irlspite of there 
being tremendous possibility of potential to 
develop enough power not only for Assam 
but for the entire region. 

About gas, it has become a 'scandal'. 
Please note that I am deliberately using the ,. 
word. Millions of cubic feet of natural gas are 
burning every day and going waste for the 
last 25 years in Assam oil oil fields. There is 
no comprehensive plan or proposal as yet to 
make industrial use of it to produce power or 
over projects in Assam, petrochemical and 
other gas-based industries and projects. 
The Assam Gas Company Ltd. was estab-
lished in 1962. This Gas Company is not 
being given adequate opportunities or help 
by others like ONGC and Oil India to make 
contribution towards development of Assam 
by supplying gas to consumers, in establish-
ing gas-based projects and other things. 
The Assam gas company which has been 
doing very good work since 1962 is being 
given a step-motherly treatment. This is · 
another matter which is very sad. 

Further more, the Gas Authority of India 
ltd. laid down such conditions for supplying 
gas to Assam Gas Co. from trunk pipelines 
as woukt amount to a perfect of 162 lalths to 
Gas Authority of India but only 40 lakhs to the 
Assam Gas Company. This explains how 
the regional imbalance '5 widening further 
and further. 

The most serious problem in Assam is 

the Brahmaputra river. Everybody knows 
about it. Every year, the devastating floods 
and extensive erosion are not only causing 
suffering to the people but damaging the 
economy of Assam. The Central Govern-
ment was kind enough to institute the Brah-
maputra Board. I am told that the Brahmapu-
tra Board has drawn a Master Plan. We do 
not know what the plan is uptill now. We 
have not been shown. Once I asked Mr. 
Shankaranand. when he was a Minister, that 
let us have a look at the plan to have some 
ideas as to how the Brahmaputra is going to 
be controlled. But it has not been shown. All 
right. Let it not be shown, butthe Master Plan 
of this Board has not yet been implemented. 
Implementation has not started. Unless this 
basic problem of Assamic solved, unless the 
Brahmaputra is controlled the ·floods con-
trolled and erosion checked, Assam's econ-
omy will never be able to grow. Therefore, 
this fundamental task before the Govern-
ment is under the Central Govemment be-
cause the Brahmaputra Board is undertheir 
control. What about the plan they have 
drawn up? They should take steps to imple-
ment this plan expeditiously. I know that the 
whole plan cannot be implemented within 
tow or f 1Ve years. It will take 20 years or 25 
years. It does not matter. 

But let them start it; let there be a begin-
ning of it; let them do something about it. At 
least, the first step shou!d be to stop erosion 
at the vulnerable points. That is the most 
important point. Otherwise, more and more 
land will go, will be eroded by the river. So, 
let them start it by doing something to stop 
erosion at the vulnerable points and then by 
controlling the tributaries by retention dams. 

The government themselves proposed 
that there would be two dams on Submisiri 
and Dihang. So far they have not imple-
mented it. Why? H these two darns. are 
constructed, 20,000 MW of electricity could 
be produced and about 50 per cent to 60 _per 
cent floods will be con~lled-floods by the 



447 FlnllnCtl BiN, 1988 APRIL 29, 1988 Finance M, 1988 448 

Brahmaputra River. So. these two dams are 
very important and vital and they should be 
constructed as early as possible. 

SHRI S. G. GHOLAP (Thane): I must 
thank you and also the Minister of Parlia-
mentary Affairs who has given me an oppor-
tunity to speak. I wholeheartedly support the 
Fanance bill by which we are authorizing the 
Central Government to withdraw from the 
Q>nsolidated Fund of India Rs.2.25,658.65 
crores for the. year 1988-89. 

In the Finance Bill and in the Budget, 
both the Ministers have taken great pains to 
find out the new schemes. They are not 
original schemes. After their long experi-
ence, they have brought these new 
schemes and for that I must thank them. 
India has made a good progress for nearly 
40-43 years. But even then we are not only 
poor but our country is very poor. That is a 
record. Anyhow, we are trying our best to 
improve our economy. Therefore, to remove 
poverty, under 20-point programme, were 
are cjoing something. In 2000 the below 
poverty line will come upto 5 per cent. Even 
after that, we will have to try our best. A 
survey on the below the poverty line was 
made in a particular year. Now we are 
finishiQg that line. What about the new lines 
which are coming up? If an head of a famiJy 
expires, poverty comes to that family. 
Drought is there and the poverty is also 
there. A survey on the below the poverty line 
will have to be done at least within five years 
or 1 O years so that we can find out who are 
below the poverty line. 

In India the average income per head is 
near about Rs.2.500. In other countries 
which are developed, there it is more than 
Ra. 40:000 to Rs. 80,000. So, there is a vast 
dlference between our income and their 
income. 

It is said that special concessions have 
been given becatSe the agitation of the 

agrtcutturists is going on in Maharashtra, in 
UP or in Haryana. 11.hink it isnot because of 
that; it is because of the mid-term appraisal. 
It shows that we are lacking in agricultural 
income and therefore we must take some 
steps to improve it. Therefore, these special 
concessions have been given for agricul-
tural purposes. We should wholeheartedly 
support that agriculture should be made an 
industry. We are trying our best to help them. 
The agricultural income we have to prod~. 

Similarly, we are lacking in irrigation. I 
think Mahafashtra is the last State ir:- irriga-
tion; only 12 per cent irrigation is there. Due 
to Forest Conservation Act 'of 1980, no dam 
can be constructed. Even an inch of. land is 
not given, for irrigation purposes. There are 
thousands of projeCts wh1ch are pending for 
want of land. There are several projects 
which are already started before the Act of 
1980 came into force; even they ar.e-held up. 
No land is giV&n. Alternative land is give~ for 
forest land. Even then the projects are not 
cleared. Though it is not a subject of the 
Finance Department, the finance is affected. 
The economy of the area depends on irriga-
tion. Especially the sites of irrigation cannot 
be created. They are natural. They will be 
there only, where they are. So, I request the 
hon. Finance Minister to review this and see 
that for irrigation purposes, forest land is 
made available and the necessary Act may 
be amended so that irrigation projects can 
be constructed. If water is there, forest can 
be there. 

As regards the rate of interest for agri-
culturists. the State of Maharashtra has 
requested the Reserve Bank and aJso the 
Central Government that the rate of intecests 
on loans given to agriculturists should be 
reduced. We cannot give them more crop 
but at least we can give then some facilities 
to get a loan at lnw interest rate. In our 
manifesto it is said that in Maharashtra 
agricultural loans will be given to agricultur-
ists at the rate of interest of about six per 
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cent. Up till now we have not got the ap-
proval of the Central Government, on the 
contrary Government has rejected our 
demand. They say that the agriculturists 
should lllso be charged at the usual rate. I 
request that this may b8 looked into. 

Again, for drought purposes guidelines 
are given that if there is drought continuously 
for three years, the interest charged should 
not be more than the principal, and that is the 
accepted theory. But in practice the interest 
is recovered from time to time. The interest 
is recovered first and the principal at the last. 
This will result in double the interest being 
collected, and the interest will be more than 
the principal. But the interest should not be 
morethantheprincipal. So, thetotal interest 
paid should not be more than the Principal 
and that should be the guideline. 

We have set up several rural banks to 
help the poor peoplQ, especially agricultur-
ists. I will give you one example. In Mahar-
ashtra. in my constituency Thane, one rural 
bank is established. It was established in 
1986. I had asked a questK>n, "whether the 
Thane Gramin Bank has not been able to 
start even a single branch out of twentysix 
branches sanctioned by the Reserve Bank 
of India for want of statr. The reply given 
was, •1t has been reported by the Bank of 
Maharashtra the sponsoring bank of Thane 
Gramin Bank, established on 30-8-86, could 
not open more than one branch for want of 
staff although it had received licences for 
opening 26 branches. In pursuance of the 
guidelines issued by the Government, the 
Banking Service Recruitment Board, West-
ern Group, Bombay has released advertise-
ment.. •And so now in 1988 they will start the 
work. H even after two years after opening of 
the bank no branch is fundioning because 
staff was not given or no reauitment was 
done, we can imagine·theconditions. There-
fore, I say that in rural saas rural banks 

should be opened and staff should be given 
immediately. 

The value of the rupee has come to 
Rs.0.14 paise. We must see why it is so. The 
value of the pound has increased. Our rupee 
va1ue is decreasing because of black mar-
keting, and black money. So far as black 
money is concerned, steps should be taken 
to control the black money. 

SHRI SOMNATH CHATTERJEE: Evan 
after all this he will support the Finance ea 

SHRI S.G.GHOLAP: In my constitu-
ency, the Bombay clearing facility is 8¥111-
able up to Kalyan. Kalyan is Munidplll 
Corporation area But some part of Kalym 
Corporation is not included in the Bombay 
clearing agency. I request that the same 
facility should be available there also. I had 
earlier requested and a reply was given that 
1t would be made available. 

As regards the Urban and Ceiling kl. it 
should be amended because up tm now we 
got only .1 per cent land only what was 
expected,outofthe urban land. I request that 
the Act should be amended and the facility 
should be given to us. 

SHRI C.SAMBU (Bapatla): Sir, eighty 
per cent of the populat10n of our country are 
living in the rural areas and depending upon 
agriculture. You have not provided sufficient 
funds to agnculture h 1s very unfortunate. 

In Prakasam and Guntur Districts in 
Andhra Pradesh, the farmers were hit by 
white fly and some other causes. 

[Translation] 

*Sir, the cottOn growers in Parkasam 
and Guntur district were badly affected on 
account of the loss of the aop for the past 

• Ttanslation of the spech orfgjnalJy de~Mwed in Te:ugu. 
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[Sh. C. Sambu] 
four years. They lost everything. Nearly· one 
lakh and twenty-five thousand hectares of 
cotton crop was affected. The loss of crop 
was total. The Cotton growers have lost 
everything. They now have nothing to eat 
and no shelter to take refuge. They have 
become so poor that they have resorted to 
mortgaging the Mangala sutras of their 
wives. Since they have nothing to ~at and no 
employment to earn a few bucks to a survive, 
they are migrating to other parts of their 
survival. I am utilising this opportunity while 
diacussing the Finance Bill, to request the 
Hon. Finance Minister to come to the rescue 
of the cotton growers. I request him to 
extend all the help that is necessary to the 
aftacted farmers. I hope the Hon. Minister 
would come out with he proposals in his 
reply to help these most unfottunate cotton 
growers. Sir, the Andhra Pradesh Govt. has 
dona all i1 could do to help the farmers. Now 
it is the turn of the Centre to help them. The 
State Govt, has helped them by supplying 
cows and buffaloes. It has extended the 
scheme of Rs.2/- a kg. of rice to the affected 
areas has extended new loans to the farm· 
ers. the State Govt. has extended all pos· 
sible help to the people in the affected areas. 
which was well beyond its means. Nearly 40 
to 50 families were affected by the suicides 
of the farmers. We say that the farmer is the 
backbone of the country. Yet the same 
farmer, unable to withstand the prevailing 
adverse conditions in the country should feel 
sorry for the plight of the farmers. Suicides 
have taken place in forty fo fifty families and 
all these families have become orphan. It is 
not sufficient to say that the t armer is the 
backbone of India. The Govt. should come to 
his help when he needs it. Shri Daggupati 
Venkateshwara Rao, an Hoh. Minister in the 
State Govt. and who hails from Prakasham 
dislrtct has donated Rs.2000 per head per 
family. affected by suicides. Not only that. 
The State Govt. has also sanctioned JRs. 
three thousand to every famly th~ was 
affected by suicides. But it is most unfortu-

nate to note that the Central Govt. hu not 
sanctioned even a single paise so the af-
fected families. Even now, at this late stage, 
I eamestty appeal to the Union Govt. to come 
forward to help the affected families of the 
cotton growers. Sir, leave alone extending 
financial help to the affected families the 
Central Govt. did not had the country to send 
any of its dignitaries to give solace the 
people. I appeal to the Govt. to initiate 
measures to help the affected farmers in 
these areas. The cotton growers in Addanki, 
Pachur.and Matru assembly segment hav~ 
lost everything in the recent years. They 
need immediate financial assistance. Other-
wise it is very difficult for them to survive. It is 
in these areas that these suicides have take 
place. Govt. should jump into action to res· 
cue the f amities of these farmers if it is really 
interested in the welfare of the farming 
community. 

Sir, I make a few suggestions and hope 
they would receive a positive response from 
the Govt. 

A subsidy of atleast one thousand 
rupees per acre should be announced for the 
beneiit of the Farmers in this district. 

The gold that was mortgaged in the 
banks for getting loans should be returned to 
the farmers forthwith. 

All the loans of the cotton growers 
should be written off. 

Sir, recently N.O.Tiwari, our Hon. F1· 
nance t,4inister has deputed Shri Ojha, the 
Deputy Governor of Reserve Bank of India to 
these are a to study the situation and submit 
the report. He has turned the area and sub-
mitted his report. I do not know what action 
was taken by the Govt. on this Report. l 
request the Hon. Minister to deal with this 
point whle replying to the debate. Also the 
loans taken ~the cotton growers should be 
written it and the gold that was mortgaged in 
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the banks should be returned to the farmers. 

New loans should be extended to them. 

, New loans on the mortgaged gold 
should be given to the farmers. White fly is 
affecting the cotton crops. So far no remedy 
was found to effedively control the white fly. 
Extensive research work should be taken up 
to fund out the ways to control this pest. We 
should not hesitate to seek technical 
knowhow from foreign countrres for control-
ling and eradicating the white fly. 

It these steps are not taken to rescue 
the farmers they will lose everything includ-
ing their lives in the days to come. 

Sir, I request the Hon. Minister to extend 
the Crop Insurance Scheme to Cotton and 
Tobacco. Also I request that the district or 
the mandal should not be considered as the 
basis. Instead, the village or survey number 
should be treated as the base. Excluding the 
Cotton and Tobacco growers is not proper 
and hence they should also be induded in 
the Crop Insurance Scheme and they should 
be extended liberal assistance from the fi-
nancial institutions in the country. 

A stitch in time saves nine. H the farmers 
are not rescue today, it is very d ifficu It for any 
one to save them from the brink of collapse. 
The responsibility lies on the shoulders of 
the Central Govt. and it should not shirk 
away from its responsibility. The State Govt. 
has done its duty by extending ali the help it 
could do. Now it is ~he turn of the Central 
Govt. The Centre should see that the af-
fected farmers get all the help that they need. 
The Govt. should extend fresh loans. New 
loans should be given on the gold already 
mortgaged. A subsidy of at least Rs.1000/-
per Acre should be given to them. Pension 
should be given to the families where sui-
cides · have taken place. Govt. should see 
that at least Rs.5000/· is paid from the Prime 
Minister's Relief tund tc> the affected taini-

lies. I request the Finance Minister to deal 
with the plight of cotton growers in his reply. 

Sir, Buckingham Canal between Kaki-
nada and Ongole is an important Canal. 
Survey was conducted to extend the Canal 
upto Madras at an estimated ~al of Rs.24 
crores. This extension of the Canarshould 
be sanctioned immediately. By developing 
this internal waterway. the congestion on the 
National High Way can be reduced to a great 
extent. Goods can be transported from 
Kakinada to Madras at a cheaper cost. It will 
also boost the export trade. I hope the Hon. 
Minister would sanction Rs. 24 crores that is 
necessary for taking up the extension work 
of this canal. 

Under Gramodaya Palhakam a finan-
cial assistance of Rs.25 thousand 1s being 
given at present. The amoun11s too small to 
start any industry. Hence the assistance 
amount should be raise Rs.SO thousand in 
the case of graduates and Rs.1 lakh in the 
case of post graduates. They only this 
scheme will prove beneficial and hetp in 
removing unemployment among the unedu-
cated youth. 

Sir, Nizam Patnam N1dubroh1 Railway 
line was surveyed and rt 1s estimated that it 
would cost Rs.21 crores. I request that the 
amount should be sanctioned and this rail-
way line taken up for construction at once. 

At overbridge at Chirala1s very much 
necessary. I had requested the Hon. Mmis-
terfor Railway sto sanction the overbndge at 
Chtrala. But due to f inanc1al constraints rt 
was not sanctioned earJter This bridge 1s 
necessary to go to Chirala and other near by 
places. At present the traff te is too dense and 
hence the immediate construction of this 
project is very necessary. I take this oppor-
tunity to request the Finance Minister to 
sanction necessary funds needed for the 
construction of this bridge. 
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Before I conclude I request the Govt. 

once again to come to the rescue of the 
families where suicides have taken place. A 
sum of Rs.5100/- per family should be re-
leased immediatety. Subsidy of Rs.1000/-
per acre should be given to the farmers in 
Prakasham and Guntar districts. The gold 
deposited in the banks as a security should 
be r:eturned to farmers. AH the old loans 
should be written off and new loans should 
be given to all the affected farmers in these 
areas. Fresh loans on gold should be given 
to them. These are some of the steps which 
the Govt. should take at once. It is the 
responsibility of every one and especially 
the Govt. to help the farmers who are in 
distress. It is not good for the country to 
neglect the interest of farmers. I hope the 
trust thatthis Govt. would oome to the_re~cue 
of cotton and tobacco growers in Guntur and 
Prakasham districts. I hope the Govt. will do 
justice to the farming community by attend-
ing to their needs in time. I thank you very 
much for giving me this opportunity to speak 
on behalf of the families affected by suicides 
in Prakasham and Guntur districts. 

15.00 hrs. 

[English] 

SHRI K.S.RAO(Machilipatnam): I am 
extremely happy that the Minister has given 
ample time this time for discussing the Fi-
nance Bill, because last time there was a 
great criticism on this count. So this time, I do 
not think the opposition will have any point to 
criticism the Government in any manner. 

This time not only the ruling party but 
also people belonging to various other par-
ties have appreciated the General Budget. 
Jn fad, they want to the extent of saying that 
this Budget had been prepared keeping the 
mid-term polt in view. This clearly indicates 
the fairness in which the Budget has been 
formulated. 

I feeJ that tax laws are made in such• 
manner that they stimulate growth of the 
economy. create incentive for produdion-
and better remuneration for hard work. If -
these were to be the polities or goals, I think,· 
increase of taxes abnormalty or decrease of 
taxes will not help .. It must be a balance 
assessed on the experience of several 
years. In the last four years, decrease in ~he 
percentage of taxes in a manner tias proved 
increase in revenue. So, obviously it has 
done some good to the nation. But while 
doing so, an Ad cannot keep a donkey and 
a horse on par. I want to quote one particular 
instance. Item 15, under sedion 44A (C) of 
the Finance Bill, 1988, indicates that a sum 
equal to sixty percent of the amount must be 
deducted or treated as a profit in anticipa-
tion. I can understand the Government levy-
ing any amount of excise but how can they 
presume that sixty per cent would be the 
profit. If they do so, then they can straighta 
way deduct that amount right from the begin-
ning. H so much be the profit, the Govern-
ment itself can undertake that trade. I am 
also of the opinion that this anticipating profit 
in advance cannot stand test of law. There 
are lot of fluctuations in the consumption of 
quantity, in the purchasing ability of the 
people in that period, etc. so, certainly there 
will be variations in the profit. Therefore, I 
wish that the Government enforces the Act 
very rigorousty and collects the taxes in a big 
way from the people who have made enough 
profits, but they should not penalize the 
people who have incurred loss out of their 
trade. So, 1 request the Hon. Minister to give 
a thought to this and see that extensive 
litigation will not be there tomorrow and this 
Act will not become void. I am not against 
there collecting the money, I am not against 
their increasing the tax and all that, but I only 
wish that it must be effective and it must be 
foolproof. The Ministry should have gpne 
into the details of IL So, once again I request 
the Hon. Minister to check it up. 

With regard lo excise, the Chief Minister 
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of Andhra Pradesh has be8i.very wise in the 
sense that it is ha who is collecting Rs.600 
crores through excise on country liquor, 
which is being consumed only by the com-
m~n man and certainly not by the rich or the 
middle-class man. The countrymen must 
have been aware that this country liquor is 
being consumed only by very poor people 
and unfortunately even they are being_ pe-
nalized. I will tell you the price at which this 
country liquor is being sold. The country 
liquor is being sold at Rs.4.50 to Rs.5 per 90 
ml. whereas the Indian made foreign liquor, 
which is being consumed by the rich and the 
upper middle-class people, is being sold at 
Rs.5 per 90 ml. 

~ 

SHRI NARAYAN CHOUBEY (Midna-
pore): Where? 

SHRI KS.RAO: In Andhra Pradesh, I 
am telling this with authority. while collecting 
this Rs.600 crores from the common man, 
from the poor man, the Chief Minister grves 
an indication to the country that he is adopt-
ing all the welfare policies keeping only the 
poor man in mind. It is quite unfortunate. I 
can certainly support the Chief Minister in 
case he were to collect this money from the 
rich and distribute it to the poor ... 
( lntsrruptions ) 

[Translation} 

SHRI V.TULSIRAM (Nagark.urnool): 
Mr. Speaker, Sir, I want a clarification. 

[English] 

SHRI KS.RAO: Sir, he cannm interrupt 
me •.. (lntenvptk>ns) 

MR. CHAIRMAN: No calariUcation is 
alowed ... ctnrerr.iptions) 

{Translation] 

SHRI V.TULSIRAM: Listen to 
me ••. ( lntenvptions) 

You will have to listen to me ... (lntem.ptions] 
Do listen to me. • 

[English] 

MR. CHAIRMAN: No, I cannot When he 
is going on ... 

(Interruptions ) 

SHRI KS.RAO: Sir, he is wasting the 
time of the House. The time of the House 
cost$ Rs.6000 per minute. A minute's distur-
bance by the Telugu Desam Member costs 
the Country Rs.6000 ... 

[Interruptions] 

[Translation] 

SHAI V.TULSIRAM: Mr. Chairman, Sir, 
I have a point of order. 

[English] 

MRCHAIRMAN:Yes, what1syourpoint 
of order? 

[Translation} 

SHRIV.TULSIRAM: Mypointoforderis 
that Shri Rao Sahib is saying that the poor 
people are ... [ lntsnuptions] 

(EfVlsh/ 

MR. CHAAMN: there is no point of 
order. Plesss go C.i Mr. P.ao ... 
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[Sh. Y. Tulsiram] 
[Interruptions] 

[Translation] 

SHRI V.TULSIRAM: I do not know 
whether he has increased the tax upon the 
country liquor consumed by the poor or 
not. Perhaps the taxes on the liquor have 
been increased so as to dissuade people 
from drinking ... (lnte"uptions] Dose the 
Government of India want that the poor 
should drink the liquor? ... (lnte"uptions) 

[English] 

MR. CHAIRMAN: That is no point of 
Order. 

.[ Translation] 

SHRJ V.TULSIRAM: If the prices of 
the country ltquor have been increased, it 
has been done with a view of dissuading 
the poor from drinking so that their money 
is saved .... (lnterruptions) 

{English] 

SHRI KS.RAO: Sir, the basic thing 
that is required is, if we have to achieve our 
goals in industrial economy, we have to 
produce more power. Similarly, the Chief 
Minister of Andhra Pradesh who is claiming 
that he is for the poor, for the welfare of the 
poor ... (Interruptions) 

SHRI C.SAMBU: Sir, he is mentioning 
about the Chief Minister of Andhra Pradesh 
who is not here to defend himself. 

SHRI KS.RAO: Sir, can't we quote or 
mention about the Chief Minister? I can 
mention about the State Government's per-
formance. Sir, the key to the Indian econ-
omy, whether it is agriculture or irrigation or 
indullry, II the power. The Andhra Pradesh 
SU.. .. aurpltJ9 tn power. 

SHRI C.SAMBU: Sir, why Andhra 
Pradesh alone? In other States also power 
shortage is there. 

(Interruptions ) 

MR. CHAIRMAN: Mr. Rao, don't criti-
cise about the State Government. You talk 
about the Finance Bill. 

SHRI K.S.RAO: Sir, the finance is con-
nected with the entire country. It is not re-
stricted to Andhra Pradesh only but it con-
cerns order States also. I can mention about 
the finance pertaining to the Andhra 
Pradesh State. You have also allowed the 
hon.Members several times to criticise 
some other State Government. So, Sir, 
Andhra Pradesh is a State where power was 
in surplus some years ago. But unfortu-
nately, now there 1s power-cut by 80% to 
some of the key industries. What I would like 
to state is that if the Hon.Minister or the 
Government has neglected any particular 
State in the matter of generation of power or 
supply of power, it will have a cumulative 
effect on the poor people. I would therefore 
request the hon. Minister to give some pref-
erence or the incentives for generation of 
power, if necessary, even to the private 
sector. 

Sir, there is ample gas and ample oil in 
Andhra Pradesh. I would request the Centre 
to come to the rescue of Andhra Pradesh in 
generating power so that the industries will 
not suffer in the States. In this context, no 
matter whether it is Andhra Pradesh or any 
other State whether it is ruled by Congress-
1 or any other Party, I wish that the decision 
of the (fvernment of India should be on the 
basis of the advantage to the people. Sir, the 
Telugu-Ganga Bellimela project has been 
pending. For the Bellimella project machin-
ery worth a couple of crores of rupees is lying 
idle which could not be utHised because of 
the objections raised by the Oriasa Govern-
ment. It is not a question d Ot1na Stlt9 Ot 
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Andhra Pradesh. They are all part of the 
country. I would therefore request the Gov-
ernment to see th_at the project is oompleted 
and start functioning very soon. Already a 
couple of years have been lost. Similarly, 
Telugu-Ganga Vanasadhara project should 
also be completed as early as possible. 

Sir, a Colour TV Tube Project was to 
come up in Vijayawada two years be1ore. 
We do not understand what has come in the 
way of this project. This project has been 
delayed in spite of all the infrastructural 
facilities were readily available there and all 
the clearances were also given. I would 
request the hon.Minister to look into this and 
start the project. No economy can flourish 
unless these things come up and Tax laws 
must look into the generation of wealth. 

Sir, coming to the crop insurance, 
appreciate the Government of India in bring-
ing crop insurance. But the restriction that 
has been put on the farmers has not yielded 
any result. I would request the Government 
to remove the stumbling blocks preventing 
the benefit being given to the persons and 
the Government should see that persons 
who have suffered must be compensated 
well. When big traders and industrialists are 
being compensated, hundreds of crores of 
rupees are lost. Why should a poor farmer 
not be benefited? Why should a provision 
come in their way? So, I request this to be 
corrected and to be extended to the cotton 
growers also. My hoOQurable colleague has 
already told you that the cotton growers in 
Ongole have suff erFld very badly and went to 
the extent fo committing suicide. The Gov-
ernment of India ·rhrough ·rhe banking institu-
tions and other financial institutions must 
take immediate decision in coming to their 
rescue by writing off the interest by making it 
long-term loans and allC> I possible, identify-
ing the worst suft....S particularly the fami-
lies who have commlted sacrifice to be 
glv9n the total .tvantage of writing off the .,.... 

Sir, it is the question of re-cycling of 
funds. TI1ere should not be stagnation. H 
these hundreds and thousands of crores of 
rupees in the banks could be re-cycled well 
by identifying the right beneficiaries above 
party lines, that is enough for improving the 
economy of this country. But unfortunately, 
certain parties in various Governments have 
been utilising these funds on party lines. It is 
quite unfortunate. A poor man is a poor man 
and he should not be considered as to which 
party he belongs. He must be helped, he 
must be aided by all the governments. 

Sir, about land reforms, unfortunately 
land reforms in Andhra Pradesh were not 
being implemented properly. 

SHRI M. RAGHUMA REDDY (Nal-
gonda): What about other States? ( Interrup-
tions) 

SHRI K.S.RAO: You criticise, you do it, 
we did not objed. 

Sir, when the Government has kept the 
limit on the poor farmer, the agriculturist, why 
should there not be a ceiling on the urban 
wealth? H a farmer were to have 18 acres, 
there is a limit of ceiling, he should not have 
more than that. But, if an urban citizen were 
to have the property worth a couple of crores 
of rupees, there is no ceiling. Why should a 
poor farmer be discriminated? When there is 
a limit to the wealth of a poor farmer, let there 
be a limit to the wealth of the people living in 
the urban areas also. Sir, the infrastructural 
facilities that are available in urban areas 
and lack of thesef acilities in rural areas is the 
basic reason for the urban migration which is 
causing a great havoc which has adually 
caught the attention of the entire Members of 
Parliament also that no amount of speaking 
here, either criticising the government or 
praising our own government will help 
checking these things. The real intention of 
the policies or the tu laws in a manner to 
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bring equity, justice or more produdion and 
better distribution is required. This Minister 
of Finance who can amend those laws acts 
in a manner that improves the position in 
reality. 

Sir, only one point. All this talt will not 
help. It is the human skills that are required 
to generate the wealth. Human skills are 
lacking in this-00untry.(lnterruption) 

Yes, we have the systern or education 
which is making people with no confidence. 
They only say, they have got-graduate de-
grees, doctorates, but when they have to 
utilise their skills, they have no skills at all. 
But their ego is built in their minds that 'he is 
a doctorate, he is an engineer, he is a doc-
tor', but when it comes to utilising his skill, he 
is a zero. So, Sir. this system of education no 
matter how much allocation is made to the 
Ministry of Human Resources Develop-
ment, they must increase the skills or the 
people, enable them to generate more 
wealth, thereby we can solve the country's 
problems. Thank you very much, 
Sir.( Interruptions) 

15.19 hrs. 

SHRIMATI D.K.BHANDARl(Sikkim): 
Sir, I thank you for giving me time to speak on 
this Bill. 

(Interruptions) 

Sir, many of the Members who spoke on 
the F1nance Bl expressed their strong feel-
ings for removal of regional imbalances. Sir. 
the Centre should come forward and plan 
properly to remove regional imbalances. 
The States alone mnnot do IO. Sir, while 
allocationg funds to the States Governments 
they are aked to mobilise there resources in 
their respective states, but a state like 

Sikklm which lacks basic infrastructure, 
cannot ~ so, the result being the percent-
age of the matching grants dropped down. 

Sir, the regional imbalance or disparity 
can be or cannot be attributed to the central 
planning of the Government. That is a differ-
ent matter. But now it is high-time that the 
Govemment should give a serious thought 
to it. Mere jugglery of statistics and figures 
will not do. Sikkim is a·backward State. h is 
backward in every respect, economically, 
industrially and educationally. Its resource 
mobilisation capacity as it stands today is 
practically non-existent. Sikkim is 28 years 
behind other States in regard to planned 
development. The economic backwardness 
can be gauged from the fact that not a single 
industrial unit has been set up by the Centre 
in Sikkim. It is really surprising that for the 
last 13 years. since Sikkim came into the 
mainstream, the Centre has not taken care 
to set up a single industry. Just like North-
emeastern States, Sikkim on its own cannot 
set up any industry due to lack of finance and 
infrastrudure. Despite incentives, private 
industrialists are hesitantto set up industry in 
this State. This is largely due to a number of 
negatlVe factors like transport and communi-
cation difficulties and other mfrastructure 
.constraints. The Centre should come for-
ward to remove these oonstraints. The 
Centre can set an example by way of en-
couragement to the private sector by setting 
up industries in such State. 

On last Friday only, the Hon.Minister, 
Shri Faleiro while replying to my question as 
to what steps Govemment envisaged to 
remove regional imbalance, told that some 
State or some parts of the States are de-
clared industrially backward areas. Only by 
declaring such areas of the country as indus-
trially backward areas will not remove r• 
gioMI imbalance. The Centre snoukl haw 
come GUI wlh 1111119111 Md programme 
down tD earth which would ~ ..... 
tWgiona1 Imbalance. 
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I entirely welcome the slogan and the 
ide~\that was mooted by the Prime Minister, 
during the AICC Session in Madras • Bekari 
Hatao•. But Sir, without setting up industry, it 
is not possible to provide jobs to the local 
people. Wrth the spread of education, more 
and more persons are coming from schools 
and colleges for jobs and we do not have 
technical institutions and industries there. 
People look out for Government jobs but 
Government eannot provide jobs to them. 
This leads to sociaJ tension. This will also, as 
the case everywhere, leads to law and order 
problem. The probtem of unemployment is 
rising its ugly head in the State. The Centre 
must come to the aid of the State by setting 
up industries-small or medi~m- so that 
that woulO help solve this problem. 

The State of Sikkim is the only State 
which cannot boast of a single industrial unit 
set up by the Central Government. How true 
but how tragic it is? Does it not show the 
apathy of the Central Government towards 
Sikkim. I think and feel that Sikkim does not 
deserve this discriminatory treatment. 

As Sikkim came to the mainstream in 
1975, there is a huge gap between the 
development of Sikkim and that of the other 
States. The result is, Sikkim 1s backward in 
every sphere of economic activrty, as com-
pared to the other States. How unfortunate 
Sikkim is that the planners in the Centre do 
not consider the huge differences in terms of 
Plan outlay and plan development between 
Sikkim and other well devek>ped States ·of 
the country. Not only this, the cruel part is 
that t~ Plan allocation for Sikkim, percent-
age-wise is less than that of other States. 

Justice and fair play demands that the 
State should have been given higher alloca-
tions to fill up the great gap. 

May I request the Hon. Minister to look 
Into this aapectwhffe considering the case of 
Sikkim tor higher allocation d funds? 

Sikkim's main occupation is agriculture. 
12°k of arable land of Slddm is very much 
prone to landslides and it is decreasing with 
every successive onslaught of the monsoon. 
Agricultural production is not enough to feed 
the people. The farmers have to rely on 
cultivation of cash crops and have to go in for 
horticulture or high-value-low-volume crops. 
Here also, there is- a limit to the extent 
farmers can go in for this. The Centre can 
play an important role in the development of 
this sector by helping our farmers in a big 
way. "'fhe nationalised banks can step in 
fruitfully to help them. 

Unless there are roads and proper 
transport system, the produce cannot reach 
the market. In such an event, the farmers 
cannot hope to get remunerative price of 
their produce. The condition of the nationaJ 
highway, particular during the rainy season, 
is awfully bad, and dangerous. Traffic stands 
in a standstiD on the national highway be-
cause landslides occur during rainy season. 
Unless the,.centre funds in a big way to make 
the roads safe for all seasons, the bottleneck 
will continue to remain there. This want of 
funds has retarded the development activi-
ties in the State and has an adverse eff ed on 
the economy. These are some of the as-
pects which I felt necessary to draw the 
attention of the Hon. Minister who has many 
a time visited Sikkim and who knows the 
situation there and the difficulttes which 
Sikkim faces today. 

I would Ike to draw the attention of the 
Finance Minister to the fact that no Finance 
Commission has been kind enough to 
Sikkim. The Fmance Commission must 
consider the backwardness of the State as 
one of its important cntena in the allocation 
of funds among the States. Sikkim IS a very 
backward State and it should get more allo-
cation of funds. I sincerely hope that small 
and backward State like Sikkim should be 
given special consideration in the matter of 
allocation funds by the Finance Commis-
sion. 
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15.30 hrs. 

SHRI BHISHMA DEO DUBE (Bonda): 
I rise to support the Finance Bill. India is the 
country of farmers and its 80% population 
lives in villages. In the proper development 
of our villages lies the development of 75-80 
per cent of our population. The Budget pre-
sented by the Hon.Minister of Finance in 
really a rural-oriented budget. The farmers 
and the rural people are likely to be benefit-
ted by this Budget in not too distant a future. 
But what ought to have been done has not 
been done. Irrigation 1s most essential for 
agriculture. H the Ministry of Water Re-
sources do not cooperate in this field then 
the development of agriculture is impeded or 
does not take place at the required speed. In 
this Budget a provision of 2,200 crore rupees 
has been made for this. No doubt, this allo-
cation is more than the allocations made 
eartier, but it still f a"s short of the present 
requirements of the country. I would like to 
request the Government to pay special at-
tention towards the development of the rural 
areas so that the people need not have to 
migrate from villages to cities and thus add to 
the pressure upon the cities. H all the facili-
ties being provided in cities are provided in 
villages also then the problems of the cities 
will be lessened and balance would be cre-
ated. The countryside should be linked with 
more and more roads so that the products of 
the villages may be carried to the cities and 
items of daily use may be brought from the 
cit1es to the village without any difftculty. Its 
another advantage will be that the culture, 
civilisation, knowledge land education etc. of 
cities would reach our villages. There should 
be no watertight compartments between the 
villages and the cities. We should drew up 
schemes tor the inlegrated development o1 
the cites and the villages. The eighth Five 
Year Plan is on the anvil. 

[English] 

MR. CHAIRMAN: Please continue next 
time. 

COMMITIEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[ Translation] 

Fifty-Second Report 

SHRI CHANDRA KISHORE PATHAK 
(Saharsa): Mr. Chairman, Sir, I beg to move 
that this House do agree with the Fitty-
Second Report of the Committee on Private 
Members' Bills and Resolutions presented 
to the House on the 27th April, 1988. 

[English] 

MR. CHAIRMAN: The question 1s 

"That this House do agree with 
the Fifty-Second Report of the 
Committee on Private Members' 
Bills and Resolutions presented 
to the House on the 27th 
April, 1988." 

The Motion was Adopted 

15.31 hrs. 

RESOLUTION R.E. 
[English) 

CENTRE-STATE RELATIONS CONTD. 

MR. CHAIRMAN: The House will now 
take up further discussion on the following 
Resolution moved by Shri H.M.Patel on the 
18th March, 1988:-

HThis House expresses its deep 
concern over the present 
Centre-State relations and 
demands their early restructur-
ing so that federalism underlying 
our Constitution is made rnona 
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Shri Harish Rawat was speaking on 
30th March, 1988. He may now continue. 

[Translation] 

SHRI HARISH RAWAT (Almora): Mr. 
Chairman, Sir, today all agencies in the 
Federal System are making efforts to 
weaken or render ineffective the character-
istic qualities of our Federal System. Plan-
ning Commission is nowhere mentioned in 
the Constitution, but Planning Commission 
is responsible for the overall balanced devel-
opment of the country. Our Planning 
Commission is providing quite equal to the 
responsibilities ass!gned to it. h is also the 
responsibility of the Planning Commission to 
see that the planned expenditure is spent 
properly in the States. Whenever the State 
Government misuse the planned expendi-
ture, it becomes the duty of the Planning 
Commission to warn the State Government 
concerned against spending beyond the 
allocation made to it in the Annual Plan or the 
Five Year Plan. 

15.32 hrs. 

[SHRI N.VENKATA RATNAM in the 
Chair} 

But it has been noticed that whenever 
such efforts are made by the Planning 
Commission, the State Governments al-
ways take exception to this basic duty of the 
Planning Commission. Their usual objection 
is as to why the Planning Commission 1s 
raising this issue whereas the funds meant 
for planned development are used by these 
State Governments for purposes which can 
be termed as populistic measures and are 
not in the long-term interests of the peopJe of 
the State. By doing this they can get votes 
from the people for sometime, but it is not in 
the interest of the country. h is expected of 
the Planning Commission to ensure that 
State Governments function within the para-
meters or limits fixed for them. Often the 

State Governments complain that they are 
not getting their due shares in the funds 
which they should get under the Federal 
Financial System. To some extent their 
complain is justified because the financial 
resources of the State Governments are 
limited while their responsibilities are unlim-
ited, but at same time, the responsibilities of 
the Central Government sho~.Jld not be lost 
sight of. The responsibilities of Centre are in 
no way less. A perusal of the three lists 
contained in the Constitution reveals that the 
union list 1s most voluminous. The Govern-
ment has to discharge rts respons1biilt1es 
with regard to the concurrent list and has to 
allocate funds to the States aa:ord1ng to the 
recommendations of Finance Commission. I 
am not averse to the State Governments 
demanding more funds. They may make 
such demands, but should not cast asper-
sions either on Central Government or. on 
Finance Commission that injustice 1s being 
done to them. If they do so, that would mean 
that they are casting asperstons on the 
Constitution makers. 

Mr. Chairman, Sir, I have previously 
menttoned that it has become a fasht0n to 
bring into dispute the institutions of Gover-
nor, the Chief Justice and the Election 
Commissioner. Under our Federal System, 
which as been functioning quite smoothly, in 
the year 1967. Corigress Party Government 
was formed at the Centre and there were 
Governments of oppos1t1on parties in certain 
States and they have been working suc-
cessfully for a very long penod. tf our Federal 
System had not been so tolerant or our 
Constitution-makers had not visualised 
such a situation, I (jo not think that the 
Central Government of one Party would 
have toJerated the Governments of the other 
parties in the State. It is the inherent charac-
teristic of our Constitution that the Central 
Government and State Government have to 
work in harmony for the development of 
country, whether the Central Government 
wants it or not. 
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[Sh. Harish Rawat] 
Sir, recently a Chief Min~ter made a 

statement that the Centre is a myth. I do not 
consider this statement to be a responsible 
statement. 

PROF. MAOHU OANDAVATE (Ra-
japur): Myth or Mythology? 

SHRI HARISH RAWAT: I do not know in 
which·context he said so, you can explain it 
in a better way, because he is very dose to 
you and he also needs your advice. 

Mr. Chairman, Sir, I was submitting that 
l does not behove a Chief Minister to make 
such irresponsible statements. H there is 
attach on the rights of the States, then they 
should try to bring forward the factual posi-
tion. On the pretext, if we attack our funda-
mental values and traditions, this will harm 
the interests of the States too. A person who 
has faith in the concept of Federal 
Constitution will wish that our States should 
be strong. Our States are like the limbs of a 
body. When the different limbs of the body 
are strong, then definitely the whole body will 
be healthy and strong. If our States are 
strong and economically sound and work for 
the welfare of the people, the our Federal 
System and our Governments at the Centre 
and in the States will be strong. H the Centre 
is not discharging rts responsibilities any-
where to the desired extent, then the matter 
can be brought to the notice of the Prime 
Minister and discussed at various forums 
available in the country. Our democratic set-
up is strong enough to discipline the Central 
Government, if it does not wort< property. In 
order to hide their incompetence, weakness. 
incapabilities and lethargy, the States tend 
to east aspersions on the Centre and on the 
various aspects of our Federal system. tt will 
benefit neither the Centre nor the State 
Governments. 

Mr. Cllairman, Sir, so far as Hon. 
H.M.Patel is concerned, he is a very experi-

enced person and few of us have done as 
much work as he has done to strengthen the 
federal structure. He knows all the gciod 
points of this system, even then, he has 
raised this objection. He alone knows why he 
has done so. He could not touch upon cer-
tain points in his speech. So, from his 
speech, we could not understand his mind. 
But some people will take advantage of this 
resolution and try to raise such issues and 
make them topics for debate as ought not to 
have been made topics for debate. There-
fore, I will like to request the Hon. Members 
of the opposition not to raise such issues. 
Sarkaria Commission report has been re-
ceived. These issues can be taken up during 
discussion on that report. A lot has already 
been said in this connection outside the 
House. All these points can be discussed 
alongwith report. Ruling party and opposi-
tion party will be welcome to take part in the 
discussion. We will also express our views in 
this regard. We shall welcome suggestions 
to remove deficiencies if any. on our part. But 
this issue is raised solely with political mo-
tive, it will benefit none. Therefore, I would 
request him not to press his resolution any 
further and withdraw it. 

[English] 

PROF. MAOHU DANDAVATE (Ra-
japur): Sir, I have got one request to make. 
Shri H.M.Patel, initiated the discussion. He 
spoke only for a minute. But next time, when 
he was supposed to continue his speech, 
due to dislocation of the air flight, he could 
not reach in time. There are precedents in 
this House that with the special permission 
of the.Chair, without making it precedent, he 
can be allowed to continue his speech. H the 
House so permits. he must be permitted to 
speak. He will have no objection. 

SHRI RAM PYARE PANIKA 
(Robertsganj):We are interested to hear 
him. 
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MR. CHAIRMAN: I will put it to the 
House. Shri H.M.Patel, may now resume his 
speech, left incomplete on 18.3.1988. 

SHRI H.M.PATEL(Sabarkantha): Mr. 
Chairman, I am very grateful that the House 
has also agreed to permit me to speak in 
favour of the Motion which I have moved. I 
moved that Motion after a very careful con-
sideration. And my object in moving it was a 
constructive one. It was not intended just to 
raise a controversy. But it was in order to 
emphasise that Centre-State Relations are 
of the greatest importance for the unity and 
integrity of the country. It is most essential 
that States should not feel that they are not 
being treated fairly. A great deal depends 
upon the relationship, human relationship, 
the care which the Centre takes in order to 
see that the States do not feel that they are 
being unfairly treated. If you look at the 
powers of taxation, the List I which is the 
Union List and it contains the main powers of 
taxation. List II contains the Powers of taxa-
tion which are entrusted to the State Govern-
ments. And the List Ill is the Concurrent List. 
There is nothing relating to taxation in Con-
current List. tt was understood, at that time, 
and it is very important to note that no less a 
person than the President of the Constituent 
Assembly Dr. Rajendra Prasad spoke at that 
time and said that the one feeling the prov-
inces have-I think, m those days States 
were called provinces-is that for all devel-
opmental purpose, for all major purposes, 
the States have to depend upon the Centre 
for resources. And, therefore, every care 
has to be taken by the Centre to see that the 
States' requirements, the genuine require-
ments of resources are made available to 
them. And that is why, when tha Constitution 
was framed, they took care to have the 
Finance Commission appointed regularly 
every five years. And the object of that Fi-
nance Commission was to see that what-
ever difficulties the States may have en-
countered during that intervening period in 
their developmental activities as a result Of. 

want of resources, should be made good by 
various provisions which they might recom-· 
mend to the Central Government. And it was 
understood that the Finance Commission's 
function would.be of the nature of an arbitra-
tor, and, therefore, for all practical purposes, 
binding upon the Central Government. And, 
I must say that the Central Government has 
almost invariably accepted the recommen-
dation of the Finance Commission. This is 
the important thing. The spirit in which the 
relationship has to be worked, that was 
always regarded by the framers of the 
Constitution as of utmost importance. tt is 
only when the spirit fails-the spirit of accom-
modation, understanding of the problems of 
the State - that the States feel disgruntled 
and dissatisfied. And that is when the Centre 
has to see to it, if they are wise and wish that 
the relationship continues to be of the most 
cordial nature and cooperative nature, they 
must be most accommodative. Of course, it 
does not mean you accept everything that 
the State asks; but it does mean that you 
satisfy the States that every effort has been 
made to understand the difficulties of the 
State, the genuineness of the State's re-
quirements and demands and that the 
Centre has done its utmost to assist the 
State. 

It is because at times this has been 
wanting lhat difficulties have arisen. tf you 
see the debates of the Cons11tuent Assem-
bly, they speak of the role that Governors 
were expected to play. The Governors were 
not expected to intervene 1n the working of 
the State. He was to be, as the President, a 
neutral person, a wise person assisting the 
State Chief Ministers if the State Chief 
Ministers sought the benefit of his experi-
ence and knowledge. But he was not to 
intervene in any way- one way or the other. 
The Governor~ were expected to play a 
completely fair and neutral role. Instead of 
that, as circumstances developed, they play 
a role where the State's interests were not 
paramount to them; but the interests of the 
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[Sh. H.M. Patel] 
Centre politically were. And this is when the 
trouble began. 

You have to only see the role that a 
Governor like Mr. Ram Lal played. That is an 
exception; that is true. Nevertheless it is that 
kind of unfortunate experience which weighs 
heavily on the minds of the State Govern-
ment and the people of the State. This is 
what ttas to be avoided. It is an exception 
that it happened; but it did happen and this is 
something which should not happen. 

That is why you will see in the Sarkaria 
Commission Report that they recognised 
the fact that some Governors have failed to 
function in a way which was expect~d of 
them to function. In order that it may not 
happen in the future, they have laid down 
certain rules for guidance. For instance they 
said that don't appoirft as Governor a politi-
cian particularly of the ruling party at the 
Centre to a State where the State Govern-
ment belongs to another party. They have 
made various suggestions of those kinds. 
The Sarkaria Commission very rightly does 
not suggest that there should be firm, fixed, 
rigid rules. They only suggest them as 
something advisable to do. Flexibility has to 
be retained and that flexibility should be 
utilised wisely and that wisdom must be 
exercised at all times by those in authority at 
the Centre at any given time. 

Unfortunately that is not happening. 
Reading the Sarkaria Commission Report I 
am impressed by one thing. The Sarkaria 
Commission report even if it admits that the 
States were justified in their grievance, it 
does not always prescribe rigid solution that 
so and so shall be done. It merely suggests 
that it wiU be advisable to do it in this way and 
that this may be prescribed as a guideline. 
Always leave the door open for a different 
way of functioning. That is the essence 
because there may be so many variations 
and combinations of circumstances that it is 

not always. possible to function in a given 
way alone. This flexibility is the path of wis-
dom and that is why in our own Constitution 
we did not prescribe everything by rigid 
rules. There are always conventions in the 
working of this House. Rules are sometimes 
rigid and there may be difficulty in their 
applicability. Therefore, in addition to rules 
there are conventions and conventions are 
treated as strictly as if they were rules. It is 
only when you fail to adhere to the conven-
tions and say that conventions do not matter 
that trouble begins. Conventions ought to be 
respected but at the same time you must 
realise that sometimes conventions may 
also have to be departed from but for doing 
so there must be strong reasons. So I would 
urge that these are some of the things that 
have to be taken care of. 

Now you will find so many States desire 
to develop certain industries. They feel not to 
have the ability to establish a particular type 
of industry means that the State will be 
sentenced to permanent backwardness. 
There may be good justification. Why cann't 
the States be assisted in establishing that 
industry. It is not for the Centre to decide 
which industry a State should have. It must 
be decided by the State and the Centre 
sming together and these coming to the 
conclusion that this that is the wiser thing to 
do. But if the State still feels that without the 
development of a particular industry the 
State will remains backward then, I think, the 
path of wisdom may well be for the Centre to 
give in. You will find since Planning Commis-
sion ~me into being many things have 
changed. Unfortunately~ so happened that 
when the Constitution was framed Planning 
Commission was not there. Planning 
Commission was set-up a few months after 
the Constitution came into force. The Plan-
ning Commission really threw a big spanner 
in the working of the whole system of finan-
cial devolution of powers. The financial 
powers and the Finance Ministry's functions 
were encroached upon by the Planning 
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Commission. Inf act, the Planning Commis-
sion was given functions and authority which 
led to the then Finance Minister to resign 
because he felt that the Commission would 
encroach very serioosly upon the powers 
and functions of the Finance Ministry. Set-
ting upofthe Planning Commission meant a 
great deal of difference. In the earlier years 
the problem that arose were not so difficult or 
were not so serious and there was this great 
advantage that the earlier rulers had. Prime 
Minister here then was Pandit Jawahar Lal 
Nehru. He was a person who unde; stood tlie 
diffaculties of democratic Governments and 
the importance of functioning not only in 
accordance with the spirit of the Planning but 
also he would go further and would make 
any amount of concessions in order to see 
that the Parliamentary system of Govern-
ment was made to work. In the States there 
were Chief Ministers and people who were 
functioning closely with each other during 
the freedom struggle. All this made function 
by dose personal understanding very much 
easter and, therefore, difficulties and differ-
ences did not surface in the way in which 
they have surfaced now. But it does not 
mean that the Jifficulties did not exist then. 
They did exist. But it could be resolved in the 
spirit and in the manner in which it was 
expected these difficulties would be faced, 
which is what should be done now, arrive at 
an understanding ma fair and a just manner. 

SHRI SA TYE NORA NARAYAN SINHA 
(Aurangabad): I just wanted to ask him a 
question. Mr. H.M.Patel was Finance Minis-
ter and Finance Secretary also. So, from his 
inside knowledge, we would lii<e to know 
what were the difficulties faced by the State 
Governments due to the setting up of the 
Planning Commission. It is for our knowl-
edge that we would like him to explain thlS 
position. 

PROF. MAOHU DANDAVATE: You 
can reveal him the inside secret. 

SHRI H.M.PATEL: There is nothing 
secret about it. I was surprised that Shri 
Satyendra Narayan Sinha would ask me this 
question. The Planning Commission really 
took over the planning for the development 
of the entire country. On that basis, it distrib-
uted resources and indicated how the devel-
opment should proceed in different States. It 
took over the functions which, it was ex-
pected, the Finance Commission would 
discharge. Finance Commission was to see 
what resources were needed by a state for 
its development. But the development was 
now gain~ to be decided. by the Planning 
Commission, without consulting States. In 
fact, a great deal of differences arose be-
cause of that. The Planning Commission's 
idea of development of the country, as a 
whole, did not always coincide with the ideas 
of different States as to how each of them 
should develop. This was inevitable. Differ-
ent States will have different ideas of the way 
in which they should develop, speed at 
which they should develop and there are so 
many other things due to which differences 
would arise. 

Even today. every time the State Gov-
ernment comes and discusses with the a 
planning Commission what it wants to do 
during the year and what resources it needs, 
it is the Planning Commission which decides 
the quantum of resources, whereas it was 
really intended under the Constitution that 
the Finance Comm1!:sion should do it as an 
arbitrator between the Centre and the State. 
But now the Finance Commission has to 
adapt itself to the functioning of the Planning 
Commission and the way in which it should 
fund ion. 

I do not see anything wrong tn th~. But 
it did create tremendous compltcation. That 
is the one area which was bound to and has 
lead to a great deal of dissatisfaction. That 
dissatisfaction did not come very much to the 
surface, as I said, during the earlier years 
because the leaderships in the States and at 
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[Sh. H.M. Patel] 
the Centre were in the hands of people 
whose personal relationship was excellent 
and who very largely belonged to this same 
political party. But that is not to say that the 
ideas of each of those .... 

PROF. MAOHU DANDAVATE: I think, 
precisely for this reason it had been recom-
mended that the entire period of the Finance 
Commission should be co-terminous with 
the Plan period. Your point is very correct. 
That's why the insistance was that both the 
periods should be co-terminous. 

SHRI H.M.PATEL: I won't go deeper 
into this. It was one of the reasons why 
certain difficulties arose in the working of tf"le 
Centre-State relationships. I was very glad 
to hearth at various Members emphasise the 
factthat good Centre-State relationships are 
of a very vital nature. They are vital to the 
u11ity and integrity of the country and we 
know that. The satisfactory functioning of the 
Centre-State rel~ionships is at our peril. If 
you look at it, the difficulties that arose in 
Assam could well be said to be due to the fact 
that the Centre did not attach the degree of 
sustained interest and attention that it 
should have attached to the problems of that 
State. I do not say this from hind-sight. 
Nevertheless, the, reason was certainly that 
the amount or quantum of attention, the 
quality of attention that should have been 
paid, had not been paid. 

16.00 hrs. 

You consider the Punjab situation. It is 
a very serious situation which is agai~ aris-
ing out of unsatisfactory Centre-State rela-
tionst;p. We should try to see that such 
difficulties are avoided and not allowed to 
drift, not disregarded and not laughed at. 
1-k*ever flimsy a request of the State 
Government may be, let it notbe laughed at. 
Let there be an attempt to understand it as to 
why the State Government feels so keenly 

about and then see how far you can over-
come it. Explain to them as to why it is flimsy. 
After all, they are not unreasonable people. 
You can show that it is not all that important 
that the Centre should disregard certain 
other matters in .order to acquiesce in that 
particular proposal. I really want to empha-
sise this factor that the Centre-State rela-
tionship should be attached the highest 
importance because we do want this country 
remain united and integrated. There are 
always fissiparous tendencies in this Coun-
try. There are so many problems that arise in 
different parts of the country for different 
reasons, not always because of the Centre. 
They arise due to the reasons which are 
particular to that State itself. But neverthe-
less, it is necessary for the Centre also to go 
to the assistance of the States to go and help 
settle their problems. The Centre should 
consider itself as deeply involved in the 
problems of every State but in a healthy 
manner not in a spirit of intervention, not in a 
spirit of wanting to gain something out of it, to 
establish its dominance over It but in order to 
be helpful, in order to assist in its going 
ahead more satisfactorily. Today, for in-

stance, look at our educatt0nal pohcy. Eve-
rybody talks about education which 1s In the 
Concurrent• List These States have done 
this and these States have not done thaL tt 
1s quite true. But what has the Central Gov-
ernment done to ensure an increase uni· 
formity. One of the wise things, we did was to 
make primary education compulsory. I call It 
wise because it rocognases the fact that 
primary education was of very basis impor-
tance. But then having accepted that, we 
should have considered it from the adminis-
trative point of view, as to what were thP. 
problems involved in seeing to at that this 
decision to make education compulsory 
could be worked out, could be implemented 
and could be carried out. To this day, 50 per 
cent of the States really do not have any 
buildings of primary schools in their villages. 
Why? How can this come about? 40 years 
have passed since independence only to be 
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able to say this that we have not done this. It 
is not because we did not want to carry it out 
but because we did not pay enough attention 
to the administrative problems for ensuring 
that Primary education could be made 
compulsory. We did not consider that really 
making itcompulsorydoes not mean making 
the children go to the school once or twice 
and then drop out. That has no meaning but 
we did that. We thought that merely register-
ing children of a village was enough. 
Whether they went to school afterwards or 
not was of no importance. Therefore, the 
result is most unsatisfactory. I was very 
delighted when I heard that at long last a 
new education policy was not only going to 
be but implemented by this Government 
unfortunately again, the implementation is 
only in name. No adequate steps have been 
taken to see that it is implemented, even to 
a minutt! extend, even to the extend of 25 
per cent. Merely having the Navodaya 
Schools, etc not going to enst: -? a new 
edtJcation policy. It may be one of the very 
desirable steps. I would not say that it 1s not 
so. But is that going to revolutionise educa-
tion in India. Not in the least. 

AN HON.MEMBER: Operation Black-
board. 

SHRI H.M.PATEL: Yes, but the 
Operation Blackboard has also remained 
the expression"Operatron Blackboard" only. 
I know more about my own State and I can 
tell you that even to this date-and this is·one 
of the advanced States in terms of primary 
edu~tion-there are thousands of villages in 
which there is not a school building. Children 
srt on the floor. There are no benches, 
nothing. And various schools buildings that 
have been constructed in the last few years 
have been the result of volantary effort. In 
Gujarat the bulk of schools that exist in 
villages even today, exist because of the 
voluntary effort and not because of 
Government's action. That voluntary action 
instead ·of being encouraged, if you only 

knew, Government put all possible ob-
stacles in its way. This is something which 
we should be concerned about. The Centre-
State relations mean all this. It means that 
the education should be given the greatest 
encouragement. How much money is being 
given? Though you spend a great deal of 
money only for some hundred and odd uni-
versities, may be 120 or 130 universities. 
Just think of it. There are thousands of un-
der-graduates and we spend enormous 
sums of money of them. Professor, Lectur-
ers, and Readers, all highly paid, I do not 
grudge them this inf act their salaries which 
should have been enhanced much earlier 
have been enhanced only now-how much 
money is being spent on them and how 
much money 1s being spent on primary 
education? There are even today primary 
schools, even where they exist, you will find 
that for months on and on there are no 
teachers. How do you expect the children in 
those schools to learn anything at all? This 
1s what we do. So, it seems to me that there 
are so many things that need to be done but 
they are not being attended to. They are not 
being attended to in some cases for want of 
resources put very much more often for want 
of a decision on priority. But States have 
their own priorities. It must also be the duty 
of the Centre. The Centre should be given 
the nght, to give guidance as to what the 
priorities should be and that is what is in-
volved when you hcwe an All India policy of 
Education. Have the right priorities and you 
insist upon them. And if you insist upon those 
priorities for the States, I do not think that 
there will be any resistance from the States 
or there will be any trouble between States 
and yourself. But certainly if you go towards 
the higher education. I think there will be 
differences of opin•on. I do not think-I should 
dilc-•e upon this particular point very much 
more. 

The Centre-State relationship covers 
many other subjects. As I said, many State 
Governments wan~ certain industries to be 



483 Rest. re. APRIL 29, 1988 Centre-Stats Relations 484 

(Sh. H.M. Patel] 
developed. lthinkyesterdayorthis morning, 
there was some reference to Haldia. The 
West Bengal State Government desires that 
this Haldia Petrochemical Complex be 
developed. They want certain fertiliser fac-
tories to be developed. This ·has been 
agreed to on paper. But resources are not 
forthcoming. Now, the West Bengal Gov-
ernment feels that it is not being given the 
resources it ought to be given for political 
reasons, because of the differences in the 
political ideological that govern the Centre 
and that State. There are other States like the 
Kamataka and even Gujarat, which want 
industries of certain kind and they do not get 
them. They feel that they are being unfairly 
treated. But this is because the Planning 
Commission has decided that development 
should take place in a particular way. But is 
has been agreedthatthe Planning Commis-
sion shall not have the last word on all these 
matters. tt should be the business of the 
National Development Council. After all, 
that is what the National Development 
Council sits there for, and the N DC should be 
made to be a much more active body' not a 
body which meets once in a year and dittos 
everything that is said by the Planning 
Commission. That is why the Sarkaria 
Commission quite rightly has suggested due 
changing of its name to National Economic 
and Development Council. There is nothing 
much in the name, may say. But it empha-
sises the fact that in economic matters, there 
must be genuine consultation between the 
State6 and the Centre to consider and 
evotve agreed policies. It is not difficult to do 
so. It could be done. I think, even if people 
have to in, they would at least ieel satisfied 
that they have had their say, they have done 
their best to win a particular thing for their 
States and if they have not succeeded, 
someone else has got it. They are also 
capable of taking a national view. There is 
no need for you to imagine that the national 
view is the monopoly of those at the Centre. 
We all come from the States. We should not 

think we are wiser than all the rest. 

I think I shouk:f nottake more of the time. 
I will reserve my further remarks when I am 
called upon to reply to the discussion that 
takes place because I would very much like 
to know what the members think on this 
important subject of Centres-State relations. 
It should be debated not in any rancorous 
spirit at arr. rt is true that,.there are com-
plaints- very serious complaints.against the 
Centre from the States. Those, we should 
recognise, have been due to certain facts 
and certain changes that took place. No 
motives need be ascribed.even though it is 
true that political considerations have influ-
enced certain decisions and when those 
things take place, there is bound to be un-
happiness. That is bound to happen. Where 
there are human beings, there will be these 
failings of the human beings and the relation-
ships are bound to be disturbed. But if we as 
a whole, not as individuals, but sitting as a 
body, allow ourselves to think as a body, 
those individual feelings will disappear and 
would start to think much more m terms of 
what is in the national interest and what 1s 
nationally desirable. I think. once we con-
cede that the Cent re-State relations must be 
of the most cordial nature, cooperative na-
ture, because it is essential m terms of na-
tional unity and integrity, then the solutions 
and answers that we need in order that that 
type of a relationship develop, will be found. 
It will not be so difficult. 

SHRI SATYENDRANARAYANSINHA 
(Aurangabad): Mr. Chairman Sir, I have 
listened to the speech of my Jearned friend 
Shri H.M.Patel, who has moved this Resolu-
tion. I personally feel that the Resolution has 
come at an appropriate time because the 
Sarkaria Commission has already submit-
ted its report and this report is likely to be 
discussed in this House. This Resolution 
has provided us an opportunity for express-
i1lg our views not so much on the Commis- . 
sion itself, but our general views about the 
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Centre-State relations. This .may be a pre-
ct,nsor to ·the debate that will take place on 
the report of the Sarkaria Commission. I 
agree with him that the Centre-State rela-
tions should be cordial. They are very vital 
for the unity and iritegrity of this country. 

I was listening to him very patiently and 
with great attention. I think the functioning of 
the Planning Commission is one of the major 
irritants in the relationship between the 
CentFe and the States. It is because all the 
States have felt that they do not enjoy as 
much independence as they should in pre-
paring their own plans and in ordering their 
own priorities. I think it is the Planning 
Commission which has been in a way impos-
ing their own views ~>n them and with the 
result that they feel their own spirit of innova-
tion, skill and their own ideas are being 
neglected. That is one of the irritants in the 
relationship between the Centre and the 
States. I personally feel and I thmk it has 
been the view right from the day Pandit 
Jawaharlal Nehru set up this Planning 
Commission 1nthis House and subsequently 
also that it is not the Planning Commission 
which should prepare the Plans but the dis-
trict units also should be involved in prepar-
ing the Plans. 

Recently, the Prime Minister has laid 
great emphasis that these districts should be 
made responsible for preparing the district 
Plans and that the planning process should 
start right from the grass-root level and the 
Panchayats or Panchayat Samitis would 
also be brought in preparing the Plans and 
which will go upto the State level and ulti-
mately they will be discussed at the level of 
the Planning Commission. So I hope that the 
Prime Minister wants that the districts and 
the various units of the administration and 
development should be involved in the exer-
cise of preparing the Planning Commission. 
They should participate in the development 
Plans and Panditji used to say that they 
should all be allowed to have an opportunity 

of participating or have a sense of participa-
tion in the preparation of Plans. So I do hope 
that the irritants that have been felt in some 
of the States which have made complaints, 
which I am sorry to say that, have not been 
-iuite free from political considerations as 
well. I am obliged to make this observation 
because the other day some Chief Minister, 
I do not want to name him, called the Centre 
a myth. I do not know what was the consid-
eration ort which he based the remark and 
observation. If you are going to call the 
Centre a myth, it shows the complete igno-
rance of the whole scheme of our federal 
polity, as laid down by the Constitution. 
Because if you read the Constitution you will 
feel that the Constitution had laid founda-
tions for a co-operative federal system in this. 
country. It is not a federation in the sense 
that the States have agreed to federate into 
federation. But they were there, and they 
have become a part of the Indian polity, with 
this di!ference that the States will be enjoy-
ing autonomy or cettain powers in social and 
economic fields; and the residuary powers 
will be with the Centre; and by enumerating 
the various subjects and entrusting the re-
sponsibility to the States and the Centre, the 
scheme of distribution of powers, if we may 
call it so, shows that the States have been 
given certain powers in regard to law and 
order and also in the social field namely 
Education etc. It is the States which are the 
implementing agencies of the Centre. 

Mr. Patel was referring, for instance, to 
Education. We have now this new all-India 
National Policy on Education. and a detailed 
plan of action. Who w1ll 1mptement this? It is 
the States which will be called upon to imple-
ment this Policy. The Centre will be giving 
them guidance; the Centre will be oversee-
ing the implementation of it, but it is tne 
States which are responsibfeforthe implem-
entation of this Policy. the Centre will pro-
vide them funds. So, the Centre and the 
States are not mutually-exclusive entities. 
but they are cooperative entities and they 
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have to function in a spirit of cooperation, 

· consultation and coqsensus. This spirit 
should inform the functioning of the States 
as well as the Centre; and that is lhe spirit 
which underlines the whole scheme as 
adumbrated in the Constitution. Therefore, 
it is from that point of view that I say that when 
the States make serious complaints about 
lack of resources or lack of opportunity for 
initiatives, they appear to be misconceived, 
because we have found that the States have 
been given grants. All that is necessary is 
that the Centre should take into considera-
tion the regional disparities that are taking 
place. It is the Centre which can see to it that 
these differences in regional development, 
i.e. one State going ahead and another lag-
ging behind, are removed. They can be 
removed only by the Centre, and the Centre 
has been given a pre-eminent position. 

Take the case of law and order. Al-
though it is within the domain of the States, 
the House knows that the States have run to 
the Centre for help. Suppose there is a 
serious communal riot taking place in certain 
States; the States ask for Central assistance 
in the shape of para-military forces or some-
times of the Army .Or, some gang may be 
harassing the law-abiding citizens. So, 
there are many areas where the States have 
autonomy, but they come to the Centre for 
help; and it is the Centre which goes to their 
support in such a situation. So, the idea is 
that the Centre and the States are to function 
in a cooperative spirit. 

We should not consider Centre as an 
isolated entity and such a feeling was not 
ther~ so long as the Congress Party hap-
pened to be in power in all the States. It is 
only after the fourth General Election when 
in some States different parties came to 
power or a coalition government was voted 
to power that this question was brought to 
the tore and assumed stridency. I know that 
even when 1he Congress party was in power 

everywhere, the States did feel sometimes 
that they needed more autonomy; they felt it, 
as you said, even with regard to their plan-
ning, even with regard their development 
process, even with regard to re-ordering of 
priorities within the States; they did feel a 
little caburid by the Planning Commission. A 
person like Dr BC Roy had raised this issue 
once and told Pandit Jawaharlal Nehru that 
this world not strengthen the States. While 
he was subscribing to the view that the 
Centre should be very strong - and I think all 
of the agree to this point that the Centre has 
to be very strong - he pleaded for strengthen-
ing the States also, because he felt that rt 
was only on the foundation of the .Strong 
States that the super structure of a strong 
Centres could be sustained; and that is why 
he pleaded with Jawahar Jal Nehru to allow 
the States also to develop in their own line 
and to have more resources to be able to 
develop their States and make them strong. 
But the question was settled- as Mr. Patel 
himself said that there were stalwarts of 
freedom movement;they were colleagul:!s in 
the freedom struggle and they were able to 
settle this issue in the party forum-in the 
party forum itself; it was never ventilated in 
the public. But after different parties came to 
power in different States, this question had 
assumed an urgency, as I said, and it is 
being discussed. But I do believe that it rs 
through consultations, discussions and dia-
logues that most of the misunderstandings 
could be resolved. Take for instance the 
question of the terms of reference of the 
Finance Commission. You might say that 
the non-Congress States had raised this 
issue against the terms of reference. After a 
discussion, they have agreed to the terms of 
ref ere nee and it appears that we have got to 
function in that spirit. 

In the Sarkaria Commission, the ques-
tion of the role of the Governors had been 
raised, which has been again another point 
of irritant today. Whatever Panditji said are 
laid down as the criteria for the apJX>intment 
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of a person as a Governor. It has b&c.r1 
acceeted by the $_arkaria ~mmission ;_,, 
toto. He says that it should be incorporated 
in the Constitution itself as the guidelines for 
the appointment of the Governors. I know 
that, even during the Congress Party re-
gime, Pandit Jawaharlal Nehru regime, in 
those days, say, in 1950 or even earlier, 
active politicians were appointed Gover-
nors. In Bihar, for instance, Shri Jayaram 
Das Dau lat Ram was appointed as a Gover-
nor and when some differences crept up 
between the then Chief Minister and Shri 
Jayram Das Daulat Ram; and Panditji saw fit 
and proper to remove Shri Jayaram Das 
Daulat Ram. 

SHRI H.M.PATEL: Really, what is being 
missed is the spirit in which one goes to the 
other. You just now said that the States goto 
the Centre for help. It is not for help. In fact, 
both should realise, the Centre should real- , 
ise that the preservation of law and other in 
a State is vitally important not only just for the 
State but also for the Centre.This is an 
important point that has to be borne in mind. 
What is important for a State, take for in-
stance the famine. this year's famine, which 
was a disastrous famine. It is not just a 
problem of one or more States. It is a prob-
lem of the entire country and the Centre is 
vitally interested in seeing to it that the State 
is assisted. The word is not 'help'. The State 
may say " I come to you for help·. But the 
Centre should not say, " I am coming to your 
help: But, it should say, "I am doing my duty 
in coming to your assistance: Let us ponder 
over this. Jawaharlal Nehru never came 
down saying, "I am distributing largesse.• He 
came, he distributed, he did it, he assisted, 
because he considered that those were his 
JittJe brothr~. The States were t:lere, it was 
his duty to help them, it was his duty to go 
along with them. That is the spirit in which we 
have to function. 

SHRI SATYENDRA NARAYAN 
SINHA: When I said, Mr. Patel, t"'at the 

States and the Centre are not mutually ex-
clusive entities but they have to function in a 
cooperative spirit. They are parts of the 
same integral whole. The States and the 
Centre form the entity of the country. H you 
want to preserve the integrity and unity of the 
country the States and the Centre have to 
pull together, to function together in a coop-
erative manner, in an integrated mannerand 
that is how they can take the country forward 
and meet any challenge to our unity and 
integrity. 

Therefore. I did not mean to say that, -
I am sorry if I were misunderstood - I said 

that even in the areas where it is the cJose 
preserve of the States, the Centre's help or 
assistance has been found necessary. And, 
therefore, you cannot say that a State should 
take an attitude that "we do not need central 
intervention so much." All that I wanted to say 
is that there are areas which are the pre-
serve of the States and still the Centre goes 
to their assistance, only because the Centre 
is as much interested as the States together 
to preserve the unity of the country, to pre-
serve the welfare of the people and therefore 
we have to function as unified whole, not as 
mutually exclusive. This 1s the point I am 
emphasising. 

And then, with regard to the Finance 
Commission. as I said that, if there is a 
dialogue, a discussion. whatever differ-
ences have been there, they have been 
resolved, as the recent example shows. By 
points for consideration is that, that even the 
Sarkaria Commission has accepted this fact 
that Centre has to be a pre-eminent body. tts 
position is pre-eminent and the general 
trend also, world over is towards making the 
Centre strong. Why, for instance, in the 
United States. while the States are right in 
demanding greater autonomy there, they 
also cannot ignore this general trend which 
is taking place because in the United States 
of America, which is really a federal State, 
now the compulsions of modern economy 
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have forced the States to concede many of 
their residuary powers to the federal Gov-
ernment, including law and order. 

Similarly, I said that the Centre-State 
relations should be based on mutual under-
standing, i:nutual trust, and there should be 
no politicking about it ever\ if different parties 
are in power in different States. But when it 
oomes to the development of the country or 
the different States, there should be no poli-
tics and we should function as one whole, 
one unit. 

We should try to develop the countl) 
from the point of view of the national goal that 
has been set. Recently our Prime Minister 
has said that we have to lay emphasis on the 
removal of unemployment. I do not think 
there can be any politics here. All of us can 
sit together and do it. Many of the anti pov-
erty measures. on which great emphasis 
has been laid, are to be implemented and 
executed by the States. They are the agents 
for implementing the measures. Ther~fore, 
there should be no conflid between the 
Centre and the States on any issue and the 
spirit of cooperation, the spirit of consensus, 
and the spirit of dialogue should underline 
our activities. This is the point that I am trying 
to emphasise. 

I entirely agree with MR.H.M.Patel that 
the States and the Centre must have com-
plete understanding between them. If we 
want to make our country strong, if we want 
to take the country rapidly on the path of 
progress and development, and if we want to 
achieve our goal rapidly, then we want got to 
cooperate. In the social field, accounts field 
land everywhere, there should~ oomplete 
understanding and cooperation. 

I think he has served the purpose by 
bringing this resolution before us and provid-
ing an opportunity to all of us to express our 
vlewa on the subject. I think. some day. the 

report of the Sarkaria Commission will come 
before the House for a fuller discussion. The 
Sarkaria Commission has made a lot of 
recommendations and it has said that there 
is no neeq for amending the Constitution. 
The Commission has said that the scheme 
as provided for in the Constitution is all right. 
All that is necessary is the spirit with which 
the whole scheme has to be worked. This is 
the real recommendation of the Sarkaria 
Com mission. When we discuss this subject, 
I think, a lot of misunderstandings will disap-
pear and an atmosphere will be created, 
where the States and the Centre continue to 
work together and do not harbour any kind of 
politics towards each other and do not look 
upon the States with any hostile feeling. The 
States should consider th~ Centre almost 
like a guardian and they should cooperate in 
this manner. So long as there is peace, 
States do enjoy autonomy and they function 
in their own way for the development of the 
States. If there is an emergency. then the 
States are subordinated. The country func-
tions as a union of the States Then, the 
Centre enjoys pre-eminent powers also. In 
this way, the whole scheme shows that the 
Centre has to fundion as a guardian, as a 
supervisory authority to ensure the proper 
implementation of the development 
schemes and the people must be involved 
right from the Panchayat level in the prepa-
ration of plans. Our Prime Minister has laid 
down this emphasis now. I hope it will be 
implemented. 

With these words, I once again than 
Shri. H.M.Patel for bringir1g this resolution. 

SHRI V.SOBHANADREESWARA 
RAO (Vijayawada): First of all, I congratulate 
Shri H.M. Patel for bringing forward this 
Resolution for discussion before the House. 
At a time when the relations between the 
Central Government and several State 
Governments are not as cordial as it should 
be. this Resolution has come before the 
House for discussion. In fact, the Govern· 
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ment should have come forward for propos-
ing such a discussion because the Sarkaria 
Commission's report has already been sub-
mitted to Parliament. This is such an impor-
tant item that it should have been given 
pricrity. 

During the last two decades, due to 
high-handed behaviour and attitude of the 
Union Government, the relations between 
the Centre and State Governments are 
being strained. 

At the present juncture, this subject, 
namely, the Centre-State relations is the 
most important one as it lls threatening the 
basic unity of the country and continued 
pace of development. This is one aspect 
which influences other aspects also such as 
communalism, political violence, regional-
ism, etc. 

There has been a great deal of debate 
and writings on the nature of Indian federal-
ism characterising it as, "Union of States", 
"Federation wtth strong Centre", etc. 

After the formation of interim Govern-
ment whom the initial discuss10ns took place 
for framing the constitution, the idea was for 
a classical federation with both the Centre 
and States with their separate, independent 
jurisdictions. However, after partition the 
members of the Constituent Assembly re-
examined the federal arrangement. and 
come to a different idea because of the 
partition and assault of Pakistan on Ka-
shmir. They thought that the Centre should 
be given more powers to enable it to deal 
effedively with the situation as it warrants. 
When the unity of the country is at. stake in 
some parts and also when the democratic 
and constitutional functioning in a State is 
broken down, the Union Government should 
bave adequate powers to interfere in the 
state matters. With this object, the 
Constitution has given some more fX>wers to 
the Union Government like the supremacy of 

the Centre's Legislative authority in common 
fields. appointment of State Governors by 
the President of the country, power of the 
Governor to reserve for the consideration of 
the President any Bill passed by the State 
Legislature which in his opinion comes in 
conflict with the legislation or policies of the 
Centre, Centre's overall supervisory role for 
maintenance of law and order in States, the 
need for the States to get their borrowing 
programme approved by the Centre, intro-
duction of All India Services as a ~m man 
body of administrators recruited, trained and 
transferred by the Central Government to 
man senior administrative positions in the 
Centre and in States, Centre's prerogative to 
appoint the members of Supreme and High 
Courts and au1hority granted to the Presi-
dent, under Articte 356 to dissolve State 
Assemb!i&s and executive and take over 
administration of any State, in case of emer-
gency or failure of functioning of nornial 
democratic GovE:rnment. These were fur-
ther accentuated by a number of extra-con-
stitutional factors which have come to ~tay 
since Independence. 1 'es ... are i:: c- s 
increasing monopoly of financial rt:;sources, 
centralising tendancies in the patently State 
areas of heahh, education, social wetf are, 
housing, etc. through the proces-; of eco-
nomic ano social planning and centrahsatbn 
of decision making on political matters in the 
capital and administrative centralisations 
through All india Services. Therefore, be-
cause these constitutional and extra-consti-
tutional provisions, now the relations are 
strained attitudes displayed by the Union 
govemment, it has got its own ramifications. 

Sir, you are aware that in Tamil Nadu, a 
regional party, Dravida Munetra Kazhagan1 
has come into power on a slogan of more 
autonomy to the State. You are also aware 
that even in Andhra Pradesh, the Telugu 
Desam party came into power on the slogan 
of self-respect to the people of Andhra 
Pradesh. In Assam also. the Asom Gana 
Parishad has won the elections after a long 
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movement when the Centres failed to pro· 

'tad the interests of land take into notice the 
aspirations of the people of Assam. This 
power given to the Union Government under 
article 356 should have been exercised only 
in exceptional circumstances. But unfortu· 
nately, the Union government is exercising 
this power many a time only to get a political 
advantage. Between 1966 and 1984, 
Presidenf s rule has been imposed more 
than fifty times. The imposition o1 
President's rule ~nd the dissolution of As· 
sembty in the Punjab is a glaring example. 
Till the other day, though the President's rule 
was imposed, the Assembly was kept in 
animated suspension. Then what are the 
factors, what are the reasons that were kept 
in view to dissolve that Assembly? Is it not 
iust because the Congress (I) was likely to 
get one seats whereas the Opposition would 
have been able to get two seats if elections 
to Rajya Sabha were conducted in the 
Punjab Assembly? Just because one more 
seat was going to the Opposition, they dis-
solved the Punjab Assembly. Otherwise let 
the Government explain what were the 
special reasons that had necessitated the 
dissolution of the Punjab Assembly. 

Take the case of the dissolution of Tamil 
Nadu Assembly. Only a day earlier you had 
honoured the fate Shri M.G.Ramachandran 
by conferring upon him Bharat Ratna, and 
the next day you had dissolved the Tamil 
Nadu Assembly, even without giving an 
opportunity to Mrs. Janaki Ramachandran to 
show her strength on the fk>o( of the Assem-
bly. That is why the Sarkaria Commission 
has made certain recommendations regard-
ing the imposition of President's rule under 
article 356. It is very correct that the Sarkaria 
Commission has recommended that the 
Assembly should not be dissolved unless 
the proclamation is placed and approved in 
the Parliament. 

The Governor should act as a liaison 

between the Union and the State. Unfortu-
nately, some Governors are not doing that. 
Mr. Tapase, who was in Haryana, had de-
nied an opportunity to Mr. Devi Lal, who was 
enjoying the majority support of the Legisla-
tors, to fotm a government. He asked him: 
"What isl your strength? Bring them on such 
and such date." And while Mr. Devi Lal was 
on the way, he asked Mr. Bhajan Lal to form 
his government and thus gave an opportu· 
nity to encourage def actions to strengthen 
Mr. Bhajan Lal. But the people of Haryana 
have taught a befitting lesson to the Con-
gress (I) partly in the recent polls where they 
have given only five Assembly seats to the 
Congress (I) so that they will not be able to 
play ·the dirty trick again. You know what Mr. 
Ram Lal has done in our Andhra 
Pradesh ... ( Interruptions) 

SHRI BIPIN PAL DAS (Tezpur) : Sir, I 
am on a point of order. 

MR. CHAIRMAN: Yes. 

SHRI BIPIN PAL DAS: Are we discuss-
ing the Centre-State relations or we are 
discussing the relations between Congress 
(I) and the other parties? 

SHRI V.SOBHANADREESWARA 
RAO: tt is the role of the Governors which I 
am discussing, not the Congress-I party or 
any other parties. You know what he had 
done in the case of Shri N.T.Rama Rao. He 
negated the will of the people of "Andhra 
Pradesh who had elected Shri N.T.Rama 
Rao as their Chief Minister and they gave 
massive support. Unfortunately, the Central 
Government did not like Shri N. T.Rama Rao 
to continue there. H~ had unseated him and 
installed Mr. Baskar Rao. Mr. Chairman, Sir, 
you were the Speaker of the State Assembly 
at that time. You know the agony the people 
of Andhra Pradesh had experienced. They 
had to make many sacrifices for a long time 
and they had to continue their movement for 
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restoration of democracy there in which they 
ultin1ately succeeded. 

Sir. in regard to the appointment of 
Governors, the Sarkaria Commission has 
cl~arly opined that some criteria should be 
followed in the matter of selection of Gover-
nors to the States. Sir, I fully agree with the 
recommendations made by the Sarkaria 
Commission and it has clearly stated that the 
Governor to be appointea should be de-
tached figure and he should be a person 
which has not taken too great a part in the 
politics generall)J and particularly in recent 
past. Sir, it is desirable that a politician from 
the ruling party at the Union is not appointed 
as Governor of a State, which is being run by 
some other party or combination of other 
parties. That is what Sarkaria Commission 
has recommended. But, unfortunately, Sir, 
even after the report is submitted, the Union 
Government has ignored these r~mmen­
dations of the Commission by appointing 
Shrimati Ram Dulari Sinha as Governor of 
Kerala State. Was the Chief Minister of 
Kerala consulted ? In fact, the Commission 
has suggested the procedure of consultation 
should be prescribed in the Constitution it-
setf by suitably amending the Artides 155. In 
spite of this clear recommendation ... 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): In regard to the 
Sarkaria Commission, I may point out that it 
is the summarisation of the recommendation 
that has been made. It has not been 
adopted. Neither it has been discussed with 
the State Governments and they are asked 
to give their comments on the recommenda-
tions. We have not accepted the recommen-
dations of the Sarkaria Commission. Then 
what is the point in saying that the Commis-
sion gave the recommendations and all 
that? 

SHRI V.SOBHANADREESWARA 
RAO: My point is that the Government of 

India has not, in spite of the fact, yet ac-
cepted officially the recommendations of the 
Sarkaria Commission. These recommenda-
tions should be kept in view.(lnterruptions) 

SHRI CHINTAMANI PANIGRAHI: On 
the recommendations of the Sarkaria 
Commission, the State Governments have 
been asked to give their comments. You 
kindly recommend what you want to be 
accepted. We want to have consensus and 
the State Gq,vernments were asked to give 
their comments before 3oth April 1988. But 
they say that they should be given more 
time. 

SHRI V.SOBHANADREESWARA 
RAO: Sir, if good relations have existed 
between the Union and the States, it would 
have been very nice and proper. Have the 
Union Government followed this sugges-
tion? 

Sir, reserving of the Bill by Governors 
and the President's consideration is another 
important aspect which is causing hitch. You 
know Sir, the present Governor of Andhra 
Pradesh is reserving several bills passed by 
the Assembly. For years, she has not been 
giving her assent. Similarly some of the bills 
that are being sent for the approval of the· 
President also have taken abnormal time. I 
would like to bring to your kind notice that the 
Central Government has taken four years to 
approval the West Bengal Legislation for 
distribution of loans of Landless workers. 
The delay in giving assent to a Karnataka 
legislation aimed at introducing democratic 
decentralisation at the district and sub-dis-
trict levels was another proof. 

Sir, the recommendations of the Sar-
karia Commission on this subject matter are 
also very very appropriate and the Govern-
ment should accept them. Sir, the Sarkaria 
Commission's recommendations regarding 
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(Sh. V. Sobhanadreeswara Rao] 
the setting up of Inter-Government Council 
under Article 263 is~ very welcome step and 
an important policy decisions could be 
evolved in this highest body. 

Similarly, our learned colleague, Shri 
H.M.Patel, has said, this naming N.D.C. as 
NatiOllal Ecooomic Development Council is 
also very good. But in this connection I would 
like to make one point. The Commission has 
clearly stated that all the important issues 
shOuJd be discussed threadbare in these 
meetings. What has happened very re-
cently? The Prime Minister was dictating 1 O 
minutes' time to the Chief Ministers. Is this a 
proper approach, is this a proper way when 
very lfnportant decisions are to be taken? 
Once in a year the NOC meets and dis-
cusses very important matters. Why should 
the Prime Minister show importance to hear 
the views of the Chief Ministers lin that very 
highest forum? He was dictating only 1 O 
minutes' time. I feel It is not a proper step. I 
hope in future at least enough time will be 
given to all the Chief Ministers who want to 
express their problems in such a very impor-
tant body like the NOC. The mere change of 
the name win not be sufficient, our attitude 
should undergo a radical change. 

Sir, about the financial allocations be-
tween the Centre a.~ the States, previously 
when the borrowings were there, nearly 33 
percent was going to the State. Now, only 1 O 
per cent is going 1o the States. From all the 
sources the Central Government is getting 
the taxes and they are flexible sources of 
revenue whereas in respect of the States 
they are inflexible and many a time the Union 
Government is getting increased resources. 
Now, apart from the fact that they are having 
the opportunly for resorting to deficit f inanc-
ing or borrowing from the Reserve Bank of 
India .. 

tMl CHAIRMAN: Just a minute. The 
time alolled for lhis is over and there are 

many speakers to speak. I put it to the 
House, by what time shall we extend the 
t:me of the House for this discussion. 

SHRI VAKKOM PURUSHOTHAMAN 
(Alleppey) : By two hours. 

SHRI v.soeHANADREESWARA 
RAO: This is very important subject. So, time 
should be extended for this. 

SHRI RAM PYARE PANIKA (Roberts 
Ganj): Sir, ·this is a very important s~bject. At 
least 4 hours are needed when everybody 
wants to speak. , 

SHRI VAKKOM PURUSHOTHAMAN: 
Now we will extend for two hours. H neces-
sary, we will extend 1t again. 

SHRI BALWANT SINGH RAMOOW-
ALIA( Sangrwr): Sir, at least the time should 
be extentded by four hours. 

SHRI VAKKOM PURUSHOTHAMAN: 
1f necessary, we will do 1t again. 

MR. CHAIRMAN: So, for the present we 
will extend it by two hours. Later on we will 
see. Now the time is extended by two hours. 

SHRI V.SOBHANADREESWARA 
RAO: Sir, the Union Government is able to 
get huge resources through administered 
prices also. But It is not sharing these addi-
tional resources with the States. 

The dependence of the States on the 
Centre for financing new developmental 
schemes in health, educatlOn, socaal wel-
t are, housing etc. is further increased by the 
operation of the grants system by the Pf an-
ning Commission. Sir, in the Planning 
Commission most of the Members are 
nominated by the Union Governm1mt. There 
sho•Jld be representation to the State Gov-
ernment also. Some eminent economists at 
the State cadres also should find place on 
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1980, the entire power has come to the 

Sir, the Sarkaria Commission recom-
mended for amending of the Constitution to 
enable Parliament to provide for sharing of 
ct>rporate tax and to levy the tax on adver-
tisements through broadcast to be distrib-
uted to States under Articie 269. 

17.00 hra. 

Sir, the States are finding it very difficult 
to meet the aspirations of the millions of 
people. Their finances being very limited, 
they are finding it very difficult to cope with 
the demand. So, ways and means should be 
found to see that more funds are transferred 
to the States. 

I would like to make one point clear. The 
Central road fund for gasoline was 16 paise 
when the price of gasoline was Rs.one per 
gallon. With that fund, the nat10nal Highways 
are maintained. Now even one litre of gaso-
line costs nearly Rs.9 in one State, to nearly 
Rs. 7 .50 in Delhi. But the same proportion is 
there. tt is 16 paise per gallon. Because of 
this, the State Governments are not able to 
undertake repairs of the national highways 
as the Central road funds are not sufficient. 
Why don't you enchance it in proportion to 
the escalation in the cost of the gasoline. 
Then, the Union Government will be able to 
maintain the national highways in a better 
form and they will also be able to take some 

•more roads from the R & B Department to the 
national highway network. 

The ceiling on taxes on prof ess10n and 
trade should also be raised. Regard:ng the 
income-tax and excise duty also, some re-
adjustments should be made so that more 
funds are earmarked and transferred to the 
States. 

Forest is one important item. Eartier the 
entire po~r was with the States. After the 
Forest Conservation Ad came into force in 

Centre regarding the power to dereserve the 
reserved forests. 

From one end, the pendulum has 
swung to the other end. For very important 
development works like construction of irri-
gation projects, or taking up thermal power 
station, the clearance has to be given by 
centre. But they are taking very very long 
time and as a result of whic~1. development 
process is going on at a very slow pace. So, 
I request the Union Government to reccn-
sider and devolve some powers to the 
States-at least 50 hectares-for very spe-
cific development projects only with the 
condition that an equal area will be re-for-
ested. 

Regarding the mass-media, how the 
entire power is with the Central Govemnient. 
The second channel should be given to the 
State to bring to the notice of the people 
several development programmes. welfare 
programmes t._at are being taken up by the 
State Government. The second channel 
should be given to the State. The Sarkana 
Commission has taken a different view. But 
in the light of latest developments, it :s es-
sential that second channel should be given 
to the State. Agriculture is a ver/ important 
matter where there 1s an urgent need to 
increase agricultural product10n. How much 
time is allotted to agriculture on Doord-
arshan. Unfortunately, only 98 hours are 
allotted to agriculture whereas for art and 
cuhure, 1261 hours and for misceUaneous 
items, 949 hours are allotted. Whereas for 
ag;-iculture which produces nearly 40% of 
the gross national product, the time allotted 
is onty 98 hours. If the second chanrial 1s 
given to the State Government, the State in 
their turn, can utilise the second chanr.el, 
more eff 9Ctivety for the development of 
agriculture. 

Finally, I appeal to the Government to 
accept some of the recommendations of the 
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[Sh. V. Sobhanadreeswara Rao] 
Sarkaria Com mission as it has already 
sought the opinion of the State Government, 
in respect of appoihtment of Governor, role· 
of Governor, and President's rule under 
Article 356 and reservation of the Bills on 
such of these items, you can straightway 
accept the recommendations. In respect of 
the other recommendations regarding finan-
cial matters or some other administrative 
matters, definitely you can seek further 
comments of the State Governments and 
then decision can be taken. My own submis-
sion is the situation when the Constitution 
was framed is different and today it is quite 
different.Today no political party in India, no 
State in India wants to secede from the 
Union. We are all Indians first. We are all for 
a strong, united India. We are for unity and 
integrity of India. At the same time, you must 
give more powers to the State. You must 
treat them as equals. Except a handful of 
people in Punjab, nobody wants to separate 
from India and there are also misguided 
people. 

SHRI BALWANT SINGH RAMOOW-
ALIA: A handful of people inspired by forces 
from outside. 

SHRI V.SOBHANADREESWARA 
RAO: Unfortunately, some political develop-
ments resulted in such a situation there. My 
submission is, today the Union Government 
should treat all State Governments as their 
brothers and equals and take them into 
confidence and make them also partners in 
the rapid progre~s of this country to achieve 
prosperity and attain respectable places 
among other countries of the wortd. 

SHRI CHINTAMANI PANIGRAHI: We 
are all brothers and sisters. You are a 
brother. 

SHRI V.SOBHANADREESWARA 
RAO: The approach of the Union Govern-
ment towards the States should also be the 
same. Let us all work for a united India, a 
strong India, with all prosperity. 

SHRICHINTAMANIJENA (Balasore): I 
am grateful to you for giving me the opportu-
nity to speak on this very important and very 
essential resolUtion moved by Hon.Member 
Shri H.M.Patel. He has given an opportunity 
to all of us to express our views but I think 1t 
is not intended to discuss the report of the 
Sarkaria Commission through this resolu-
tion. 

I would like to speak in my mother 
tongue Oriya for which I have already inti-
mated for interpretation. 

[Translation} 

*Mr. Chairman, Sir, I am really grateful 
to you for allowing me to express my views 
on this very important Resolution. I have 
heard with rapt attention the speeches made 
by the mover of the Resolution Shri 
H.M.Patel and other Honourable Members. 
In his speech Shri Patel has clearly stated 
his main intention behind bringing forward 
this Resolution. According to Shri Patel, the 
CQnscious of the House be taken through a 
ful~ledged discussion on this Resolution. As 
you know Sir, cur's is a federal state. Per-
haps Shri Patel Kept that thing in view and 
therefore he has lakl emphasis in his speech 
on the need to maintain the unity and integ-
rity of the country. He has given some sug-
gestions as to how good and cordial relation 
could be established between the States 
and the Centre. But I am really very much 
shocked to hear the Honourable Member 
who preceded me. Shri Rao gave political 

• 

• Translation ·of the ipeech originally delivered in Oriya. 
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colour to the whole issue and advanced his 
argument in favour of separate identify and 
autonomy tor the States. He said that his 
party, Telugu Desham,cometopo\1erinhis 
State on the basis of the promise made by 
them to give separate identify and autonomy 
to their State. He further said that the Anna 
DMK Party won the election in Tamil Nadu 
and Assam Gana Parishad in Assam on this 
issue. It is unfortunate that Shri Rao is 
speaking in favour of Regionalism when the 
need of the hour is to preserve the unity and 
integrity of this great country at any cost. Is 
it possible to maintain the unity of the country 
with this attitude? I hope Shri Rao and his 
friends will reply to my questions. If some 
party leaders and some people of some 
States adopt this parochial attitude and act in 
that manner then the pace of progress in 
their States will certainly be hampered and 
the national integration cannot be estab-
lished. 

Sir, some Honourable Members have 
said that the Centre-state relation is not that 
cordial as it should be. It is worsening day by 
day. The alleged that some States have not 
been given justice in the matter of allocation 
of funds. The fund is not being allocated to 
those States according to their require-
ments. On the other hand the Centre is 
blamingthe State Governments as they are 
not paying proper attention on the utilisation 
of funds allocated by the Centre for imple-
menting different centrally sponsored 
schemes. As you know. the Centre allocate 
funds to the States on the recommendation 
of the Planning Commission as well as the 
Finance Commission. The State Govern-
men) may require more funds for different 
projects. H the Central Government does not 
have resources how can it meet the require-
ment of the States. The duties of the State 
Govts. are to mobilise resources. If the St~te 
Govts. do not mobilise fund how can the 
Central Govt. help them. Sir, the Central 
Govt is juSt like a Postal Savings Bank. They 
earn revenue and foreign exchanges 

through imposition of taxes and by exporting 
different raw-material or commodities pro-
duced in the States. The revenues and for-
eign exchanges are deposited in the na-
tional exchequer which is just like Postal 
Savings Banks as I have said just now. Then 
like withdrawing money from the Postal 
Savings Banks.The Centre allocates funds 
to different States. Therefore, if the State 
Govt. extend their co-operation in the matter 
of earning additional Central revenues and 
also in mobilising resources then the Centre 
will be strengthened. H the eronomy of the 
Centre is sound it would increased fund 
allocation to the State Governments. So, the 
Centre as well as the States have equal role 
to play in the matter of nation building. 

The farmer of our Constitution has 
made the provision in it in such a mannerthat 
the Centre will always remain strong. The 
State cannot become strong if the Centre is 
weak. The guidelines had been laid down in 
the Gadgil formula as to how and in what way 
the funds should be allocated to different 
States. Now, our Prime Minister is laying 
stress on the implementation of Gadgil for-
mula. The Gadgil formula underlines the 
need and ways of removing regional imbaJ.. 
ances. The State Govt. are imposing sale tax 
in their States. We all agreethatthe Sale Tax 
imposed by the State Govt. should be abol-
ished. But some State Govt. 'sand their Chief 
Ministers are opposing the abolition of sale 
tax imposed by them in the States. H we do 
not agree on this issue how can the plight of 
the poor people be removed. On the other 
hand it is not proper to blame the Centre on 
every issue including abolition of Sales tax. 
Because we all know the resources with the 
Centre is only limited. It cannot bear the 
entire cost of all the projects for which State 
Govt. make demand. So, we must take into 
account the resource position of the Centre 
and then we should ask for more funds. 

Sir, Shri Patel has referred to different 
projects which are under execution in differ-
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40der:: ~nwl~.£11~.~µon . tr. .~iff.~~~n~ .· 9ta~~ 
~~-~ ~egiv~r ~d99uat~ fund~ ,and s~ld 
~r tfPr:tJP~-9.9 ~~ith )n ~e tirn~~d P.~°.~ 
9f~e. .. i aQ[PS w.~ Shrj . P~~ ~~h 

0
h;s 

y~ws . .If.the. qng9ing proiects are del~ed on 
~u~t of .i~adequate-am9unt ot allqQation, 
~f)e , _pe9pJ~. of th~ States ~nnot get the. 
~P~~.-f~-thqse pr~jeCts. The cost of the 
proj~~ wilJ esc~at~ furt.her and there~re 
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g(.th.e tar~t dates .and the Central Govt. 
shoui.d,.' ailO_~~- ~u-ffic;:ie~t funds. for ·.~~se 
projects. Otherwise, the regional imbalance 
~not be cempved and .the parochial forces 
~iU r~ise ~.r ugly heads. 

.Ther., Siir:. ·:a . w.ord about the. Planning 
cOm~. W.~ ~ave got our PJanning 
.Commjssjon at the Centre. Jn the State level . " . ·, ' ., ' . . ' 

w~.Aave g.ot.th~ S~te Pi:anning Boards. We 
~~also got our Di$tcict: Planning 6oa~.dsat 
the ~r~ level .l_ am sorry to say that the 
~t~- Pl~uming Board a~e not functioning 
well. ~Tt;la~}.nust .make. the pr~per a,s~ess­
Jll,Rtol .t~ tbe.n~d of people a~ ihe district 
~~~ :a~~ see that the schemes ~nder_ exe-
cuU?n m_t~eil res~iv~ districts are ettec· 
~iYely i!nplei:nented:0 the funds alk>cated 
~~ differery~ schemes are proper!v util-
~-~nd th~ real..9er)efit reach the .~ple for 
~ho~ J~ . ~~ are sponsored. Then 
ther,~ isoo ~ope_r_CQr<>r.dination between the 
States PJ~Ming . Boards and the D~trict 

~~jng., ~acds, .. lo that . c.ase . we cannot 
blame. t~ ~~ing. Com.missiQn for ~ 
~~. ~ ~y:.Y:Je must revamp the Di~trict 
Pla~~~l~g~thatour.Haoour­

abJe Pc~ Min~t.er.h~novt.{1ive_f1-~pf:a~ 
!O·r41v1ta#Sa~Pi~l!jci and $tate, Jsvel ~lan­
ning Bo;tr~-!ie ~given. apyµ lo _ t~~ 
Planning Commission to re-organise the 
P~-PJaMinQ·~da. _I also:~reciate 
~·f~eJiQQS~XR~~ -~ Shri _Pawl ~~ard~ 
ing the function of the Planning Commission. 

l,am sure~ be,:wjU~reaiat~ .tb9 .timelv. . .Si~$ 
takQI) hv ~the Prime .wrnsi~. in. .th.iu~d. 

EvEUV .. ~.ect,i()A Qt ,the H.ou.se ,m u,St we1c;ome. 
the.steos taken by VwP.r~ Mif\ist~r. in thii 
regar.d.,Wlil sho.~ld ,r~e. abov.e th~ ·P&rtv .lirm 
apd .,see. th.at. the . Ojs\ricl ~l~nl)inQ 6oard~ 
f un.ct4on ette~iv.Qly . Q.ur~ og ~b~ re~n.iqg 
period of the. $eventh. P1Ar1 .. it tb~_ Dt~ncts 
Plao.rW~g B~art;is. do ~~t beex>~e vefY ~~iYJ~ 
n~w , tney mu~. J.u~~Q. ~f!ectively .. ~t . !~~t 
from.~ begirmjng qf tt\e Eighth H\(e Y'1ar 
P.lan ~rio~. Ali, sectio~ of th.e H~use. mu-~t 
e~teod .their co-operation to re-o~gar:l,is~ C¥1d 
revi~Jise 1~ District level P_laMi~ level. 
Planni'19 Board. 

. , T~n l '!""ould like ~o:speak a f~w w,or~s 
on ~ation~I Development Coun~i~ .. The 
meetin.g of the N?tional Developm~nt Co~n ~ 

cil b~ld . at New. Delhi. The Prime Minister 
presides over the meeting. The State. Chief 
Ministers take part in this discussion. It is the 
duty , qj, the Chief-~lfi.isters to apprise the 
Prime Minister 1egaroing the problsr:n of thei_r 
S~ates. Instead ~f hig~ghting the P.fO.b\ems 
of the State some nQn:Congres$.Chief Min-
isters Are makjng political capital qver ev(;lry 
iss4.e .. They releq.se ,statement in the Press 
before the beginning_ of the NQC .MeE]tiQQ, 
Th~Y. ,should not_ m~~tise .the.'_ Nat.K>nal 
D.evelopmen\ Co\;lnQi~ . .,Qne of th~ .. high951 
foru,m which.decides the d~veloPJJl~~t _and 
Progress of the country .. lt sho_uld be kBpt 
fl:ee from politics. . 

T,he mover of the Resolution .ha$ .given 
~mpha&js on National lntegr~tion and better 
Cent~~State relation. When w~. ar~ .. giving 
stress on .t}lis J><>int we have to fiQ~ . .out the 
\larious f actprs re~O$ible tor tho deteriora-
tion. o.t the.~alat,ions between the. ·centr.e and 

' ' . . ' . , ' ~ 

the ~tales .. S~rk~ria Com~(ssion has sub-
m)tted its r~pqll ~n Centre-.S~ate ~elation~ but 
it . has. nqt be.a~ aciop~ed $Q . fat. Some 
Hon~U<ab&e ~em~.s. r~fefle~ :~_ ~~a('ia 
ComnP,&~n)~~rt ~o9 .~ tk\al:J>firSOA 
t>,~ to ~~~~atp~rty_ sho\-(ld. nQi be 
appointed as ~vernor. The mover of the 
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Resolution has also quoted this and said that 
the Governor should not be appointed from 
among the Political parties particularly in the 
States where the sqme party he belongs to 
is the ruling party. In this context: I would like 
to say that we shouJd not discuss Sarkaria 
Comm1ss1on at this stage. Because the 
report has been sent ta differf:}nt State 
Governments for their opinion. Some Chief-
M1msters have requested the Centre to 
given them sometime to examine the report. 
Then they will give their opinion on the re-
port. After that 1t would be reconsidered by 
the Centre 1f necessary and then rt would be 
adc;Jted. Therefore, 1t 1s not the proper time 
to discuss Sarkana Commission report 
through this Resolution Some Honourable 
Member Said about the appointment of Mrs 
Ram Du'3ri Sinha as Governor of Kerala 

He was asking as to why Smt. Ram 
Dulhan Sinha was appointed as the Gover-
nor of that State? Is rt proper on the part of 
that Honourable Member to put this question 
when 1s the prerogat1on of the Central Gov-
ernment. who to appoint Governor and to 
which State 

Sir, I do not agree with Shn Patel on the 
issue that 1s, National Education Policy. 
While ref emng to National Education Policy 
Shn Patel wanted to know the allocation 
made to d1tterent State for implementing the 
programmes pertaining to National Educa-
tion Policy He said that sufficient funds 
period has not been allocated to the States 
for implementing the New Education Policy. 
Whtie making this comment we have to see 
the Resources posrtton of the Centre. We 
are implementing New Education Policy 
since last one and half years. Sufficient time 
has not passed since the beginning of the 
implementation of the New Educatt0n Pol-
icy. Thts is not the right time togive comment 
on the suc1.ess c' f 1ilure of 1mpJementat10n 
of the Nl1w Educa:1on Policy Of course, I 
agree wit~ Shri f'.:itel that the opening of 
some Na\Coda} Schools here and there 

cann~t change the education s~enario. But 
this 1s JUSt ~he beginning. The State Govf 
would not expect that the Centre will open 
Navoday V1dya lay at every places in one 
year which will cater to the needs of the 
people. The number of such schools will 
gradually increase. The State Govt. can also 
contribute some funds for opening Navodey 
Schools. As you kno,w, our education sys-
tem was defactive ana has been in practice 
for the last many centuries. rt was not in a 
position to help the students getting a JOb 
sooo after They came out from the educa-
tional instrtut1ons Our Prime Minister Shri 
Ra11v Gandhi realised this and he felt the 
urgent need of changing the existing Educa-
tion system. Then the New Educatt0n Polley 
was introduced. Vocational Education has 
been given much importance in the New 
Education Polley Therefore we have to see 
that the New Education Polley is 1mpre-
m ented efficiently. The State Govt should 
take entire responsibilrty for making the.New 
EducationPohcy a great success We nave 
to educate everybody. At the same time 
every body should be given Job or f1nanc1al 
help for se~ employment. When Shn Ra1iv 
Candri1 became Pnme Minister he had said 
on hrs ftrst speech which he delivered to the 
nation that the existing Educational system 
is only creating unemployment in the country 
and therefore needs change. He kept his 
assurance and the New Education Policy is 
now under 1mplemematfon 

I agree with Shn Patel that there are 
many villages land towns 1n the country 
where Primary School bunding have not 
been constructed If at all ther&are bulldings, 
all those are not Pucca. The Central govt. is 
allocating funds under NREP and IROP etc 
for the construction of Primary School bu1fd-
1ngs, but that ts just like a drop of water in the 
ocean So sufficient amount of funds should 
be allocated under NREP, IRDP etc. for 
sonstructing Primary School buildings. The 
State Govt. even should not wa~ for the 
Central allocation they should take up the 
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construction work phase by phase when-
ever feasible. 

Sir, I shall conclude my speech within 
two minutes after dealing wit,.h two points 
more. 

One thing I would like to say about the 
Projects which should be given priority. In-
stead of taking up so many projects and 
allocating a megre amount of funds for those 
projects, some projects which are of national 
and State importance and which can be 
provided benefit to a large number of people, 
should be given priority. This thing should be 
done keeping in view the resources avail-
able with the Centre. 

The State Govt. should identify such 
projects and submit before the Planning 
Commission for approval. As the number of 
Proiects are leS5, the Planning Commission 
should approve them and the Central Govt. 
should provide funds for those projects so 
that they could be completed within a spe-
cific period. If every State Govt. will select so 
many projects in the department of Irriga-
tion, Education, Communication or Trans-
port etc. the Central Govt. cannot provide 
fund for all those projects. Therefore no 
project can be completed within a specific 
limited period and there would be cost esca-
lation. We have to avoid all these factors and 
projects should be given praority keeping the 
developmental aspects of the areas and the 
resources position of the Centres in view. 

Then Sir, Shri Patel and Shri Rao said 
about Punjab problem. Everyone of us is 
very much concern for Punjab. It is a tact thar 
law and order situation in that State is dete-
riorating day by day. For that we should not 
blame a particular political Party or the 
Central Govt. The problem of Punjab is not 
the problem of that State alone. It is the 
national problem. So we must find out t~ 
root cause of the present situation in Punjab. 
Al the political parties as well as the State 

Governments should think it their joint re-
sponsibilities for the solution of Punjab prob-
lem. The State Governments and the Cen-
tral Govt. should make Joint efforts to bring 
back normalcy in that State. 

Finally. a word for Shri Patel. I am grate-
ful to him for bringing forward such an impor-
tant Resolution. I hope that the Honourable 
Members who are participating in the debate 
will certainly speak for strong Centre. H the 
Centre became weak the States will auto-
matically become weak. The unity land the 
integrity of the country cannot be main-
tained. The demand tor a separate identify, 
separate statehood or autonomy by a few 
people, group of political parties are not the 
good sign for the future of the country. The 
emergence of the Regional Parties with the 
demand of more powers and the autonomy 
of the States will devide the country. So in 
order to safeguard the interest of their 
people in general and India in particular all 
these aspects should b" looked into. I am 
sure, the general conscious of the House 
would certainly go in favour of the strong 
Centre. I thank Shri Patel once again for 
moving thrs very essential Resolution. 

Thank you very much for giving me the 
opportunity to take part 1n the d1scuss1on and 
with these words I conclude my speech. 

[English] 

SHRI DINESH GOSWAMI (Guwahati): 
Mr. Chairman Sir, I must thank Mr. H.M.Palel 
for bringing this Resolution in this House. 

During the last few years a debate is 
going on in this country for re-evaluation of 
the Centre-State relationship. No doubt, our 
Constitution has stood the test of time for the 
last 40 years. But after our experiment with 
the Constitution, with our experiences many 
of us have felt that there should be a restruc-
turing of the relationship between the States 
and the Centre. 
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It is also a fact which cannot be denied 
that whichever party has come to power, 
whether it is the Congress or even the 
Janata, in the Centre there has been 
aberrations of political life and the Centre 
have taken away some of the powers of the 
State. 

Whenever we start discussing about 
the Centre-State relationship, I think we 
begin on two wrong premises. The first 
wrong premise is that, when we talk in terms 
of more powers to the States; it is as if at the 
expense of the Centre or as if it automatically 
follows that one who talks for greater power 
or autonomy to the States he wants \esser 
power or strength to the Centre. The second 
wrong premise which I found in this discus-
sion is that the Centre-State relationship is 
taken as a subject matter oJ discussion be-
tween the party which is ruling at the Centre 
and those opposition parties which are ruling 
in the States. I don't feel that the Centre-
State relationship is a subject between 
Congress and non-Congress States or the 
ruling party and opposition parties. It is a 
concept which is applicable to all, whether 
there is a Government of the Congress Party 
or of the non-Congress Party. So far as the 
question of relationship between Centre and 
State is concerned I am in favour of more 
power and autonomy being given to the 
States, but that does not mean that I advo-
cate a weak Centre, because I feel if Indian 
Polity is to survive and to grow strong there 
must be a harmony in the relations between 
the Centre and the States. I had the occasion 
to begin a discussion on the Sark.aria 
Commission this morning in the Consulta-
tive Committee of the Ministry of Home Af-
fairs, where I said that if Indian Union is a 
body the Centre is the heart and the States 
are the limbs. H the heart becomes weak, 
and the limbs are apparently strong, then the 
body cannot be strong but, equally, suppos-
ing the heart is very strong but the limbs get 
paralysed then the body equally cannot be 
healthy. Therefore, a healthy relationship 

must be maintained so that all parts of this 
body remain strong. That means the Centre 
and the States remain equally strong. We 
can also compare it with .. a flower. Indian 
polity is like a flower and if the petals dry up, 
then the flower cannot give its fragrance. ft is 
important that the petals of the flower must 
have the power of sustenance and strength 
so that it may bloom and if there are certain 
aberrations in our political life or certain 
deficiencies in our Constitution, those 
aberrations must be removed and the defi-
ciencies must be tackled. In fact, when we 
were at the freedom movement, the idea 
was to have more powers for the States, and 
the reason was that \'f democracy is to suc-
ceed then the Government must be nearer to 
the people. After all the Government at the 
States is nearer to the people. 

When we talk m terms of Centre-State 
relationship ~e make again another mis-
take. Centre-State relationship should not 
only mean relationship between the Central 
Government and the State Government, but 
!believe that it should mean relationship of 
the State Governments with the local bodies 
also. When we talk in terms of greater power 
to the States. I think, we should also keep 
ourselves open that there should be greater 
decentralisation down to the ground level, 
and the local bodies also must have more 
powers, because unless the institutions 
which are close to the people have more 
power, the peoples problems cannot be 
solved. For Delhi it is very difficult to know 
what arethe problems of the remote areas of 
Assam and Orissa. There are national prob-
lems to which we are all concerned. India is 
a vast country. There are divergences of 
language. culture, way of life and differences 
of aspirations and approach, and it is not 
possible for all of us to know all these diver-
gences. People at the ground level know, 
and unless they have the power to tackle 
these problems, however we may try to 
solve these problems, the problems will 
remains. If history is any guide, we have_ 
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(St\. Dinesh. Goswami! 
-!see'~~ tti~inala'tiai:tragilkinted bn,Y Wh~n 
c:t~eia R~s; ~en' htghly· strong. tenfraHsed 
adrrtlni'sfratiOl'i: ·tnuia ti~s- ftOuri~hed ·wh~h 
·th~re w~fe ··greater iiberallsm·. · India had 
flourished at the· iime of .Akbar and Ashoka, 
. t>ecaus'e Akbar and. Asho~a we·..e the rulers 
who were lfbera1 'irf Miei r approache·s: We 
had Auran~zeb; a king who had the quatit'ies 
'of simple life, he even sew his own clothes, 
but India's dis-inte~ration·started during the 

: rsign o(Aurangzeb, because he went in for 
a highly centralised rute. In a country like 

_ ~ndi::i with'~o much of divergence a highly 
· centi"alisad rule cannot really lead to a 
strong IMia. 

Regiona1 Parties have come into power. 
Why regional parties have come to power. In 
a State like Andhra Pradesh which even in 
1977 when Congress party virtually was 
thrown into fhe dust-bin of history but in 

Andhra Pradesh then out of 42 seats Con-
gress got4,. seats. There was no Opposition 
party. Why is itinthatpartTelugu Oesam has 
come-into power. ·, come from a state Where 
even in, 977 the Cor'lgress could get, 0 out 
of 14 seats. Why is itthe Congress has been 
thrown ou1 of power in this high strong-hold 
'of Congress? It is because the people there 
have felt that Delhi is so far off and that Delhi 
'fs not conscious of their problem and unless 
we can give a feeling ol oneness to them. 
India's integrity will be at threat. 

My friend who preceded me said that 
the regional parties. if they are supponed, it 
wit! affect the integrity of this country .. 'If 
strongly join issues wit.h him. In fact. I feel if 
that Is our attitude then why do you cooper-
ate with AIDMK ' or National Conference. 
why do.you Cooperate with AIADMK? Why 
do you c0operate with Nationai Confer-
ence? ff it serves your purpose, you cooper-
·ate with regibria1 parties·. The regional par· 
Yles'are:northr&at to the national integrity if it 

''suits y()lir purµOse. 't3u1 when it corties· te 
::palitltafcanf;oriiatio'n witH ili'e Centre, th~n it 
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s said to be a threat to the national interest. 
Thatl's a- ~hOfumy •hidh l'cani'ior.tecept. 
·l'hat 1 ~11e~is·tWQ pBhticii dishcinesty·:01 
'this ·tuling J)arty~ . 

' • : ., •I • ~";: 

tn fact'. I i>elieve; 'l'epresenting AGP 
today, . tti~t ltl~re- are tiafcliy' ·any'"natidiial 
parties in this country. There are na'llohal 
parties but they have all regional jurisdic-
t'ic>ns. -My. friend, Shri Krishna' 1y·er has a 
'party. well it call itself national but it has· a 
regional jurisdiction. In 'how many Siates 
they have got the power? The CPM: in'ho'W 
many States? in fact. in national parties are 
only national in name but regional in jurisdic-
tion. 

I believe that parties li~e AGP rue na· 
tional parties with regional jurisdiclio.1 . The 
AGP, the Telugu Desam and the Akali Dal . 
we will say that we are national parties with 
regional jurisdiction. There are some parties 
which call them nation:ll partie!' . But proba-
bly their attitude is more regional than me. 

We have taken up all nalional and re-
gional issues and we will continue to 'ake it 
We will undoubtedly focus the problem of 
Ass.::im. After all. if we- 6 Members here - do 
not focus the problems of Assam. who else 
will? But on National issues. whether it is the 
case of Punjab or others. we wif! continue to 
express our cor.s!ruct1ve views, as we have 
always done. 

Sir, the Sarkaria Commission has come 
tor di~cussion and rightly so. In fact, the 
Commission after five years of hard fabOur, 
has given its report. I am thankful to the 
Cenlral Government that the Central Gov-
ernment has asked now for the report from 
the diflerenl Staies'. I only hope thar this 
C~mmission's report will not be buried inlhe 
archives of 1he Government as has t>€en 
done in many other cases. But · the 
Commission's report will be ·a s:ubject m·a11er 
oi discussion and debafe. We have noWgot 
·an·appo11un1ty·of discussion. · 
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Why 1s it 1hat the States feel that more 
autonomy ~hoatd be granted? One reasbn 
Is that 'there have been a number of 
abertat1t>ns fn the pol1t1c3l relationship in this 
6ountry One Artrde! through which thesti 
abertat1ons have taken place 1s Article 356 bl 
the Consfrtut1on - the power to 1rnpose 
'?tes1deflf's Ru!~ Upt'ill now, Pn~sldMt'~ rule 
has been Imposed 19timeslnth1s country In 
most of the cases, Presldeht's Rule has 
been imposed not on const1tut1onatgrounds 
but for po11t1cal expediency 

The hon Prime M1n1ster recently has 
said even here that 11 a State act~ anti 
nat1onalfy, he will 1mpose Presidents Rule I 
will ask him 1s It that the States can act only 
anti nationally? ls rt nvt possible for the 
Central Gov&rnment to act anti natronafty? 
How 1s II that the Prime Min1stertias 1mmu 
ned himself from acnng anti nationally? Has 
he put an 1niect10~ upon himself that at no 
point of time he will act anti natronally and 
only the States can act anti nat1onalfy? If the 
elected representative of a State can aft 
anti nationally the elected representa11ve at 
the Centre can also act anti nationally But 1f 
the elected representative of!he Cen!re acts 
anti nationally then 1s there any power 
underthe Const1tut1on to impose President's 
Rule at the Centre? 

The power 1s not ava11able and rightly 
so 111 fact when the debate v.as golng on 
this question whether the President can 
d1sm1ss the Prime Minister I gave notice of 
a motion through being rn the Opposition that 
the Indian Const1tut1on does not permit the 
President to d1sm1ss an e1eded Prime Mims 
tar The Prime Minister 1s accoun1able to the 
Parliament So long he eh~oys me maJ0'r1ty of 
the Parliament. he has the right to con'ttnue 
1n office And 1he only othe'r way out fs fo'r the 
people to throw him out rn electton 

I ben'eve fhat it an erected leader of a 
Stllte l'IUs the, ma~'rtty 1r·thl) ,ASsllrhb\Y, 11~ 

,must tie{·~r'm1ttad to eoMtlnue url"less he 

loses the maionty tn the House or unless the 
people. by their own force, Cfnve him nut of 
the office Why I am saying so? I know I will 
be enterrng the poht1caf arena I have seen rn 
thfs House many trmes that when we rarse 
issues, which we feel are 1mportant national 
issues, which are aga1nstth1s Government 
we are dubbed as ant1-nat1onal as ff one rs 
nat1ona1 only when he supports the Prrme 
Minister or the ruling party After all Farooq 
Abdullah's Government rn Kashmir was 
dethroned on the ground that Farooq Abdu1 
lah acted anti nationally when he came rnto 
confrontation with the Central Government 
And Farooq Abdullah became the g·eatest 
Na11onal1st when he came into alliance wrth 
the Congress Party Therefore arn I to 
understand fhdt whet'ler a person 1s national 
or antf natronar 1s not dependent upon his 
act1v1t1es but on his relationship Y.1th fhe 
centre? And that 1s the obJeC11on orthat1sthe 
promise on wh.ch we assa1ted •ris Article 
356 of the Const1tut·on I believe tr at there 
must be sufficient rn bu11t safegt..a't!s o' t'l1s 
Ar11cle 356 of the Constrtut on 11 fact at 
some point of time there was a very strong 
demand to do away wrth Article 356 but f am 
not going to that extent but f will de'., 'eiy 
submit and the Sarkaria Corrmrssior rtse!f 
has given certain suggestions that t'1e report 
of the Governor should be a part of the 
proclarnat1on rtse1f so that its 1ust1hab flly 
can be inquired 1n!o in a Court of Law which 
will gl\/e some gt..arantee aga111st the abuse 
of powers Tfi1s brrngs me to question of the 
Governor So fa• as the Governor 1s con 
cerned whether 1t s again tre Corgrass m 
the Ce;"Jtre or the Oppos1t1or 1n t'le Certre 
we know that Gove no''s powers were mis 
used I cannot forget that even after 19T7 
when the Congress 1ost the Janata Party 
imposed Pres1de-nt s rule In 9 States ard rt 
was highly and totally unconsfrtut1onat and 
equa11y rt was followed by Mrs Gandl11 I 
bel1bve in a tederal polrcy of this counlry, we 
"must express that the people's verdrd in the 
State anlfthe pedple"i'verdict m the Centre 

"'1111 be different 'lne Janata Parfy klsf fn 
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[Sh. Dinesh Goswami] 
Karnataka in the Lok Sabha elections but 
came back with thumping majority in the 
Assembly elections because the issues 
upon which the people votein the States and 
the issues for which the people vote for 
Parliament are different. One of the very seH-
sig n ificant factors of the powers of the Gov-
ernor of his off ice is that in the entire Indian 
Constitution, this is one ottice which is ac-
countable in any way. If the President of 
India does something unconsitutionally, 
then we bring Vi impeachment proceeding 
and if the Vice President does something 
unconstitutionally. then a Resolution can be 
brought. We can have no-confidence 
against the Speaker or the Deputy Speaker 
or against the Prime Minister or the Chief 
Ministers. We can impeach the Chief Justice 
of the Supreme Court and the judges of the 
Supreme Court and the Chief Justice of the 
High Court and its judges but if a Governor 
acts unconstitutionally, there is no provision 
under the Constitution by which we can 
either draw the attention of this country, in 
the Assembly or in the Parliament. In fact, 
the Constitutional provisions is that the 
conduct of a Governor cannot ever be dis-
cussed. Now, is he above the President of 
the country? If the President can be made 
accountable to the Parliament, I do not say 
that impeachment proceeding is brought, 
well, the impeachment proceeding gets 
carried out but the fear remains in the mind 
of that authority that he is subject to scrutiny 
by the Parliament, by a Legislature. That 
there are provisions in the Const~ution 

which are open to Members, which may, at 
some point of time, call him to account but in 
the case of a Governor, there is nothing with 
the result - I am not saying about all Gover-
nors but there have been Governors who 
have acted with high sense of responsibility 
but there have been Governors, self-seek-
ers, who have only felt to keep the Prime 
Minister happy to be in their job and they do 
evefYlhing as the obedilld MrV..a of the 
Centre. I believe that in the case d the 

Governor also, some accountability should 
be introduced in the Constitution itseH. 
There are other provisions, for example, one 
dominant provision which suddenly was 
given life is Article 249 of the Constitution. 
Article 249 says that if a resolution is passed 
in the Rajya Sabha, then subjects which are 
in the State List over which the Centre has no 
power and will came within the purview of the 
Centre and the centre will have power virtu-
ally and all the subjects will come under the 
Concurrent List and the Rajya Sabha did 
pass a resolution under Article 249, in the 
name of Punjab, whereby a number of im-
portant subjects were taken into the purview 
of the Centre's power. We objected to it and 
I do continue to object. We must not forget 
that Rajya Sabha in our country is not some-
thing like the Senate of the United States. In 
the Senate of the United Sates, every State 
is represented equally. Two Members repre-
sent every State whether it is the populous 
New York or the small Illinois. The have got 
two Members from each State but in our 
Constitution, the Lok Sabha is represented 
according to the strength of the population, 
the Rajya Sabha gets equally represented 
according to the strength of the population 
and if you make a calculation of the Mem-
bers, you will find that the Rajya Sabha can 
pass a resolution by a two-third majority with 
the support of eight States and the nomi-
nated Members. In a country of 23 States, 
eight States and the nominated Members, 
inspite of the Opposition from 15 States can 
completely take away all the powers of the 
States and take the sub1ect from the Concur-
rent List by passing a resolution under 
Article 249. I believe that this Article it self is 
an article which is a constant threat to the 
autonomy of the federal polity of this country 
and these are the provisions which require a 
fresh look. 

A mention has been made by my friend 
fR>m Telugu Oesam about the r-.mdbn of 
Blls. I can understand that If there II 10m8· 
thing unconstitutional in a Bii or I even a Bii 
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is in cxmcurrent list, it may be referred to the 
President in the exceptional cases. But to-
day what do we find? Bills are referred to the 
President even though a sovereign legisla-
ture has passed that and there is no objec-
tion as to why the Governor should not give 
assent to that Bill. Bills have remained on the 
table of President for years together. Presi-
dent means the Cabinet, because the Cabi-
net has to give assent. When the 
Constitution was framed, the idea was not 
that the Bills are to be sent to the President 
but a safeguard was kept to meet situation 
like that of a state passing a Bill, which may 
have some repugnance with the Central 
laws in the matters of the subj~ct of concur-
rent list. But the power has been used almost 
without thinking by the Government. The 
Sarkaria Commission now has made some 
very important recommendations. Number 1 
recommendation is that if a Bill is sent to the 
President, the grounds should be specrti-
cally laid down as to why the Bill has been 
sent. The other recommendation is that the 
President must dispose of, whether he gives 
assent or not, within four months. I believe 
these are the subjects which are irritants 
between the Centre-State relations and 
which affects the sovereignty of the State 
and these should be considered very seri-
ously. 

Now, as I said it is not a.question only of 
the Congress and the Opposition. I feel that 
even in Congress ruled States also, the 
people of those States must feel that they 
and their representatives are electing their 
own leaders. What we have seen recently in 
some of the Congress States? Chief Minis-
ters have been appointed in the darkness of 
the night, in meeting where even the quorum 
of the legislators was not there. The reports 
are there that even the legislator did not 
want somebody to become the Chief Minis-
ter but the Centre has, the Congress (I) 
commanders have put him as a Chief Minis-
ter . It ls a matter entirely for the Congress 
Party~ I believe this affects the Centre-

State relations. The people feel that they 
have the right to choose the leader and why 
this right has been taken away. When the 
Telugu Desam came to power, I believe this 
feeling was there in Andhra Pradesh the 
Chief Minister was reduced to a cipher. For 
everything he had to rush to Delhi. They felt 
that the State's respect was affected. Self-
respect is one slogan by which the Telugu 
Desam party came into power. In our coun-
try, each State and its people have pride. 
Indian people are very proud people. We 
may be poor, but our pride is born out by 
generation and when that pride is hurt 
people react to it very strongly. For the 
maintenance the Centre-State relations we 
should see that the pride ot the Indian people 
to govern themselves and its democratic 
structure is maintained. 

Now, one very important arena on 
which a fresh look is necessary is the finan-
cial relations. Whenever we ask a question 
about this in the House, the answer invari-
ably is that this is a State subject and the 
States are responsible for it. The State are 
virtually responsible for everything. States 
are responsible for the construction of roads, 
for the health problems, for the educational 
problems and for everything. It is concerned 
with the day-to-day existence and the well 
being of a man. But if the States are to 
discharge their duty, their responsibility, 
they must have the financial resources avail-
able to them to discharge those responsibili-
ties. So far as the financial resources as 
concerned, the financial resources are 
grabbed by the Centre. It appears as if 
assets belong to the Centre and the liabilities 
belong to the States. This is the unfortunate 
position and I must say that the Centre has 
acted with financial dishonesty at times. 
Well, one may ask how. There are many 
areas where the amounts go to one divisible 
pool; income tax goes to the divisi>le pool 
and the States get the share. But we do not 
cal t as an income tax, but call ii is a 
surcharge and by calling it as a surcharge we 
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[Sh. 0.hws~ .9oswam,~ ... 
~eprive_ th~ ~tates oftt{e d.ivis!~~E{~L 

There are' many other' areas. 'fot ~x­
anipie ~item 52 or the tist ·rs~y=5. th;;it ~ert~i_n 
industries which, a:re oi th~ national in,terest 
_mc;1y be-a c~'ntral subject'. by~rthe yea.rs. we 
have found that industry after industry has 
b&ef1 taken over by the Centra.iGovernment 
under Item 52 of List 1, wifho~t ay ration~I 
basis, a~·d without any justiflcatib~n as to how 
this industry - 'ca.n r~any 'be of a naf iortai 
interest. The sa·rkaria Commission did make 
.a r~teirence ~ tliis. we have seen, tor ex ~ 
~~~pl~th~t iry' tl1~.cas~ of qil, eyery time as we 

_ ti~ve to beg f_or some roya!tie_s. The Central 
Goyernment earns thousands of crores by 
profit and otherwise but only. ~ pittance is 
given to the State. 

Ve_ry correctly, a ref ere: . ~e has been 
made to the.Planning Commission and the 
Fina.nee Commission. The Finance 
Commis=5ion is a constitutional body with a 
constitutional authority, though its authority 
has, to some extent, been diluted by the 
latest decision of the Government on its 
term.s of reference . But the Finance 
Commission disposes of only about 20 per 
cent of the resources. whereas 80 per cent of 
the resources are disposed of by thl:! Plan-
ning Commission . But the Planning 
Commission has no constitutional sanction, 
no legal sanction whatsoever. The body 
which disposes of 80 per c;;ent, which gives 
SQ per cent of the resources to !he States, 
_has no constitutional and legal san.ction! 

. ~~ny a time, a r1?f ere nee has . bee~ 
·made to th~ Nation at Oeveloprpent Council. 
But. the N~tionaJ Dev_elopment Cou'ncil h~s 
Virtually becqme a mere ritualistic bOdy 
whiCh meets . once in a year or .once in two 

. y~a~ ~~d.'~~~i~~ t~~ deii_~~_ra~jo~~ ~fit~ 
/nee\iflg~ _ate,;;o, ·p;rl~nct~ry ,t~at . r ~ P~.t 
think thaflt is '&ervr -ari p ,. .. se '·ai· ~n: l:. . . .. . . ~ . . . ,. ".,. .. 1)9..... y ,~ . ~ ~ ........ " ... 
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S~condly, we do forget again that what-
, ' • (. "t · , .. ) l .. ' ..... • . - . f ~ • . - . #" \ ~ ... . j 

ever . amou·ru the ' Planning CommiSSIO'n 
gi.ve~ ·is r'\Ot arl i cilft> 

. · .. · :.' :'".'"·"·:I ' .. •I,. 

s~Rf SO'Mr·t,\Tt-fRATH {Aska): ·Vlh~t 
is your ~'view 'about· ihe ' :Plahiiiri~ Carnmis~ 
siori? ... · · · 

' ·, 

sHA1 ojN·E:sH GoswAMt:·My .;;;eW-ls 
thatthe Planning Commissfon sho.uld have a 
co~stitutional ·sanction . arld set up.' Sec: 
cndly', . whatever am6tint the Pfanning 
Commission gives is riot a g·ift. After att, it is 
a loan given to the State~. at least a major 
portion ofit is in the form of a loan. I also know 
what many of the States do i:1ormal!y. On the 
~1st of March, on the last day of the f inandal 
year, many States buy cars and carpets and 
other things and spend their money withoUt 
reafrsing that some day . these moneys h2ve 
to be repad to the Centre. By spending the 
amount in this way, th€ States are entering 
into a debt trap. This is something which 
many States intend to forget. The

0 

States 
must keep in mind that the money which is 
meant for developmental purposes must b€ 
used in such a manner so that they can ge1 
something in n~turn . If they spend this money 
unproductive purpose, not only is the money 
lost, bu1 the States enter into a very-very 
dangerous debt trap . I do not want to discuss 
the recommendations of the Sarkaria 
Commission in detail beacause we . shall 
have an opportunity to discuss it later. But .I 
befieve that in this entire financial relation -
ship between Centre and States, there is a 
necessity to have a fresh look. Also, wnlfe we 
diseuss this relationship, it should never be 
based on party lines. 'No doubt, when we 
speak here either on this side or'on tl'lat side 
of the House, being political pe~sonalities. 
there ·will . be an occa~ional projeet-ion · of 
P?litks. · ~~t.. , . 

~: .. · ,·$)·tf1t~ .. _c_r.t 'n·~TA,MAN_ i . f>A~}G~AHT: 
~oswariJiji, y_du ~ri(I :speaklhg very· re~sotta­
b!y· .. : 
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SHRI DINESH GOSWAMI: We should 
f. · ~ t • , • ~ • • t 1 ' - , • • . - • r •· • 

"discuM th~ issu~s dispassion ate If·· ; '· 
• ' ' •• • . ' ' I • ' ' ~ ' ' • ' • • ~ 

I will conclude by saying a few words on 
the way we talk about integration. lntegra-

~ tion ·must'be a two-way process.· If 'iJ~ may 
merely tafk to the peopfe different ·~gioris 
that' they' m·ust integrate· saying ·that.theiare 
a· part of the united wliofe of ·1ndla and' that 
they rnust have a feeling of unity a·nd fnteg-
,rity, w~hout creating the feeling of on.eness, 
'then the unity' and integrity of this country will 
always be at peril. Instead of delivering 
homilies to people, we must give them the 
f eeliriq of oneness. If the people of Assam 
suffer from floods for years and year.:; and 
nothing is done and if r go and tell them that 
they are a part of the United whole of India, 
then the ques!ion they automatically ask me 
is as to what this country is doing for them. 
They will say that they are asked to do 
everything for this country and they are 
making all sacrific...ed, but the country also 
must make some sacrifice for them. I arn ~ot 
speaking only of Assam. l think in every 
region. in every state of this country, people 
do feel at times that while they are asked t~ 
make sacrifices for the country, the country 
is not giving the due consideration to them. 
And it is more so in remote areas of the 
country. 

_Sir, let us look at one very important 
aspect. We have fragmented the States in 
this country into different States. The State 
of Assam has been 1 ragmented into a num-
ber of States. Bengal has been fragmented. 
Now, Beng_al is facing another kind of pos-
sible fragmentation because of the GNLF. 
Bihar is f ad(lg the threat of fragmentation 
from ~~arkhand. Punjab has been. frag-
mented fo three areas. The fragmentation 
'h~s beE}n o.nly on the bo~d.er ar~as ·~ind' oh the 

~~.~(w~ '. a~~s·~. This /r-~j~·?~,~~tr~~ o~ .... t~.~ 
'bOrder areas ancf on ti'\.~Hertidte areas tt'a!; 

created a feeling that people at the Centre or 
the people at Delhi are not really aware Of 
their problems and are n6fresponsive. This 
is the greatest danger threatening the na-
tional integrity and unity. 

foomeftom a"State which did have an 
experience- of six years of movement. Often 
i felt a_. teeting of atienaticn growing in the 
mlnds of the young people. ·1 was 5hocked 
and troubled because o'1ce this feeling of 
alienation grows into th ls minds ot the people 
of the border are;:.s, the unity of the country 
will be threatened. Therefore. I believe, Mr. 
Chairmari. that what is important today is 
that' fetus re-structure the Centre-State rela-
tions which would not in any way make the 
f;entre weak. because a weal< Centre can-
not hefp the Stci.te. A. w&ak Centre wi!! be a 
drag on the development ot the State. A 
weak Cen1re will affect 1he unity an~ the 
integrity of the country. But weak State also 
cannot lead to be making of a strong India. H 
the unity and integrity of the country is af-
fected, the unity and integrity of the States 
are afso atfEK:ted. Therefore. we must re-
structure tt·,e re1ationships between the 
Centre and the Stafes. so that the united 
whole can go forwaro. march forward to its 
destined goal. which the ti1story had put to 
this country. I have no doubt that with ~he 
strength of these people. we wili be able to 
march forward, provided we act unitedly and 
without any political motive. 

[Translation) 

KU.MARI MAMATA BANERJEE (Jodh-
pur): Mr. Chairman. Sir.ram thankful to you 
for giving me an opportunity to speak. JUst 
now Shri Dinesh Goswami has offered some 
very good suggestions· about State-Centre 
telatiohs. I vatue his ·tee1ings but fdo not 
W-Pi>btt tt1ls ~solution. ·t woutcf als0., fil<~: t0 
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(Kumari Mamata Banerjee] 
say something on it. 

This is a very important question for our 
country. Every one says about our country: 
·sare Jahan Se Acha Hindustan Hamara". 
People of all religions live in our country. 
People speaking different language reside 
here. Hindu, Sikh, Christians, Muslims live 
all alike in our country. Our Constitution 
applies to all equally. 

The question of Centre-State relations 
has become very controversial these days. 
Some pl0ad for strong centre and other for 
strong States. I say that if the Centre is not 
strong, States will also not be strong. If 
States are not strong, then Centre will als.o 
not be strong. Thus, there is a federal set-up 
in our country. Responsibilities of the Centre 
and the States have been clearly defined in 
our constitution. Responsibilities of the 
Centre are different from those of the States. 
Centre-State relations should not only be 
political but economical also. Without eco-
nomic development, no set-up will be able to 
sustain itself. If the States are not strong 
economically, how can the Centre be 
strong? 

There is democratic set-up in our coun-
try. There is democratic set-up in the States 
also. Centre is also elected by the people. 
The party which is voted by the people in 
election comes into power. Same set-up 
exists in the States. Party which is elected by 
the people forms the Government. There-
fore, best relations should be there between 
them. 

The controversy arises only wben a 
Stare complains that it is being dsaiminated 
against bJ the Central Government 
Whether the Central Government has actu-

ally done so or not is a different matter. As 
has been discussed here, the Central Gov-
ernment will reply to the same. 

The Sarkaria Commission report has 
been published. If discussions are held in 
this House on this report, many points about 
the Centre-State relations, namely the inten-
tions of the Centre and of the States can be 
classified at that time. A short while ago, my 
friend from Telugu Desam, Shri Rao in his 

• speech made certain suggestion about the 
Governor. Even after the Sarkaria Commis-
sion Report, Congress has appointed Shri-
mati Ram Dulari Sinha as Governor of Ker-
ala. What I want to say is that the Sarkaria 
Commission report has been received but 
suggestions on the report have yet to come 
from State Governments. I am a Member of 
the Consultative Committee. A meeting of 
this Committee was held in the morning. 
There too, we requested the hon.Minister 
that the report should be discussed by the 
Commitlee for at least two days. It is an 
important question and cannot be disposed 
of just in a day or in an hour. 

We are right m having feelings for the 
States but these feeltngs should not take the 
form of regionalism or paroch1ahsm. Such 
sentiments should not receive encourage-
ment. There should be no place for fissipa-
rous tendencies. Rather sentiments to 
strengthen the country should be encour-
aged. 

States have been requested to send 
their suggestions by the 30th April, but the 
S!ate Governments have asked for more 
time for this purpose. The suggestions re-
ceived from the States can be discussed in 
this House and we can evolve a uniform 
polcy, unlonn decision, national forum, 
l'llllionll -.t. nllllonal way so that th.,. 
may nol be any discrimination betw•n 
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States &.nd Centre. A discussion can take 
place ~ere in such a spirit. 

[English] 

MR. CHAIRMAN : Miss Mamata Ban-
nerjee, you can continue your speech next 
time. 

The House now stands adjourned. 

18.02 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Monday, May 2, 1988! 

Vaisakha 12, 1910 (Saka) 
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